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LOK SABHA DEBATES

LOK SABHA

Friday, December 14, 2012/Agrahayana 23, 1934
(Saka)

The Lok Sabha met at Eleven of the Clock

[Mapam Sreaker in the Chair)

OBITUARY REFERENCE

[English]

MADAM SPEAKER: | have to inform the House about
the sad demise of our former colleague, Shri Shankarrao
D. Kale.

Shri Shankarrao D. Kale was a member of the Tenth
Lok Sabha representing the Kopargaon Parliamentary
Constituency of Maharashtra from 1991 to 1996.

Shri Kale was a member of Maharashtra Legislative
Assembly from 1972 to 1980 and served as a Minister in
the Maharashtra Government.

Shri Shankarrao D. Kale passed away on 5
November, 2012 at the age of 91 in Mumbai, Maharashtra.

We deeply mourn the loss of our friend and | am
sure the House would join me in conveying our
condolences to the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short while.

[Translation]

SHRI SHARAD YADAV (Madhepura): Madam
Speaker. | have given notice. ...(Interruptions)

MADAM SPEAKER: Sharad Yadav Ji, | have received
your notice. The subject on which you have given notice
is very important. You kindly raise it during Zero Hour.

...(Interruptions)

11.03 hrs.
ORALANSWERS TO QUESTIONS

[English]

MADAM SPEAKER: Q. No. 301, Shri Bhartruhari
Mahtab.

Recovery of Bank Loans

*301. SHRI BHARTRUHARI MAHTAB: Will the
Minister of FINANCE be pleased to state:

(a) the details of the complaints received by the
Government against the scheduled commercial banks and
other financial institutions for harassing their customers in
regard to the recovery of loans during each of the last
three years and the current year, bank/institution-wise;

(b) whether any guidelines/instructions have been
issued by the Reserve Bank of India (RBI) on recovery of
loans including engagement of recovery agents by the
banks;

(c) if so, the details thereof;

(d) whether the RBI and the Supreme Court have
taken a serious note of the harassment of the customers
by the recovery agents engaged by the banks, if so, the
details thereof; and

(e) the other corrective steps taken/being taken by
the Government/RBI to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAYAN MEENA): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) The details of number of complaints regarding
Direct Selling Agents/Recovery Agents received against
the Scheduled Commercial Banks (SCBs) by the Offices
of the Banking Ombudsman and disposed off during the
last three years are as under:
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Bank Group Received during the years
2009-10 2010-11  2011-12 2012-13

(July 2012-
Nov. 2012)

SBI & 306 52 87 27

Associates

Nationalised 351 58 54 21

banks

Private Sector 669 928 223 72

Banks

Foreign Banks 228 658 83 29

Total 1554 1696 447 149

Disposed 1429 1659 416 116

The year represents the period from 01st July to
30th June

(b) and (c) The Reserve Bank of India (RBI) has
issued instructions, vide its Master Circular dated July 01,
2011, on recovery of loans including vehicle loans and
engagement and training of recovery agents, methods to
be followed by them, as well as for avoiding adoption of
uncivilized, unlawful and questionable behaviour of
recovery agents during the process of recovery, as banks
are responsible for the acts of their agents. These are
applicable to all Scheduled Commercial Banks, Regional
Rural Banks and even Primary Cooperative Banks. Such
complaints are reviewed by RBI on a case to case basis.
In order to mitigate the problems faced by the customers,
banks and their agents are also required to follow the
‘Code of Bank's Commitment to Customers' issued by
the Banking Codes and Standards Board of India (BCSBI)
and Fair Practice Code for the Lenders.

(d) and (e) In two different cases in the years 2007
and 2008, the Hon'ble Supreme Court had observed that
the country is governed by the rule of law and the recovery
of loans or seizure of vehicles could be done only through
legal means and banks have vicarious liability for the
actions on behalf of their agents. Banks are, therefore,
required to rely on legal remedies available under the
relevant statutes while enforcing security interests without
intervention of the Courts of law.

DECEMBER 14, 2012

to Questions 4

Pursuant to the observation of the Hon'ble Supreme
Court, non-observance of RBI guidelines on engagement
of recovery agents by banks has been incorporated in the
Banking Ombudsman Scheme as a ground of complaint
with effect from February 03, 2009.

[English]

MADAM SPEAKER: Q. No. 301, Shri Bhartruhari
Mahtab.

SHRI BHARTRUHARI MAHTAB: Madam Speaker, is
it true that banks have put in place a new recovery
management guideline after the Ministry of Finance has
set a 20 per cent recovery target for every quarter? Has
it come to the notice that despite the fact that banks have
to adhere to the 'Code of Bank's Commitment to Customers'
pertaining to collection of dues, many banks resort to arm
twisting which has caused not only harassment, but has
also led to suicide. The Supreme Court has observed that
banks cannot employ goondas to take possession by force.

My question is, other than issuing guidelines or
advisories to the banks to adhere to the Banking Codes
and Standard Board of India, whether stringent penal and
criminal proceedings or provisions will be made against
those banks if they indulge in such activities or violate this
code. After all, the banks are responsible for the activities
of their recovery agents.

SHRI NAMO NARAIN MEENA: Madam, banks are
commercial organizations. They are lending and they have
a right to recovery. Whatever my friend is telling that they
are resorting to some such things that are not desirable,
| agree with him. Instructions have been issued by the RBI
by issuing guidelines. Citizen Charter is there; the code is
also there. Ombudsman is also there to listen to such
complaints. Ombudsman is empowered to pay
compensation, about a lakh of rupees. So far as penal
sections are concerned, if some cases of this type happen,
it is up to the person concerned to complain against any
official in the local police station and then investigation will
done by the local police.

SHRI BHARTRUHARI MAHTAB: Madam, my
question was whether the Government is going to make
any stringent criminal proceedings against them and the
answer has not come.

My second supplementary is this. Banks have
vicarious liability for the actions on behalf of their agents.
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Banks are, therefore, required to rely on legal remedies
available under the relevant statues while enforcing
security interest without intervention of the courts of law.
When non-observation of RBI guideline on engagement of
recovery agents by banks has been incorporated in the
Banking Ombudsman Scheme, 2006, as was mentioned
by the Minister, as other grounds of complaints 'with effect
from February 3, 2009', | would like to know whether
compensation award is limited up to rupees one lakh. If
so, will the Government consider not to restrict banking
ombudsman within an amount specified relating to a
complaint arising out of credit card operation of banks?

SHRI NAMO NARAIN MEENA: Madam, as far as the
limit of rupees one lakh is concerned, that is provided
under that scheme. If somebody is not satisfied with the
amount of compensation, he is free to go to any civil court
or can claim the compensation.

As far as the action taken against the defaulters or
the delinquent officers is concerned, there is the law of the
land, and IPC and CrPC are there. Anybody is free to go
to any police station, or court of law, to lodge an FIR
against anybody.

[Translation]

SHRI SANJAY NIRUPAM: Madam, Banks have
certain targets in respect of the loan defaulter banks. They
are supposed to make maximum recovery. Similarly, the
recovery agencies also fix their target in this respect. In
this situation cases of harassment crop up. RBI has issued
certain guidelines for defaulters that is OTS one time
settlement. Instead of adopting one time settlement, going
the other way of trying different methods for recovery result
in customer's harassment. In this situation whether Ministry
would urge upon the banks to prefer the legal method of
one time settlement for recovery rather than going in for
the illegal method. | would like to know about the trend
which was experienced during the last two three years in
respect of OTS. The method which has to be followed by
all banks as per the guidelines issued by RBI.

SHRI NAMO NARAYAN MEENA: Madam, as regards
the question of recovery; banks have several options, the
OTS which has been referred to by the Hon. Member is
already in operation. OTS is being implemented under the
guidelines issued by RB! while individual banks have
evolved their own individual system. | am not in a position

AGRAHAYANA 23, 1934 (Saka)

to Questions 6

to tell immediately the number of OTS cases that have
occurred. But this scheme is working under which
borrowers are required to apply to the banks and
subsequently banks have a procedure laid down as per
guidelines of RBI which explains the method which will be
adopted in OTS. How is property pleeded with the Banks
will be evaluated and then his liability will be decided.

Secondly question which has been raised by the
hon. Member relates to harassment, that it should be
avoided. In this regard some cases were filed in Supreme
Court also. The orders passed by the Hon. Supreme Court
and are being complied with. ...(Interruptions)

MADAM SPEAKER: Nirupam Ji you please take your
seat. You have already put your point.

[English]
Nothing will go on record.
...(Interruptions)*
[Translation]
MADAM SPEAKER: Mr. Minister, you may continue.
...(Interruptions)
[English]

MADAM SPEAKER: It is not a discussion. This is
Question Hour. Please sit down.

...(Interruptions)
[Translation]

SHRI NAMO NARAYAN MEENA: Banks have OTS
for recovery of their money. Banks want the borrowers to
approach them and tell them the method they would like
to settle their case. It is not possible for the banks to come
forward to ask the borrowers, | think the borrowers also is
dutybound to come forward and tell the banks about his
position about his inability to payback the loans, in that
case we try to accommodate him. Bank does come forward
to help. Bank also suggest him some way. Banks also
advise them for counseling. We tell that they should be
counselled as to how they landed in distress, what is the
problem that in stopping them from making the payment,
we take some cases of this nature to courts also. You have
talked about other legal methods. Which exist. Yes they do

*Not recorded.
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exist. Banks also go to Lok Adalat etc. that is to say that
all legal methods are tried. This facility is available which
is made use of and several cases are settled in OTS also.

SHRI NISHIKANT DUBE: Madam Speaker, just now
the hon. Minister talked of Lok Adalat. Cases of the value
of less than Rs.10 lakh loans settled in Lok Adalat. Now
the biggest problem that exist in this is as Shri Mehtab and
Sanjay Nirupam was saying just now, that agents are
appointed for credit cards or car or Home loans. You have
tried to make BCFC mode! out source mode! in cases of
financial inclusion or some small loans of this nature,
outsourcing is a big problem. In out sourcing accountability
is not fixed. So the complaint in this context or the order
of the Supreme Court or the order of the Lok Pal who has
been appointed by you for Banks, all this involved risk
management. The person whom you are issuing a Credit
Card, whether he is capable of repaying the loan, or the
person who is advanced car loans, whether he is capable
of paying back that loan. Then you appoint recovery agent.
| want to ask the Hon. Minister whether they propose to
abolish BCFC model, out-sourcing for credit card or out
sourcing for recovery agent so that the common man can
be saved from harassment.

SHR! NAMO NARAYAN MEENA: Madam, as far as
the recovery agent is concerned, the bank in public sector
do not believe much in this system. Our manager keep in
touch with these people. Suppose somebody has to pay
back his loan by due date his time is 90 days for the first
instance, he is contacted and told to deposit his instaiment,
otherwise his account will be NPA. Our Bank Managers
keep sending such type of reminders so that borrower
deposit his instalment by the stipulated date. As regards
risk management, somebody is advanced loan or issued
credit carad, all these things are taken into consideration
while the risk management system is being further
strengthened. It should be determined first that the person
who is being advanced loan is capable to payback loan
or not. A lot of work is going on in this direction. Efforts are
made to assess these people from this angle. As far as the
question of advancing loan to poor people or KCC such
as farmers, we see their land etc. But suppose famine is
broke out this then he comes under stress and is not able
to repay his loan. However, we are of the opinion that
each and every person in this country always thinks of
repaying the loan because our culture or tradition does
not allow to scarp anybody's money. Everybody wants

DECEMBER 14, 2012

to Questions 8

payback money. However, he became defaulter due to
certain circumstances to all these things taken into account
when loan is advanced. We ensure that nobody is harassed.
We have prepared citizen charter also, guidelines have
been issued. So such type of arrangements have been
made.

[English]

SHR!I GURUDAS DASGUPTA: Madam Speaker, there
are two aspects to the — question put forward by my friend.
'Scheduled Bank’ does mean ‘private bank' also, and 'public
sector' bank also. There are enormous complaints
throughout the country with regard to arm-twisting by the
private banks in order to get the loan back—anti-social
elements are being employed and everything is being
done. 1t is all true. The Government should take this
complaint seriously that despite all the circulars they have
issued, the illegal tactics adopted by the particular private
foreign banks is really becoming a menace in the country.

Therefore, my specific question will be (a) in how
many cases the Government has taken action against the
criminal offence perpetrated by the private banks.

MADAM SPEAKER: Just ask ‘a’, not 'b'.

SHRI GURUDAS DASGUPTA: How many cases have
been instituted and how many have been punished. Insofar
as the public sector banks are concerned, it is the big
borrowers who are the defaulters, not the poor people.
Therefore, in public sector banks, what is your strategy to
recover the money from the big borrowers?

SHRI NAMO NARAIN MEENA: As far as recovery of
loans is concerned, whether they are to the corporate
sector, the farmers or the poor borrowers, the policy is the
same—all money which is given to the borrowers should
be recovered. That is the aim and that should be the aim.
These are all public banks and public money is there with
the banks. So, the loans have to be recovered. But when
any sector is under stress, or when any particular borrower
is under stress, then one-time settlement is attempted.
...(Interruptions)

MADAM SPEAKER: The interruptions will not go on
record. The Minister is replying.

...(Interruptions)*

*Not recorded.
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SHRI NAMO NARAIN MEENA: Actions are being
taken under SARFAESI Act and under the DRT Act, and
properties are being auctioned off and on, whether they
are big or small borrowers. ...(Interruptions)

SHRI GURUDAS DASGUPTA: In how many cases,
they have been punished.

SHRI NAMO NARAIN MEENA: As far as the issue of
arm-twisting by the foreign banks is concerned, the person
concerned can complain either to the bank or to the
ombudsman, and their grievances are redressed. If some
other thing is done, they can approach the Police, or they
can go to the court. ...(Interruptions)

SHRI GURUDAS DASGUPTA: Madam, | seek your
protection. Under the rules, | seek your protection.
...(Interruptions)

MADAM SPEAKER: Please take your seat. Nothing
else will go on record. | suppose if there is a specific
answer and if you do not have it at the moment, the
Minister can call the hon. Member and give him the specific
answer. Shri S. Semmaiai.

...(Interruptions)

SHRI GURUDAS DASGUPTA: Let the Minister say
that. Why is he silent? ...(Interruptions)

MADAM SPEAKER: | have not moved on to the next
Question, and | am still on the previous one. The Minister
will clarify. Shri S. Semmalai.

SHRI S. SEMMALAI Thank you, Madam, for giving
me this chance.

I wish to draw the attention of the hon. Finance
Minister to one important aspect based on ground reality.
On the one hand, the hon. Finance Minister tells the banks
to be more liberal in lending loans to various persons,
including the students. On the other hand, responsibility
has been fixed on the bank managers for recovery or
repayment of the loans. If the borrower fails to repay the
loan, the bank managers are being held responsible for
the recovery. Due to this reason, the managers are reluctant
to grant or extend the loans to the borrowers liberally.

Will the hon. Finance Minister be pleased to state
whether the system of holding managers responsible for
the repayment and recovery of bad loans will be changed
to enable liberal sanction of loan?

AGRAHAYANA 23, 1934 (Saka)

to Questions 10

SHRI NAMO NARAIN MEENA: As far as the bank
managers are concerned, they are not solely responsible,
and it is the entire bank which is responsible, for realizing
the money. Since the Manager has lent the money, he has
held his responsibility to remind them for the repayment.

As far as education loans are concerned, they are
giving liberally. Hon. Finance Minister has said several
times that education loans should be given liberally and
as many as Rs. 52,000 crore is outstanding as education
loan and more than 24 lakh accounts are there under the
education loan of Public Sector Banks as on 30.09.2012

MADAM SPEAKER: Q. 302 — Shri K.D. Deshmukh —
Not Present.

Shri Wakchaure Bhausaheb Rajaram.

Diseases Caused by Contaminated Water

+

*302. SHRI BHAUSAHEB
WAKCHAURE:
SHRI K.D. DESHMUKH:

RAJARAM

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether attention of the Government has been
drawn to the rising number of cases of diseases and
deaths attributable to intake of contaminated water in the
country;

(b) if so, the details thereof indicating the number of
such cases and deaths reported during each of the last
three years and the current year, State/UT-wise;

(c) the programmes being implemented by the
Government to provide healthcare facilities to such patients
and the funds allocated/utilized for the purpose during the
said period, State/UT-wise; and

(d) the further steps taken/proposed by the
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Consumption of contaminated drinking water can
cause diseases such as Acute Diarrhoeal Diseases, Enteric
Fever (Typhoid), Cholera, Viral Hepatitis and Acute
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Encephalitis Syndrome (AES). However, reported cases
and deaths attributable to intake of contaminated water do
not show a definite increasing or decreasing trend.

{b) State/UT-wise number of cases and deaths due
to Acute Diarrhoeal Diseases, Enteric Fever (Typhoid),
Cholera, Viral Hepatitis and Acute Encephalitis Syndrome
(AES), as reported by State/UT Governments, during last
three years and the current year (as per the latest report)
are given in the enclosed Annexures-l to V.

(c) and (d) Health is a state subject and the
responsibility for providing healthcare facilities to patients
primarily lies with the respective State Governments.
However, Ministry of Health and Family Welfare provides
financial and technical assistance to State/UT Governments
under National Rural Health Mission (NRHM) for
strengthening of primary and secondary health care
facilities to effectively respond to health care needs

DECEMBER 14, 2012

to Questions 12

including health problems arising from consumption of
contaminated drinking water. The financial assistance for
this purpose is provided under NRHM Flexipool as per the
needs of States/UUTs which are reflected in their annual
Programme Implementation Plans (PIPs). State/UT-wise
release and utilization of funds under NRHM Flexipool
during the last three financial years and the current financial
year (as on 30.9.2012) are enclosed at Annexure-VI.

Further, National Centre for Disease Control (NCDC),
Delhi provides technical assistance to State/UT
Governments on prevention and control of water-borne
diseases in carrying out investigation of outbreaks of such
diseases under Integrated Disease Surveillance Project
(IDSP). At the national level, NCDC also coordinates
laboratory support for outbreak investigations, besides
conducting regular training courses for development of
trained manpower.

Annexure-l

State/UT-wise number of Cases and Deaths due to Acute Diarrhoeal Diseases reported during
the years 2009-2012

Sl. No. State/U.T. 2009 2010 2011 2012*
Cases Deaths Cases Deaths  Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1.  Andhra Pradesh 2322963 111 2291375 214 2235614 107 1171870 49
2. Arunachal Pradesh 26909 7 19104 3 32228 11 NR NR
3. Assam 190070 0 75681 0 96816 16 11213 0
4. Bihar NR NR NR NR 130276 0 369399 2
5. Chhattisgarh 125069 11 51480 2 64575 5 39533 1
6. Goa 20103 0 16417 5 15146 2 9756 1
7.  Guijarat 337608 3 357922 3 367450 0 291471 5
8. Haryana 240017 33 215717 43 224223 21 114300 10
9. Himachal Pradesh 334699 24 284548 28 310227 51 224800 36
10. Jammu and Kashmir 518678 5 494138 5 544711 0 427923 13
11.  Jharkhand 64817 5 58767 0 98258 1 28053 4
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1 2 3 4 5 6 7 8 9 10
12. Karnataka 787179 81 583103 62 591989 49 277901 23
13. Kerala 371714 4 373945 2 260938 0 250169 6
14. Madhya Pradesh 565568 134 305438 107 290705 92 255818 90
15.  Maharashtra 640056 39 813445 12 507046 4 222335 1
16. Manipur 20614 9 13869 12 17605 39 18444 35
17. Meghalaya 174769 24 181411 16 148801 20 141692 18
18.  Mizoram 21841 17 16148 12 16192 11 13652 5
19. Nagaland 33970 0 36535 0 30458 1 15654 0
20. Odisha 663651 91 681659 104 632493 143 436052 90
21. Punjab 190473 51 204936 39 190022 15 135715 9
22. Rajasthan 244836 27 223106 11 227571 7 303929 6
23. Sikkim 46629 6 55223 - 2 44094 2 37640 0
24. Tamii Nadu 517896 18 455668 49 210074 24 141228 20
25. Tripura 147400 33 119945 88 109777 83 51784 15
26. Uttarakhand 111240 70 100065 42 79643 26 65253 18
27. Uttar Pradesh 453863 159 431893 164 554770 185 413222 128
28. West Bengal 2443284 725 1970448 398 1854651 288 859489 123
29. Andaman and 30416 0 28028 8 19679 0 22553 2

Nicobar Islands

30. Chandigarh 10468 7 NR NR 42615 0 10523 0
31. Dadra and Nagar Haveli 94537 0 69265 1 81322 1 60562 0
32. Daman and Diu 6849 0 8169 0 12638 0 10448 0
33. Delhi 145171 107 115478 89 102983 62 66714 49
34. Lakshadweep 4590 1 6742 0 4693 0 3997 0
35. Pondicherry 76543 16 82659 5 80766 3 56631 15

Total 11984490 1818 10742327 1526 10231049 1269 6559723 774

(Source: 'National Health Profile' published by Central Bureau of Health Investigation, Directorate General of Health Services, Ministry
of Health and Family Welfare, Government of India)
Notes 1: NR implies "Not Reported".

2: * The figures of the year 2012 are provisional.
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Annexure-ll

State/UT-wise number of Gases and Deaths due to Enteric Fever (Typhoid) reported
during the years 2009-2012

Sl. No. State/U.T. 2009 2010 2011 2012
Cases Deaths Cases Deaths  Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 136585 8 170763 5 180297 6 101749 23
2. Arunachal Pradesh 3739 23 5715 10 7885 9 NR NR
3. Assam 4422 0 4140 0 4541 5 464 Y
4. Bihar NR NR NR NR 14787 0 90919 2
5.  Chhattisgarh 53291 5 38532 0 42115 1 44350 0
6. Goa 623 0 431 0 285 0 164 0
7.  Gujarat 7156 1 9778 0 14371 0 12248 0
8. Haryana 21183 31 22361 2 25469 1 16743 1
9. Himachal Pradesh 20252 4 24417 3 28074 2 23477 1
10. Jammu and Kashmir 93953 0 90847 1 82347 0 55348 0
11.  Jharkhand 34172 10 35872 0 27009 3 9980 3
12. Karnataka 50434 11 34296 6 38727 2 27480 1
13. Kerala 4331 2 4621 1 3322 0 3444 1
14, Madhya Pradesh 57883 39 33792 25 32490 20 34142 26
15. Maharashtra 79162 12 94363 0 50095 1 24733 1
16. Manipur 5247 3 3859 0 5498 7 8767 1
17. Meghalaya 10066 0 8169 11 9235 2 38441 10
18. Mizoram 1163 4 1115 0 2270 1 1776 1
19. Nagaland 15569 0 19014 0 14962 2 7403 0
20. Odisha 50341 33 45692 29 59903 104 41438 15
21.  Punjab 22444 1 28248 6 36263 9 28708 |
22. Rajasthan 11469 0 10575 0 7902 0 10940 1
23. Sikkim 218 0 689 0 551 0 208 0
24. Tamil Nadu 143948 1 112879 51 50185 0 21004

25. Tripura 2025

—_

2068 5 3553 0 1973 3
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1 2 3 4 5 6 7 8 9 10
26. Uttarakhand 23009 49 16489 2 13760 1 15658 4
27. Uttar Pradesh 65096 72 71037 158 117537 80 69525 50
28. West Bengal 133095 78 146428 74 127180 34 53244 8
29. Andaman and 2608 0 1266 1 1343 1 909 1
Nicobar Islands
30. Chandigarh 498 0 NR NR 3190 0 955 0
31. Dadra and Nagar Haveli 2653 0 2221 0 2269 0 2029 0
32. Daman and Diu 920 0 1652 0 964 0 890 0
33. Delhi 40646 471 32542 60 42976 55 25079 34
34. Lakshadweep 4 0 13 0 14 0 5 0
35. Pondicherry 1126 1 11001 0 11077 0 1676 0
Total 1099331 436 1084885 440 1062446 346 741272 189

{Source: ‘National Health Profile’ published by Central Bureau of Health Investigation, Directorate General of Health Services, Ministry
of Health and Family Welfare, Government of India)

Notes 1. NR implies "Not Reported".

2. * The figures of the year 2012 are provisional.

Annexure-lil

State/UT-wise number of Cases and Deaths due to Cholera reported during the years 2009-2012

Si. No. State/U.T. 2009 2010 2011 2012
Cases Deaths Cases  Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 308 4 178 0 227 0 82 0
2. Arunachal Pradesh 3 0 0 0 0 0 NR NR
3.  Assam 21 0 0 0 0 0 0 0
4. Bihar 0 0 NR NR 0 0 0 0
5.  Chhattisgarh 3 0 12 0 1 0 0 0
6. Goa 0 0 0 0 0 0 0 0
7. Gujarat 309 0 132 1 79 0 57 0
8. Haryana 17 1 105 0 1 0 6 0
9. Himachal Pradesh 0 0 5 0 0 0 1 0
10. Jammu and Kashmir 0 0 2976 3 0 0 0 0
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1 2 3 4 5 6 7 8 9 10
11.  Jharkhand NR NR NR NR 0 0 0 0
12. Karnataka 143 0 301 3 166 0 84 0
13. Kerala 62 2 2 0 19 T1 0 0
14. Madhya Pradesh 7 4 3 0 0 0 3 0
15. Maharashtra 183 1 384 1 210 2 21 0
16. Manipur NR NR 0 0 0 0 0 0
17. Meghalaya 0 0 NR NR 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0
20. Odisha 0 0 2 0 0 0 0 0
21. Punjab 19 0 43 1 9 0 0 0
22. Rajasthan 1 0 37 0 0 0 0 0
23. Sikkim 0 0 0 0 0 0 0 0
24, Tamil Nadu 818 0 156 0 580 0 348 1
25. Tripura 0 0 0 0 0 0 0 0
26. Uttarakhand 1 NR NR NR 0 0 0 0
27. Uttar Pradesh 0 0 20 0 9 0 3 0
28. West Bengal 486 0 570 0 652 0 61 0
29. Andaman and Nicobar Islands 0 0 0 0 0 0 0 0
30. Chandigarh 35 0 NR NR 0 0 0 0
31. Dadra and Nagar Haveli 0 0 1 0 8 0 29 0
32. Daman and Diu 0 0 0 0 0 v} 0 0
33. Delhi 1066 NR 77 0 380 7 219 0
34. Lakshadweep 0 0 0 0 0 0 0 0
35. Pondicherry 0 0 0 0 0 0 0 11

Total 3482 12 5004 9 2341 10 1115 1

(Source: 'National Health Profile’ published by Gentral Bureau of Health Investigation, Directorate General of Health Services, Ministry
of Health and Family Welfare, Government of India)

Notes 1. NR implies "Not Reported".

2. * The figures of the year 2012 are provisional.
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Annexure-IV

State/UT-wise number oi Cases and Deaths due to Viral Hepatitis reported
during the years 2009-2012

Sl. No. State/U.T. 2009 2010 2011 2012*
Cases Deaths  Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1.  Andhra Pradesh 9457 53 9949 60 11050 61 3752 36
2. Arunachal Pradesh 153 2 219 6 636 4 NR NR
3. Assam 7770 0 312 0 2557 25 0 0
4. Bihar NR NR NR NR 202 0 2180 1
5.  Chhattisgarh 1835 13 287 4 139 1 1030 0
6. Goa 96 0 71 0 118 0 53 0
7. Guijarat 3068 99 3190 0 4328 0 1738 0
8. Haryana 2011 4 1583 4 2557 2 2027 1
9. Himachal Pradesh 2979 5 2566 13 1248 10 755 14
10. Jammu and Kashmir 6190 0 3990 0 5129 2 4367 0
11. Jharkhand 340 4 358 0 384 2 381 0]
12.  Karnataka 11029 19 8872 16 6049 8 5457 8
13. Kerala 7810 13 5353 6 5336 7 5786 16
14. Madhya Pradesh 7381 17 5168 15 3851 12 4083 2
15. Mabharashtra 7488 30 5446 36 5994 30 4110 14
16. Manipur 1764 0 320 0 229 0 128 0
17. Meghalaya 205 2 438 1 87 3 152 0
18. Mizoram 476 7 571 12 812 14 806 12
19. Nagaland 542 0 119 0 64 0 259 0
20. Odisha 5610 82 3328 62 3272 89 3607 51
21. Punjab 5750 7 6546 21 5041 12 2388 0
22. Rajasthan 981 2 1356 1 967 0 1051 1
23. Sikkim 364 3 1180 2 484 0 380 2
24. Tamil Nadu 3978 1 5732 3 5940 0 6165 0
25. Tripura ) 987 3 717 8 404 0 154 1

26. Uttarakhand 20132 17 6645 12 3143 19 3238 6
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1 2 3 4 5 6 7 8 9 10
27. Uttar Pradesh 1988 19 2203 9 7749 28 4237 9
28. West Bengal 4525 121 4779 68 5480 105 1272 41
29. Andaman and 243 2 255 6 208 5 95 5

Nicobar Islands

30. Chandigarh 390 2 NR NR 1309 0 433 0
31. Dadra and Nagar Haveli 277 0 314 2 269 0 146 0
32. Daman and Diu 62 0 103 0 484 0 120 0
33. Delhi 7657 40 6510 61 8347 68 3516 42
34. lLakshadweep 30 0 20 0 15 1 10 0
35. Pondicherry 517 33 650 2 520 12 383 11

Total 124085 600 89150 430 94402 520 64259 273

(Source: 'National Health Profile' published by Central Bureau of Health Investigation, Directorate General of Health Services, Ministry
of Health and Family Welfare, Government of India)

Notes 1. NR implies "Not Reported".

2. * The figures of the year 2012 are provisional.
Annexure-V

State/UT-wise number of Cases and Deaths due to Acute Encephalitis Syndrome (AES)
reported during the years 2009-2012

Sl. No. State/U.T. 2009 2010 2011 2012*
Cases Deaths  Cases Deaths  Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 49 0 139 7 73 1 64 0
2.  Assam 462 92 469 117 1319 250 1343 229
3. Bihar 325 95 50 7 821 197 745 275
4.  Delhi 0 0 0 0 9 0 0 0
5. Goa 66 3 80 0 91 1 66 0
6. Haryana 12 10 1 1 90 14 5 0
7. Jharkhand 0 0 18 2 303 19 16 0
8. Karnataka 246 8 143 T 397 0 189 1
9. Kerala 3 0 19 5 88 6 29 6
10. Maharashtra 5 0 34 17 35 9 37 20
11.  Manipur 6 0 118 15 11 0 2 0
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1 2 3 4 5 6 7 8 9 10
12. Nagaland 9 2 11 6 44 6 21 2
13. Punjab 0 0 2 0 0 0 0 0
14.  Tamil Nadu 265 8 466 7 762 29 806 53
15. Uttarakhand 0 0 7 0 0 0 174 2
16. Uttar Pradesh 3073 556 3540 494 3492 579 3426 538
17.  West Bengal 454 5 70 0 714 58 876 44

Total 4975 779 5167 679 8249 1169 7799 1170

* Figure for the year 2012 are provisional and as on 11/12/2012

Note: All reported cases and deaths due to AES are not attributable to intake of contaminated water.
Annexure-VI

State/lUT wise details of funds released and utilized under NRHM Flexipool during the
Financial Years 2009-2010, 2010-2011, 2011-2012 and 2012-2013

(Rs. in Crore)

Sl. No. State /U.T. 2009-2010 2010-2011 2011-2012 2012-2013*

Released Utilized# Released Utilized# Released Utilized# Released Utilized#

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 240.29 319.23 235.73 253.87 310.25 216.90 75.88 183.33
2. Arunachal Pradesh 1494  25.62 30.24 37.41 22.26 36.91 10.60 8.17
3.  Assam 363.92 448.96 398.23 671.80 391.32 422.22 238.96 78.18
4.  Bihar 48.15 136.10 335.39 184.44 106.43 273.72 306.30 21.49
5. Chhattisgarh 8242  47.49 80.00 80.17 118.90 162.35 109.10  43.25
6. Goa 3.55 6.92 4.18 6.69 5.34 10.00 4.16 3.47
7. Guijarat 182.56 303.75 167.50 304.01 193.17 289.65 114.65  30.03
8. Haryana 55.75 211.96 71.17 112.53 109.57 94.83 48.14  56.41
9. Himachal Pradesh 24.11 80.37 40.38 56.01 47.95 27.96 19.53 13.62
10. Jammu and Kashmir 39.94 86.94 77.02 121.99 136.46 105.06 15.00 33.71
11.  Jharkhand 18.04 41.45 108.67 146.61 153.86 131.74 140.83 38.26
12. Karnataka 139.45 315.77 179.15 312.18 216.42 324.10 17410  86.86
13. Kerala 132.96 155.90 99.11 126.32 144.34 123.90 2439  43.75
14. Madhya Pradesh 147.82 149.61 219.86 245.88 270.38 195.97 - 40.25
15. Maharashtra 307.18 485.62 316.18 556.86 42287 594.96 213.36 124.91
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1 2 3 4 5 6 7 8 9 10
16. Manipur 32.55 34.08 42.36 23.84 18.75 26.11 - 2.30
17. Meghalaya 31.48 40.74 36.30 44.23 32.71 58.21 34.09 89.48
18. Mizoram 12.27 22.90 21.07 30.21 14.54 19.24 12.55 10.61
19. Nagaland 27.21 30.69 33.54 33.92 29.80 56.88 22.78 5.06
20. Odisha 151.20 263.59 158.54 215.89 191.01 237.88 155.30 59.02
21. Punjab 64.23 88.81 75.61 145.27 92.70 153.85 52.60 45.26
22. Rajasthan 227.51 370.64 243.53 519.65 319.57 281.21 169.37 39.30
23. Sikkim 7.47 17.38 15.63 11.11 6.52 9.76 3.78 -
24, Tamil Nadu 164.25 208.54 193.34 277.53 262.83 248.85 28.01 71.81
25. Tripura 43.76 30.89 23.79 51.29 44.70 65.58 22.49 34.00
26. Uttarakhand 33.64 46.32 39.59 88.07 53.54 60.66 28.81 3.66
27. Uttar Pradesh 542.30 602.67 671.97 959.57 411.59 278.98 738.92 60.65
28. West Bengal 212.14 168.88 187.29 292.56 305.29 259.18 260.15 101.82
29. Andaman and 1.45 8.86 9.83 9.22 1.46 5.26 1.08 0.95

Nicobar Islands
30. Chandigarh 2.19 1.74 2.29 2.86 3.40 1.85 - 0.70
31. Dadra and 1.08 1.1 1.69 1.41 0.96 1.14 0.98 0.39
Nagar Haveli
32. Daman and Diu 0.93 0.71 1.49 1.23 0.48 0.81 0.29 0.61
33. Delhi 6.16 17.92 26.70 29.90 38.95 12.66 - 4.24
34. lLakshadweep 0.16 0.64 1.20 1.89 0.49 0.88 0.20 0.34
35. Pondicherry 2.59 457 5.03 7.62 4.52 6.60 3.55 2.39
Total 3365.65 4777.37 4153.60 5964.04 4483.32 4795.86 3029.95 1340.61
Note:

1. Utilization for the financial year 2012-13 (upto 30.09.2012) are provisional.

2. *Release for the financial year 2012-13 upto 30.10.2012. Releases relate to Central Government Grants and do not include State share
contribution.

# Includes carried over unspent balance and state share releases.

[Translation]

SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Madam the problem of polluted water is in all the villages
in India. The cause of water pollution in my Parliamentary

Constituency is because of sugar factory, use of additional
fertilizers and due to other reasons. The figures of sickness
and deaths presented by the Government are a matter of
concern,
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| want to ask the Minister whether the government
has framed and scheme for its prevention or not?

SHRI GULAM NABI AZAD: The hon. Member has
asked about the water borne diseases. The diseases which
are caused due to the contaminated water. | have given
its answer

[English]

Acute Diarrheal Diseases, Typhoid, Cholera,
Hepatitis, Acute Encephalitis Syndrome (AES)

[Translation]

are the diseases and the causes of its spread are
different. 80 per cent diseases of such types are borne
due to the non availability of clean water or are caused
due to sanitations and hygiene. Wwhether it is personal
hygiene or general hygiene or the cleanliness all around
us. It may be of the houses or the farms, all the dirty
material which mixes with the water, give birth to the
diseases.

The Hon. Member has asked about the steps taken
by the Government in this regard. | want to inform that
three Ministries of the Government of India are working on
it. My Ministry has separate work to deal with. In our
country there are about five lakh three thousand villages.
Village sanitation committees have been set up under the
National Rural Health Mission. Our Ministry provide rupees
ten thousand to each village to these five lakh three
thousand villages under the National Rural Health Mission.
Almost more than rupees five hundred crore are paid for
a year for all the villages. These funds are provided to the
society for the cleanliness of the villages, to monitor the
cleanliness of water and cleanliness of the streets. Two
other ministries monitor the task bigger than it separately.
One Ministry sees the work of Drinking Water and Sanitation
of the Government of India and the other Jawaharlal Nehru
National Urban Renewable Mission. So for the National
Rural Drinking Water Programme is concerned, its
responsibility is to provide technical support and financial
assistance to the States for hand pumps, water pumps.
This Ministry has allocated Rupees Ten thousand five
hundred crores during 2012-13 for water pipes. It is a big
amount. In addition to it 67 per cent of the fund out of it
has been provided for making available the quality water.
3 per cent is only for monitoring and 5 per cent is alone
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for the awareness publicity. It is a mega programme that
is being launched by this Ministry.

SHRI BHAUSAHEB RAJARAM WAKECHAURE:
Madam, the Minister has replied about the contaminated
water but the drinking water scheme of the villages the
water which is available in the village, the people there
are not taking that water and | had asked about prevention
there to, but the Minister has not replied what will he do
for prevention? Whether it may be Health Department or
other Department of Drinking Water. Whether Government
is going to take any concrete measures through them or
not?

[English]

SHRI GHULAM NABI AZAD: Madam, | have said
that these are the most preventive ones. It is not just the
provision of water supply through pipes and through hand
pumps. As | said, up to sixty per cent funds are allocated
for drinking water under the National Rural Health Mission,
which can be utilized for tackling water quality problem in
rural areas. In addition, three per cent funds on hundred
per cent Central assistance basis are provided to the
States for water quality monitoring and surveillance. These
include (i) setting up of a new or upgradation of a district,
sub-district Water Quality Testing Laboratories; (ii) providing
chemical and consumable to laboratories; (iii) hiring of
trained manpower for laboratories; and (iv) providing field
test kits to gram panchayats.

| have also said that five per cent funds are allocated
to the States which can be used for awareness generation
campaign. | have also said that for this current year Rs.
10,500 crore have been allocated for the States for safe
drinking water, hand pumps and pipe water supply scheme.

[Translation]

SHRI HARISH CHOUDHARY: Madam, in desert area
the source of drinking water are only tanks. The government
of India has fixed criteria on the basis of population under
NRDWP. We use the water for one year which was
supplied through these tanks. Due to stagnant water for
one year many types of mosquitoes breed in that water.
Which cause malaria deaths every year in our area.

| want to request the Minister that under NRDWP the
criteria that have been fixed on the basis of popuiation,
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keeping in view the background of desert area whether
those will be relaxed to some extent or not?

SHRI GHULAM NABI AZAD: Madam, | do not know,
which norms he is referring. | want to inform that it is the
basic duty of the state governments to supply water in the
villages and to the houses. It is a golden period, the
Central Government is providing ten and a half thousand
crore of rupees in a year to state governments for
supplementing their efforts. | don't think the Government of
India can provide more than that to any state Government,
whether it is of any party. It is the management system of
state governments. It is their duty to tap sources and make
available adequate water from these sources.

SHRI DILIPKUKUMAR MANSUKHLAL GANDHI:
Madam Speaker, the Minister has answered all the facts.
If you want to strengthen the country the health of common
man should be good. The deaths occurred during the last
three-four years are of those who came to Government
hospitals, these figures are with you but you do not have
the figure of private sector. In such a situation the figures
of deaths are high. And the five diseases which you have
mentioned these all are borne by water. You distribute
funds to every gram panchayat, the amount of rupees ten
thousand which you provide, it is like a donation. It do not
provide any facility to the people in villages. You have
mentioned that three Ministries are looking the work but
whether there is coordination among them? It will be better
if there is basic coordination among them, because you
have an annual budget of forty thousand crores, The
diseases may be of different kinds but it's main cause is
contaminated water. Whether the Rajiv Gandhi Paye Jal
Yojana, the Bharat Nirman Yojna related to drinking water
are directly connected to wells or rivers? Whether the
Health Department will take action to install filter plant for
it | am to say that if the sickness of common man has to
reduce it is the responsibility of the Government to provide
clean water. The three ministries in coordination with each
other should formulate basic schemes for providing clean
water and reduce the work of giving donations.

SHRI GHULAM NABI AZAD: | wouid like to tell the
hon. Members as far as ministries are concerned, we
have 100 percent coordination but our coordination is for
providing technical and financial support. After that it is the
job of State Governments. Every Department has to work
for which it has been given money. I don't think the Central
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Government can do anything else except providing
technical support to the State Governments.

SHRI DILIPKUMAR MANSUKHLAL GANDHI: The
reply given by the hon. Minister is not complete.
...(Interruptions)

MADAM SPEAKER: No, you can't do that. It is not a
discussion. It is Question Hour. Your question has been
answered.

...(Interruptions)

SHRI GHULAM NABI AZAD: Madam Speaker, you
must have seen that | have answered all his queries.
...(Interruptions)

MADAM SPEAKER: Hon. Minister, please sit down.
...(Interruptions)

SHRI REWAT!I RAMAN SINGH: Madam Speaker,
thank you very much. Hon. Minister has given the answer.
We have completed 63 years of independence. But we
have not been able to provide clean drinking water to our
villages. The hon. Minister has these figures, as to how
much villages clean drinking water has been provided.
Every year thousands of children die due to encephalitis,
cerebral fever in Gorakhpur and in whole of eastern U.P.
But the Government has not taken any measures to check
these diseases.

Hon. Minister says that they send money. But after
that do you keep a track, whether that money has been
spent or not and how many villages have been benefitted?
| will tell you that tribas in our area drink drain water as
there are no hand pumps. We have raised this issue many
times with the Government that MPs may be provided
hand pumps but the Government has not given us hand
pumps. Even after 63 years of independence they are
compelled to drink drain water. You come with us, we can
show you. Therefore, diseases are bound to spread, and
what steps have you taken to check the spread of this
disease in eastern U.P., especially Gorakhpur and
Poorvanchal? By when will you provide hand pumps?
Whether these will be provided at all or not?

SHRI GHULAM NABI AZAD: Hon. Speaker, hon.
Members, whether they belong to my party or opposition,
they should draw a line between Central and State subject.
It is not finance Department or Railway Department who
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will ask me whether bridge has been made or not? It is
a state subject that as to in how many villages tube wells
are to be installed? | had already made it clear that the
Central Government gives Rs. 10500 crore annually to the
State Governments under National Rural Drinking Water
Scheme. It includes hand pumps as well as pipe water.
The Central Govemment gives money for hand pumps
and water pipes. The hon. Members should not expect
that | will myself get the hand pumps installed or the
Minister concerned with drinking water mission will do so.
It is not so. The State Governments will have to do this.

As far as Gorakhpur is concerned, the hon. Member
is seasoned leader, | would like to tell him about AE and
JE virus, there are hundred type of AEs. Hundred type of
AE virus spread diarrhea but the State Governments are
not fully competent to combat it. Therefore, last year the
hon. Prime Minister constituted a Committee comprising
five- six ministers for this. Thereafter we gave a
recommendation of Rs. 4038 crores. In about 19 states, 60
such districts were identified where 80 percent JE or AE
was there. A multi prong strategy of Rs. 4038 crores for 60
districts was prepared. It includes Ministry of Health, Ministry
of Drinking water and sanitation, Ministry of Housing and
Urban Poverty Alleviation, Ministry of Social Justice and
Empowerment, Ministry of Women and Child Development.
On 18th October, 2012, cabinet made a provision of Rs.
4038 crores for 60 districts. In addition to it, the State
Governments have to implement it.

SHRIMATI MEENA SINGH: Hon. Madam Speaker, |
am thankful to you for giving me an opportunity to ask a
supplementary question on this important subject. Last
week, in a programme on Lok Sabha T.V. you were telling
that an intelligent child asked you a question. Madam
Speaker, how does Parliament look? | became speech
less after hearing the question. You also told that even
today the question of that child echoes in my ears. My
constituency is Arrah, which is also your mother's place.
During the last three years dozens of children have bom
blind. The doctors there told me that the main reason for
this is the use of arsenic polluted water by mothers during
pregnancy.

With your kind permission, | raised this issue during
zero hour also. | am thankful to the then Environment
Minister Shri Jairam Ramesh that he took some positive
steps in this direction. At present he is not present in the
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House and unfortunately his Ministry has also changed
and this matter has gone into the cold storage.

Madam, | would refer to the reply given by the hon.
Minister, wherein he has mentioned the various diseases
which are spread as a result of use of polluted water, but
blindness at birth is not there. Through you, | would like
to ask the hon. Minister, whether blind children are born
as a result of using contaminated water by mothers during
pregnancy. If so, the steps being taken by Government to
check this so that the children could see the national
heritages including this Parliament with their own eyes.

[English]

SHRI GHULAM NABI AZAD: The hon. lady member
has raised a very important question.

[Translation]

SHRI REWATI RAMAN SINGH: You, please speak
in Hindi.

SHRI GHULAM NABI AZAD: There are some subjects
for which translation is very difficult. There is arrangement
of translation in Hindi. ...(Interruptions) It is very difficult to
translate science in Urdu.

[English]

This chronic arsenic toxicity occurs as a result of
drinking arsenic-contaminated groundwater. It is a major
environmental health hazard, not only for India, but for the
entire globe. So, the entire globe is working on this,
including India. We have arsenic contamination; and we
have fluorosis contamination in some parts of the country.
Insofar as arsenic related contamination is concerned, the
Indian Council of Medical Research, under the Ministry of
Health has funded several ad hoc research projects on
the subject and reports are awaited. Once we receive the
reports from these projects, then on the basis of those
reports, the Ministry will act.

Similarly, flourosis is another cause of worry for our
country. It is also because of contaminated intake or
swallowing or absorbing of excessive fluoride in the body.
The Ministry of Health and Family Welfare has taunched
a national programme for prevention and control of fluorisis
during 2008-09, in six fluoride endemic districts of Nellore
in Andhra Pradesh, in Madhya Pradesh, in Rajasthan,
Jam Nagar in Gujarat, Odisha and Tamil Nadu. As a part
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of ICMR's initiative to address the problem of fluorosis, a
task force has been established in 2010 with four sub-
groups. In ICMR, criteria to screen dental fluorosis in the
community have been developed.

| agree with the hon. Member that it does affect the
pregnant women and the result is that the pregnant women
give birth to a still-child. So, the ICMR is working on this;
the scientists are working on this; we are sending teams
to different parts of the country.

[Translation]

MADAM SPEAKER: It is very serious subject and |
have a long list of hon. Members who what to ask this
guestion. You give me notices so that discussion could be
held on this. | this discussion is necessary on this subject.

Concessional Loans to Weaker Sections
+
*303. SHRI HEMANAND BISWAL.:

SHRI RAMSINH RATHWA.:
Will the Minister of FINANCE be pleased to state:

(a) the details of the various schemes run by the
banks both in the public and the private sectors for grant
of concessional loans to the weaker sections of the society
including scheduled castes/scheduled tribes/ widows;

(b) the details of loans granted under those
schemes during the last three years and the current year;

(c) whether the impact of such concessional loans
have been assessed; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) and (b) As per extant guidelines of Reserve Bank
of India (RBI) on Priority Sector Lending (PSL), all
Scheduled Commercial Banks (SCBs) including
Nationalised Banks are required to earmark 10% of
Adjusted Net Bank Credit (ANBC) or Credit Equivalent
amount of Off-Balance Sheet Exposure, whichever is higher,
for Weaker Sections, which inter-alia, include Scheduled
Castes (SCs) & Scheduled Tribes (STs) and loans to
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individual women beneficiaries upto Rs.50,000 per
borrower. Loans at concessional rate of interest are
provided, inter-alia, under different Schemes:

(i) The Interest Subvention Scheme is being
implemented by the Government of India since
2006-07 to make short term crop loans upto
Rs.3 lakh for a period of one year available to
farmers at the Interest rate of 7% pér annum.
The Government of India has since 2009-10
been providing additional interest subvention to
prompt payee farmers, i.e., those who repay
their loans in time. The additional subvention
was 1% in 2009-10, 2% in 2010-11 and 3% in
2011-12. The Scheme is continuing in 2012-13
also. Interest subvention amount released by
the Government in the last three years is given
in the enclosed Annexure.

(il) Under Differential Rate of Interest (DRI) Scheme,
the banks provide loans to poor borrowers at
concessional rate of interest of 4% per annum.
The credit outstanding of Scheduled Commercial
Banks for the last three years is given in the
enclosed Annexure.

(iii) Full interest subsidy is made available for
educational loans disbursed by scheduled banks
on or after 1st April, 2009, during the period of
moratorium for the students beionging to
economically weaker sections, under 'Interest
Subsidy' scheme of Ministry of Human Resource
Development. Interest subsidy of Rs. 1616.42
crore has been released upto 30.09.2012 under
the scheme.

(c) and (d) Based on the recommendations of the
Committee constituted to re-examine the existing
classification and suggest revised guidelines with regard
to Priority Sector Lending classification and related issues,
the Reserve Bank of India has revised its guidelines on
Priority Sector Lending. The changes, inter-alia, include
inclusion of loans to distressed persons other than farmers
not exceeding Rs. 50,000 per borrower to prepay their
debt to non-institutional lenders and loans to individual
women beneficiaries upto Rs. 50,000 per borrower under
the category of Weaker Sections.
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Annexure

1. Details of the Interest subvention amount on short
term crop loans, released by the Government in the
last three years:

{Amount in Rs. crore)

Years 2009-10 2010-11  2011-12
Interest Subvention

amount released 2011.00 3531.19  3282.70
by Government to RBI

2. Credit outstanding of Scheduled Commercial Banks

under Differential Rate of Interest (DRi) Scheme:

{Amount in Rs. crore)

For the year ended No. of Accounts Amount
Outstanding

March, 2010 3,94,536 1018.47

March, 2011 4,28,201 811.46

March, 2012 4,49,380 765.73

Source: RBI

[English]

SHRI HEMANAND BISWAL: May | know this from
the hon. Minister? Nowadays it is very difficult to take
concessional loans for pursuing higher education.
...(Interruptions)

SHRI REWATI RAMAN SINGH: Madam, the mike is
not on; he is not audible.

MADAM SPEAKER: Hon. Member, you may kindly
move to this side of the pillar. Hemanand Biswal Ji, please
comeon this side.

SHRI HEMANAND BISWAL: Madam Speaker, may |
again repeat my question? Now-a-days, it is very difficult
for the weaker sections to get concessional loans for higher
education from banks, particularly the private banks. |
would like to know whether the Government has issued
any direction to the banks for concessional loans to
students belonging to Scheduled Castes/Scheduled Tribes
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and minorities for higher education in tribal areas. | would
like to know category-wise details.

It is mentioned in the reply that under the Interest
Subvention Scheme, the amount released in 2009-10 was
Rs.2011 crore; in 2010-11, it was Rs.3531 crore; and in
2011-12, it is Rs.3282 crore. But the category-wise details
have not been given. May | know from the Minister category-
wise details in regard to Scheduled Castes/Scheduied
Tribes/OBCs and minorities? Now | would like to ask my
second question.

MADAM SPEAKER: You can ask just one question
and | will give you another chance.

SHRI NAMO NARAIN MEENA: Madam, regarding
educational loans, the Scheme was started in 2001. So far
about Rs.52000 crore is outstanding advance of Public
Sector Banks to about 24 lakh students. We do not maintain
separate accounts for all the minorities or the Castes and
the Tribes. But they are all getting educational loans. This
is a priority sector lending and all the banks are supposed
to give it.

So far as the Scheduled Castes are concerned, a
lower criterion has been fixed for them. If a student
belonging to Scheduled Caste or a Tribe asks for a loan,
the Manager cannot reject it and only a senior officer
could reject the loan if it is not admissible. We have taken
this adequate precaution that students belonging to
Schedule Castes and Schedule Tribes get the educational
loan very easily.

SHRI HEMANAND BISWAL: Madam Speaker, it is a
fact that most of the widows possess small holdings of
land resulting in non-receipt of bank loans. | would like to
know whether the Government has taken any initiative or
has given any direction to banks for easy access to
concessional loans by widows. | would like to have State-
wise, particularly Odisha, total number of widow
beneficiaries.

I would also like to know whether the Government
has any scheme for concessional loans for tribal people
for housing. If so, the details thereof. SHRI NAMO NARAIN
MEENA: Madam, the schemes are common to all and we
cannot distinguish them. We do not have a separate account
for widows. In my reply, | have given what interest
subventions are given to farmers. There is a 50 per cent
reduction in interest rate for education loan for girl students.
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Education loan is a priority sector lending for loans upto
Rs. 10 lakh in India and Rs. 20 lakh abroad.

So far as weaker sections are concerned, this is also
a priority sector lending and 10 per cent target is fixed by
the RB!. You would be happy to know that we are achieving
this target. In 2011, we achieved 10.33 per cent. Presently,
we are giving loans but as there will be more and more
expansion of banks, more loans will be given to the people
belonging to the weaker sections of the society.
...(Interruptions)

[Translation]

MADAM SPEAKER: Why you people are standing.
Please sit down.

[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]

SHRI RAVINDRA KUMAR PANDEY: Madam, through
you | would like to ask the Hon. Minister that there are
guidelines issued by Government of India regarding
education loans at present. We also read in newspapers
that education loans would be provided in education sector.

Madam, you would be surprised to know that in
Jharkhand the attitude of banks is not good be it regarding
scheduled tribes, widows or education loans. There is a
meeting held by the DM at district level. We get the letter
on the day of the meeting itself. | have myself written to the
JDM and the RM to provide education loans to those who
should get it. But there has been no progress in this
regard.

As far as the widows are concerned, they cannot
even enter the banks, how would they get loans?

Hon. Minister, | request you and the Government to
make a system where Member of Parliament is included
at local level in this process. Their participation should be
increased regarding grant of education loans.

SHRI NAMO NARAIN MEENA: Madam, there are 45
thousand 817 accounts in public sector banks till date and
rupees 1,228 crores have been given as education loan
till date. Jharkhand is far ahead of a member of states. For

*Not recorded.
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instance, rupees 961 crores have been given to Haryana
and rupees 304 crores to Himachal. Enough money is
being given to Jharkhand. Instructions have been given to
provide loans freely.

Hon. Minister of Finance has said a number of times
in press conferences and said to all CMDs that it is their
right to get money for education and it will be given to
them. Whatever scheme is there Ministry should implement
it.

[English]
Education should not be a problem
[Translation]

If there are one or two cases anywhere which have
come to your notice and if you bring it to my notice, | would
definitely take action in this regard.

SHRI RAMASHANKAR RAJBHAR: Madam Speaker,
Hon. Minister has said in his reply that scheduled castes,
scheduled tribes, widows and weaker sections in society
get loans at concessional rates.

Madam, our Constitution provides 27 per cent
reservation to OBC castes. | would like to ask the Hon.
Minister what is the problem in including other backward
classes and minorities alongwith scheduled castes,
scheduled tribes, widows and weaker sections? How much
of the concessional loans, the education loans, and the
loans at the rate of 4 per cent is given to scheduled castes,
scheduled tribes, backward classes, minorities and weaker
sections? Please provide details category-wise.

[English]

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): Madam, as my colleague has
mentioned, weaker sections included under the priority
sector lending scheme include a number of categories like
small and marginal farmers, artisans, Scheduled Castes
and Scheduled Tribes, beneficiaries under SJSY, Self-
Help Groups, distressed farmers, distressed persons other
than farmers where the borrowing is not exceeding Rs.
50,000, individual women beneficiaries upto Rs. 50,000,
etc. Then there is a category which says 'loans sanctioned
under 'a’' to 'k’ above to persons from minority communities
as will be notified’. Now, this is the category under weaker
sections. Most of the people whom the hon. Member has
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mentioned like women and OBCs fall under one or the
other category. We have not included any category, except
Scheduled Castes and Scheduled Tribes, by way of castes.
Minorities are grouped as minorities. ...(Interruptions) Let
me finish my answer. Minorities are included as a group.
All minorities are included. Again, there is no distinction
based on a particular religion. This is the policy of the
Government. | think this is the correct policy. We should
not granulate these groups more and more. All of them get
benefits. ...(Interruptions)

MADAM SPEAKER: Please allow him to answer.

SHRI P. CHIDAMBARAM: Allow me to complete my
answer. What is the point in interrupting me?
...(Interruptions) If you want to talk about minorities, there
is a separate programme in which we have targeted that
15 per cent of the bank loans must go to the minorities and
this year, we will achieve 15 per cent. We are already at
about 14.8 per cent.

SHRI ABDUL RAHMAN: Madam Speaker, | would
like to raise a question about students banking loan.
Everybody is very much anxious to know the Government's
stand and the proper mechanism to be adopted. Not only
in any specific State but all over the country, students are
applying for education loan for their higher studies. Each
and every banking organization is keeping its own separate
procedure for it. There is no common procedure as per the
announcement of the Government of India adopted by the
banking sector. All students, instead of going to educational
institutions, are forced to go banking organizations to knock
their doors in the early morning hours. Students and their
parents are forced to wait for months and months expecting
a proper response from the banking organizations.

Madam, | would request the hon. Minister, through
you, to strictly adopt a common mechanism and a common
procedure to grant education loan to the students who are
in need of financial assistance.

MADAM SPEAKER: You have diverted the question.
There is very little time left.

SHRI ABDUL RAHMAN: | would like to ask the hon.
Minister, through you, as to what kind of mechanism is the
Government of India having to adopt it as a strict measure?
...(Interruptions)
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MADAM SPEAKER: It is outside the ambit of the
main Question.

...(Interruptions)
[Translation]
MADAM SPEAKER: Please sit down.
...(Interruptions)

MADAM SPEAKER: If you speak so much, how would
we able to listen?

...(Interruptions)
[English]

SHRI P. CHIDAMBARAM: | consider the education
loan programme as one of the highest priorities of my
Ministry and the Government and | have not lost a single
occasion to say it. Whenever | had an opportunity, | have
stressed that we are committed to this programme and we
will make it a success. It is already a considerable success.
Perhaps, this is the largest educational loan programme
in the world. My colleague has just given the numbers. As
of today, if you leave out the loans that have been repaid
by students, we have 24, 62,948 accounts where the
outstanding is Rs. 52,480 crore.

What was it five years ago and what was it seven
years ago? | am saying that together we have worked on
it. | am passionate about the scheme. | have spoken about
it in every forum. Banks have been impressed that they
should give education loans liberally. They are giving
liberally. Now, there is a uniform policy. After | took over
again, along with the IBA, we have revised the circular.
There is a uniform policy. Under the uniform policy, banks
have a range of interest depending upon the cost of money
to a bank. You cannot have a completely uniform rate of
interest. It varies by about 50 to 75 paise between bank
and bank. The State of India's rate of interest is a good half
a percent or one per cent lower than that of the other
banks. Camps are organised. MPs must take the initiative.
If an MP takes the initiative, | am willing to advise the lead
bank in his constituency to organise the camp with the MP
present to give loans. But you must take the initiative.
...(Interruptions} We cannot write off the interest.

Therefore, education loan is a passion of this
Government. It is my personal passion. We have made it
a success. We will make it an even greater success in
future.
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WRITTEN ANSWERS TO QUESTIONS

[Translation]

Complaints on Credit Cards

*304. SHRI KAPIL MUNI KARWARIA:
SHRI RAM SUNDAR DAS:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has taken note of/
received complaints against banks/financial institutions for
deficient services and unfair practices related to credit
cards like undue penal charges, late payment charges,
issue of unsolicited cards, harassing telephone calls, etc.;

(b) if s0, the details thereof including the number of
such complaints received during each for the last three
years and the current year, bank-wise;

(c) whether the Reserve Bank of India (RBI) has
issued any guidelines in this regard and if so, the details
thereof; and

(d) the further remedial measures taken/proposed
to be taken by the Government/RBI in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) Yes, Madam. Reserve Bank
of India (RBI) has reported that complaints have been
received from customers on issues including those on
undue penal charges, late payment charges, issue of
unsolicited cards, harassing telephone calis, efc.

However, there has been a decline in the number of
credit cards related complaints received in the Offices of
Banking Ombudsman since 2009-10 as per details given
below:

Sl. No.  Year Number of complaints
1. 2009-10 18810
2. 2010-11 17116
3. 2011-12 14237

The data available on the complaints received by
the Offices of the Banking Ombudsmen relating to credit
card operations of Scheduled Commercial banks is given
in the enclosed Statement.
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(c) and (d) RBI has issued comprehensive guidelines
vide their Master Circular on Credit Card Operation of
banks, providing a framework of rules/reguiations/
standards/practices to the credit card issuing banks/NBFCs
for their credit card business and ensuring that the same
are in alignment with the best customer practices. Banks
are advised to adopt adequate safeguards and implement
the guidelines in order to ensure that their credit card
operations are run on sound, prudent and customer friendly
manner. The circular is available at http://www.rbi.org.in/
scripts/Notification.

In terms of paragraph 3 of the RBI Master Circular
on Credit Card Operations of Banks dated July 02, 2012,
banks have been advised to prescribe a ceiling rate of
interest, including processing and other charges, in respect
of credit card dues. In case, banks / NBFCs charge interest
rates which vary based on the payment / default history of
the cardholder, there should be transparency in levying of
such differential interest rates. Card issuers should quote
Annualized Percentage Rates (APR) on card products
(separately for retail purchase and for cash advance, if
different). The method of calculation of APR should be
giver; with a couple of examples for better comprehension.
The APR charged and the annual fee should be shown
with equal prominence. Further, banks have been advised
to take the following steps for Redressal of Grievances:

If a complainant does not get satisfactory response
from the bank / NBFC, which is a subsidiary of a bank
within a maximum period of thirty (30) days from the date
of his lodging the complaint, he will have the option to
approach the Office of the concerned Banking Ombudsman
for redressal of his grievance/s. The bank / NBFC, which
is a subsidiary of a bank shall be liable to compensate the
complainant for the loss of his time, expenses, financial
loss as well as for the harassment and mental anguish
suffered by him for the fault of the bank and where the
grievance has not been redressed in time.

The Banking Codes and Standards Board of India
(BCSBI) has included a -chapter on 'Credit Card' in the
'‘Code of Bank's Commitment to Customers', which lays
down member banks' commitment to customers in respect
of credit card operations. Banks have been advised to
strictly adhere to BCSBI Code during the issuance and
servicing of credit card accounts. Non-adherence to BCSBI
Code by those banks which have subscribed to the BCSBI
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Code has been included in the grounds of complaint
under Banking Ombudsman Scheme since February 2009.

RBI has been taking a number of steps and corrective

actions like customer education, awareness campaigns
etc. The RBI has reported that it has further strengthened
the security features for use of cards both in the card
present and card not present scenarios.

Statement

Break up of Complaints Received by the Banking Ombudsman against Banks on Credit Cards during last
three years, ie. 2009-10, 2010-11,

and 2011-12.
Name of the Bank Year
2009-10 July-June 2010-11 July-dune 2011-12 July-dune
1 2 3 4
Allahabad Bank 63 71 75
Andhra Bank 238 160 138
Bank of Baroda 236 343 260
Bank of India 308 304 288
Bank of Maharashtra 18 34 42
Canara Bank 575 393 338
Central Bank of India 142 130 136
Corporation Bank 87 122 111
Dena Bank 26 45 44
Indian Bank 76 95 113
Indian Overseas Bank 127 127 179
Oriental Bank of Commerce 122 136 100
Punjab and Sind Bank 3 16 8
Punjab National Bank 620 676 752
Syndicate Bank 161 197 108
UCO Bank 66 82 86
Union Bank of India 240 220 262
United Bank of India 21 41 45
Vijaya Bank 67 39 42
IDBI Bank Limited 53 112 96
State Bank of India 5219 5268 5198
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1 2 3 4
State Bank of Bikaner and Jaipur 334 173 194
State Bank of Hyderabad 345 205 272
State Bank of Indore 43 - -
State Bank of Mysore 131 63 67
State Bank of Patiala 101 142 150
State Bank of Travancore 127 23 117
Bank of Rajasthan Ltd. 22 - -
Catholic Syrian Bank Ltd. 3 2 8
City Union Bank Limited 5 8 3
The Dhanalakshmi Bank Ltd. 5 11 15
Federal Bank Ltd. 8 22 23
Ing Vysya Bank Ltd. 31 46 30
Jammu and Kashmir Bank Lid. 8 9 10
Karnataka Bank Ltd. 13 17 18
Karur Vysya Bank Ltd. 12 12 12
Lakshmi Vilas Bank Lid. 3 4 4
Nainital Bank Ltd. 0 2 -
Ratnakar Bank Ltd. 0 1 -
South Indian Bank Ltd. 12 9 16
Tamilnad Mercantile Bank Ltd. 4 6 2
Axis Bank Limited 387 624 549
Development Credit Bank Ltd. 8 5 6
HDFC Bank Ltd. 1716 1543 1153
ICICI Bank Limited 2371 1967 1211
Indusind Bank Ltd. 9 42 62 1
Kotak Mahindra Bank Ltd. 105 110 110
Yes Bank Ltd. 3 18 13
**ABN Amro Bank N.V. 829 - -
American Express Banking Corp. 35 38 43
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1 2 3 4
Barclays Bank Plc 327 299 132
Calyon Bank - -
Citibank N.A 618 367 269
Deutsche Bank(Asia) 121 82 17
Hongkong and Shanghai Banking Corpn. Ltd. 1469 941 423
Royal Bank of Scotland 600 168
Standard Chartered Bank 857 869 719
AB Bank Limited - -
Others 277 245 -
Total 18810 17116 14237

Sanction of Home Loans

*305. SHRI TUFANI SAROJ:
SHRI G.M. SIDDESHWARA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government/ Reserve Bank of India
(RBIl) has received any complaints regarding delay in
sanctioning of home loans to its customers by the public/
private sector banks;

(b) if so, the details thereof, bank-wise and the action
taken by the Government/ RBI in this regard;

(c) whether the RBI has issued any guidelines/
instructions to the public/ private sector banks for sanction
of home loans to the applicants within a fixed time frame;

(d) if so, the details thereof; and

(e) the other steps taken/ proposed to be taken by
the Government to ensure timely and expeditious
sanctioning of home loans by the banks to its customers?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e) RBI introduced the Banking
Ombudsman Scheme (60S) for the banking sector to
provide an expeditious and inexpensive forum to bank
customers for resolution of complaints relating to deficiency
in banking services provided by Commercial Banks,
Regional Rural Banks and Scheduled Primary Co-operative

Banks. There are 15 offices of Banking Ombudsman spread
across the country.

There are 27 grounds on which customers can
approach the BO. Delays in sanction, disbursement or
non-observance of prescribed time schedule for disposal
of loan applications are valid grounds of complaint under
the Scheme and they are clubbed under the head "Loans
& Advances" under the BOS for MIS purpose. Therefore,
specific data on complaints regarding delay in sanctioning
of home loans is not separately available. However, the
bank-wise number of complaints pertaining to "Loans and
Advances" resolved by the Banking Ombudsmen during
the year 2011-12 is given in the enclosed Statement. The
information is also available in public domain at
www.rbi.org.in.

The Banking Codes and Standards Board of India
(BCSBI) has released the Code of Bank's Commitment to
Customers which sets minimum standards of banking
practices for banks to follow when they are dealing with
customers. It provides protection to customers and explains
how banks are expected to deal with customers in their
day-to-day operations. The Code contains a clause which
deals with 'applications for loans and their processing'.
Banks have been advised to strictly adhere to BCSBI
Code. Non adherence to BCSBI Code by those banks
which have subscribed to the BCSBI Code has been
included in the grounds of complaint under the BOS.
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RBI has also issued guidelines vide their circular
dated May 5, 2003 and March 6, 2007 to banks on Fair
Practices Code for Lenders. In terms of these guidelines
the banks were advised to frame the Fair Practices Code
applicable to all categories of loans irrespective of the
amount of loan with the approval of their respective Board
of Directars. The RBI guidelines states that loan applications
should be disposed within reasonable period of time and
should convey in writing, within stipulated time, the reasons
which have led to the rejection of loan applications.

Department of Financial Services and Indian Bank
Association (IBA) have also approved a Model Citizen
Charter mentioning therein a definite time frame for disposal
of Housing loans to be adopted by ail PSBs/Private/Foreign
Banks.

Statement

Compiaints received by the Offices of the Banking
Ombudsmen (for the period 2011-12)
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—

Sl. No. Bank Name Complaiﬁts-
Subject-

wise Loans

and

Advances

(Including
Housing
Loans)

1 2 3

| Scheduled Commercial Banks 5594
(a) Ppublic Sector Banks 3937
a.1 SBl and Associates 1851
1. State Bank of India 1386
2. State Bank of Bikaner & Jaipur 175
3. State Bank of Hyderabad 62
4. State Bank of Mysore 21
5. State Bank of Patiala 69
6. State Bank of Travancore 138
a.2 Nationalised Banks 1980

1 2 3

1. Allahabad Bank 62
2. Andhra Bank 78
3. Bank of Baroda 160
4. Bank of India 124
5. Bank of Maharashtra 29
6. Canara Bank 235
7. Central Bank of India 151
8. Corporation Bank 40
9. Dena Bank 21
10. Indian Bank 219
11. Indian Overseas Bank 141
12. Oriental Bank of Commerce 54
13. Punjab and Sind Bank 34
14. Punjab National Bank 222
15. Syndicate Bank 91
16. UCO Bank 93
17. Union Bank of India 131
18. United Bank of India 44
19. Vijaya Bank 51
a.3 Other Public Sector Banks 106
1. IDBI Lid. 106
(b) Private Sector Banks

b.1 Old Private Sector Banks 335
1. Catholic Syrian Bank Ltd. 28
2. City Union Bank Ltd. 8
3. Dhanalaxmi Bank Ltd. 35
4. Federal Bank Limited 74
5. ING Vysya Bank 87
6. Jammu & Kashmir Bank 2
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1 2 3 1 2 3
7. Karnataka Bank Ltd. 2 14. Standard Chartered Bank 146
8. KarurVysya Bank Ltd. 25 Il Primary Cooperative Banks 9
9. Lakshmi Vilas Bank Ltd. 10 il RRBS 211
10. Nainital Bank Ltd. 0 IV Others 202
11. Ratnakar Bank Ltd. 0 Totat of I+II+11+IV 6016
12. South Indian Bank Ltd 46 Total complaints disposed 5816
13. Tamilnadu Mercantile Bank Ltd. 18 [English]
b.2 New Private Sector Banks 993 National Clean Energy Fund
1. Axis Bank Ltd. 170 *306. SHRIP. R. NATARAJAN:
2. Development Credit Bank Ltd. 17 SHRI JAYANT CHAUDHARY:
3. HDFC Bank Ltd. 336 Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:
4. ICICI Bank Ltd. 376
(a) the aims and objectives envisaged in the
5. Indusind Bank Ltd. 13 establishment of National Clean Energy Fund (NCEF) by
6. Kotak Mahindra Bank Ltd. 72 the Govemnment
7 Yes Bank Ltd. 9 o (b). the estimated fund§ collfzcted under NCEF .since
its inception and the manner in which the funds are utilized
(c) Foreign Banks in India 329 and administered by the Government;
1. AB Bank Ltd. 0 (c) whether only a small amount of the fund has
‘ been utilized by the Government, if so, the details thereof
2. American Express Bank 2 and the reasons therefor;
3. Bank of America 0 (d) whether any study has been conducted by the
4. Bank of Ceylon 0 Government to evaluate the performance of the fund; and
5. Bank of Nova Scotia 1 (e) if so, the outcome thereof and the steps taken/
being taken by the Government in this regard?
6. Bank of Tokyo Mitsubishi UFJ Ltd. 0
THE MINISTER OF NEW AND RENEWABLE
7. Barclays Bank 35 ENERGY (DR. FAROOQ ABDULLAH): (a) The National
8. Citibank 56 Clea.n Enerqy Fund. (NCFF) is created for funding r.esearch
and innovative projects in clean energy technologies. Any
9. DBS Ltd. 1 project/scheme relating to innovative methods to adopt to
clean/energy technology and research & development shall
10. Deutsche Bank 27 be eligible for funding under the NCEF.
1. HSBC 38 (b) The total tax revenue generated through ‘Clean
12. Royal Bank of Scotland 23 Energy Cess' for NCEF was Rs1,066.45 crore (Actual) for
the financial year 2010-11 and Rs 3,249.40 crore (Revised
13. Sonali Bank 0 Estimates) for financial year 2011-12. In respect of the
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current financial year (2012-13), the budgetary estimates
are of Rs. 3,864.20 crore.

Guidelines have been laid down for appraisal and
approval of the projects/schemes eligible for financing
under the Fund.

(c) No, Madam. Fifteen projects envisaging total
support of Rs 1,974.16 crore, out of the NCEF have already
been recommended by the Inter-Ministerial Group (IMG)
till date.

(d) No, Madam.

(e) Does not arise.

Health Services in North-Eastern States

*307. SHRI VINCENT H. PALA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the facilities being offered by the
North-Eastern Indira Gandhi Regional Institute of Health
and Medical Sciences (NEIGRIHMS) to the patients
belonging to the marginalised, weaker and vulnerable
sections of the society of the North-Eastern States;

(b) whether NEIGRIHMS also imparts various
medical courses as an educational institute;

(c) if so, the details of the courses being offered by
NEIGRIHMS indicating the validity of such courses; and

(d) the measures taken/proposed by the
Government to upgrade NEIGRIHMS on the lines of AlIMS
and to fill vacant posts at various levels in the Institute?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD}: (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) to (d) The North Eastern Indira Gandhi Regional
Institute of Health and Medical Sciences (NEIGRIHMS) is
a referral hospital with over 450 beds and the following
facilities are provided to all patients including those
belonging to marginalized, weaker and vulnerable sections
of society:

i. Tertiary health care services are provided to all
patients.
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ii. Free emergency services, free OPD, Indoor/ward
treatment, including food.

iii. Specialized health care services are provided
in Cardiology, CTVS, Oncology, Medicine,
Neurclogy, Urology.

iv. The Institute runs Medical Social Service Units,
which helps among other things in evaluation
and provision of financial assistance.

v. The Institute provides diagnostic facilities free of
charge to the poor patients.

vi. Beneficiaries of Rashiriya Swasthya Bima Yojna
(RSBY) are provided free of cost all medical
facilities.

vii. Rastriya Arogya Nidhi and National lliness
Assistant Fund Scheme is also availed by these
category of patients.

viii. Institute offers both Neonatal intensive Care
Services & Pediatric Intensive care Services for
Vulnerable Children.

The following Diagnostic Services® were provided
during the year 2011-12:

Sl. No. Investigations and Procedures  No. of Patients

1 Pathology 3,43,306
2 Microbiology 90,846
3 Biochemistry 3,42,794
4 Blood Bank 2,288
5 Radiology 55,897
6 Neurology 1,588
7 Cardiology 14,588
8 Urology 1,615
9 Orthopedics 38,394
10 Gynecology 21,495

*User charges are exempted in case of marginalized, weaker

and vuinerable sections of the society.
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1,66,571 outdoor patients and 14,051 indoor patients
were treated by the Institute and 1841 major and 414
minor operations were conducted during the year 2011-
12,

The North-Eastern Indira Gandhi Regional Institute
of Health and Medical Sciences conducts the following

courses in the medical and nursing streams:

1. MBBS - 50 seats
2. MD Anesthesiology - 4 seats
3. MD Microbiology - 2 seats
4. MD Pathology - 2 seats
5. MS Obst. & Gyne. - 2seats
6. B.Sc. Nursing - 50 Seats

MCI recognition has already been obtained in respect
of r 3 (Obst.& Gyane.), MD (Pathology) and MD
(Microbiology). In respect of MBBS and MD (Anesthesia),
MCI has already been approached for recognition. B.Sc.
Nursing was started in 2006 with approval from the Indian

Nursing Council.

Development of any medical institute is a continuous
process. * The North-Eastern Indira Gandhi Institute of
Health and Medical Sciences was established in 1987
and a new premises befitting its status and requirements
was provided to the Institute in 2006. At present against
the total targeted bed capacity of 500, 469 bed capacity
has already been achieved. Similarly 23 departments have
already been made functional and the institute is expected
to eventually grow to have 35 departments/specialties.
Continuous efforts are made to fill in the vacant faculty
positions and 11 faculty positions were filled in the year
2011. The remaining vacant posts have already been
advertised and 162 applications have been received
against 80 vacant faculty positions. A new Director has
joined in November, 2012. With continuous efforts at all
levels, the Institute is expected to eventually grow to the
level of AlIMS.
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Mobile Medical Units

*308. SHRI AJAY KUMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the norms laid down by the Government in
respect of setting up of Mobile Medical Units (MMUs) in

the country under the National Rural Health Mission;

(b) the number of MMUs in operation in the country,
State/UT-wise;

(c) the number of proposals received by the
Government from the States/UTs in this regard during each

of the last three years, State/UT-wise; and

(d) the action taken by the Government thereon

and the funds released for the purpose?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Detailed norms laid down
by the Government for operation of Mobile Medical Units
(MMUs) under the National Rural Health Mission are
available at the official website of the Union Ministry of
Health & Family Welfare namely, www.mohfw.nic.in/
NRHM.htm. Recently, the norms for number of MMUs per
district and the operational cost have been revised. As per
the revised norms, states have been allowed upto 5 MMUs
per district. The operational cost has also been increased
to Rs. 28 lakh per district per annum for North Eastern
States, Himachal Pradesh, Jammu & Kashmir and Rs.24

lakh per district per annum for other states.

(b) The State/UT wise number of operational MMUs
under NRHM as on 30th September, 2012, as
communicated by the States/UTs is provided in the

enclosed Statement-l.

{(c) and (d) The State/UT wise details of proposals
received for MMUs and approvals provided by
the Government are provided in the enclosed

Statement-Il.
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Statement-I 1 2 3
State/UT wise number of operatinal MMUS (As on 18. Tripura 4
30th September, 2012*%)
19. Andhra Pradesh 488
Sl. No. State/UT No. of MMU
operational 20. Goa 4
under NRHM
21. Gujarat 118
1 2 3
22. Haryana 6
1. Bihar 33
23. Karnataka 0
2. Chhattisgarh 22
24. Kerala 16
3. Himachal Pradesh 1
25. Maharashtra 40
4. Jammu and Kashmir 11
26. Punjab 24
5. Jharkhand 100
27. Tamil N
6. Madhya Pradesh 123 7. Tamil Nadu 385
7. Odisha 329 28. West Bengal 6
8. Rajasthan 49 29. Andaman and Nicobar Islands 0
9. Uttar Pradesh 133 30. Chandigarh 0
10. Uttarakhand 15 31. Dadra and Nagar Haveli 1
11. Arunachal Pradesh 16 32. Daman and Diu 2
12. Assam 50 33. Delhi 0
13. Manipur 9 34. Lakshadweep 0
14. Meghalaya 7 35. Puducherry 8
15. Mizoram 9 Total 2024
16. Nagaland 11 *5 Districts are equipped with MMUs and other with MHUs

**This does not include data for 4 states (Himachal Pradesh,
17. Sikkim 4 Jammu & Kashmir, Madhya Pradesh and Kerala) for the period
from July, 2012 to 30th September, 2012;




Statement-ll

19

Sl. No. State Number 2009-10 2010_-11 2011-12 2012-13
of MMUs
Proposed Approved Number  Proposed Approved Number Proposed Approved Number Proposed Appr-
Amount Amount of MMUs Amount Amount of MMUs Amount Amount of MMUs Amount oved
Amount
2 3 4 5 6 7 8 9 10 11 12 13 14
Andaman 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00
and Nicobar
Andhra
Pradesh 64 MMUs 9050.00 5550.00 30 MMUs 2090.00 1292.0015 MMUs 3500.00 3500.0015 MMUs 3899.01 3158.76
and 475 and 475 and 475 and 475
Mobile Clinics Mobile Mobile Mobile
under Fixed Health Health Health
day Health Units Units Units
Services under under under
Fixed Fixed Fixed
Day Day Day
Health Health Health
Services
Arunachal 16 100.16 100.16 9 172.80 172.80 8 86.40 86.40 16 100.80 100.80
Pradesh
Assam 27 705.66 637.20 50 1995.45 1995.45 27 2063.00 623.70 50 1277.18 1233.70
Bihar Not 1600.56 1600.56 38 Units 2695.68 1500.00 48 2695.68 1500.00 48 6343.68 2490.00
mentioned at the
District
Level &
10Units
at Maha
Dalit
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
6. Chandigarh Not 28.00 28.00 2 mobile 40.00 40.00 8 77.44 77.44 nil 48.92 48.92
mentioned units to
beutilised
efficiently
& effect-
ively
7. Chhattisgarh Not 782.72 782.72 30 1050.00 1050.00 0 1050.00 0.00 0 702.00 0.00
mentioned
8. Dadra and 1 45.30 10.00 1 15.42 6.16 1 27.12 11.52 1 16.62 15.24
Nagar Haveli
9. Daman and Diu | 36.00 11.00 1 42.00 21.20 1 5.68 5.68 2 22.28 22.28
10. Delhi 0 0.00 0.00 0 0.00 0.00 8 35.98 35.98 4 46.45 46.45
11. Goa 0 0.00 0.00 4 40.80 40.80 0 0.00 0.00 4 59.15 59.15
12.  Guijarat 25 343.40 343.40 88 924.08 924.08 118 675.18 675.18 30 1112.74 643.96
13. Haryana 6 47.34 47.34 6 39.09 39.09 6 43.49 43.49 6 69.42 39.35
14. Himachal Not 0.00 0.00 nil 0.00 0.00 10 300.00 225.00 10 (State 150.00 150.00
Pradesh mentioned could not
procure
last year's)
15. Jammu and Not 0.00 0.00 nil 0.00 0.00 11 502.26 502.26 0 743.27 241.01
Kashmir mentioned
16. Jharkhand 31 1116.00 600.00 64 2199.28 2199.28 103 2796.45 2500.00 102 3067.61 2040.62
17. Karnataka 30 782.50 782.50 30 450.00 450.00 30 476.64 476.64
18. Kerala 14 660.00 660.00 19 100.00 100.00 21 278.42 278.42 21 409.12 409.12
19. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0
20. Madhya Pradesh 80 2006.00 606.00 91 1006.00 1006.00 91 895.02 895.02 90 1465.51 1465.51

€9
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
21. Maharashtra 14 1376.97 1376.97 14  1353.06 1353.06 47 608.02  608.02 85 852.92 801.92
22. Manipur 9 106.36 101.86 9 222.02 222.02 9 195.22 195.22 9 180.54 180.54
23. Meghalaya 7 201.81 165.97 7 695.67 165.97 7 174.93 165.97 7 178.84 169.66
24. Mizoram 9 110.16 110.16 9 188.14 169.24 ] 169.56 169.56 9 194.20 194.20
25. Nagaland 11 218.57 218.57 11 275.00 260.81 11 226.60 226.60 11 226.60 226.60
26. Odisha 112 1376.40 1376.40 169 2226.75 2226.75 240 2589.28 2589.28 240 2564.10 2500.37
27. Puducherry 4 147.00 147.00 4 53.60 53.60 4 77.31 77.31 4 84.64 79.48
28. Punjab 24 360.00 360.00 24 480.00 480.00 24 360.00  360.00 24 360.00 360.00
29. Rajasthan 52 1040.00 1040.00 52  3296.81 3296.81 52+150 2672.00 1952.00 52+150 5618.56 2878.56

MMVs MMVs
30. Sikkim 4 95.24 93.24 4 129.07 92.30 4 129.02 94.84 4 142.80 94.84
31.  Tamil - - - 385 933.79 933.79 385 4685.24 3985.24
32. Tripura 4 94.80 94.80 4 92.00 92.00 4 94 .84 94.84 4 187.36 92.28
33. Uttar 74 2516.00 2516.00 150 1478.52 4268.60 180 9196.70 2779.70 283 13689.96 7695.46
34. Uttarakhand 13 360.00 360.00 13 273.00 273.00 17 437.00  391.00 15 400.02 393.76
35. West Bengal 0 0* 0.00 0 0.00 0.00 2 MMUs 445.00 187.09 6 255.72 255.72

and 7

Boat
Clinics

* Activity taken up from Committed Unspent Balance during 2009-10

**Source: State Programme Implementation Plans

S9
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[Translation]
LPG Transparency Portal

*309. SHRIJAI PRAKASH AGARWAL:
SHRI DILIPKUMAR MANSUKHLAL GANDHI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the facilities available to the
consumers in the LPG transparency portal on the website
of the Oil Marketing Companies (OMCs);

(b) whether the internet refill booking of LPG
cylinders is available in the said portal;

(c) if so, the details of the refill LPG cylinders booked
through internet since its inception, State/UT and OMC-

wise;

(d) the success achieved in timely delivery of the
refill LPG cylinders and the redressal of complaints of the

consumers as a result thereof; and

(e) the steps being taken by the Government to
streamline the supply of LPG cylinders to the consumers?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) The following
facilities have been made available in the LPG transparency
portal on the website of the Oil Marketing Companies
(OMCs), namely Indian Oil Corporation Limited (IOC),
Bharat Petroleum Corporation Limited (BPCL) and
Hindustan Petroleum Corporation Limited (HPCL):

(i) Consumer number, name, address, number of
cylinders consumed in subsidized and non-
subsidized category, and the subsidy amount
availed are displayed in the portal alongwith a
sorting facility. Customers can also find out if
their connection is in the Same Name Same
Address/ Different Name Different Address
category in the portal.

(i} It shows the dates of refill booking, Cash memo
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preparation and deliveries. Information on the
date on which 80% of refills have been delivered,
current waitlist of the distributor and last new
connection booking released is also furnished

for each distributor.

(iii) Customers can also lodge complaints on the

portal.

(ivy Surrendering a connection and rating the

distributor.

(b) The internet refill booking of LPG cylinders can
be done through OMC websites hosted at
www.indane.co.in, www.ebharatgas.com. &
www.hindustanpetroleum.com. The transparency portal is
also hosted on the same websites but does not contain

refill booking facility.

(c) State/UT and OMC-wise details of refill LPG
cylinders upto 01.12.2012 are given in the enclosed

Statement.

(d) There is no systematic difference in the delivery
time of cylinder if it is booked through internet or through
any other mode. The deliverylime is dependent on various
factors in the supply chain and delivery gets delayed due
to factors such as product supply constraints, strikes, road
breaches, floods, unplanned shutdown, natural calamities
etc. Due to a provision of lodging complaints in the portal
consumers do not have to go to the distributor centre for
lodging their grievances.

(e) OMCs are monitoring bulk LPG stock on daily
basis to ensure uninterrupted bottling operations to feed
the markets as per requirement. Also, in order to meet the
peak demand, operation of plants is undertaken on
Sundays and holidays on need basis and also on extended
hours on regular working days. Field Officers of OMCs are
regularly monitoring all the distributorships and any
additional supplies required by the distributors, to meet
the increase in demand, are released accordingly so as
to ensure that the market remains backlog free.
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State-wise Online Refill booking accepted upto 01.12.2012
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Statement

to Questions

70

State Name Online Refill Booking accepted

I0C BPCL HPCL

1 2 3 4

Andhra Pradesh 37504 45459 137542
Assam 8756 0 19
Bihar 11409 468 1880
Delhi 64087 525690 76196
Guijarat 21104 28016 9994
Haryana 20825 4585 22092
Himachal Pradesh 865 0 174
Jammu and Kashmir 482 0 1854
Kerala 19308 25724 5194
Madhya Pradesh 21936 4293 9364
Maharashtra 14880 124290 122884
Manipur 88 0 0
Meghalaya 1526 0 0
Karnataka 49761 173798 63440
Nagaland 210 0 0
Odisha 12452 25200 16346
Punjab 15250 8902 49862
Rajasthan 38412 16729 15746
Tamil Nadu 60435 101688 29457
Tripura 270 0 0
Uttar Pradesh 77185 86882 39556
West Bengal 90537 16161 38497
Sikkim 121 0 0
Arunachal Pradesh 84 0 0
Mizoram 0 0 0
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1 2 3 4
Goa 9 1494 1658
Uttaranchal 8634 332 590
Chhattisgarh 3296 247 3973
Jharkhand 11051 0 1587
Union Territory 5469 0 4572
Total 595946 1189958 652477
[English] financial implications of risk-based premium structure after

Deposit Insurance Premium Structure

*310. SHRIMATI DARSHANA JARDOSH: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has received any
proposal from the Deposit Insurance and Credit Guarantee
Corporation (DICGC) for a risk-based deposit insurance
premium structure;

(b) if so, the details thereof along with the action
taken by the Government thereon;

(e) whether the Government has made an
assessment of the likely financial implications of the said
proposal;

(d) if so, the details thereof; and

(e) the time by which the aforesaid proposal is likely
to be cleared by the Government?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e) The proposal of the Deposit
Insurance and Credit Guarantee Corporation (DICGC) for
risk-based deposit insurance premium structure has been
examined by the Government. DICGC has been advised
to fine-tune its proposal keeping in view the risk profile of
various banks within the same bank-group. The
Government has not received the revised proposal from
DICGC. Further, the Government and the DICGC have not
so far assessed the financial implications of conversion
from uniform premium structure to risk-based premium
structure for deposit insurance since the risk-based profile
of banks is not available. However, the DICGC proposes
to factor in the risk profile of the banks to arrive at the

the Reserve Bank of India (RBI) implements risk-based
supervision for banks.

[Translation]

Mobile Banking Service

*311.  SHRI RAMKISHUN:
SHRI BAIDYANATH PRASAD MAHATO:

Wili the Minister of FINANCE be pleased to state:

(a) the details of the public/private sector banks
presently providing mobile banking services in the country
including the number of customers using the facility in the
country as on date, bank-wise;

(b) whether some banks have launched/propose to
launch their mobile banking applications in Hindi and
other regional languages of the country;

(c) if so, the details thereof including the steps taken/
being taken by the Government in this regard; and

(d) the manner in which the mobile banking service
is being made user friendly and the efforts made/being
made in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (d) The details of the banks and
their registered customers for Mobile Banking Services, as
reported by the Reserve Bank of India (RBI) as on October,
2012 are given in the enclosed Statement. The RBI has
informed that HDFC Bank have started Mobile Banking
services in Hindi.

In order to make mobile banking user-friendly,
various efforts have been made for simplification of mobile



73 Written Answers

banking services by the banks. Mobile banking services
are being offered on various access channels viz. Short
Messaging Service (SMS), Interactive Voice Response
(IVR), Mobile Application, Wireless Application Protocol
(WAP) etc.

The National Payments Corporation of India (NPCH)
has recently launched Unstructured Supplementary Service
Data (USSD) through its National Unified USSD Platform
(NUUP)' that allows mobile banking services through a
common number *99#. Any GSM mobile user can use
mobile banking services in a simple, user-friendly, menu
driven manner through NUUP platform. BSNL and MTNL
are presently offering the USSD service.

Statement

Registered customers for Mobile Banking Service as
on October, 2012 is as follows (Data includes IMPS

Customers)

Sl. No. Name of the Number of
Public Sector/Private registered
Sector Banks customers
{in '000)*

1 2 3

A.  Public Sector Banks

1. Allahabad Bank 8.58
2. Andhra Bank 11.36
3. Bank of Baroda 317.65
4. Bank of India 147.04
5. Bank of Maharashtra 8.14
6. Canara Bank 4519
7. Central Bank of India 0.30
8. Corporation Bank 675.39
9. Dena Bank 717
10. IDBI Ltd. 34.67
11. Indian Bank 14.69
12. Indian Overseas Bank 12.92
13. Oriental Bank of Commerce 30.99
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1 2 3
14. Punjab National Bank 65.62
15. State Bank of Bikaner and Jaipur 42.97
16. State Bank of Hyderabad 18.33
17. State Bank of India 5092.61
18. State Bank of Mysore 6.89
19. State Bank of Patiala 54.37
20. State Bank of Travancore 118.59
21. Syndicate Bank 6.35
22. UCO Bank 19.46
23. Union Bank of India 201.562
24. United Bank of India 5.90
25. Vijaya Bank 47.53
B. Private Banks
26. Axis Bank Ltd. 351.54
27. Catholic Syrian Bank Limited 7.83
28. City Union Bank 7.50
29. Development Credit Bank Ltd. 12.71
30. Dhanlaxmi Bank Limited 6.60
31. Federal Bank Ltd. 24.60
32. Hdfc Bank Ltd. 8888.25
33. ICICI Bank Ltd. 549.92
34. Indusind Bank Ltd. 28.16
35. Ing Vysya Bank Ltd. 200.33
36. Jammu and Kashmir Bank 0.13
37. Karnataka Bank Ltd. 11.50
38. Karur Vysya Bank Ltd. 5.50
39. Kotak Mahindra Bank Ltd. 5.28
40. Laxmi Vilas Bank Ltd. 30.16
41, South Indian Bank 85.83
42. Tamilnadu Mercantile Bank Ltd. 3.95
Total 17213.97

(17.21 million)
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[English]

Refining Capacity of Public

Sector Refineries

*312. SHRI RAMEN DEKA:
SRI MAHENDRASINH P. CHAUHAN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government proposes to enhance
the production capacity of certain refineries in the public
sector, particularly the Numaligarh Refinery Ltd. in Assam
and the Mangalore Refinery and Petrochemicals Limited

(MRPL);

(b) if so, the details thereof including their optimal
production capacity and actual capacity utilization, refinery-

wise;

(c) whether the Government is emphasising on

export of petroleum products; and

(d) if so, the details thereof?
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THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a} to (d) Consequent
on de-licensing of refinery sector since June, 1998, a
refinery can be set up anywhere in India or its capacity
augmented by a Private or Public Sector Enterprise
depending on techno-commercial viability. The details
regarding present capacity, capacity utilization and
expansion plans of public sector refineries are given in the
enclosed Statement. In case of Numaligarh Refinery Limited
capacity is envisaged to increase from 3 MMTPA to 8
MMTPA by 2016-17. For Mangalore Refinery and
Petrochemicals Limited (MRPL), the capacity increase is
envisaged to be from 15 MMTPA to 18 MMTPA by 2016-
17.

Decision on exports of petroleum products is taken
by individual companies on commercial considerations.
Since 2001-02 country is surplus in production of petroleum
products vis-a-vis domestic consumption. Surplus
petroleum products are being exported and the trend of
petroleum product exports by oil companies (both PSU

and Private) during the last three years is as under:

Period Exports by Exports by Private Total Exports of
Oil PSUs Oil Companies Petroleum Products
Quantity (MMT)  Rs. in Crore Quantity (MMT) Rs. in Crore  Quantity (MMT) Rs. in Crore
2009-10 14.5 39995 36.7 104603 51.2 144598
2010-11 15.3 48445 43.8 148416 59.1 196861
2011-12 16.4 68706 44.5 215937 60.9 284643
2012-13 7.3 34191 21.2 107673 28.5 141864

(April-September)*

(Source: PPAC)

*Provisional

Thus, country is not only self-sufficient in meeting its demand of petroleum products but also exported 60.9 MMT of

petroleum products worth Rs. 2,84,643 crore during 2011-12.
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to Questions 78

Refining capacity of public sector refineries including Numaligrah Refinery Limited (NRL) & Mangalore Refinery
& Petrochemicals Limited(MRPL) .

(Capacity in MMTPA)

Sl. No. Name of the Company Location Present Capacity Capacity
of the Name utilization projected
Refinery Plate Capacity % 2016-17
Public Sector
1. Indian Qil Corporation Limited Guwabhati 1.00 105.8 1.00
2. Indian Oil Corporation Limited Barauni 6.00 95.5 6.00
3. Indian Qil Corporation Limited Koyali 13.70 104.0 18.00
4. Indian Oil Corporation Limited Haldia 7.50 107.6 8.00
5. Indian Oil Corporation Limited Mathura 8.00 102.5 11.00
6. Indian Oil Corporation Limited Digboi 0.65 95.7 0.65
7. Indian Oil Corporation Limited Panipat 15.00 103.3 15.00
8. Indian Qil Corporation Limited Bongaigaon 2.35 93.1 2.35
9. Indian Oil Corporation Limited Paradip - - 15.00
10. Hindustan Petroleum Corporation Limited Mumbai 6.50 115.5 8.20
11. Hindustan Petroleum Corporation Limited Visakhapatnam 8.50 104.8 15.00
12. Hindustan Petroleum Corporation Limited Maharashtra 0 - 9.00
13. Bharat Petroleum Corporation Limited Mumbai 12.00 108.2 13.50
14. Bharat Petroleum Corporation Limited Kochi 9.50 99.7 15.50
15. Chennai Petroleum Corporation Limited Manali 10.50 94.7 17.30
16. Chennai Petroleum Corporation Limited Nagapattinam 1.00 61.1 1.00
17. Numaligarh Refinery Limited Numaligarh 3.00 94.1 8.00
18. Mangalore Refinery & Petrochemicals Lid. Mangalore 15.00 108.3 18.00
19. Tatipaka Refinery(ONGC) Andhra Pradesh 0.066 88.7 0.066
Total 120.066 182.566
Joint Venture
20. Bharat Petroleum Corporation Limited &
Oman Oil Company, a joint venture Bina 6.00 34.1 9.00
21. Hindustan Petroleum Corporation
Limited & Mittal Investments Ltd., a joint venture Bathinda 9.00 * 9.00
Total 15.00 18.00

MMTPA - Million Metric Tonne Per Annum
*The refinery has been inaugurated in April, 2012
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Fresh Investment in Kg D6 Basin

*313. SHRI NAMA NAGESWARA RAO:
SHRI M.B. RAJESH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the names of the companies which have been
awarded contracts for development of the Krishna Godavari
(KG) D6 basin;

(b) whether the Government proposes to carry out
a performance audit prior to allowing any future capital
investment in the said block;

(c) if so, the details thereof and the reaction of the
companies thereto; and

(d) the action taken/being taken by the Government
in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) Under the first
bidding round of New Exploration Licensing Policy (NELP),
the deepwater exploration block KG-DWN-98/3 (KG-D6) in
Krishna Godavari basin in East Coast was awarded to M/
s Reliance Industries Ltd (RIL) as Operator with 90%
Participating Interest (P.l) along with M/s NIKO Resources
Ltd. as Consortium Partner with 10% P.l through
International Competitive Bidding process. Subsequently,
in August, 2011, Government had granted consent for the
assignment of 30% P.I by RIL to BP Exploration (Alpha)
Limited (BPEAL) in this block. The present status of
Consortium in KG-D6 block is as under:

- RIL (60% P.lI) and Operator
- BPEAL ( 30% P.l)
- NIKO Resources (10% P. [)

(b) to (d) No, Government of India proposes to carry
out audit in exercise of the rights under Section 1.9 of the
Accounting Procedure of the Production Sharing Contract.
Government has requested the C&AG to undertake this
audit for the years 2008-09 to 2011-12 for this block, and
advised the contractor to provide access to all records,
documents and accounts of the block as per the contractual
provision and extant legal framework. The contractor has
agreed to audit under PSC without prejudice to his rights
and contentions.

DECEMBER 14, 2012
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[Translation]

Coaching of ST Students

*314. SHRI GOVIND PRASAD MISHRA:
SHRI MAROTRAO SAINUJI KOWASE:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the details of the financial assistance provided
by the Union Government to various States/Union
Territories (UTs) under the scheme for coaching of people
belonging to the Scheduled Tribes (STs) community during
the last three years and the current year, State/UT and
year-wise;

(o) whether the proposals of the various States
including Madhya Pradesh are pending with the Union
Government for sanctioning of funds under the Scheme;

(c) if so, the details thereof; and

(d) the time by which the said proposals are likely
to be cleared and funds released to the States including
Madhya Pradesh?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO): (a) The Scheme of "Coaching for Schedule Tribes"
does not envisage providing funds to the States. However,
under the scheme of "Upgradation of Merit for ST students”,
central assistance is provided to States/Union Territory
Administration for arranging remedial and special coaching
for Scheduled Tribe students studying in Class IX to XIl.
The funds released under this programme during the last
three years and the current year i.e. from 2009-10 to 2011-
12 and 2012-13 (till date) is given in the enclosed
Statement.

As far as the scheme of "Coaching for Schedule
Tribes” is concerned, the number of NGOs/VOs who
received funds from this Ministry directly during the last 3
years and the current year is as follows:

2009-10 2010-11 2011-12 2012-13
(As on
date)

Number of 18 12 12 1
NGOs/VOs

Amount in lakhs 300.00 152.74  249.93 13.95
of Rupee
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(b) to (d) Under the Scheme of "Upgradation of Merit
of ST students”, proposals have been received only from
the State Governments of Andhra Pradesh, Odisha and

AGRAHAYANA 23, 1934 (Saka)

to Questions 82

West Bengal for arranging remedial and special coaching
for Scheduled Tribe Students studying in Class IX to Xil.
Scrutiny of proposals has not been completed.

Statement

Funds released to the various State Governments/UT Administrations under the Scheme of Upgradation of
Merit for ST students for arranging remedial and special coaching for Scheduled Tribe students
studying in class IX to Xl during the last three years and the current year
ie. from 2009-10 to 2011-12 and 2012-13 (till date)

(Rs. in lakh)
Sl. No. Name of the State/UT 2009-10 2010-11 2011-12 2012-13
1. Andhra Pradesh 0 32.76 16.38 0
2. Chhattisgarh 37.54 17.06 54.60 0
3. Gujarat 0 8.10 17.60 0
4. Himachal Pradesh 0 0.045 0.39 0.39
5. Madhya Pradesh 0 0 92.88 0
6. Rajasthan 6.22 8.17 1.74 7.175
7. Sikkim 3.12 3.12 3.12 3.12
8. Tripura 3.12 3.12 3.12 3.12
9. West Bengal 0 0 7.23 0
Total 50.00 72.375 197.06 13.805

[English]
ICDS Scheme

*315. SHRI S. SEMMALAI: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) the funds allocated and utilized under the
Integrated Child Development Services (ICDS) Scheme

during each of the last three years, State-wise;

(b) whether the Union Government has conducted

any evaluation/ study on the performance of ICDS Scheme

on all-India basis; and
(c) if so, the details and the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) The funds released to the States/
UTs under Integrated Child Development Services (ICDS)
Scheme during each of the last three years and expenditure
reported including State Share by States / UTs during the

said period is given below:
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(Rs. in Crores)
Year ICDS (General) Supplementary Nutrition Total ICDS
includingTraining Programme (SNP) {(General) including
[Financing ratio 90:10 [Financing ratio 50:50 Training & SNP
between Centre & State] (90:10 for NER) between
Centre & State]
Funds Expenditure Funds Expenditure Funds Expenditure
released to Reported by released to Reported by released to  Reported by
States/UTs States/UTs States/UTs States/UTs States/UTs States/UTs
2009-10 4384.44 4839.67 3730.14 8181.73 8114.58 13021.40
2010-11 4786.99 5307.51 4968.71 10186.03 9755.70 15493.54
2011-12 7962.56 8078.28 6302.51 11028.89 14265.07 19107.17*

*Statement of Expenditure of Guijarat in respect of ICDS(General) and of 4 States namely Guijarat, Lakshadweep, Dadra & Nagar Haveli
and Jammu & Kashmir in respect of SNP for 2011-12 have not been received.

Statement indicating State-wise release of funds and
expenditure reported thereon including State Share for the
last three years is given in enclosed.

(b) and (c) In 2009, the Programme Evaluation
Organization of the Planning Commission conducted an
evaluation of ICDS through National Council for Applied
Economic Research (NCAER) on all-India basis, The study
covered a sample covering 19,500 households, 3,000
community leaders and 1,500 Anganwadi Centres (AWCs)
from 300 projects across 35 States/UTs that were set up
before March 2005.

Draft report of the said evaluation study was
disseminated in August 2010 by the Planning Commission,
following which the Ministry of Women and Child
Development provided detailed comments pointing out
certain factual incorrectness on some of the points of the
draft report for its finalization.

Some of the findings of the Evaluation Study are as
under:

i. About two third (64%) of the children received
supplementary nutrition (may not be for all 300
days) out of total children recorded in the
delivery register by AWW. Against the norm of
25 days a month, on an average they received
food for 16 days in a month.

ii. Overall 42.5% of sampled AWCs have their own

vi.

vii.

viii.

buildings, 17.4% are in rented buildings, 17.3%
are located in primary schools and other 22.9%
are running from AWW/AWH house, panchayat
and community buildings;

Country-wide, a total of about 87% sampled
AWCs were found to have drinking water supply;

69% of sampled AWCs having functional baby
weighing scale;

About 94% of sampled AWWSs reported to have
been adequately trained to conduct pre-school
education;

About 40% of AWWSs reported getting some help
from Panchayat with about 36% in monitoring
and 34% in providing infrastructure. About 70%
of the community leaders felt that the ICDS
program was very useful to the community;

Average attendance of no. of children 3-6 yrs
based on three sudden visits by the Research
Team was found to be 14;

Intended behavioural changes of varied intensity
have been observed in Kerala, Himachal
Pradesh, Andhra Pradesh, Tamil Nadu,
Maharashtra, West Bengal and Jharkhand. In
general, the practice of breast feeding within an
hour of birth is found to be more widespread
among ICDS beneficiaries;
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ix. ICDS has also positively influenced formal school
enrolment and reduction in early discontinuation
among beneficiaries;

X. At the national level, ICDS programme has
impacted the immunization coverage, especially
measles vaccination.

Improvement in implementation of the Scheme is a
continuous process. The universalization of the Scheme

has fed to increased outreach which necessitated
operational, programmatic and other reforms.
Notwithstanding the findings of the report, the Government
of India has since approved a comprehensive proposal on
ICDS strengthening and restructuring to address some of
the key gaps and challenges in most of the aforesaid
areas keeping in view better programme outcomes and
impact.

Statement

State-wise (including State Share) ICDS Scheme (General & Training) during last three years
(2009-10, 2010-11 & 2011-12)

(Rs. in lakhs)
Sl. No. State 2009-10 2010-11 2011-12
Funds Exp. Funds Exp. Funds Exp.

released Reported released Reported released Reported
by States by States by States
(including (including (including
State Share) State Share) State Share)

1 2 3 4 5 6 7 8
1. Andhra Pradesh 36306.76 40007.13 36639.25 . 36852.43 44587.98 61234.05
2. Bihar 29764.48 32710.1 25185.2 29650.4 46456.23 44176.11
3. Chhattisgarh 14393.91 14381.15 12064.647 16233.02 23787.53 28526.95
4. Goa 839.01 827.87 802.74 802.05 846.52 1117.4
5. Gujarat 15987.35 21081.8 18932.53 22249.69 44276.04 45044.16
6. Haryana 8176.56 11018.88 10817.842 11673.88 16360.93 17047.46
7. Himachal Pradesh 7088.51 8336.86 872711 8702.19 11903.95 13211.73
8. Jammu and Kashmir 8329.08 8383.48 14751.62 10596.73 15008.35 13144.46
9. Jharkhand 12891.82 14360.21 179.18 15304.85 20501.65 14841.55
10. Karnataka 21036.48 22841.08 19388.69 26410.23 45102.14 39282.64
11. Kerala 14287.04 14189.21 12751.76 16581.9 29615.76 26269.61
12. Madhya Pradesh 20518.38 34346.56 31172.69 38211.43 40554.56 63100.15
13. Maharashtra 32238.38 47432.87 42503.36 47659.35 76225.79 95934.75
14. Odisha 22504.1 20791.79 21677.68 24640.66 36038.97 32265.04
15. Punjab 9260.96 10582.99 11832.38 12602.77 17257.36 20378.68
16. Rajasthan 22550.03 20466.87 17014.35 24500.33 32506.33 39457.64
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17. Tamil Nadu 17967.07 23734.47 26319.84 22183.2 37210.68 23097.61
18. Uttarakhand 3717.73 5281.32 3857.79 5242.07 10502.09 9166.67
19. Uttar Pradesh 51542.93 55950.04 48631.35 62800.77 90164.5 67208.57
20. West Bengal 37016.49 37362.32 30717.03 40899.48 79235.59 67029.52
21. Delhi 3209.81 3014.83 3644.46 3526.1 4918.64 7356.48
22. Pondicherry 249 303.84 355.54 350.62 712.40 385.32
23. Andaman and Nicobar 291.63 292.06 325.3 328.99 599.93 589.87
24. Chandigarh 254.5 252.29 244.45 244.45 438.27 438.27
25. Dadra and Nagar Haveli 129.84 126.57 137.53 129.94 145.33 134.82
26. Daman and Diu 56.55 56.65 58.18 58.16 82.47 82.47
27. Lakshadweep 121.03 75.87 27.49 96.87 169.83 171.87
28. Arunachal Pradesh 3178.72 3521.15 6391.528 4720.91 7015.96 7743.82
29. Assam 23849.59 19010.81 36402.43 29525 38663.02 46138.11
30. Manipur 3387.5 2464.68 3707.71 3783.96 5924.06 5393.12
31. Meghalaya 2102.15 2560.51 2482.89 2448.01 3536.73 3694.15
32. Mizoram 2089.23 1693.57 2315.96 2131.7 2714.42 2567.23
33. Nagaland 5025.41 2530.22 2264.01 4578.34 5930.26 4555.11
34. Sikkim 683.53 647.6 503.29 724.62 772.27 1061.33
35. Tripura 7398.195 3329.42 8132.205 4306.4 6489.28 5981.08
Total 438443.76 483967.07 478698.83 530751.50 796255.82 807827.80
Statement-ll
State-wise (including State share) under SNP during last three years (2009-10, 2010-11 & 2011-12)
(Rs. in lakhs)
Sl. No. State 2009-10 2010-11 2011-12
Funds Exp. Funds Exp. Funds Exp.
released Reported released Reported released Reported
by States by States by States
(including (including (including
State Share) State Share) State Share)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 31285.7 52316.99 16003.74 69979.08 48307.39 87975.62
2. Bihar 40695.19 92263.92 48335.94 57052.77 35452.88 77217.2
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1 2 3 4 5 6 7 8

3. Chhattisgarh 7461.68 21324.67 14211.95 25938.16 14714.72 30150.63
4. Goa 375.94 918.75 418.23 778.84 410.97 775.22
5. Gujarat 8696.39 24690.5 11985.65 42046.64 36389.64 36682
6. Haryana 6884.01 14571 5211.6 11006.76 6391.63 12275.3
7. Himachal Pradesh 2939.36 5939.35 2466.48 4977.92 2819.49 5638.74
8. Jammu and Kashmir 1671.09 0 1949.78 1949.76 1682.18
9. Jharkhand 16893.64 53308 23438.78 35997.11 12136.86 31917.69
10. Karnataka 26325.26 56641.93 23585.19 54587.07 31664.85 58234.82
11. Kerala 7545.81 15826.29 8071.33 14734.74 7459.55 6807.06
12. Madhya Pradesh 22339.36 51990.71 38917.63 89736.4 52322.73 89365.76
13. Maharashtra 20350.12 48660 20350.12 73509.16 66743.56 109818.25
14. Odisha 13968.2 32185.78 19490.01 47782.7 32289.69 54602.92
15. Punjab 1748.03 8825.7 4402.84 7090.7 9001.16 10353.44
16. Rajasthan 11014.23 30464.83 20449.06 45138.71 26747.43 50048.53
17. Tamil Nadu 13268 26558 12395.76 38109 17072.64 24892.23
18. Uttar Pradesh 86778.09 178809.82 138267.1 271960.07 131600.2 268028.07
19. Uttarakhand 740.47 1488.21 1303.6 2960.61 1313.2 3976.34
20. West Bengal 13577.01 55101.17 35274 67097.58 36926.45 66031.39
21. Andaman and 144.8 511.84 106.95 428.98 120.8 497.16

Nicobar Islands

22. Chandigarh 193.78 216.31 129.88 279.89 189.23 425.55
23. Dadra and Nagar Haveli 91.58 55.3 62.9 84.35 53.1 0
24. Daman and Diu 50.37 179.63 33.58 66.63 32.38 181.14
25. Lakshadweep 42.87 29.69 78.69 29.69 151.48
26. Delhi 4171.53 6878.7 4004.05 8960.11 2017.3 9140
27. Pondicherry 139.91 462.19 395.95 643.34 1016.39 663.22
28. Arunachal Pradesh 856.32 956.32 3047.89 3847.26 2760.74 3454.97
29. Assam 17660.74 17590.73 21579.99 19135.31 30082.76 37635.4
30. Manipur 1477.61 2422.45 4449.6 5249.6 2248.3 2248.3
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1 2 3 4 5 6 7 8
31. Meghalaya 5301 6972.28 5650.42 6408.03 5953.12 6585.16
32. Mizoram 2020.79 2496.63 2241.65 2726.65 1867.08 2502.08
33. Nagaland 2658.79 3304.66 4782.37 5282.37 4855.6 4855.6
34. Sikkim 794.39 622.59 362.44 838.23 563.44 907.42
35. Tripura 2851.68 3617.54 3464.4 4089.09 6746.08 7167.66
Total 373013.74 818172.79 496870.5 1018602.55 630250.8 1102888.53
[Transiation] State/UT-wise?

Upgradation/Modernisation
of Health Centres
*316. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI SULTAN AHMED:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) the details of the health centres upgraded/
modernised during each of the last three years and the
current year under the National Rural Health Mission

{(NRHM) programme, State/UT-wise;

(b) the funds sanctioned/utilised for the purpose

during the said period;

(c) whether the Government proposes to upgrade/
modernise all health centres in the country during the

Twelfth Five Year Plan;

(d) if so, the details thereof and the quantum of

funds earmarked for the purpose; and

(e) the details of the proposals received by the
Government in this regard along with the action taken by

the Government thereon during the said period,

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): {(a) State wise information
regarding renovation and upgradation work of CHCs,
PHCs, SCs for the period uplo 31st March, 2011& 2012
and up to June, 2012 is provided in the enclosed

Statement-| to lIl.

(b) A State-wise Statement-IV showing the Allocation
and Expenditure under NRHM for Upgradation/
Modernization of Health Centres for Financial Year 2009-

10 to 2012-13 (up to 30-6-12) is enclosed.

(c) and (d) Public Health is a State subject. Under
National Rural Health Mission, financial assistance is
provided to State/UT Governments to strengthen their health
systems including upgradation/modernization of health
facilities based on the requirements posed by them in their
annual Programme Implementation Plans. The Twelfth Plan

has not been finalized.

(e) The details of proposals regarding renovation/
upgradation of public health facilities for the financial year
2009-10 to 2012-13 and approvals provided by

the Government are provided in the enclosed
Statement-V.
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Statement-I
Rennovation and Upgradation at CHCs
SI. No. States Number of work sanctioned in Number of work completed in
Upto 2011-12 2012-13 Total Upto 2011-12 2012-13 Total
31.03.2011 (upto (uplo 31.03.2011 (upto (uplo
march)  June) march) June)

1 2 3 4 5 6 7 8 9 10
1. Bihar 399 0 0 399 0 0 0 0
2. Chattisgarh 19 46 0 65 14 20 0 34
3. Himachal Pradesh 0 0 0 0 0 0 0 0
4. Jammu and Kashmir 44 1 0 45 6 1 0 7
5. Jharkhand 0 0 0 0 0 0 0 0
6. Madhya Pradesh 64 40 0 104 54 28 0 82
7. Odisha 206 37 0 243 153 53 0 206
8. Rajasthan 226 2 116 344 140 34 9 183
9. Uttar Pradesh 50 0 0 50 9 14 0 23
10. Uttarakhand 0 0 0 0 0 0 0 0
11. Aruanchal Pradesh 4 0 0 4 0 0 o 0
12. Assam 103 0 0 103 101 1 0 102
13. Manipur 6 2 2 10 (0] 0 0 0
14. Meghalaya 3 14 0 17 0 15 0 15
15. Mizoram 6 0 0 6 6 0 0 6
16. Nagaland 0 0 0 0 0 0 0 0
17. Sikkim 0 0] 0 0 0 0 0 0
18. Tripura 9 0 0 9 7 0 0 7
19. Andhra Pradesh 0 0 0 0 0 0 0 0
20. Goa 0 3 0 3 0 0 0 0
21. Guijarat 282 0 0 282 113 14 0 127
22. Haryana 0 0 0 0 0 0- 0 0
23. Karnataka 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 T 3] g 10
24 Kerala 0 13 a 13 o 5 0 5
25 Maharashtra 190 20 0 210 114 5 ] 119
26 Punjab 123 0 0 123 123 0 ] 123
27 Tamil Nadu 151 26 12 189 "7 9 2 128
28 West Bengal 0 10 a 10 1] 0 0 0
29 Andaman and Nicobar |slands o 4 0 4 1] ] 2 2
30 GChandigarh 0 0 0 0 ] ] o 0
31 Dadra and Nagar Havali 0 0 o 1] o 0 0 0
32 Daman and Diu 0 0 ] o 0 0 0 0
33 Delhi 1 0 Q 1 0 0 0 0
34 Laleshadweep 0 0 0 ] 0 o 0 0
35 Puducherry 1 3 0 4 1 o 2

Total 1887 221 130 2238 a58 200 13 1171

Statement-ll

Rennovatien and Upgradation at PHCs

Sl No. Slales Number of work sanclioned in Number of work completed in
Upto 2011-12 2012-13 Total Upto 2011-12 2012-13 Total
31.03.2011  (upto {uplo 31.03.2011 {uplo {uplo
march)  Juneg) march) Jung)
1 2 3 4 5 6 7 8 9 10
1. Bihar V] 0 0 0 0 ] 0 0
2. Chhattisgarh 137 43 0 180 L 10 1] 16
3. Himachal Pradesh li] 0 0 0 0 0 1] :ﬂ
4. Jammu and Kashmir 53 0 0 53 0 7 o 7
5. Jharkhand ] 0 0 0 0 i 1] 0
6. Madhya Pradesh 60 0 0 &0 22 24 o 46
7. Odisha = B 1] 27 118 53 1] 0 83

8. Rajasthan 433 0 0 433 294 B4 15 373
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2 3 4 a 6 7 8 9 10
9. Uttar Pradesh 942 a 0 942 858 71 0 929
0. Uttarakhand 0 0 0 0 0 0 0 0
11. Aruanchal Pradesh an 32 26 89 R | 30 0 &1
12, Assam 0 0 0 0 0 ] ] 0
13. Manipur 56 0 i 13 46 ] ] 48
14. Meghalaya 40 45 0 85 0 43 18 61
15. Mizoram 18 0 0 18 12 6 0 18
16. Magaland 0 b 0 0 0 0 0 0
17, Sikkim 24 0 7 a 8 2 T 17
18. Tripura 62 10 0 V2 43 0 2 45
18. Andhra Pradesh 0 0 ] 0 0 0 0 0
20. Goa 3 19 i] 22 1 4] 1] 1
21. Guijarat 1 0 45 46 I 0 0 1
22, Haryana 0 0 i 0 0 0 i}
23. Karnataka 0 0 0 0 0 0 0 0
24. Kerala 0 2 0 2 0 2 o 2
25. Maharashtra 1] 150 o 150 0 72 Q0 72
26. Punjab 225 0 0 225 131 1] 16 147
27. Tamil Nadu 584 385 47 1016 340 134 582 1056
28. Wesl Bengal 0 0 0 0 0 0 o 0
29. Andaman and Micobar Islands 0 17 2 19 o 0 11 11
30. Chandigarh 0 1 0 1 0 0 0 0
31. Dadra and MNagar Havali 0 0 0 0 ] 0 0 0
32. Daman and Diu 0 0 0 0 0 0 0 0
33. Delhi o 8 ] B 0 1 0 1
34. Lakshadweep Q 0 0 0 ) 0 0 o
35. Puducherry ] 23 0 23 0 4 ] 4
Total 2760 735 154 3649 1846 470 631 2967
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Statement-lil
Rennovation and Upgradation at SCs
Si. No. States Number of work sanctioned in Number of work completed in
Upto 2011-12 2012-13 Total Upto 2011-12 2012-13 Total
31.03.2011 (upto (uplo 31.03.2011 (upto (uplo
march)  June) march) June)

2 3 4 5 6 7 8 9 10
1. Bihar 2767 0 0 2767 1456 60 104 1620
2. Chattisgarh 0 36 0 36 0 0 0 0
3. Himachal Pradesh 0 0 0 0 0 0 0 0
4. Jammu and Kashmir 46 4 0 50 0 4 0 4
5. Jharkhand 0 0 0 0 0 0 0 0
6. Madhya Pradesh 100 20 0 120 51 29 0 80
7. Odisha 1529 33 106 1668 678 322 0 1000
8. Rajasthan 3000 0 0 3000 1886 25 0 1911
9. Uttar Pradesh 500 0 0 500 482 0 0 482
10. Uttarakhand 951 0 0 95 0 0 0 0
11. Aruanchal Pradesh 122 0 0 122 122 0 0 122
12. Assam 1471 0 0 1471 1471 0 0 1471
13. Manipur 8 0 0 8 8 G 0] 8
14. Meghalaya 107 83 0 190 0] 59 23 82
15. Mizoram 0 69 0 69 0 69 0 69
16. Nagaland 0 0 0 0 0 0 0 0
17. Sikkim 14 0 5 19 0 0 0 0
18. Tripura 38 12 20 70 35 0 20 55
19. Andhra Pradesh 0 0 0 0 0 0 0 0
20. Goa 0 0 0 0 0 0 0 0
21. Guijarat 47 13 18 78 22 0 0 22
22. Haryana 0 0 0 0 0 0 0 0]
23. Karnataka 0 0 0 0 0 0 0 0
24. Kerala 0 0 0 0 0 6 0 0
25. Maliarashtra 2905 247 692 3844 2357 134 332 2823
26. Punjab 253 0 0 253 111 0 0 111
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1 2 3 4 5 6 7 8 9 10
27. Tamil Nadu 0 0 0 0 0 0 0 0
28. West Bengal 0 0 0 0 0 0 0 0
29. Andaman and Nicobar Islands 0 57 0 57 o 0 2
30. Chandigarh 0 0 0 0 0 0 0 0
31. Dadra and Nagar Haveli 0 0 0 0 0 0 0 0
32. Daman and Diu 0 0 0 0 0 0 0 0
33. Delhi 0 0 0 0 0 0 0 0
34. Lakshadweep 0] 0 0 0 0 0 0 0
35. Puducherry 17 0 0 17 17 0 0 17
Total 13019 574 841 14434 8696 702 481 9879
Statement-IV
SPIP Approval and Expenditure under Upgradation/Moderanisation of Health
Centres for FYs. 2009-10 to 2012-13
(Rs. in Crore)
Sl. No. States/UTs 2009-10 2010-11 2011-12 2012-13
Allocation EXP Allocation EXP  Allocation EXP Allocation  EXP
1 2 3 4 5 6 7 8 9 10
A High Focus States
t. Bihar 99.00 2.68 32.60 2.92 8.07 5.96 2.23 0.06
2. Chattisgarh 0.00 0.00 9.25 0.00 0.00 0.00 0.00 0.00
3. Himachal Pradesh 0.00 12.16 0.00 2.92 0.00 0.00 0.00 0.00
4. Jammu and Kashmir 0.00 0.00 0.00 0.00 3.84 49.63 0.00 0.00
5. Jharkhand 3.00 0.00 1.88 0.20 2.00 1.38 0.00 0.25
6. Madhya Pradesh 21.95 18.42 37.74 25.86 8.82 14.41 87.54 0.51
7. Odisha 44.20 41.48 53.79 45.68 51.25 36.64 213.77 2.62
8. Rajasthan 3.43 0.27 2.26 0.50 0.00 0.00 0.00 0.00
9. Uttar Pradesh 360.92 34.35 93.74 229.72 35.77 44.89 285.05 1.02
10. Uttarakhand 2.60 4.95 3.90 5.31 0.95 2.15 0.00 0.22
Sub Total 535.09 114.31 235.17 313.11 110.71  155.06 588.58 4.66
B. NE States
11. Arunachal Pradesh 0.00 1.72 0.25 11.66 0.00 6.76 0.00 3.00
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1 2 3 4 5 6 7 8 9 10
12. Assam 32.59 24.77 0.25 0.00 1.90 0.04 1.00 0.01
13. Manipur 6.28 10.49 3.41 5.03 4.91 3.77 0.00 0.00
14. Meghalaya 2.02 0.48 16.67 3.54 0.00 6.95 2.24 1.9
15. .Mizoram 0.00 0.26 0.00 7.34 0.00 3.38 0.00 2.43
16. Nagaland 0.00 0.00 1.00 0.00 0.00 0.80 0.78 0.00
17. Sikkim 5.43 4.59 2.05 0.00 0.04 1.38 0.15 0.00
18. Tripura 15.60 2.80 11.45 5.00 8.51 4.09 9.20 0.49
Sub Total 61.92 45.13 35.07 32.56 15.35 27.18 13.36 7.85
C.Non-High Focus States
19. Andhra Pradesh 3.20 3.62 20.86 0.00 13.92 2.03 235.92 0.71
20. Goa 0.00 0.00 0.00 0.27 0.00 0.00 0.00 0.00
21. Gujarat 12.13 40.94 34.14 4425 24.80 18.38 16.86 2.97
22. Haryana 35.00 18.06 2.00 1.06 0.61 0.81 1.61 0.08
23. Karnataka 0.00 0.00 39.02 0.00 12.00 1.42 16.50 0.32
24. Kerala 21.00 26.82 16.90 23.61 5.38 6.95 21.58 0.04
25. Maharashtra 139.61 128.52 147.65 140.64 118.18 219.69 138.64 1.02
26. Punjab 4.00 38.74 56.45 38.67 0.00 19.54 35.72 1.14
27. Tamilnadu 18.60 57.65 66.28 31.43 22.94 56.99 77.64 2.82
28. West Bengal 97.22 43.81 74.60 36.62 77.82 48.70 86.50 5.36
Sub Total 330.75 358.16 457.90 316.55 275.65 374.50 630.97 14.44
D.Small States/UTs
29. Andaman and Nicobar Island 1.36 1.34 0.00 0.00 3.77 2.25 2.70 0.09
30. Chandigarh 0.50 0.02 1.57 0.00 0.60 0.14 0.00 0.00
31. Dadar and Nagar Haveli 0.05 0.05 0.50 0.30 0.43 0.31 0.00 0.00
32. Daman and Diu 0.00 0.67 1.70 0.80 0.00 0.00 0.00 0.00
33. Delhi 0.00 5.66 6.53 8.44 7.42 2.56 0.13 0.00
34. Lakshadeep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
35. Puducherry 0.10 0.80 0.60 1.34 0.00 0.00 0.00 0.00
Sub Total 2.01 8.55 10.90 10.87 12.22 5.26 2.83 0.09
Grand Total 929.77 526.15 739.05 673.09 413.93 562.01 1235.74 27.05

Note: Expenditure figures for F.Ys. 2009-10 to 2012-13 (up to 30.06.2012) are as per FMR and hence provisional

Allocation is as per State Plan Implementation Plan.



Statement-V

State & UT wise proposals regarding upgradation/modernisation of health facilities & approvals given

PHCs to CHCs &
13 DH, 23 SDH,
55 RH and 534

» ISO Accreditation
of 10 PHCs,

5 SDH and 5 DH

of 25 PHCs
to CHC,
District
Hospitals
and Sub-

divisional hospitals

of 05 DHs

and 2 Health
facilities

+ Accreditation /
ISO: 8000
certification of

(Rs. in lakhs)
Sl. No. State 2009-10 2010-11 201112 2012-13
Proposal Amount Proposal Amount Proposal Amount Proposal Amount
Approved Approved Approved Approved
2 3 4 6 7 8 9 10
1. Andaman and N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A.
Nicobar Islands
2. Andhra Pradesh Upgradation of 320 Upgradation of 100 0 Strengthening of 872 Strengthening of 249 19872
CHCs to IPHS CHCs to IPHS existing SCNUs & FRUs & Upgradation
Refurbishment of of MCH centres
New Born
Stabilization Units
Arunachal Pradesh Upgradation of 815 N.A N.A Up-gradation of PHC
Koloriang CHC to at Tali. 152 N.A
50 bedded FRU.
Assam Upgradation of DH 801.1 Upgradation of 87 13236 N.A N.A Upgraddation 4119.71
to IPHS and BPHCs to PHCs, of 1 DH, Rural
Guwahati Medical 826 PHCs, 109 Health block
College CHCs, 23 DH. pooling complex,
BPHC Repair
and Renovation
Bihar » Upgradation of 25 1950 » Upgradation 1950 « Upgradation 100 « Accreditation/ 909.3

I1SO: 9000
certification of

46 health facilities
+ Renovation of
Referal Hospital
Sultanganj
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1 2 3 4 6 7 8 9 10
« Accreditation / 90 Health (Bhagalpur)
ISO: 9000 Facilities = Construction of
certification of (15 DH+15 SDH SNCUin District
Health Facilities + 10 RH + 50 PHC) Hospital @ Rs.
(10 PHCs, 223 lakhs
5 SDH & 5 DH) - Installation of
Solar water
heater system
in 12 SDH,
58 RH and 115
PHC @ Rs.71.3
lakhs
6. Chandigarh Up gradation of 40 Hospital Strengthening 74.6 Distric t Hospitals, 60
PHCs to IPHS (Up gradation of CHCs PHCs and CHCs
(New PHC) @ to IPHS) 2 CHCs & Up-gradation of
Rs 40 lakhs polyclinic upgraded Gynae & Obst.
to IPHS norms and Ward & renovation
3 civil dispensaries of waiting Hall in DH
to be upgraded to
PHCs
7. Chhattisgarh Minor Civil Works for 84 ISO Certification 3 325 ClosingResidential 4675.44 INFRA- 10445.75
operationlization of DH & 4 CHC Gap HOSPITAL-
FRUs @ Rs 84 Lakhs Upgradation
8. Dadra and Nagar Haveli * Upgradation of 5 DH and CHC 40 Upgradation of
DH to IPHS upgradation District Hospitals and
*CHC upgradation Sub-centres 429 -
to IPHS -
9. Daman and Diu N.A N.A N.A N.A N.A N.A - -
10. Delhi Strengthening of 1157.6 Strengthening of 3031.77 Strengthening 2552.44 Upgradation of 13

tertiary care facilites

primary health

of PHCs,

health facilities

1
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1 2 3 4 6 7 8 9 10
and maternity homes services, maternity Maternity home
homes, Seconary and renovation
health care facilties of PHC
and DHS HQ
11. Goa N.A N.A Renovation and 90 N.A N.A - -
extension of 3 PHC
12. Gujarat IPHS upgradation & 1633.5 Upgradation to IPHS of 60 IPHSupgradation of 2479.98 HospitalStrengthening 2512
renovation of DH, 5 PHCs and 13 DH, CHC, PHC, SCs and IPHS upgradation
CHC, PHC, SCs Sub-centres
13. Haryana Minor civil works for 132 Strengthening of 200 Upgradation of CHCs, 61.28 - -
operationalisation of PHCs Infrastructure as per PHCs, Dist. Hospitals
IPHS to IPHS)
14. Himachal Pradesh N.A N.A 100 bedded wing in 464.88 N.A N.A - -
district Chamba, 1
materninty waiting
home each in
Hamirpur, Kinnaur
and Mandi.
15. Jammu and Kashmir N.A. N.A. Up gradation of PHCs 1000 6 SNCUs in District 330 26 Blood Storage 149.5
hospitals Others: 6 Centre (BSC)
SNCUs in District
hospitals
16. Jharkhand Upgradation of 115 200 Upgradation of 1187.11 Upgradation of 21 84 - -
PHC @ 862.5 Lakhs CHCs, 50 New District Hospitals
Born Stabilisation and 52 CHCs
Units, 12 Special
New Born care
unit, 21 Malnutrition
centres
17. Karnataka Spill over works of 775 Upgradation _of MCH 115 Upgradation of DHs, 1200 Upgradation of 1650

601
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1 2 3 4 6 7 8 9 10
upgradation of facilities & others CHCsand DHs and MCH
FRUs to IPHS MCH facilities facilities
18. Kerala Upgradation & 2185 Upgradation, 2590 Upgradation & 2722.37 - -
strengthening of renovation. Strengthening of
District Hospital/ Standardization District Hospital
general Hospital and strengtheningning Palakkad, SDH,
of DH, CHC and CHCs and PHCs
taluga Hospitals
19. Lakshadweep Upgradation of CHCs Not N.A. N.A. N.A. N.A. Upgradation of 0.3
to |PHs Approved facilities
20. Madhya Pradesh Upgradation of 2195 + Upgradation 2141.8 +Strengthening of 6481.5
Health Centres of 100 SHCs Maternity ward &
as per IPHS *Establishment construction
Standards @ of Newborn of Model
Rs 5178 Lakhs Corners in Maternity wing
FRUs, PHCs
*Addition of Establish Level

operation theatre
& labour room
in FRUs
*Establishment
of Blood
Storage Unit
Addition of
Operation
Theatre in PHC

*SNCUs in DH
and CHC

Infrastructure

2 SNCUs and
50 NBSU
*Construction of
on-going and
selected new
NRC buildings
*ASHA Rest

Rooms

FHE

S19MSUY  UBHIM

210z ‘v} Y43dan303a

suolsanp o}

L

e



1 2 3 4 6 7 8 9 10
21. Maharashtra IPHS upgradataion of 13118.2 IPHS Upgradation 14159.32 Upgradation of 23 13015.5 Renovations of 15437.65
2645 Sub centers, of 12 DH, 149 DH, 135 RH, 79 11 DH, 15 SDH,
908 PHCs, 220 RH CHCs, 1000 PHCs SDH, 3 GH, 7 WH, 57 CHC, 304 PHC,
and 81 SDH, 8 WH and 1435 SCs 972 PHCs, 3125 475 SCs 8i IPHS
Sub centers & Upgradation of 1521
Renovations of SCs, 658 PHCs,
10 DH, 20 CHCs, 110 RH, 74 SDH,
150 PHCs, 247 SCs 4 GH, 6 WH, 23
DH
22. Manipur Strengthening of District 70.99 Upgradation of 1 340.75 Upgradation of 1 CHC 490.75 Upgradadtion of 769.88
Hospitals to IPHS norms CHC and 50 SC and 50 SC 5 DH, 1 SDH, 9
CHC,10 PHC,
8 SC and 11 PHSC
23. Meghalaya N.A N.A Rennovation of 306 Upgradation of 4CHC, 692.27 Upgardation of 8 691.61
17 SCs, Reparing 10PHC, 30 SC, 53 CHC, 5 PHC and
of 50SCs, SHCs 57 SC
Upgradation of
2 CHC
24. Mizoram N.A N.A N.A N.A Renovation of Govt. 123 N.A N.A
Disepnsaries
25. Nagaland CHC improvement 117 N.A N.A Construction of Drug 433 N.A N.A.
at Meluri warehouse
26. Odisha Upgradation of 32 4092.5 Up-gradation work 2236.58 Up gradation of all 5125.44 -
District HQ Hospitals, at DHH, Sub- District Hospital,
22 Sub divisional divisonal Hospitals 65 CHC level
hospitalsand 231 and PHC- Ongoing Hospital, 119 PHC,
CHCS &renovation 133 Sub-centres as
of PHC perlPHS norm
27. Puducherry Upgradation of CHC 90 Upgradation of 60 -

to IPHS &

District Hospitals
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1 3 4 6 7 8 9 10
Strengthening of @Rs. 60 Lakhs
District and Sub-
divisional hospitals
28. Punjab Repair/ Renovation 920 Upgradation of 2306.21 Strengthening of 1121
of SDH, DH and 50 PHCs for District Hospitals, SDH
150 Sub-centres, 24x7 delivery
Upgradation of 50 PHCs services, 39
PHCs, 5 SDH
29. Rajasthan « Strengthening of 83 Renovation of 2995 + Construction of 19396

telemedicine centres
at DH

*Upgradation of 150
Sub-centres to IPHS

104 CHCs JSY
ward, 213 CHCs
renovation, 494
PHCs Labour
room, 204 PHCs
residence, 236
PHCs upgraded

maternity ward in
100 CHC &
Renovation of
76 CHCs

* Renovation
and facility
Upgradation of
CHCs and 276
PHCs

+ Construction of
JSY wards at
delivery points,
waiting halls,
residential
quarters and
JSY maternity
wards

» Construction of
residential
quarters at

412 PHCS
*Renovation

and facility
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1 2 3 4 6 7 8 9 10
upgrdation
of PHCs
+ Construction
for sub centre
including labour
room and toilets
* Establishment
of MCHN units
at Medical
College and DH
30. Sikkim Upgradadtion of 1 PHC, 676.81 Renovation of 1 PHC 50 Renovation of 16 120.46 Repair and 94.5
1 CHC, 1 DH to PHCand 1t DH improvement
IPHS and 24 PHCs of SC, Upgradadtion
of 2 PHC.
31. Tamil Nadu = Strengthening of 5727.7 Infrastructure 6628 Infrastructure 1465.22 + Additional provisions
FRUs, Infrastructure upgradation in PHCs upgradation in for NiCU
upgradation of PHCs PHCs. * Upgradation 13063.06
+ Strengthening uro- Establishment of 42 NBSU, PHCs
gynecology Level 2, 31 level to CHCs, RCH ,
department at KG 1 MCH centers centres HSCs,
Hospital for Women existing Blood
and Children, Chennai Storage and FRUs
*Mechanised Laundry
to all Health Unit
Districts
+ Establishment of
Birth Waiting Rooms
in foothills of 15 PHCs
32. Tripura Upgradtion of 1250,2 1009.69 Upgradation of 12 574.25 Strengthening of 186.33 Upgraddation of 1301.53
PHCs to IPHS and SC, 2PHC to 10 PHCs 11 PHC, 1 CHC
3 CHCs IPHS and 3PHC and 3 SDH
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1 2 3 4 6 7 8 9 10
to CHC.
33. Uttar Pradesh « Strengthening & 38037.07 Upgradation & 18649.69 Upgradation of DHs, 2362.5 Upgradation of 22337.63
Upgardation of Strengthening of Sub-centres, MCH DHs as per
District Hospitals, DHs and CHCs Level 1 as per IPHS and support
Sub-centres as per IPHS IPHS & 2nd ANM to medical colleges
* Provision of accomodation
Accomodation at
Non FRU CHCs
34. Uttarakhand Upgradation of 36 260 Upgradation of 16 390 Upgradation of 3 95 Strengthening of 26
CHCs to IPHS District Hospitals, District Hospials, 2 District
20 Sub-divisional 10 CHCs, 6 SDH Hospitals,
Hospitals, 1 Sub-divisional
36 CHCs as Hospital and
per IPHS operationalisarion
of Blood storage
Centres for 6 CHCs
35. West Bengal Upgradation of 30 7800 Upgradation of 4450 Repair and Renovation 10782 Repair and 8170
PHCs and 27 BPHC and PHC of DH and Upgradation Renovation,
BPHCs to IPHS as per IPHS & Strengthening of Upgradation at

BPHCs, PHC to CHC,
RH and SDH

DH, SDH, GH,
GBPHC, CHC, PHC

Source: States & UTs Programme Implementation plans

611

Siamsuy UsNLM

210z ‘v+ Y38aW303q

suonseny 0}

I

114



121 Written Answers

[English]

Mental Health Programme/Policy

*317. SHRI P.T. THOMAS:
SHRI MADHU GOUD YASKHL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the present status of implementation of the
National Mental Health Programme (NMHP) and the District
Mental Health Programme (DMHP) indicating the funds
earmarked, allocated and utilised thereunder during each
of the last three years and the current year, State/UT-wise;

(b) the major activities undertaken and the
achievements made as a resuit thereof under NMHP and
DMHP during the said period, State/UT-wise;

(c) whether the Government proposes to revamp
the said programmes in order to develop a comprehensive
mental heaith action plan;

(d) if so, the details thereof; and

(e) the progress made in framing a Mental Health
Policy for India, with reference to the resolution on mental
disorders recently adopted at the World Health Assembly?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) To address the
huge burden of mental disorders and acute shortage of
qualified professionals in the field of mental health,
Government of India is implementing the National Mental
Health Programme (NMHP) since 1982 with the following
components:

i. District Mental Health Programme

ii. Up-gradation of Psychiatric Wings of Gouvt.
Medical Colleges

iii. Modernization of Government Mental Hospitals

During the 11th Five Year Plan, the NMHP had been
restructured to include Manpower Development Schemes.

Under the Manpower Development Scheme
(Scheme-A}, 11 Centres of Excellence in the field of mental
health have been taken up in the country.

AGRAHAYANA 23, 1934 (Saka)

to Questions 122

Under Manpower Development Scheme (Scheme-
B), support has been provided to 27 PG Departments in
mental health specialties viz. Psychiatry (7 Departments),
Clinical Psychology (7 Departments), Psychiatric Social
Work (6 Departments) and Psychiatric Nursing (7
Departments).

As a result of implementation of Manpower
Development Schemes (Scheme - A and Scheme - B) in
the country, a total of 151 new PG seats in mental health
speciaities have been created in the supported Institutes.

Further, the following achievements have been made,

I. District Mental Health Programme with added
components of Life Skills Education and
Counselling in Schools and Colleges, suicide
prevention services etc. is currently under
implementation in 123 Districts of the country.

Il. Up-gradation of 88 Psychiatric Wings of
Government Medical College has been
supported under the scheme.

lll. Modernization of 29 Government Mentai
Hospitals has been supported under the
scheme.

The details of funds allocated and utilised under
NMHP during last three financial years and the current
financial year are given in the enclosed Statement-l. The
details of funds released under NMHP Scheme wise/ State
wise/ UT wise during the last three years and the current
year are given in the enclosed Statement-Il.

(c} and (d) The 12th Plan proposal for NMHP aims
at focusing on the functional and service delivery aspects
of NMHP. It will emphasise on integration of mental heaith
with general health, availability of mental health
professionals, promotion of community participation in
service delivery etc.

(e) The Government has constituted a Policy Group
to work on framing a Mental Health Policy for India keeping
in mind internationally accepted guidelines and also the
specific context of mental illness in India.
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Statement-/

Details of funds allocated and utilized under National Mental Health Programme

Sl. No. Year Allocation Expenditure
BE RE

1 2009-10 General 60 cr 50 cr 49.3710 cr
NE 10 cr 5cr 2.6194 cr
2 2010-11 General 103 cr 93 cr 90.72 cr
NE 17 cr 8 cr 0.1922 cr
3 2011-12 General HOcr 70 cr 108.8992 cr
NE 20 cr 5cr 4.78 cr
4 2012-13 General 86.50 cr - 48.20 cr
SCComponent 19.80 cr 0.7516 cr
ST Component 10.70 cr 0.0606 cr
NE 13 cr 1.33 cr
Total 450 cr 231 cr 306.924 cr

Statement-ll

Details of funds released under various schemes of NMHP during last three years and the current year

2009-10
1. District Mental Health Programme
St No. State District Amount
1. Haryana Gurgaon Rs. 17,27,945/-
2. Hissar Rs. 15,05,749/-
3.  Manipur Imphal West Rs. 17,40,804/-
4. Thoubal Rs. 18,32,251/-

2, Upgradation of Psychiatric Wings of Govt. Medical Colleges/General Hospitals

SlI. No. State Institute Amount

1 2 3 4

1 Arunachal Pradesh General Hospital, Pasighat Rs. 50,00,000/-
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to Questions

1 2 3 4
2. Dadra and Nagar Haveli Sh. Vinoba Bhave Civil Hospital Silvassa, Dadra and
Nagar Haveli Rs. 50,00,000/-
3. Odisha VSS Medical College, Burla Rs. 50,00,000/-

3. Manpower Development Schemes

SI. No. State Institute

Amount

1 2 3

4

Scheme - A: Establishment of Centres of Excellence

1.  Uttar Pradesh Institute of Mental Health & Hospital, Agra, Uttar Pradesh
2.  Gujarat Hospital for Mental Health, Ahmedabad, Gujarat
3. Haryana State Mental Health Institute, Pandit Bhagwat. Dayal

Sharma University of Health Sciences, Rohtak, Haryana

4. West Bengal Institute of Psychiatry- Kolkata, West Bengal
5. Andhra Pradesh Institute of Mental Health, Hyderabad, Andhra Pradesh
6. Jammu and Kashmir Psychiatric Diseases Hospital, Govt. Medical
College, Srinagar
7.  Chandigarh Deptt. of Psychiatry, Govt. Medical College, Chandigarh
Scheme - B: Support for PG Departments in Mental Health Specialties
7.  Gujarat PDU Medical College, Rajkot, Gujarat
8. Government Medical College, Surat, Gujaratfor
9.  Uttar Pradesh CSM Medical University, Lucknow, Uttar Pradesh
10 Jharkhand Ranchi Institute of Mental Health & Neuro Sciences, Ranchi,
11.  Delhi Dr. RML Hospital, Delhi
12. Rajasthan S.P Medical College, Bikaner, Rajasthan
13. R. N. T. College, Udaipur, Rajasthan
14.  Tamil Nadu Institute of Mental Health, Chennai
15. Assam Lokopriya Gopinath Bordoloi Regional Institute of

Mental Health, Tezpur

Rs. 5,28,00,000/-
Rs. 5,28,00,000/-

Rs. 5,28,00,000/-
Rs. 5,28,00,000/-
Rs. 5,28,00,000/-
Rs. 5,28,00,000/-

Rs. 20,50,000/-

Rs. 32,78,000/-
Rs. 47,12,000/-
Rs. 1,73,66,000/-
Rs. 1,21,00,000/-
Rs. 35,16,000/-
Rs. 58,60,000/-
Rs. 58,60,000/-
Rs. 90,38,000/-

Rs. 1,73,66,000/-

2010-11
1. District Mental Health Programme
Sl. No. State Institute Amount
1 2 3 4
1. Andhra Pradesh Kadapah Rs. 21,80,000/-

2. Dadra and Nagar Haveli Silvassa

Rs. 17,42,400/-

126
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1 2 3 4
3. Kerala Kannur Rs. 21,80,000/-
4, Wayanad Rs. 21,80,000/-
5. Karnataka Shimoga Rs. 21,08,200/-
6. Gulbarga Rs. 19,59,400/-
7. Karwar Rs. 18,19,200/-
8. Chamrajanagar Rs. 13,44,800/-
9. West Bengal 24 - Parganas Rs. 21,80,000/-
10. Jalpaiguri Rs. 15,81,648/-
2. Manpower Development Schemes
Si. No. State Institute Amount
1 2 3 4

Scheme - A: Establishment of Centres of Excellence

1. Jammu and Kashmir Psychiatric Diseases Hospital, Govt. Medical College,
Srinagar

2. Odisha Mental Heaith Institute, Cuttack

3. Haryana State Mental Health Institute, Pt. BD Sharma University

of Health Sciences, Rohtak

5.  Uttar Pradesh Institute of Mental Health & Hospital, Agra

6. Kerala IMHANS, Kozhikode

7.  Chandigarh Deptt. of Psychiatry, Govt. Medical College, Chandigarh
8. Delhi IHBAS, Shahdra

Scheme - B: Support for PG Departments in Mental Health Specialties

Rs. 10,54,03,352/-

Rs. 5,28,00,000/-

Rs. 15,56,00,000/-

Rs. 15,56,00,000/-

Rs. 20,84,00,000/-

Rs. 5,07,50,000/-

Rs. 5,28,00,000/-

7. Kerala Govt. Medical College, Trivandrum Rs. 1,73,66,000/-
2011-12
1. District Mental Health Programme
Sl No. State institute Amount

1 2 3 4
1. Gujarat Godhara Rs. 20,70,000/-
2. Meghalaya West Garo Hills Rs. 21,80,000/-
3. Jaintia Hills Rs. 21,80,000/-
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1 2 3 4

4. Uttar Pradesh Faizabad Rs. 20,70,000/-
5. Raebareli Rs. 20,47,000/-
6. Manipur Churanchandpur Rs. 21,57,000/-
7. Chandel Rs. 21,80,000/-
8. West Bengal West Midnapur Rs. 20,98,564/-
9. Tripura West Tripura Rs. 12,35,000/-
10. Tamil Nadu Madurai Rs. 49,41,500/-
1. Ramanathpuram Rs. 49,41,500/-
12. Dharampuri Rs. 77,90,000/-
13. Nagapattinam Rs. 75,43,000/-
14, Theni Rs. 76,56,000/-
15. Kanyakumari Rs. 74,78,000/-
16. Thiruvarur Rs. 46,37,000/-
17. Namakkal Rs. 46,37,000/-
18. Perambalur Rs. 46,37,000/-
19. Virudhunagar Rs. 46,37,000/-
20. Cuddalore Rs. 46,37,000/-
21, Thiruvallur Rs. 46,37,000/-

2. Manpower Development Schemes

Sl. No. State Institute Amount

1 2 3 4

Scheme - A: Establishment of Centres of Excellence

1. Jammu and Kashmir Psychiatric Diseases Hospital, Govt. Medical

College, Srinagar Rs. 13,01,91,6487-
2. Odisha Mental Health Institute, Cuttack Rs. 22,50,00,000/-
3. Haryana State Mental Health Institute, Pt. BD Sharma

University of Health Sciences, Rohtak Rs. 5,52,38,788/-
4. Maharashtra Maharashtra Institute of Mental Health Rs. 30,00,00,000/-
5. Uttar Pradesh Institute of Mental Health & Hospital, Agra Rs. 7,97,00,000/-

Scheme - B: Support for PG Departments in Mental Health Specialties
6. Karnataka NIMHANS, Bangalore Rs. 87,12,000/-
7 Delhi Dr. RML Hospital, New Delhi Rs. 1,30,00,000/-
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3. Support to State Mental Health Authorities

S.No. State Mental Health Authority Amount

1.  State Mental Health Authority, Andhra Pradesh Rs. 9,00,000/-
2. State Mental Health Authority, Arunachal Pradesh Rs. 9,00,000/-
3. State Mental Health Authority, Assam Rs. 9,00,000/-
4. State Mental Health Authority, Bihar Rs. 9,00,000/-
5. State Mental Health Authority, Chandigarh Rs. 9,00,000/-
6. State Mental Health Authority, Chattisgarh Rs. 9,00,000/-
7.  State Mental Health Authority, Dadra and Nagar Haveli Rs. 9,00,000/-
8. State Mental Health Authority, Daman and Diu Rs. 9,00,000/-
9. State Mental Health Authority, Dethi Rs. 9,00,000/-
10. State Mental Health Authority, Goa Rs. 9,00,000/-
11. State Mental Health Authority, Gujarat Rs. 9,00,000/-
12. State Mental Health Authority, Haryana Rs. 9,00,000/-
13. State Mental Health Authority, Himachal Pradesh Rs. 9,00,000/-
14. State Mental Health Authority, Jharkhand Rs. 9,00,000/-
15. State Mental Health Authority, Karnataka Rs. 9,00,000/-
16. State Mental Health Authority, Kerala Rs. 9,00,000/-
17. State Mental Health Authority, Madhya Pradesh Rs. 9,00,000/-
18. State Mental Health Authority, Maharashtra Rs. 9,00,000/-
19. State Mental Health Authority, Manipur Rs. 9,00,000/-
20. State Mental Health Authority, Meghalaya Rs. 9,00,000/-
21. State Mental Health Authority, Mizoram Rs. 9,00,000/-
22. State Mental Health Authority, Nagaland Rs. 9,00,000/-
23. State Mental Health Authority, Odisha Rs. 9,00,000/-
24. State Mental Health Authority, Pondicherry Rs. 9,00,000/-
25. State Mental Health Authority, Rajasthan Rs. 9,00,000/-
26. State Mental Health Authority, Sikkim Rs. 9,00,000/-
27. State Mental Health Authority, Tamil Nadu Rs. 9,00,000/-
28. State Mental Health Authority, Tripura Rs. 9,00,000/-
29. State Mental Health Authority, Uttar Pradesh Rs. 9,00,000/-
30. State Mental Health Authority, Uttarakhand Rs. 9,00,000/-

31. State Mental Health Authority, West Bengal Rs. 9,00,000/-




133 Written Answers AGRAHAYANA 23, 1934 (Saka) to Questions 134

2012-13

1. District Mental Health Programme

Sl. No. State District Amount
1 2 3 4

1. Punjab Sangrur Rs. 34,47,197/-
2.  Kerala Kannur Rs. 46,37,000/-
3. Idukki Rs. 45,41,660/-
4. Wayanad Rs. 41,29,248/-
5.  Manipur Chandel Rs. 46,37,000/-
6. Churanchandpur Rs. 37,71,554/-
7.  West Bengal South 24 Parganas Rs. 46,37,000/-
8. Jalpaiguri Rs. 42,89,625/-
9.  Uttar Pradesh Kanpur Rs. 43,16,456/-
10. Faizabad Rs. 41,80,490/-
11. Raebareli Rs. 45,06,267/-
12. Sitapur Rs. 38,52,468/-
2. Manpower Development Schemes

Sl. No. State Institute Amount

1. Chandigarh Deptt. of Psychiatry, Govt. Medical College, Chandigarh Rs. 13,31,00,000/-
2.  Gujarat Hospital for Mental Health, Ahmadabad Rs. 13,31,00,000/-
3. West Bengal Institute of Psychiatry, Kolkata Rs. 13,31,00,000/-

3.  Support to State Mental Health Authorities

SI. No. Mental Health Authority Amount
1. State Mental Health Authority, Punjab Rs. 9,00,000/-
Sabla Scheme Andhra Pradesh and Maharashtra;
*318. SHRI SURESH KALMADI: (b) is so, the details thereof:

SHRIL. RAJAGOPAL: {c) whether the Government proposes to cover more

Will the Minister of WOMEN AND CHILD districts in the said scheme;

DEVELOPMENT be pleased to state: (d) if so, the details thereof, State-wise: and

(a) whether the Government has reviewed the
performance of the Rajiv Gandhi Scheme for Empowerment
of Adolescent Girls - Sabla across the country including

(e) the steps taken/ to be taken by the Government
to ensure effective implementation of the scheme?
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DECEMBER

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) The performance of the
Rajiv Gandhi Scheme for Empowerment of /Adolescent
Girls - Sabla across the country including Andhra Pradesh
and Maharashtra is monitored through periodic physical
and financial progress reports (quarterly and annual)
furnished by States/UTs. The monitoring and supervision
mechanism set up under the Integrated Child Development
Services {ICDS) scheme at the national, state and the
community level is used for monitoring the scheme Sabla
also. The progress under the scheme is also reviewed in
the review meetings with the State Governments/ UT
Administrations and the field visits undertaken by the
Government. In addition, Monitoring and Supervision
Committees for Sabla have been set up at national, state,
block and village level to review and monitor the progress
under the scheme, review the constraints / faced in
implementation and to devise appropriate mechanisms to
address them. A Statement showing state-wise progress of
performance of Sabla is enclosed.

to Questions 136

14, 2012

(c) and (d) Currently Sabla is being implemented in
205 districts of the country on pilot basis. The Government
has ordered an independent evaluation of Sabla about its
performance in the eleventh Plan (2010-11 & 2011-12)
through Administrative Staff College of India, Hyderabad,
Andhra Pradesh. Further extension and expansion of the
scheme will depend on the findings of evaluation.

(e) The steps taken by the Government for effective
implementation of the scheme are:- timely release of funds
to the States/UTs, allocation of food grains at BPL rates
through the Department of Food & Public Distribution under
the scheme; ensuring effective convergence of services
with various schemes/ programmes of Health, Education,
Youth Affairs, Labour & Employment and Panchayati Raj
Institutions for implementation of Non-Nutrition component
under Sabla, monitoring the implementation of the scheme
through periodic physical and financial progress reports
furnished by States/UTs, holding review meetings with
States/UTs and meetings of the National Monitoring and
Supervision Committee set up for Sabla and by undertaking
field visits to review its implementation as per norms of the
scheme.

Statement

Adolescent Girls Sabla in 2010-11, 2011-12 and 2012-13

Sl. No. States/UTs 2010-11 2011-12 2012-13
Funds Funds Benefi- Funds Funds Benefi- Funds Funds Benefi-
released Utilised ciaries released Utilised ciaries released Utilised ciaries
(Rs. as covered (Rs. as covered (Rs. as  covered
in lakh) reported in lakh) reported in lakh)  reported
by States/ by States/ by States/
UTs UTs UTs
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 1963 NR 3260 908.9 6E+05 0 5E+05
2. Arunachal Pradesh 119.58 13.18 NR 79.56 106.4 14226 28.86 0
3. Assam 1018.8 0 NR 1593 2611.6 385276 1592.8 0 385276
4. Bihar 2773.8 0 NR 5081.7 2953.5 1E+06 14428 1209.7 2E+06
5. Chhattisgarh 938.71 0 NR 1472.7 298.05 0 0 68.97 257004
6. Goa 79.81 0 NR 207.98 221.5 34556 50.39 43.24 32023
7. Gujarat 1357.7 119570 2647.2 2595.8 457724 0
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1 2 3 4 5 6 7 8 9 10 11
8. Haryana 405.22 3.99 NR 701.44 53429 78341 114.32 234.16 123666
9. Himachal Pradesh 307.18 168.78 90016 550.34 436.27 90016 497.45 291.47 99735
10. Jammu and Kashmir 290.55 NR 453.64 467.65 92186  17.99 0.95 53284
11. Jharkhand 754.27 158.6 NR 1493.3 1230.7 357177 1244 0 0
12. Karnataka 711.68  33.89 54234 3053.6 3578.4 439522 1509.5 586.75 341868
13. Kerala 881.73 512,55 249730 1284.7 1348.2 442321 0 0 237909
14. Madhya Pradesh 2470.6 497.72 800000 4069.2 5560.8 800758 3608.3 2574.2 900000
15. Maharashtra 2568 0 NR 3957 1549  8E+05 0

16. Manipur 116.29 63.09 33647 152.76 142.88 33647 26.6

17. Meghalaya 142.48 113.04 47105 306.76 247.88 47105 135

18. Mizoram 73.32 73.32 14782 78.24 75.92 14781 63.3 0 16879
19. Nagaland 87.05 87.05 19804 147.49 147.49 28387 110.36 73.23 35000
20. Odisha 15653.4 NR 2383 2521.7 571114 0 0 0
21. Punjab 591.3 190 144232 874.8 456.77 152615 240.28 85 103610
22. Rajasthan 1777.4 982,78 552146 3369.1 4283.9 656733 3322.1 736.2 597739
23. Stkkim 41.8 1.12 368684 66.05 68.58 9116 19.99 7400
24. Tamil Nadu 1271.8 371.8 NR 2686.3 3236.8 368694 608.94

25. Tripura 240.35 0 455.06 688.23 54933 447.88 0 56401
26. Uttar Pradesh 4689.9 1347 2E+06 11750 14212 2E+06 7375.8 5722.8 2E+06
27. Uttaranchal 355.49 NR 511.48 192.94 0 0

28. West Bengal 1647.1 NR 2758.7 4057.9 75422 2277.9 363.55 114874
29. Andaman and Nicobar 31.76  26.32 7263  51.99 40 9424  24.06 0 9090
30. Chandigarh 32.94 6.12 6229  48.78 22.92 1291 0 2.36 1358
31. Daman and Diu 12.66 1222 16.44 10.14 0 0

32. Dadra and Nagar Haveli 18.19 0 NR 24.98 NR 2166 0 2129

33. Delhi 333.68 NR 496.36 561.73 130205 579.77 8.17 129251
34. Lakshdweep 6.61 NR 8.94 NR 0

35. Pondicherry 8.56 0 NR 19.02 27.14 4449 20.88 9.48 4480

Total 29673 4650 4E+06 56111 55396 1E+07 25359 12010 8E+06
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[Translation]

Auto Fuel Quality Upgradation
Programme

*319. SHRI BHISMA SHANKAR ALIAS KUSHAL
TIWARI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether various Oil Marketing Companies
(OMCs) have completed their auto fuel quality upgradation

programme;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the time schedule fixed by the OMCs to complete
the said programme;

(d) the details of the expenditure incurred on the
said upgradation programme, OMC-wise; and

(e) the time by which the road map given in the
Auto Fuel Policy for introduction of upgraded fuel in the
county is likely to be implemented?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) to (c) Yes, Madam.
The Auto Fuel Policy, 2003 approved by the Government,
inter-alia, laid down the road map for introduction of higher
grades of auto fuels in the country. It was targeted to
introduce BS-Il auto fuels in 11 (later revised to 13) major
cities and BS-Il auto fuels in the rest of the country w.e.f.
1.4.2005 and introduction of BS -IV auto fuels in 13 major
cities and BS-Ill in rest of the country w.e.f. 1.4.2010. In
compliance with this road map, BS-lll auto fuels in 13
identified cities and BS-li auto fuels in the rest of the
country were rolled out in the year 2005. Further, BS-IV
auto fuels were introduced in 13 identified cities on a
single day on 1.4.2010 and BS-Ill auto fuels were
introduced, as per the Government approval, in a phased
manner between 1.4.2010 and 22.9.2010 in the rest of the
country.

(d) Company-wise details of approved cost and
expenditure incurred on fuel quality upgradation projects
is as under:

DECEMBER 14, 2012

to Questions 140

SL. Name of
No. the Company

Approved Cost Expenditure
(Rs. in Crore) incurred

(Rs. in crore)

1. Oil Marketing Companies

i Indian Qil Corporation 12196.00 11868.00
Limited

ii Bharat Petroleum 4331.41 3552.93
Corporation Limited

iii. Hindustan Petroleum 8782.80 6175.85
Corporation Limited

2.  Other Standalone Refineries

i Chennai Petroleum 2615.69 2210.89
Corporation Limited

ii. Numaligarh Refinery 434.94 368.16
Limited

iii. Mangalore Refinery 3650.20 3066.83

and Petrochemicals
Limited

(e) The milestones set in the Auto Fuel Policy 2003
have already been achieved. Additionally, Ministry of
Petroleum and Natural Gas has decided to extend
coverage of BS-IV auto fuels in 50 more cities by 2015 in
a phased manner. So far, 13 additional cities have already
been covered with supply of BS-IV auto fuels.

[English]
Health Professionals in Rural Areas

*320  SHRIMATI MANEKA GANDHI:
YOGI ADITYA NATH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether uneven distribution of health
professionals has been an impediment for effective delivery
of healthcare services in the rural areas of the country;

(b) if so, the details thereof;

{(c) the availability of health professionals in the
rural areas vis-a-vis their requirement in comparison to the
urban areas of the country, State/UT-wise;
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(d) whether the Government has drawn any action
plan to meet the required number of health professionals
in the rural areas of the country; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Uneven distribution of
health professionals in rural areas is a constraint in
providing effective and comprehensive health care delivery
in rural areas.

(b) State-wise estimates of availability of doctors
and nurses in urban and rural areas as per HRH Technical
Report, 2008 (By Krishna D. Rao and others) are enclosed
as Statement-l(a) and I(b).

{(c) As per Rural Health Statistics in India, 2011, the
State/UT wise statement showing the shortfall of Doctors,
Specialists, Nurses, Male and Female Health workers at
Sub Centers (SCs), Primary Health Centres (PHCs) and
Community Health Centres (CHCs) is enclosed as
Statement-Il to VI. No such information is available for
urban areas.

(d) and (e) Public Health is a state subject. Financial
support is provided to States under National Rural Health

AGRAHAYANA 23, 1934 (Saka)

to Questions 142

Mission (NRHM) to strengthen the health system including
engagement of doctors and paramedics on contractual
basis based on the requirement proposed by the States in
their annual Programme Implementation Plans. Further,
support is also being provided under NRHM for multi-
skilling of doctors to overcome the shortage of specialists,
provision of incentives to serve in rural areas,
mainstreaming of AYUSH, improved accommodation
arrangements for health functionaries in rural areas and
mobile medical units etc.

To increase the availability of doctors, several
initiatives have been taken to rationalize the norms in
medical education, such as, relaxation in Jand
requirements, bed strength, increase in ceiling for maximum
intake for undergraduates, enhancement of teacher-student
ratio in PG etc which has resulted in substantial increase
in number of undergraduate and post graduate seats.
There is a proposal in the Twelfth Plan to support
establishment of new medical colleges in deficient states
and strengthening of Government Medical colleges to
increase the MBBS seats. Government has also approved
setting up of ANM/GNM Schools in different States besides
setting up of Institutes of Paramedical Sciences at National
and regional levels.

Statement-1 (a)

HRH Technical Report #1

Doctor Density (per 10,000 Population) By State and Area

State/UT Total Rural Urban
NSSO Census NSSO Census NSSO Census
1 2 3 4 5 6 7
INDIA 4.28 6.07 2.42 3.28 9.12 13s.34
Andhra Pradesh 4.52 7.84 3.87 5.41 6.30 14.36
Arunachal Pradesh 1.97 3.17 0.62 1.53 7.33 9.65
Assam* 0.16 2.83 0.17 1.37 0.1 12.89
Bihar 2.06 3.96 2.02 2.86 2.38 13.31
Chhattisgarh 2.59 4.09 1.56 2.69 6.67 9.67
Delhi 1.53 15.03 0.00 8.32 1.64 156.53
Goa 6.35 10.99 0.00 4.43 12.71 17.55
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1 2 3 4 5 6 7
Gujrat 3.89 4.40 1.59 1.35 7.74 9.52
Haryana 4.02 8.21 3.68 5.31 4.86 15.32
Himachal Pradesh 5.97 5.96 4.54 3.91 19.33 24.96
Jammu and Kashmir 1.81 6.77 1.70 2.07 2.14 21.03
Jharkhand 4.23 3.94 0.91 2.45 15.85 9.12
Kanrataka 7.58 7.32 3.65 3.02 15.19 15.68
Kerala 4.45 6.28 2.05 3.29 11.29 14.80
Madhya Pradesh 2.68 4.89 2.85 2.47 2.20 11.54
Maharashtra 7.09 7.88 2.61 3.42 13.19 13.95
Manipur 1.91 454 0.92 2.03 5.09 12.55
Meghalaya 1.12 2.51 0.38 0.58 4.21 10.49
Mizoram 0.47 5.32 0.00 1.92 0.95 8.78
Nagaland 2.05 3.37 1.16 2.10 6.27 9.33
Odisha 0.48 2.69 0.56 1.29 0.00 10.68
Punjab 6.57 11.14 5.57 6.55 8.51 20.08
Rajasthan 5.03 3.97 2.22 1.81 14.26 11.03
Sikkim 1.66 7.49 1.49 5.07 2.95 26.65
TamilNadu 9.07 6.09 3.16 1.73 16.63 11.66
Tripura 1.05 3.21 0.47 1.35 3.81 12.16
Uttar Pradesh 3.76 6.04 2.63 3.94 8.06 14.05
Uttaranchal 419 7.40 1.29 4.86 12.64 14.78
West Bengal 3.16 7.07 1.90 5.01 6.38 12.37
Andaman and Nicobar Islands 0.00 7.59 0.00 5.14 0.00 12.50
Chandigarh 14.03 23.17 9.97 4.80 14.48 25.21
Dadra and Nagar Haveli 0.00 2.70 000 1.01 0.00 8.43
Daman and Diu 0.00 4.95 0.00 2.32 0.00 9.33
Lakshadweep 13.64 5.24 27.27 4.58 0.00 5.89
Puducherry 7.85 10.60 23.79 2.48 0.00 14.62

Source: National Sample Survey Organisation 2004-05;
Census of India 2001;
Central Bureau of Health intelligence 2005
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Statement-1 (b)
HRH Technical Report #1
Nurses Density (Per 10,000 Population) by State and Area
State/UT Total Rural Urban
NSSO Census NSSO Census NSSO Census
1 2 3 4 5 6 7
INDIA 7.09 7.39 4.27 413 14.42 15.83
Andhra Pradesh 11.48 7.54 8.42 4.41 19.71 15.98
Arunachal Pradesh 6.10 17.92 5.79 12.72 7.33 38.46
Assam 3.93 6.18 0.80 4.20 25.51 19.84
Bihar 2.73 2.80 2.46 1.71 5.05 12.15
Chhattisgarh 9.01 5.74 7.57 3.33 14.72 15.35
Delhi 8.34 15.80 0.00 8.40 8.96 16.36
Goa 34.64 19.72 61.29 16.73 7.99 22.71
Gujrat 2.83 5.95 1.08 2.78 5.78 11.26
Haryana 9.58 4.52 10.72 2.34 6.78 9.88
Himachal Pradesh 8.21 9.76 7.16 6.83 18.01 36.97
Jammu and Kashmir 2.22 6.29 2.42 4.71 1.62 11.06
Jharkhand 0.44 6.23 0.41 2.87 0.51 17.96
Kanrataka 1.98 8.29 2.69 3.46 0.60 17.67
Kerala 18.08 19.16 15.65 18.10 25.02 22.19
Madhya Pradesh 7.64 5.79 2.31 2.88 22.29 13.82
Maharashtra 9.73 11.06 4.74 4.58 16.52 19.87
Manipur 3.87 12.32 2.46 8.86 8.40 23.38
Meghalaya 11.68 9.19 2.27 4.53 50.57 28.47
Mizoram 10.20 11.84 5.16 5.19 156.33 18.64
Nagaland 12.45 17.30 3.96 13.93 52.27 33.09
Odisha 6.72 12.84 4.41 11.81 19.85 18.72
Punjab 9.93 7.79 11.13 4.96 7.59 13.32
Rajasthan 17.61 495 4.74 2.68 59.76 12.37
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1 2 3 4 5 6 7
Sikkim 12.21 14.11 13.40 11.37 2.79 36.03
TamilNadu 3.27 10.43 0.77 5.38 6.47 16.91
Tripura 9.58 9.16 10.44 5.91 7.02 24.68
Uttar Pradesh 4.02 2.76 2.66 1.47 9.20 7.70
Uttaranchal 12.10 6.27 5.67 4.31 30.77 11.96
West Bengal 7.79 10.44 4.46 5.10 16.34 24.15
Andaman and Nicobar lIslands 28.81 17.43 28.63 15.99 29.24 20.31
Chandigarh 19.43 24.46 0.00 8.10 21.59 26.27
Dadra and Nagar Haveli 0.00 5.62 0.00 4.06 0.00 10.92
Daman and Diu 0.00 9.77 0.00 4.73 0.00 18.18
Lakshadweep 9.09 19.64 0.00 20.62 18.18 18.65
Puducherry 2.64 29.39 0.00 13.71 3.94 37.11

Source: National Sample Survey Organisation 2004-05;
Census of India 2001;
Indian Nursing Council (INC) 2005

Statement-ll

Doctors+ at Primary Health Centres

Sl. No. State/UT (As on March, 2011)

Required' Sanctioned  In Position Vacant Shortfall

(R] ) (Pl [S-P] [R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 1624 2424 2348 76 *
2. Arunachal Pradesh 97 NA 92 NA 5
3. Assam 938 NA 1557 NA *
4. Bihar## 1863 2078 3532 * *
5. Chhattisgarh 741 1482 424 1058 317
6. Goa 19 46 41 5 *
7. Gujarat 1123 1123 778 345 345
8. Haryana 444 651 530 121 *
9. Himachal Pradesh 453 582 451 131 2
10.  Jammu and Kashmir 397 750 881 * *
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1 2 3 4 5 6 7
1. Jharkhand 330 330 392 * *
12. Karnataka 2310 2310 2089 221 221
13. Kerala 809 1204 1122 82 *
14. Madhya Pradesh 1156 1238 814 424 342
15.  Maharashtra 1809 3618 2292 1326 *
16.  Manipur 80 240 192 48 *
17. Meghalaya 109 127 104 23 5
18. Mizorami## 57 57 37 20 20
19. Nagaland 126 NA 101 NA 25
20. Odisha 1228 725 525 200 703
21. Punjab 446 487 487 0 *
22. Raj as than 1517 1478 1472 6 45
23.  Sikkim 24 48 39 9 *
24, Tamil Nadu 1204 2326 1704 622 *
25. Tripura 79 NA 119 NA *
26.  Uttarakhand 239 299 234 65 5
27. Uttar Pradesh# 3692 4509 2861 1648 831
28. West Bengal 909 1807 1006 801 *
29. Andaman and Nicobar Islands 19 40 28 12 *
30. Chandigarh 0 ] 0 0 0
31. Dadra and Nagar Haveli 6 6 6 0 0
32. Daman and Diu 3 3 5 * *
33. Delhi## 8 22 19 3 *
34. Lakshadweep 4 4 10 * *
35. Puducherry 24 37 37 0 *
All India? 23887 30051 26329 7246 2866

# Data for 2010 repeated

## Sanctioned data for 2010 used
NA: Not Available.

+: Allopathic Doctors

* Surplus, All India figures for Vacancy and Shorifall are the totals of Stale-wise Vacancy and Shortfall ignoring surplus in some States/

UTs

' One per each Primary Health Centre
2 For calculating the overall percentages of vacancy and shortfall, the Stales UTs for which manpower, position is not available, may

be excluded.
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Statement-lll
Total Specialists at CHCs
Total Specialists (Surgeons, OB&GY, Physicians & Paediatricians)
Sl No. State/UT (As on March, 2011)

Required! Sanctioned  In Position Vacant Shortfall

(R] ) [Pl [S-P] [R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 1124 578 408 170 716
2. Arunachal Pradesh 192 NA 1 NA 191
3. Assam 432 NA 216 NA 216
4. Bihar#i# 280 280 151 129 129
5. Chhattisgarh 592 592 82 510 510
6. Goa 20 16 10 6 10
7. Gujarat 1220 346 76 270 1144
8. Haryana 428 257 45 212 383
9. Himachal Pradesh 304 NA 9 NA 295
10. Jammu and Kashmir 332 315 170 145 162
11.  Jharkhand 752 124 66 58 686
12. Karnataka 720 NA 584 NA 136
13. Kerala# 896 640 774 * 122
14. Madhya Pradesh 1332 778 227 551 1105
15. Maharashtra 1460 649 " 600 49 860
16. Manipur 64 64 4 60 60
17. Meghalaya 116 8 9 * 107
18. Mizoram 36 NA 2 NA 34
19.  Nagaland 84 NA 34 NA 50
20. Odisha 1508 812 438 374 1070
21.  Punjab 516 460 300 160 216
22. Rajasthan 1504 1068 569 499 935
23.  Sikkim 8 NA 0 NA 8
24.  Tamil Nadu® 1540 0 0 0 1540
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1 2 3 4 5 6 7
25. Tripura# 44 NA 0 NA 44
26. Uttarakhand 220 210 78 132 142
27. Uttar Pradesh 2060 2060 1894 166 166
28. West Bengal 1392 542 175 367 1217
29.  Andaman and Nicobar Islands 16 16 0 16 16
30. Chandigarh 8 11 7 4 1
31. Dadra and Nagar Haveli 4 0 0 0 4
32. Daman and Diu 8 2 0 2 8
33.  Delhi 0 0 0 0 0
34. Lakshadweep## 12 0 1 * 11
35. Puducherry 12 5 5 * 7
All india? 19236 9831 6935 3880 12301

Notes: # Data for 2010 repeated
## Sanctioned data for 2010 used
NA: Not Available.

' Four per each Community Health Centre

* Surplus, All india figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall ignoring surplus in some States/
UTs

2 For calculating the overall percentages of vacancy and shortfall, the Slates/UTs for which manpower position is not available, may be
excluded

3 Specialists are attending CHCs on hiring basis.

Statement-IV

Nursing Staff at PHCs & CHCs

Sl. No. State/UT (As on March, 2011)
Required’ Sanctioned In Position Vacant Shortfal
(R] 8] [P] [S-PI (R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 3591 5364 4177 1187 *
2. Arunachal Pradesh 433 NA 293 NA 140
3. Assam 1694 NA 2844 NA *
4. Bihar## 2353 1662 1736 * 617
5. Chhattisgarh 1777 1085 497 588 1280
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1 2 3 4 5 6 7
6. Goa 54 133 132 1 *
7. Gujarat 3258 4058 2705 1353 553
8. Haryana# 1193 2478 2003 475 *
9. Himachal Pradesh 985 546 491 55 494
10. Jammu and Kashmir 978 991 841 150 137
11. Jharkhand 1646 1458 872 586 774
12. Karnataka 3570 NA 4722 NA *
13. Kerala 2377 2099 2014 85 363
14. Madhya Pradesh 3487 3723 2467 1256 1020
15. Maharashtra 4364 10151 8154 1997 *
16. Manipur 192 586 574 12 *
17. Meghalaya 312 441 414 27 *
18. Mizoram 120 NA 262 NA *
19.  Nagaland 273 334 302 32 *
20. Odisha 3867 1230 1046 184 2821
21. Punjab 1349 1715 1952 * *
22. Rajasthan 4149 5628 11926 * *
283. Sikkim 38 NA 32 NA 6
24. Tamil Nadu 3899 7646 6653 993 *
25. Tripura 156 NA 393 NA *
26. Uttarakhand 624 240 248 * 376
27. Uttar Pradesh# 7297 4548 2627 1921 4670
28. West Bengal 3345 6853 4544 2309 *
29. Andaman and Nicobar Islands 47 141 152 * *
30. Chandigarh 14 47 46 1 *
31. Dadra and Nagar Haveli 13 NA 30 NA *
32. Daman and Diu 17 14 1 3 6

33. Delhi 8 5 3 2 5
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1 2 3 4 5 6 7
34. Lakshadweep 25 28 49 * *
35. Puducherry 45 121 132 * *

All India? 57550 63325 65344 13217 13262

Note: # Data for 2010 repeated

N.A.: Not Available.

## Sanctioned data for 2009 used

! One per Primary Health Centre and seven per Community Health Centre
*: Surplus, All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall ignoring surplus in some States/

iJ.I:r calculating the overall percentages of vacancy and shortfall, the States UTs for which manpower position is not available, may
be excluded.
Statement-V
Health Worker [Male] at Sub Centres
Sl. No. State/UT (As on March, 2011)
Required' Sanctioned In Position Vacant Shortfall
[R] [S] [Pl [S-Pl [R-P]

1 2 3 4 5 6 7
1. Andhra Pradesh 12522 7579 5076 2503 7446
2. Arunachal Pradesh 286 NA 148 NA 138
3. Assam 4604 NA 2386 NA 2218
4. Bihar# 9696 2135 1074 1061 8622
5. Chhattisgarh 5076 4784 2514 2270 2562
6. Goa 175 150 137 13 38
7. Guijarat 7274 7239 4874 2365 2400
8. Haryana 2508 2544 1818 726 690
9. Himachal Pradesh 2067 2008 1225 783 842
10.  Jammu and Kashmir 1907 1907 541 1366 1366
1. Jharkhand 3958 NA 1109 NA 2849
12.  Karnataka 8870 5853 3148 2705 5722
13.  Kerala 4575 1399 1285 114 3290
14.  Madhya Pradesh 8869 5300 3696 1604 5173
15.  Maharashtra 10580 10579 8163 2416 2417
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1 2 3 4 5 6 7
16. Manipur 420 411 320 91 100
17.  Meglialaya# 405 84 133 * 272
18. Mizoram 370 382 311 71 59
19. Nagaland## 396 276 396 * 0
20. Odisha 6688 3011 2206 805 4482
21. Punjab 2950 2858 1833 1025 1117
22.  Rajasthan 11487 2217 1592 625 9895
23. Sikkim 146 147 137 10 9
24. Tamil Nadu 8706 2896 1216 1680 7490
25. Tripura 632 NA 285 NA 347
26. Uttarakhand 1765 855 304 551 1461
27. Uttar Pradesh 20521 9080 1729 7351 18792
28.  West Bengal 10356 9457 4478 4979 5878
29.  Andaman and Nicobar Islands 114 26 26 0 88
30. Chandigarh 17 17 8 9 9
31. Dadra and Nagar Haveli 50 9 9 0 41
32. Daman and Diu 26 24 24 0 2
33. Delhi## 41 0 0 0 41
34. Lakshadweep## 14 14 14 0 0
35. Puducherry 53 0 0 0 53

Al India® 148124 83241 52215 35123 95909
Note:

# Data for 2010 repeated
## Sanctioned data for 2010 used
NA: Not Available.

*Surplus, All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall ignoring surplus in some States/
UTs.

' One per each exisiing Sub Centre

2 For calculating the overall percentages of vacancy and shortfall, the States/UTs for which manpower position is not available, may be
excluded.
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Statement-Vi

Health Worker [Female]/ANM at Sub Centres & PHCs

Sl. No. State/UT (As on March, 2011)
Required' Sanctioned  In Position Vacant Shortfall’
[R] [S] (Pl (S-P (R-P]

1 2 3 4 5 6 7
1. Andhra Pradesh 14146 24523 21647 2876 *
2. Arunachal Pradesh 383 NA 395 NA *
3. Assam 5542 NA 8723 NA *
4. Bihar 11559 NA 16943 NA *
5. Chhattisgarh 5817 6394 5430 964 387
6. Goa 194 260 240 20 *
7. Guijarat 8397 7248 6431 817 1966
8. Haryana 2952 5420 5034 386 *
9. Himachal Pradesh 2520 2213 1685 528 835
10.  Jammu and Kashmir 2304 2282 3777 * *
1. Jharkhand 4288 4288 6372 * *
12.  Karnataka 11180 11180 11433 * *
13. Kerala 5384 4232 4173 59 1211
14. Madhya Pradesh 10025 11904 12516 * *
15. Maharashtra 12389 21122 21726 * *
16. Manipur 500 984 661 323
17. Meghalaya 514 667 787 * *
18. Mizoram 427 388 619 * *
19. Nagaland 522 NA 907 NA *
20. Odisha## 7916 7442 7934 * *
21. Punjab 3396 4044 4096 * *
22. Rajasthan 13004 14348 17638 * *
23. Sikkim 170 219 292 * *
24.  Tamil Nadu 9910 9910 9774 136 136

25. Tripura 711 NA 440 NA 271
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1 2 3 4 5 6 7
26. Uttarakhand 2004 2077 2192 * *
27. Uttar Pradesh3 24213 25190 22464 2726 1749
28. West Bengal 11265 10356 12966 * *
29.  Andaman and Nicobar Islands 133 214 214 0 *
30. Chandigarh 17 17 29 * *
31. Dadra and Nagar Haveli 56 40 81 * *
37.. Daman and Diu 29 26 40 * *
33. Delhi## 49 43 54 * *
34. Lakshadweep 18 NA 31 NA *
35. Puducherry 77 72 124 * *

All India? 172011 177103 207868 8835 6555
Notes:

## Sanctioned data for 2010 used

*: Surplus. All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall ignoring surplus in some States/

UTs

' Requirement based on norm of one ANMs per each existing Sub Centre & PHC
? For calculating the overall percentages of vacancy and shortfall, the States UTs for which manpower position is not available, may

be excluded
3 For ANMs at PHCs, data for 2010 repeated

Advice for Exploration and Production

3451. SHRI RAMSINH RATHWA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the manner in which the Government decides
that a particular area is suitable for exploration and
production of crude oil and natural gas;

(b) the names and details of the agencies/experts
etc. and their experience in this field which advises the
Government on such matters;

(c) whether the Government proposes to deviate
from the extant practice;

(d) if so, the details thereof; and the reasons therefor;
and

(e) its likely impact on the future exploration and
production of crude oil and natural gas in the country?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) The areas offered under New Exploration
Licensing Policy (NELP) bidding rounds consist of the
following:

(i) New areas identified based on acquiring various
geo-scientific data.

(i) Areas relinquished in exploration blocks by the
Contractors under the Production Sharing
Contract (PSC) regime.

(iif) Areas relinquished by National Oil Companies
(ONGC and OIL) under Nomination Regime.

(b) Exploration blocks are carved out for offer under
NELP by Directorate General of Hydrocarbons (DGH)
based on the availability of geo-scientific data and
perceived hydrocarbon prospectivity.

(c) and (d) Government has plan to formulate Open
Acreage Licensing Policy (OALP) in future for award of
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exploration blocks. Under OALP, the exploration acreages
are likely to remain open for offer round the year and
prospective bidders will be able to choose areas of their
interest. However, details in this regard are yet to be
worked out. Actions have been initiated to establish the
National Data Repository (NDR), which is a pre-requisite
for launching of OALP.

(e) The pace of exploration in the country is likely
to increase after introduction of OALP since bidders will
have access to all available data through NDR and also
have more flexibility in respect of selecting the blocks of
their interest and a much longer bidding period.

Sterilization Cases

3452. SHRI A.K.S. VIJAYAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether cases of fraudulent sterilization of
unwilling persons and swindling of incentives money have
come to the notice of the Government;

{(b) if so, the details thereof, State/UT-wise;

(c) whether any inquiry has been initiated in this
regard; and

(d) if so, the action taken against those held
responsible?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM
KHAN CHOUDHURY): (a) and (b) No.

(c) and (d) Does not arise.
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CGHS Rules

3453. SHRI N.S.V. CHITTHAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government has any proposal
to change/modify the existing Central Government Health
Scheme (CGHS) Rules to include the names of certain
dependants of CGHS beneficiaries in the CGHS Card to
avail medical facilities;

(b) if so, the details thereof and the reasons therefor;
and

(c) the time by which these rules are to be
implemented?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (c) No
such proposal is under consideration of the Ministry.

Bank Loan to Coal Blocks

3454. SHRI O.S. MANIAN: Will the Minister of
FINANCE be pleased to state:

(a) whether financial assistance has been provided
by various Public Sector Banks (PSBs) to coal block
allocated companies during the last three years and the
current year; and

(b) if so, the details thereof, year-wise, bank-wise,
company-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
details of outstanding credit to coal industry by Public
Sector Banks as on March 2010, 2011 and 2012 as reported
by Reserve Bank of India are as under:

(Rs. in crore)

Bank Name Total outstanding credit Total outstanding credit Total outstanding

to Coal Industry to Coal Industry credit to Coal
31.03.2010 31.03.2011 Industry

31.03.2012
1 2 3 4

Allahabad Bank 614 649 52
Bank of Baroda 51 89 136
Bank of India 157 112 28
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1 2 3 4
Bank of Maharashtra 2 0 178
Central Bank of India 6 13 30
Corporation Bank 45 45 54
Dena Bank 0 0 1
IDBI Bank Limited 106 123 151
indian Bank 3 2 4
Indian Overseas Bank 107 0 0
Oriental Bank of Commerce 10 48 24
Punjab & Sind Bank 89 47 37
Punjab National Bank 75 1583 35
Syndicate Bank 16 14 153
UCO Bank 68 118 150
Union Bank of India 95 50 193
United Bank of India 8 1 0
Vijaya Bank 1 19 1
State Bank of Bikaner & Jajpur 120 281 194
State Bank of Hyderabad 81 183 80
State Bank of India 926 959 793
State Bank of Mysore 63 103 97
State Bank of Patiala 304 14 67
State Bank of Travancore 60 48 150
Total PSBs 3003 3081 2608

Source: Latest updated OSMOS database.

Interest Rate on Saving Deposits

3455. SHRI C. SIVASAMI: Will the Minister of

FINANCE be pleased to state:

(a) whether the Government is aware of certain
Public Sector Banks (PSBs) having refused to revise their

interest rate on savings deposits;

(b) if so, the details thereof and the reasons therefor;

and

(c) action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) No,
Madam. Reserve Bank of India (RBI) has already
deregulated the interest rate on saving bank deposits with
effect from 25th October, 2011. Banks are now free to
determine their interest on savings bank deposits subject

to:
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(i) Each bank will have to offer a uniform interest
rate on savings bank deposits up to Rs.1 lakh, irrespective
of the amount in the account within this limit; and

(i) For savings bank deposits exceeding Rs.1 lakh,
a bank may provide differential rates of interest, if it so
chooses, subject to the condition that banks will not
discriminate in the matter of interest paid on such deposits,
between one deposit and another of similar amount,
accepted on the same date, at any of its offices.

Issue of CGHS Plastic Cards

3456. SHRI VIJAY BAHADUR SINGH: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government has recently issued
guidelines for expeditiously issuing of Central Government
Health Scheme (CGHS) plastic cards to CGHS beneficiaries
in the country;

(b) if so, the details thereof;

(c) the number of applications pending for issuing
CGHS plastic cards in Delhi during last one year till date
and the reasons therefor; and

(d) the action taken by the Government against
erring officials causing delay in this regard and the steps
taken by the Government for expeditiously disposal of
CGHS cards applications in the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
Government has issued detailed guidelines for issuance
of individual plastic cards to CGHS beneficiaries vide Office
Memorandum No. S.I 1012/3/201 {-CGHS(P) dated 29th
December, 2011 which is available at the CGHS website
http://msotransparent.'nic.in

(c) and (d) Total 1, 32, 909 applications were received
for making of CGHS cards in last one year. It is a continuous
process. It has since been streamlined and the cards are
now sent to the applicants timely by speed post at their
home address. There is no pendency in issuance of CGHS
cards.

National Advisory Council

3457. SHRI R. THAMARAISELVAN: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
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state:

(a) whether the National Advisory Council has
deliberated issues relating to Universal Health Coverage
in its recently conducted meeting;

(b) if so, the details thereof; and

(c) the decisions/recommendations arrived at during
the meeting?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM KHAN
CHOUDHURY): (a) and {b) The last meeting of the National
Advisory Gouncil (NAC) was heid on 30th November, 2012
and the subject of Universal Health Coverage was not
discussed at this meeting.

{(c) No recommendations have been made by NAC
till date on the subject.

[Translation]
Tribals in Chhattisgarh

3458. SHRI MURARI LAL SINGH: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government has received any
representation regarding irregularity in conducting census
of Pathari Caste in Chhattisgarh State;

(b) if so, the details thereof;

(c) whether the Pathari Caste in Chhattisgarh State
is getting the benefits of the Scheduled Tribe;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) No,
Madam.

(b) Question does not arise.

(c) to (e) The 'Pathari' community has been notified
as Scheduled Tribe in the State of Chattisgarh which is
mentioned at SI.No.35 of the List of Scheduled Tribes in
the State. Accordingly, the persons beionging to the ‘Pathari’
community of the Chhattisgarh State are entitled to the
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benefits meant for STs in that State. The Govt., of
Chhattisgarh has referred the matter of variation in the
Hindi Spelling of "Pathari". This has been processed as
per the prescribed modalities.

Working Women

3459. SHRI ARJUN RAM MEGHWAL: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to issue any
guidelines to such companies where female aged 18 to
25 years are working/employed;

(b) if so, the details thereof;

(c) whether the Government has received any
advice/suggestion from the National Commission for women
in this regard;

(d) if so, the details thereof;

(e) whether the Government proposes to constitute
any expert group to examine the advice/suggestions given
by the National Commission for Women; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) There is no such proposal.

(c) to (f) Ministry of Women and Child Development
in Government of India has not received any advice/
suggestions from the National Commission for Women
(NCW) regarding guidelines to companies where female
age 18 to 25 years are working/ employed.

Development Schemes for Tribals

3460. SHRI MADHU KODA: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government has formulated/
implemented any scheme for development and
improvement in tribals areas of the country including
Odisha and Jharkhand as enshrined under Article 243 of
the Constitution;

(b) if so, the details thereof;

(c) the fund sanctioned, released, allocated and
utilised by the State Governments during each of the last
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three years and the current year, scheme-wise;

(d) whether the Government has conducted
evaluation and reviewed the work done for development
and improvement of tribal community under the said Article;

(e) if so, the details and the outcome thereof; and

(f) the reformative measures taken/being taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) Article
243 of the Constitution defines various terms used in Part
- IX of the Constitution (Panchayats). This Ministry is not
implementing any scheme under Article 243 of the
Constitution through the PRIs in the tribal areas of the
country including Odisha and Jharkhand.

(b) to (f) In view of the reply part (a) above, question
does not arise.

[English]
Institute of Geriatrics

3461. SHRI SURESH KUMAR SHETKAR:
SHRI E.G. SUGAVANAM:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to set up
National Institute on geriatrics to support research on the
prevailing health problems of elderly population in various
parts of the country, including New Delhi and Chennai;

(b} if so, the details thereof and if not, the reasons
therefor;

(c) whether the Government is supporting any
project relating to development of low-cost medicines for
Alzheimer's disease; and

(d) if so, the details thereof along with the present
status of the said project?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Setting up of
National Institutes of Aging at New Delhi and Chennai has
been included in the 12th Five Year with a specific objective
of health care for elderly people, including promotion of
research in the field of geriatrics. Under the National
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Programme for Health Care of the Elderly (NPHCE) started
in 2010-11, 8 Regional Medical Institutes have already
been selected and funded for establishment of dedicated
geriatric departments for the benefit of the elderly
population, which will also be responsible for research on
specific elderly diseases.

(c) and (d) No project on development of low-cost
medicines for Alzheimer's disease has been supported
under NPHCE.

Non-implementation of Suggestions of NCST

3462. SHRI SOMEN MITRA: Wili the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the findings/suggestions of National
Commission for Scheduled Tribes (NCST) to render justice
to aggrieved Government/Public Sector Undertaking
employees in most of the cases are not heeded to by the
Government;

(b) if so, the details thereof along with the reaction
of the Government thereto;

(c) whether the Government is aware of the suffering
of Scheduled Tribe employees due to this callous attitude;

(d) if so, whether the Government proposes to
enquire into the matter and render justice to the victims by
implementing/considering the findings/suggestions of the
Commission in toto; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) to (c)
The National Commission for the Scheduled Tribes (NCST)
has informed that Clause (5) of Article 338 A of the
Constitution vests with the NCST, the duty to investigate
and monitor all matters relating to the safeguards provided
for the Scheduled Tribes, to inquire into specific complaints
with respect to deprivation of rights and safeguards and to
participate and advise in the planning process of socio-
economic development of the Scheduled Tribes and to
evaluate the progress of their development. Accordingly,
the recommendations of the Commission are of two types.
One relating to violation of rights and safeguards and the
other relating to socio-economic development of Scheduled
Tribes. Wherever, the recommendations of the NCST
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highlight violation of the Constitutional rights and
safeguards provided for the Scheduled Tribes, the Authority
concerned is mandated to rectify the violation by accepting
the recommendation of the NCST. As regards
recommendation relating to development issues and
change of existing policy or evolving a new policy relating
to Scheduled Tribes, such recommendation has to be
examined and considered as per laid down procedure.

(d) and (e) Do not arise in view of the above.

Land Hurdle for Investors

3463. SHRI M. SREENIVASULU REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government is aware of the various
constraints including land and infrastructure hurdles being
faced by the Japanese investors in our country;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Government
to obviate/remove these hurdles?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Constant and regular interactions are held with Japanese
companies and their associations to resolve issues and to
remove impediments, if any, faced by the Japanese
investors. The only specific instance of Japanese investors
facing land hurdle was contained in the representation of
Japan Chamber of Commerce and Industry in India (JCCIl)
dated 9th February, 2012 and addressed to Secretary,
Department of Industrial Policy and Promotion wherein
attention was invited to the fact that in the Bawal Industrial
Area, Haryana State Industrial and Infrastructure
Development Corporation Limited (HSIIDC) issued
Demand Notices to the companies/allottees in Phase-|
HSIIDC Growth Centre Bawal for enhanced amount. JCCII
raised concern about the calculation method of the
enhanced compensation for raising land price after
acquisition of land by the companies. The matter was
taken up with Government of Haryana. Government of
Haryana is of the view that the additional payment charged
by the HSIIDC relates to charging of enhanced cost on the
land acquired by the State Government for HSIIDCs
projects. The additional amount is being charged on the
basis of enhancement ordered by the Hon'ble Courts under
the Land Acquisition Act of 1894 which has to be complied
with.
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[Translation]

Equity Culture

3464. SHRI MAHABALI SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether the Securities and Exchange Board of
India (SEBI) has formulated any scheme to develop and
improve equity culture in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) Yes
Madam. Pursuing the Union Budget announcement of
2012-13, Union Government on 23 November 2012 notified
a new tax saving scheme called "Rajiv Gandhi Equity
Savings Scheme" (RGESS), exclusively for the first time
retail investors in securities market. This Scheme would
give 50% deduction of the amount invested from the taxable
income for that year to new investors who invest up to Rs.
50,000 and whose annual income is below Rs. 10 lakh.
Further, Securities and Exchange Board of India (SEBI),
vide circular dated 6 December 2012, has directed stock
exchanges, depositories and mutual funds to implement
the Scheme. The Scheme not only encourages the flow of
savings and improves the depth of domestic capital markets,
but also aims to promote an 'equity culture’ in India. Further,
in September 2012, SEBI has taken various measures to
re-energize and widen the reach of mutual fund industry
across the country and therefore promote the equity culture.

Central Social Welfare Board

3465. SHRI VIRENDER KASHYAP: Wil the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the survey conducted by Central social
Welfare Board in Hyderabad, Kolkata, Mumbai, Bangaluru
and Chennai has revealed that 50 percent prostitutes in
the country are below the age of 20 years;

(b) if so, the details thereof; and

(c) the measures taken/being taken by the
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Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) No such survey has been
conducted by Central Social Welfare Board.

(c) The Government is implementing a
comprehensive scheme for prevention of trafficking and
rescue, rehabilitation and reintegration of victims of
trafficking for commercial sexual exploitation - Ujjwala-
since December, 2007.

[English]
Waiving Off Farmers' Loan

3466. SHRI K.C. SINGH 'BABA': Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has given any financial
package for waiving off the loans of farmers during the last
three years and the current year,

(b) if so, the details along with the amount provided
for the purpose during the aforesaid period, State-wise
and bank-wise; and

{c) the names of the banks which have given loans
to the farmers out of such financial assistance along with
the number of beneficiaries, State-wise including
Uttarakhand?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) The
Govt. of India had implemented the Agricultural Debt Waiver
and Debt Relief Scheme (ADWDRS), 2008, to de-clogged
the line of credit that were clogged due to the debt burden
on the farmers. Under the scheme 3.73 crore farmers have
been benefited to the extent of Rs. 52,259.86 crore.

The State-wise details of implementation of the
Scheme in respect of Regional Rural Banks and
Cooperative Banks are given in the enclosed Statement-
I. The bank wise details in respect of Public Sector Banks,
Private Sector Banks and LocalArea Banks are given in
the enclosed Statement-II.
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Statement of Debt Waiver & Debt Relief GR claims released to RRBs and Co-op
banks under ADWDRS-2008

Rs. in lakhs
Sl Name of Debt Waiver DWGRM Debt relief DRGRM Total
No. the No. of A/c Amount No. of Alc Amount No. of A/c Amount No. of Alc  Amount No. of A/c Amount
State/bank
1 2 3 4 5 6 7 8 9 10 11 12
Consolidated Position
SCBs 11093965 1555283 107271 6399.07 1769262 265083.2 0 1465.23 12970498 1828230.3
SLDBs 1688577 337409.5 24238 5087.52 254730 41813.16 221 27.07 1967766  384337.2
RRBs 3361766 603006.4 12470 2632.77 500884 91381.85 2340 345.32 3877460 697366.3
Total 16144308 2495699 143979 14119.35 2524876 398278.2 13645 1837.62 18826808 2909933.8
1. Andaman and
Nicobar
SCB 715 80.38 0 0 0 0 715 80.38
SLDB 0 0 0 0 0 0 0 0
(No. LDB)
RRB (No. RRB) 0 0 0 0 0 0 0 0
Sub-Total 715 80.38 0 0 0 0 o 0 715 80.38
2. Andhra
Pradesh
SCB 2487188 346050.3 228 82.08 261681 32081.44 2749097 378213.77
SLDB 0 0 0 0 0 0 o 0
(No. LDB in AP}
RRBs 535066 100825.4 51 6.49 107532 19645.26 642649 120477.15
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2 3 4 5 6 7 8 9 10 11 12
Sub-total 3022254 446875.7 279 88.57 369213 51726.70 0 0 3391746 498690.97
Arunachal
Pradesh
SCB 11320 237.05 0 0 29 5.34 11349 242.39
SLDB (No. LDB) 0 0 0 0 0 0 0 0
RRBs 1013 235.12 37 17.27 0 0 1050 252.39
Sub-Total 12333 47217 37 17.27 29 5.34 0 0 12399 494.78
Assam
SCB 13576 867.86 0 0 19 5.36 13595 873.22
SLDB 95 48.38 0 0.00 13 2.68 108 51.06
RRBs 72253 8188.57 o 0.00 681 66.81 72934 8255.38
Sub-Total 85924 9104.81 0 0.00 713 74.85 0 0 86637 9179.66
Bihar
SCB 317028 33783.51 4673 624.48 0 0 0 0 321701 34407.99
SLDB 15583 3458.8 0 0 324 202.13 0 0 15907 3660.93
RRBs 449669 77650.95 5 80.61 14701 2344.2 2228 325.3 466603 80401.06
Sub-Total 782280 114893.3 4678 705.09 15025 2546.33 2228 325.3 804211 118469.98
Delhi
SCB 453 254.55 0 0 100 47.61 0 553 302.16
SLDB (No.LDB) 0 0 0 0 0 0 0 0 0
RRBs (No.RRB) 0 0 0 0 0 0 0 0 0
Sub-Total 453 254.55 0 0 100 47.61 0 553 302.16
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1 2 3 4 5 6 7 8 10 11 12
7. Goa

scB 2907 478.32 1 0.14 131 18.25 3039 496.71

SLDB (No.LDB) 0 0 0 0 0 0 0 0

RRBs (No.RRB) 0 0 0 0 0 0 0 0

Sub-Total 2907 478.32 1 0.14 131 18.25 3039 496.71
8. Guijarat

SCB 314519 77986.41 0 20.70 128148 29872.08 442667 107879.18

SLDB 9941 4680.91 0 0 0 3081.29 9941 7762.2

RRBs 28709 4772.67 8 7.15 10425 2062.43 39142 6842.25

Sub-Total 353169 87439.99 8 27.85 138573 35015.8 491750 122483.63
9. Haryana

SCB 261229 82961.04 164 43.63 91582 16180.97 352975 99185.64

SLDB 49316 19502.66 19 102.69 10101 2056.3 59436 21661.65

RRBs 18991 6875.07 28 17.05 7423 2402.53 26442 9294.65

Sub-Total 329536 109338.8 211 163.37 109106 20639.8 438853 130141.94
10. Himachal Pradesh

SCB (including

1195 PA) 113836 16689.9 64 20.64 567 123.98 114467 16834.52

SLDB 10986 3897.64 0 0 1060 224.76 12046 4122.4

RRBs 8294 1594.96 1 0.46 133 18.37 8428 1613.79

Sub-Total 133116 22182.5 65 21.1 1760 367.11 134941  22570.71
11. Jammu and Kashmir

SCB 17929 2742.71 0 0 0 0 17929 2742.71
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1 2 3 4 5 6 7 8 10 11 12
SLDB 576 443.55 0 0 72 19.68 648 463.23
RRBs 5414 1054.91 0 0 0 0 5414 1054.91
Sub-Total 23919 424117 0 0 72 19.68 23991 4260.85

12. Jharkhand
SCB 36736 4930.3 0 0 0 0 36736 4930.3
SLDB (No.LDB) 0 0 0 0 0 0 0 0
RRBs 168733 14018.35 52 2.26 2680 215.03 171465 14235.64
Sub-Total 205469 18948.65 52 2.26 2680 215.03 208201 19165.94

13. Karnataka
SCB 164964 30715.88 9998 3447.25 20005 2441.31 194967 36604.44
SLDB 77456 9057.36 501 19.52 25780 3000.82 103737 12077.7
RRBs 239423 67485.87 240 82.79 135125 24077.86 374788 91646.52
Sub-Total 481843 107259.1 10739 3549.56 180910 29519.99 673492 140328.66

14. Kerala |
SCB 524753 91659.17 73576 448.50 2347 667.72 0.00 600676 92775.39
SLDB 126723 18196.36 0 0 3640 594.16 0.00 130363 18790.52
RRBs 126650 36136.69 17 10.86 1130 289.06 0.00 127797 36436.61
Sub-Total 778126 145992.22 73593 459.36 7117 1550.94 0.00 858836 148002.51

15. Madhya Pradesh
SCB 870103 100567 0 0 158037 18160.02 0.00 1028140 118727.06
SLDB 115394 33233.21 1103 585.87 43311 6655.71 0.00 159808 40474.79
RRBs 77188 16185.87 1517 383.23 41084 7652.06 0.00 119789 24221.16
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1 2 3 4 5 6 7 8 9 10 11 12
Sub-Total 1062685 149986.1 2620 969.1 242432 32467.79 1307737 183423.01
16. Chhattisgarh
SCB 270165 18244.78 1463 0 93812 8752.02 0 0 365440 26996.8
SLDB 10226 1869.04 582 79.13 4869 924.62 221 27.07 15898 2899.86
RRBs 52147 6843.52 2 0.43 9718 1667.98 2 0.54 61869 8512.47
Sub-Total 332538 26957.34 2047 79.56 108399 11344.62 223 27.61 443207 38409.13
17. Maharashira
SCB 2197706 374926 1492 398.77 647072 109272.3 2846270 484597.02
SLDB 98687 29230.36 0 9.3 37834 4403.66 136521  33643.32
RRBs 72044 12010.33 455 78.36 38597 7218.14 111096  19306.83
Sub-Total 2368437 418166.7 1947 488.43 723503 120894.10 3093887 537547.17
18. Manipur
SCB 41210 2019.53 0 0 105 4.12 41315 2023.65
SLDB 30 21.20 23 15.17 2 0.58 55 36.95
RRBs 16780 221.8 0 0 32 7.24 16812 229.04
Sub-Total 58020 2262.53 23 15.17 139 11.94 58182 2289.64
19. Meghalaya
SCB 4855 500.08 0 0 20 3.61 4875 503.69
SLDB (No. LDB) 0 0 0 0 0 0 0 0
RRBs 5673 843.4 0 0 5 0.16 5678 843.56
Sub-Total 10528 1343.48 0 0 25 3.77 10553 1347.25
20. Mizoram
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1 2 3 4 5 6 7 8 9 10 11 12
SCB 1552 439.44 0 0 0 0 1552 439.44
SLDB (No. LDB) 0 o 0 0 0 0 0 0
RRBs 5510 1358.04 0 0 310 7.98 5820 1366.02
Sub-Total 7062 1797.48 0 0 310 7.98 7372 1805.46

21. Nagaland
SCB 10813 1072.94 0 0 0 0 10813 1072.94
SLDB (No. LDB) 0 0 0 0 0 0 0 0
RRBs 1091 191.68 0 0 5 1.93 1096 193.61
Sub-Total 11904 1264.62 0 0 5 1.93 11909 1266.55

22. Puducherry
SCB 6713 1344.09 0 0 129 13.13 6842 1357.22
SLDB 303 172.12 0 0 0 o 303 172.12
RRBs 0 0 0 0 0 0 0 0
Sub-Total 7016 1516.21 0 0 129 13.13 7145 1529.34

23. Odisha
SCB 1035686 126079.5 186 125.99 14798 1728.74 11084 1465.23 1061754 129399.43
SLDB 92130 13458.13 3583 711.98 1834 229.71 97547 14399.82
RRBs 325836 40536.3 6544 815.41 14736 2308.37 347116  43660.08
Sub-Total 1453652 180073.9 10313 1653.38 31368 4266.82 11084 1465.23 1506417 187459.33

24. Punjab
sCB 89934 24117.83 1 0.56 12932 2007.01 102867 26125.4
SLDB 26313 12498.19 0 0 25249 4497.05 51562 16995.24
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1 2 3 4 5 6 7 8 10 11 12
RRBs 6 2260.06 5 5.82 2564 728.85 2575 2994.73
Sub-Total 116253 38876.08 6 6.38 40745 7232.91 157004  46115.37

25. Rajasthan
SCB 378957 57040.73 1182 205.62 284565 37973.32 0 0 664704 95219.67
SLDB 109768 29056.18 1429 434.71 54413 9809.18 0 0 165610  39300.07
RRBs 113816 24465.79 109 39.75 39930 7918.71 1 0.2 153856  32424.45
Sub-Total 602541 110562.7 2720 680.08 378908 55701.21 1 0.2 984170 166944.19

26. Tamilnadu
SCB 90264 12538.1 3 0.79 13442 1806.07 103709 14344.96
SLDB 0 0 0 0 0 0 0 0
RRBs 41991 6345.39 6 0.64 5641 916.11 47638 7262.14
Sub-Total 132255 18883.49 9 1.43 19083 2722.18 151347 21607.1

27. Sikkim
SCB 529 82.69 0 0 7 1.5 536 84.19
SLDB (No. LDB) 0 0.00 0 0 0 0 0 0
RRBs (No. RRB) 0 0.00 0 0 0 0 0 0
Sub-Total 529 82.69 0 0 7 1.5 536 84.19

28. Tripura
SCB 18553 3199.21 0 25.12 0 0 18553 3224.33
SLDB 987 250.4 0 0 5 0.58 992 250.98
RRBs 7280 638.66 0 0 24 2.34 7304 641
Sub-Total 26820 4088.27 0 25.12 29 2.92 26849 4116.31
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1 2 3 4 5 6 7 8 9 10 11 12
29. Uttra Pradesh
SCB 1067922 79423.3 1793 137.51 37684 3622.92 0] 0 1107399 83183.73
SLDB 894908 149208 16996 3128.48 46079 6090.92 0 0 957983 158427.39
RRBs 844366 157524 3364 1079.13 67165 11632.19 109 19.28 915004 170254.60
Sub-Total 2807196 386155.3 22153 4345.12 150928 21346.03 109 19.28 2980386 411865.73
30. Uttaranchal
SCB 72048 6932.04 37 6.22 1661 198.98 73746 7137.24
SLDB (No. LDB) 0 0 0 0 0 0 0 0
RRBs 9790 1273.71 0 0 725 96.93 10515 1370.64
Sub-Totai 81838 8205.75 37 6.22 2386 295.91 84261 8507.88
31. West Bengal
SCB 669802 57318.18 12410 811.07 389 95.42 682601 58224.67
SLDB 49155 9126.97 2 0.67 144 19.33 49301 9146.97
RRBs 134033 13469.3 29 5.06 518 101.31 134580 13575.67
Sub-Total 852990 79914.45 12441 816.8 1051 216.06 866482 80947.31
Grand Total 16144308 2495698 143979 14119.36 2524876 398278.2 13645 1837.62 18826808 2909933.8

*Provisional figures Subject to revision on account of refunds received from Banks and disbursement.

DW GRM-Debt Waiver under Grievanace Redressal Mechanirm
DR GRM-Debt relief under Grievanace Redressal Mechanirm
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Statement-ll

Reimbursement by Government of India under Agricultural Debt Waiver & Debt Relief Scheme, 2008

(No. of accounts in thousand and amount in Rs. actuals)

€61

Sl. No. Public Sector Banks Total Debt Total Debt
Waivers paid Rs. relief paid Rs. Total refund Net Pd DW+DR pd
Bankwise data ADWDRS, 2008
Total accounts Total accounts
2 3 4 5 6 7 8

1. State Bank of India 2429.25  53,29,44,10,382.05 714.70 14,768,652,783.05 0.00 68,063,063,165.10
2. SB of Bikaner and Jaipur 1986.66 4,163,093,370.25 109.50 2,614,256,324.50 0.00 6,777,349,694.75
3. State Bank of Hyderabad 293.82 5,442,978,988.00 84.67 1,692,586,220.00 0.00 7,135,565,208.00
4. State Bank of Indore 307.93 1,614,716,193.95 52.64 1,166,645,754.82 0.00 2,781,361,948.77
5. State Bank of Mysore 750.90 2,435,488,153.00 27.06 761,216,165.00 0.00 3,196,704,318.00
6. State Bank of Patiala 38.29 1,434,354,715.70 34.04 658,690,164.85 0.00 2,093,044,880.55
7. State Bank of Travancore 118.76 3,279,188,533.00 6.21 151,819,223.00 0.00 3,431,007,756.00
8. Allahabad Bank 428.50 10,442,660,746.95 89.44 1,927,855,766.10 0.00 12,370,516,513.05
9. Andhra Bank 397.84 7,470,013,355.00 78.45 1,518,120,961.75 0.00 8,988,134,316.75
10. Bank of Baroda 554.03 5,060,367,844.00 64.84 1,333,875,904.00 9,22,699.00 6,394,243,748.00
11. Bank of India 339.92 6,392,185,943.78 71.71 1,625,103,267.00 0.00 8,017,289,210.78
12. Bank of Maharashtra 86.58 2,192,806,730.75 39.32 820,085,639.00 0.00 3,012,892,369.75
13. Canara Bank 1148.58 12,630,660,238.25 69.79 1,752,231,280.48 0.00 14,382,891,518.73
14. Central Bank of India 449.98 9,833,908,201.00 87.21 2,019,475,756.00 0.00 11,853,383,957.00
15. Corporation Bank 42.76 1,145,867,302.00 13.95 348,853,971.00 0.00 1,494,721,273.00
16. Dena Bank 54.55 771,748,896.00 18.31 465,424,050.00 27,77,376.00 1,237,172,946.00
17. 1DBI Bank 11.27 273,213,581.00 4.11 82,243,008.20 3,06,050.00 355,456,589.20
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2 3 4 5 6 7 8

18. indian Bank 582.87 4,602,870,616.00 30.42 643,171,482.00 0.00 5,246,042,098.00
19. Indian Overseas Bank 2265.00 5,832,973,187.00 50.17 920,839,088.00 0.00 6,753,812,275.00
20. Oriental Bank of Commerce 98.30 3,702,240,045.00 64.65 9,43,133,363.65 0.00 4,645,373,408.65
21. Punjab National Bank 339.40 11,472,784,863.00 98.04 2,795,782,863.70  2,67,29,431.27  14,24,18,38,295.43
22. Punjab & Sind Bank 15.38 477,377,955.00 5.71 164,643,567.00 0.00 642,021,522.00
23. Syndicate Bank 293.25 7,370,539,664.15 84.66 1,823,228,324.75 0.00 9,193,767,988.90
24. Union Bank of India 275.94 7,388,644,112.25 57.89 1,440,454,659.85 0.00 8,829,098,772.10
55. Union Bank of India 144.94 2,111,944,545.00 1857.17 31,592,592.00 0.00 2,143,537,137.00
56. UCO Bank 252.35 5,377,102,680.00 24.24 539,656,042.69 0.00 5,916,758,722.69
27. Vijay Bank 47.96 1,479,640,196.25 15.24 403,917,320.00 50,43,443.21 1,87,85,14,073.04

Total 13755.01  1,77,693,781,038.33 3854.14  43,413,555,542.39  3,57,78,999.48 2,21,07,15,57,581.24

Private Sector Banks Total A/cs Total Debt Total A/c Total Debt Total Refunds Nett pd DW+DR paid
waiver paid RS. relief paid RS.
2 3 4 5 6 7 8

1. Bank of Rajasthan Ltd. 17.10 53,120,868.00 0.69 12,632,315.00 93,521.00 65,659,662.00
2. Catholic Syrian Bank Ltd. 1.55 25,964,879.99 45.00 1,985,325.00 0.00 27,950,204.99
3. City Union Bank Ltd. 5.61 97,582,109.65 0.69 14,601,177.50 0.00 112,183,287.15
4. Dhanalakshmi Bank Ltd. 215 43,554,034.28 0.06 1,729,584.83 0.00 45,283,619.11
5. Federal Bank Lid. 18.77 1,057,141,431.00 2.56 203,524,215.00 0.00 1,260,665,646.00
6. HDFC Bank Lid. 0.43 29,173,542.00 0.89 41,133,578.00 0.00 70,307,120.00
7. ICICI Bank Ltd. 672.03 2,549,561,028.45 16.20 213,593,478.90 20,000.00 2,76,31,34,507.35
8. Karnataka Bank Lid. 9.03 232,127,161.15 3.81 107,826,606.88 0.00 339,953,768.03
9. KarurVysya Bank Ltd. 16.60 347,491,744.89 2.47 24,187,515.85  1,09,52,985.65 36,07,26,275.09
10. Kotak Mahindra Bank Ltd. 0.18 5,053,294.99 0.06 892,168.00 0.00 5,945,462.99
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2 3 4 5 6 7 8

11. Lakshmi Vilas Bank Ltd. 9.48 175,899,020.00 2.38 37,059,058.00 0.00 2,12,958,078.00
12. Nainital Bank Ltd. 0.99 26,251,110.00 0.69 7,030,092.00 246647.00 33,281,202.00
13. Ratnakar Bank Lid. 1.10 29,962,591.00 0.00 10,715,931.00 0.00 40,678,522.00
14. South Indian Bank Lid. 4.90 95,248,747.99 0.39 11,151,282.00 0.00 106,400,029.99
15. Tamilnadu Mer Bank Lid. 4.18 68,630,891.00 2.09 29,739,481.00 7,06,908.99 98,370,372.00
16. Axis Bank Ltd. 6.75 481,239,173.35 7.05 210,339,142.05 302035.92 691,578,315.40
17. ING Vysya Bank Ltd. 14.74 387,335,658.00 6.29 147,968,762.45 24,422.00 535,304,420.45
18. Jammu & Kashmir Bank Ltd. 8.25 205,960,974.00 0.44 14,808,204.80 0.00 220,769,178.80

Total 793.84 5,911,298,259.74 91.76 1,090,917,918.26 12346520.56 7,002,216,178.00
Name of Local Area Bank No. of accounts Total Debt No. of Total Debt Refunds  Nett paid DW+DR paid

waiver paid Rs. accounts relief paid Rs.
2 3 4 5 6 7 8

1. Subhadra Local Area Bank 0.04 1,073,666.00 0.01 462,368.00 154963.00 13,81,071.00
2. Coastal Local Area Bank 0.1 1,737,035.77 0.01 190,433.00 0.00 19,27,468.77
3. Krishna Bhima Local Area Bank 2.08 9,330,193.77 0.03 298,597.00 0.00 96,28,790.77
4. Capital Local Area Bank Ltd. 0.00 0.00 0.05 5,249,942.00 0.00 5,249,942.00

Total 2.23 12,140,895.54 0.10 6,201,340.00 15,49,63.00 1,81,87,272.54

Total Debt Waiver Total Debt Relief
paid Rs. paid Rs. Refunds Net pd DW+DR pd

Urban Co-op Banks NA 3,52,24,54,853.33 NA 18,57,49,591.50 18,25,59,931.44 3,52,56,44,513.39

Total scheduled

commercial Bank

Total Debt Waiver

paid Rs.

Total Debt Relief

paid Rs.

Refunds

Net pd DW+DR pd

1,87,13,96,75,046.94

44,69,64,24,392.15 23,08,40,414.48 2,31,60,52,59,024.61
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199 Written Answers

SKO Allocation

3467. SHRI RUDRAMADHAB RAY: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the State Government of Odisha has
sent any proposal to the Union Government for increasing
the number of Superior Kerosene Qil (SKO) wholesellers
to ensure better distribution;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the time frame by which additional SKO
wholesellers are likely to be appointed in Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Madam.

{b) A request dated 21st February, 2011 was
received from the then Minister of State (Ind. Charge),
Food Supplies & Consumer Welfare, Government of Odisha
for streamlining kerosene distribution and appointment of
additional SKO wholesalers for every block in the State of
QOdisha.

In response, the State Government of Odisha was
informed by this Ministry that the monthly allocation of
PDS kerosene in the state is to the tune of 33600 KLs with
189 wholesalers of OMCs supplying to the sub-
wholesalers appointed by State Government in all the
bilocks. Historically, the wholesalers are concentrated in
District/Block Headquarter & major towns and supply to
the blocks through sub-wholesaler system. To increase
the spread of supply for each block, the State Government
was advised to appoint more sub-wholesalers, as present
policy does not permit setting up sub-depots/extension
points by wholesalers.

{c) At present, 175 wholesalers of SKO appointed
by the OMCS in 113 Blocks cater to the requirements of
the Blocks in the State, including the unrepresented Biocks.
Further, there are 1039 sub-wholesalers appointed by the
State Government for distribution of PDS Kerosene to end
consumers through 28953 Fair Price Shops. OMCs do not
consider any immediate requirement for appointment of
any more wholesale dealer in the State of Odisha.

DECEMBER 14, 2012

to Questions 200

Basic Emergency Care Course

3468. SHRI E.G. SUGAVANAM: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the All India Institute of Medical Sciences
(AIMS) has launched a Basic Emergency Care Courses
(BECC) in order to provide know-how to the common man
on basic treatment during an emergency or epidemic;

(b) if so, the details thereof;

(c) whether it is also proposed to extend the course
throughout the country in the near future; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (d) Yes.
There is a short course in All India Institute of Medical
Sciences (AlIMS) named as "AILMS Basic Emergency Care
Course" (BECC) for medical & non-medical persons. The
subject has been included in the Central Board of
Secondary Education curriculum since 2011 and envisages
practical training to the school students and teachers to
help the community emergency care.

Loans to State from Small Savings

3469. SHRI PONNAM PRABHAKAR: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government has any proposal to
enhance the guota of loans to State from small savings;
and

(b) if so, the details thereof and the present status
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) No, Madam.

(b) The portion of the net collections under small
savings in a State, equivalent to 50% or 100% as the State
may chose, is released to that State as a loan from NSSF.

Fake Cases of Sexual Harassment at Workplace

3470. SHRI C. RAJENDRAN:
SHRI BADRI RAM JAKHAR:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pieased to state:



201 Written Answers

(a) the total number of complaints lodged by women
in all the Ministries of the Union Government against male
employees, during the last three years and the current
year, year-wise, Ministry wise including Lok Sabha and
Rajya Sabha Secretariats;

(b) the details of such complaints and their disposal;

{c) whether it is fact that there are large number of
fake complaints being lodged by women employees, with
a view to get undue favours; and

(d) if so, the details thereof and the action taken by
the Government against women employees in such fake
cases?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (d) The information is being
collected and will be laid on the Table of the House.

Corruption in Natural Resources Allocation

3471. SHRI NALIN KUMAR KATEEL.: Will the Minister
of FINANCE be pleased to state:

(a) whether large scale corruption/irregularities have
been reported/noticed in allocation of natural resources in
the country;

(b) if so, the number of cases reported during the
last three years and the current year;

{c) whether the Government proposes to make e-
auction and e-procurement of natural resources disbursal
compulsory to check large scale irregularities; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d)
Information is being collected and will be placed on the
Table of the House.

UNICEF Report on Malnutrition

3472. SHRI RAVNEET SINGH: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the United Nations Children's
Emergency Fund (UNICEF) has submitted a report to the

AGRAHAYANA 23, 1934 (Saka)
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Union Government regarding prevalence of malnutrition
and deaths due to malnutrition in the country;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (c) No report on prevalence of
malnutrition and deaths due to malnutrition in the country
has been submitted by UNICEF to the Government (Ministry
of Women and Child Development).

Awareness regarding Renewable
Energy Sources

3473. SHRI PRATAP SINGH BAJWA: Wiil the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) the different avenues pursued by the
Government to spread information and public awareness
regarding new and renewable energy sources in the
country;

(b) whether there has been significant reduction in
allocation of funds in 2012-13 for the purpose;

(c) if so, the details thereof and the reasons therefor;
and

(d) the corrective measures taken by the
Government in this regard?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Ministry of New
and Renewable Energy has been pursuing steps to spread
information and public awareness about the need, benefits
and uses of renewable energy mainly through use of the
existing Government channels viz. State Nodal Agencies
(SNAs), National Film Development Corporation of India
(NFDC), Directorate of Advertising & Visual Publicity
(DAVP), All India Radio (AIR), etc. Variety of media like
electronic, print and outdoor publicity through exhibitions,
hoardings, kiosks, etc. are also used for popularization of
renewable energy technologies, systems and devices.

{b) and (c) The funds are allocated depending upon
the requirement as well as priorities of various programmes
in Ministry of New and Renewable Energy. Accordingly,
the budget allocation for information and publicity activities
is Rs. 14.00 crores for the year 2012-2013 after taking into
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account the overall requirement for various programmes
in the Ministry.

(d) A proposal for higher allocation of funds for
information and publicity awareness of new and renewable
energy during the 12th Five Year Plan has been made.

Security and Consumer Services at Petrol Pumps

3474. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of petrol pumps across the country
where proper security and consumer services are in place
as per the standard prescribed by the Government;

(b) the persons or agencies responsible for
ensuring and making proper arrangements in this regard;
and

(c) the steps being taken by the Government to
ensure such facilities in all the petrol pumps across the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) Public Sector Oil Marketing
Companies (OMCs.), viz., Indian Oil Corporation Limited
(10C), Hindustan Petroteum Corporation Limited (HPC)
and Bharat Petroleum Corporation Limited (BPC) aim to
provide proper security and consumer services at the Retail
Qutlets (ROs). However, in some cases, especially in
Metros and Urban areas, the provision of public
convenience (toilet) facilities is not feasible due to space
constraints.

(b) and (c) The responsibility to provide these
services lies with the dealers of ROs and supervision is
done by the area field officer and concerned Divisional /
State Offices and action is taken under Marketing Discipline
Guidelines in case of established lapses in this regard.

A system of monitoring by way of third party audit is
also in place which is conducted at all outlets selling more
than 100 KL per month.

[Translation]

Organic Medicines

3475. SHRIMATI RAJKUMARI CHAUHAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) the steps taken/proposed by the Government to
promote the use of organic medicines in the hospitals and
their manufacturing and marketing at affordable prices
across the country;

(b) whether the Government has received any
proposals in this regard; and

(c) if so, the details thereof along with the action
taken/proposed by the Government there on?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (c) The
Drugs and Cosmetics Act, 1940, the Indian systems of
Medicines as well as the Pharmacopoeia of Ayurveda,
Siddha, Unani or Homeopathy do not recognise any
category of drug by the name of "Organic medicines”.

[English]
Representation of Group B Officers in CBFC

3476. SHRI RAJU SHETTI: Will the Minister of
FINANCE be pleased to state:

(a) whether the Apex Court has directed the Central
Board of Excise and Customs to give just and fair
representation to three feeder category officers from Group-
B to Group-A (Assistant Commissioner);

(b) if so, the details thereof and the action taken
thereon till date;

(c) the other relevant standing guidelines related to
framing/revising/amending such recruitment and promotion
rules issued in this regard by the Department of Personnel
and Training (DoP&T) along with the extent of compliance
of the same during the last fourteen years; and

(d) the reasons for non-compliance of the same if
any and action taken thereon?

THE MINSTER OF STATE IN THE MINSITRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) Yes,
Madam. The Apex Court in their Judgment dated
03.08.2011 in Civil Appeal 1198 of 2005, (S.P. Dudeja &
others vs. Union of India & Ors) inter-alia directed the
Union of India to amend / revise the Recruitment Rules
including altering the existing ratio to secure just and fair
representation of all the 3 feeder categories for promotion
to the post of Assistant Commissioner. In compliance with
the said order dated 03.08.2011 of the Apex Court, the
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Indian Revenue Service (Customs & Central Excise), Group
‘A’ Rules, 2012 were notified on 13th September, 2012 in
supersession of the Indian Customs and Central Excise
Service Group 'A' Rules, 1987, after consideration of the
representations from the Associations of the feeder cadres
for promotion to the post of Assistant Commissioner, as
directed by the Apex Court and following due procedures
and relevant guidelines issued by the Department of
Personnel and Training (DoP&T). The directions of the
Apex Court have been complied with and the Apex Court
has been duly apprised of the position.

[Translation]

Accidents and Inspection of BORL

3477. SHRI BHOOPENDRA SINGH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) will the minister of Petroleum and Natural Gas
be pleased to refer to the reply given to the Unstarred
Question No.416 dated 09 August, 2012 and state the
details of recommendations made by the multidisciplinary
member committees constituted to enquire into each of the
nineteen incidents that have so far taken place since the
beginning of the construction work of Bina Refinery by
Bharat Oman Refinery Limited (BORL) in 2006;

(b) whether any surprise inspection has been
conducted at BORL in relation to adherence to environment
protection measures;

(c) if so, the details thereof along with the details of
irregularities noticed and action taken in this regard;

(d) whether the number of irregularities has been
increasing there in the absence of stringent laws and
action thereunder; and

(e) if so, the remedial measures taken/being taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) The multi-disciplinary committee concluded
that the root cause of the accidents was non-adherence to
the set safety procedures by the concerned individuals
involved in the incidents. The committee also recommended
training to the workmen on:

(i) Safe work procedures
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(i) Proper use of equipments
(iii) Use of personal protective equipments.

Bharat Petroleum Corporation Limited has informed
that safety training has been imparted to workmen at regular
intervals. Additionally, "tool-box" talk is given by BORL
safety officers and also by contractor's supervisor to contract
workmen before start of the day's work.

(b) to (e) Joint inspection by Madhya Pradesh
Pollution Control Board (MPPCB) and Central Pollution
Contro! Board (CPCB) were carried out wherein no
irregularities were observed.

Further, all the process units in the BORL refinery
are based on latest technology from world renowned
licensors and built to international standards to limit
emissions within stipulated norms. Emissions from refinery
are continuously monitored through four Ambient Air
Monitoring Stations installed in the refinery and air quality
data is electronically displayed at the refinery gate for
public information. MPPCB also monitors the emission
data regularly.

Besides, the refinery has procured a mobile van with
facility to monitor air quality. The quality of air in the
surrounding villages is being monitored regularly and no
abnormality has been observed.

Online flue gas analysers have been provided on all
stacks for continuous monitoring or source emission. The
flue gas quality from the stacks is well within the prescribed
limits.

The ambient air quality and stack gas emissions are
also analyzed on regular basis by an external agency
approved by the Ministry of Environment & Forest.

[English]
Research on Vector-borne Diseases

3478. SHRI P. KUMAR:
SHRI ASHOK TANWAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government is supporting a number
of research projects relating to development of vaccines
and affordable drugs for control of vector-borne diseases
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including Malaria and Japanese Encephalitis (JE) in the
country,

(b) if so, the details thereof along with the funds
allocated and spent for the purpose during the last three
years and the current year;

(c) the present status and outcome of such research
projects;

(d) whether the Government has entered into
cooperation with certain countries including Australia and
signed any Memorandum of Understanding (MoU) for the
purpose; and

(e) if so, the details thereof and the other measures
taken/proposed by the Government to encourage research
on vector-borne diseases in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM KHAN
CHOUDHURY): (a) to (c) Indian Council of Medical
Research (ICMR) supports research on vector borne
diseases (VBDs) through its extramural and intramural
programmes. The various Institutes of ICMR which have
been involved in research on vector borne diseases are
National Institute of Malaria Research (NIMR), Delhi, Vector
Control Research Centre (VCRC), Puducherry, Rajendra
Memorial Research Institute (RMRI), Patna, Centre for
Research in Madical Entomology (CRME), Madurai,
Regional Medical Research Centres (RMRC) at
Bhubaneshwar, Dibrugarh, Jabalpur, Portblair and Jodhpur
and Nationl Institute of Virology (NIV), Pune which has
been designated as the WHO Collaborating Centre for
Arbovirus and Haemorrhagic Fever Reference and
Research and Rapid Diagnosis of Viral Diseases.

There is no separate Budget earmarked for research
projects relating to development of vaccines and affordable
drugs for control of vector borne diseases.

Some of the vaccines and drugs trials that have
been conducted by ICMR have benefited the common
masses. These include, inter-alia the following:

1. Development of an inactivated tissue culture vaccine
against Indian strain of Japanese encephalitis virus.

2. Introduction of Artemisinin Based Combination
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Therapy (ACTs) in National Drug Policy for Malaria.

3. Evaluation of treatment practices to know the extent
of irrational use of anti-malarials which lead to
phasing out of artemisinin monotherapy from the
country.

4, -Clinical trials to assess the safety and efficacy of
anti Kala-azar drugs.

5. Assessment of operational feasibility and impact of
co-administration of DEC and albendazole and for
DEC alone (2000-2001).

(d) and (e) No. ICMR has formulated a Vector Science
Forum to support research on VBDs with the aim to provide
a platform where vector biologists, entomologists,
programme people, researchers/institutes working on
vectors/vector-borne diseases can interact and share
information on public health priorities on vector research.
The Forum identifies gap areas and prioritizes and needs
in vector research of the programme/policies for the control
of vector-borne diseases in the country and identifies the
thrust areas to address the challenges.

[Translation]

Subsidised Cylinders in Schools

3479. SHRI HANSRAJ G. AHIR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the orders of capping number of
subsidized LPG cylinders also applies to the Government
schools providing nutritious food services as well as the
students hostels;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government proposes to issue any
new guidelines exempiing the aforesaid categories from
the purview of the said order; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Government as per the decision of
Cabinet Committee on Political Affairs on dated 13.09.2012
has decided that the price of subsidized LPG be maintained
at the current level with a cap of 6 cylinders per year for
every domestic LPG consumer.
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The Non-Domestic Exempt Category consumers
including schools and colleges (whether for hostel or for
mid day meal schemes) are supplied LPG cylinders at
NDEC rates.

{c) and (d) No.
[English]
Online Sale of Insurance Policies

3480. SHRI S. PAKKIRAPPA: Will the Minister of
FINANCE be pleased to state:

(a) whether the insurance companies functioning in
the country are selling their policies online;

(b) if so, the details thereof;

(c) the benefits likely to accrue to the policy holders
as a result of purchasing policies online; and

(d) the manner by which the claims are likely to be
settled by the insurance companies after sale of policies
online?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) Yes,
Madam. Insurance Regulatory and Development Authority
(IRDA) has informed that all Insurance Companies
functioning in the country are selling their policies online
except Agriculture Insurance Company of India Limited
(AICIL), Export Credit and Guarantee Corporation (ECGC),
L&T General Insurance, Raheja QBE General Insurance,
8Bl General Insurance and Shriram General Insurance.

(c) and (d) IRDA has informed that the likely benefits
of purchasing policies online are as under:

i. Availability of Lower Premium rates due to
reduced operational expenses of the company.

ii. Quick and Hassle free purchase of the policies

iii. Policyholder may take an informed decision by
looking into the products available online.

iv. Renewal of the policy becomes easier.

v. In case of a claim event, intimation may be
given in a faster way that otherwise.

The manner of settlement of claims are as per Terms and
Conditions of the Policy issued by the insurance
companies.
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Involvement of Tribals in their Welfare Schemes

3481. SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Union Government has any proposal
to involve tribals in the process of carrying out development
schemes in their areas in the country including West
Bengal;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the measures taken/to be taken by the
Government for greater involvement of tribals in such
activities in future?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) to (d)
Participation of Scheduled Tribes in the process of carrying
out development schemes is ensured through involvement
of the Gram Sabhas, from which formulation of the district
plans emanates. Under the Tribal Sub Plan, the concerned
States are to allocate funds which are atleast equal to the
percentage of tribal population to the total population in
the States for preparation of a Tribal Sub Plan, in order to
bring about speedy socio-economic development of tribals.
Several Central Sector Schemes, Centrally Sponsored
Schemes and Special Area Programmes of this Ministry
are being implemented in all States/Union Territories
including West Bengal in this regard. These schemes are
indicated in the enclosed Statement.

Statement

Schemes of Ministry of Tribal Affairs

Sl. No. Name of Schemes

1 2

A Special Area Programme (SAP)
1. SCA to Tribal Sub-Plan
2. Article 275(1) of the Constitution

B Central Sector Schemes (CS)
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3. Grant-in-Aid to NGOs for STs including Coaching &
Allied Scheme and Award for Exemplary Service

4, Vocational Training Centres in Tribal Areas

5. Strengthening of Education among ST girls in low
literacy Districts

6. Market Development of Tribal Products/Produce

7. Grant-in-aid to State Tribal Development
Cooperative Corporations for Minor Forest Produce

8. Development of Particularly Vulnerable Tribal (PTG)

9. Support to National/State Scheduled Tribes Finance
& Development Corporations

10.  Rajiv Gandhi National Fellowship for ST Students
11.  Scheme of Institute of Excelence/Top class institute
12. National Overseas Scholarship Scheme

(o] Centrally Sponsored Schemes (CSS)

13. Scheme of PMS, Book Bank and Upgradation of
Merit of ST students

14.  Pre-Matric Scholarship for ST students studying in
classes IX & X

15. Scheme of Hostels for ST Girls and Boys
16.  Establishment of Ashram Schools

17. Research Information & Mass Education, Tribal
Festival and Others

Funds to Subsidize Capacity
Addition in JNNSM

3482. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state:

(a) whether the Government has any proposal to
use the clean energy fund to subsidise the capacity addition
envisaged in the lind phase of the Jawaharlal Nehru
National Solar Mission (JNNSM); and

(b) if so, the details thereof along with the present
status?
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THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) The
Ministry has been utilising the national clean energy funds
for installations of off-grid solar applications such as home
lights and small capacity SPV systems, stand-alone SPV
power plants and solar water pumping systems and solar
water heating systems in the country under the first phase
of the Jawaharlal Nehru National Solar Mission (JNNSM).
Under the second Phase of the Mission, national clean
energy funds are proposed to be utilised for the grid and
off-grid solar applications depending on the availability of
funds and sanctions.

Scarcity of Domestic Gas

3483. SHRI RAJAIAH SIRICILLA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the scarcity of cheap domestic gas viz.
Liquefied Natural Gas (LNG) and Piped Natural Gas (PNG)
has stalled the plans of the Government to expand gas
network to 200 cities; and

(b) if so, the details thereof along with the steps
being taken by the Government to overcome the crisis and
ensure expansion of gas network throughout the country
without delay?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Government allocates domestic
gas as per the gas utilization policy in which priority of City
Gas Distribution (CGD) entities is after Fertilizer, power
and LPG. Correspondingly in a declining gas production
scenario the availability of domestic gas for CGD sector is
impacted. CGD sector is also using Liquefied Natural Gas
(LNG) to meet its requirement. However, Government has
established the Petroleum and Natural Gas Regulatory
Board (PNGRB) under the PNGRB Act, 2006. The Board
grants authorization for City and Local Area Natural Gas
Distribution Networks in accordance with the provisions of
the said Act and the eligibility criteria specified in the
PNGRB (Authorizing Entities to Lay, Build, Operate, or
Expand City or Local Natural Gas Distribution Network)
Regulations, 2008. At present various Geographical Areas
(GAs) in 10 states are covered by CGD {Compressed
Natural Gas(CNG)/Piped Natural Gas(PNG)} network. The
Board has envisaged a roll out plan of CGD network
development (CNG/PNG) in more than 300 possible GAs
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in 20 States and 3 UTs on the basis of Expression of
Interest (EOI) submitted to the Board and on suo moto
basis. PNGRB would include the above GAs in bidding
rounds in a phased manner taking in to account the natural
gas pipeline connectivity/natural gas availability.

[Translation]

Insurance Lapsed Policies

3484. SHRI HARSH VARDHAN:
SHRIMATI USHA VERMA:
SHRI MAHESHWAR HAZARI:
SHRIMATI SEEMA UPADHYAY:
SHRIMATI SUSHILA SAROJ:

Will the Minister of FINANCE be pleased to state:

(a) whether life insurance companies offer a fixed
tenure for policies;

(b) if so, the details thereof and the amount of
deposits made by the policy holder forfeited by the
insurance companies in case of the policy lapses within
this fixed tenure;

(c) the number of such lapsed policies in the last
three years including the amount involved therein and the
manner in which the said money is utilised by the insurance
companies;

(d) the likely impact of the said rule on the interests
of the policy holders;

" (e) whether the Government proposes to take any
step so that lapsed-policy holders may get money back
and to protect the interest of the policy holders; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Insurance
Regulatory and Development Authority (IRDA) has
informed that Life Insurance Companies offer policies for
fixed policy term.

(b) and (c) As per IRDA, the policy term that is
offered by life insurance companies may range from 5
years / onwards, in case of ULIPs and differ from one
product to another. In case of traditional life insurance
policy contracts the minimum policy term may also vary
from product to product. Data on number of policies lapsed
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in respect ovf non linked business is furnished hereunder.
The Premium amount involved in lapsed policies is beine
compiled by IRDA.

Year 2011-12 2010-11 2009-10
Insurer No of policies No of No of
forfeited/ policies policies
lapsed ('000) forfeited / forfeited /
lapsed lapsed
("'000) ('000)
LIC of India 12512.52 11483.44 9744.37
Private Insurers 3539.43 2567.92  2608.57

(d) As per IRDA, according to section 113 of
Insurance Act, 1938 life insurers are required to pay
surrender value to a policyholder who has paid premiums
for at least three years. However, insurers may choose to
provide surrender value before three years also.

(e) and (f) The IRDA has notified IRDA (Treatment
discontinued linked insurance products) Regulations, 2010.
As per the said regulations, the fund existing on the date
of lapse will be transferred to the discontinued fund. Such
fund accumulated at the savings interest rate less the
discontinuance charge is available to the policyholder at
the end of five years. The Authority has also proposed the
regulations on the non linked products, in which a minimum
surrender value is proposed to ensure the policyholder
interests are protected.

Aluminium Plants

3485. SHRI MAROTRAO SAINUJI KOWASE: Will
the Minister of MINES be pleased to state:

(a) the details of aluminium plants presently
operating in the country, State/UT-wise;

(b) the guantum and value of aluminium produced
in the country during each of the last three years and
current year, State/UT-wise;

(c) whether the Government proposes to establish
new aluminium plants in the country particularly in the
backward and tribal areas of the State of Maharashtra;
and

(d) if so, the details thereof?
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THE MINISTER OF MINES (SHRI DINSHA PATEL): 1 2 3 4
(a) The details of the major aluminium plants presently
operating in the country are as under: 2. Vedanta Aluminium Jharsuguda,
: Limited (VAL) Odisha 5,00,000

Sl.  Name of the Location of Present
No. Company Aluminium Plant installed 3. Hindalco Industries Hirakud, Odisha 1,67,500

capacity Limited

Tonnes

ec: car 4. Hindalco Industries Renukoot,

pery Limited Uttar Pradesh 3,45,000
! 2 3 4 5. Bharat Aluminium  Korba, 2,45,000
1. National Aluminium Angul, Odisha 4,60,000 Company Limited  Chhattisgarh

Company Limited (BALCO)

(NALCO) (b) The guantum and value of aluminium produced
by the aluminium producers during the last three years
and current year up to October, 2012 are given below:

State 2009-10 2010-11 2011-12 2012-13 (Upto Oct.12)#

Quantity Value Quantity Value Quantity Value Quantity Value

(in tonnes) (Rs. in  (in tonnes) (Rs. in (in tonnes) (Rs. in (in tonnes) (Rs. in

crore) crore) crore) crore)

Odisha 852009 7466.95 956937 10187.63 998474 11497.45 610114*  7370.48*
Chhattisgarh 268425 2950 255298 3327 245654 3114 140402 1865
Uttar Pradesh 399198 282272 409958 313228 418268 381228 192468* 202151*

#provisional figures

*Hindalco Industries Limited's figures for the current year are upto September, 2012.

(c) There is no proposal under consideration to set
up additional aluminium plants by the Government in the
country particularly in the backward and tribal areas of the
State of Maharashtra.

(d) Does not arise in view of (c) above.

income Tax Paid by Cooperative Banks

3486. SHRI DEVJI M. PATEL: Will the Minister of
FINANCE be pleased to state:

(a) the number of cooperative societies/banks
functioning in the country as on date, State-wise;

(b) whether the cooperative societies/banks pay
income tax to the Government;

(c) if so, the details thereof and the revenue collected
as tax from them, society/bank-wise;

(d) the provisions under which income tax has been
collected from the cooperative banks;

(e) whether the Government levies income tax on
weak cooperative societies after bringing their agricultural
business under income tax net;

(f) if so, the details thereof;

(g) whether the Government proposes to provide
exemption to cooperative credit societies from the income
earned from agricultural business; and

(h) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Details of
Primary Agricultural Credit Societies functioning in the
country State-wise are given in the enclosed Statement-I.
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Details of Cooperative Banks functioning in the country
State-wise (SCBs and DCCBs) are given in the enclosed
Statement-II. Details of SCARDBs & PCARDBs functioning
in the country State-wise are given in the enclosed
Statement-lil.

(b) to (h) As per the provisions of Section 80P of the
Income Tax Act, 1961, Primary Agricultural Credit Societies
(PACS) and Primary Co-operative Agricultural Rural
Development Banks (PCARDBs) are exempted from the
payment of Income Tax. For other Co-operative Societies/
Banks the profits of the Co-operative banks are taxable
with effect from 1st April, 2007. The taxable income is
computed by reckoning the income of agriculture business
also in respect of all Co-operative banks including weak
banks. The tax collection data from Co-operative banks is
not available.

Statement-/

Details of Primary Agricultural Credit Societies
during 2010-11

Sl.  Name of the State/UT Total
No. Number of
PACS
1 2 3
1. Andaman and Nicobar 46
2. Andhra Pradesh 2792
3. Arunachal Pradesh 34
4. Assam 766
5. Bihar 8463
6. Chandigarh 16
7. Dara and Nagar Haveli 0
8. Delhi 0
9. Goa 81
10. Gujarat 8117
11. Haryana 646
12. Himachal Pradesh 2110
13. Jammu and Kashmir 765
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1 2 3
14. Karnataka 4811
15. Kerala 1573
16. Madhya Pradesh 4526
17. Maharashtra 21343
18. Manipur 204
19. Meghalaya 179
20. Mizoram 133
21. Nagaland 1719
22. Qdisha 2452
23. Pondicherry 53
24. Punjab 3990
25. Rajasthan 5264
26. Sikkim 169
27. Tamil Nadu 4488
28. Tripura 268
29. Uttar Pradesh 8929
30. West Bengal 7007
31. Chhattisgarh 1213
32. Jharkhand 498
33. Uttarakhand 758

All India 93413

Source - NAFSCOB
Statement-Il

No. of State Cooperative Banks (SCBs) and District
Central Cooperative Banks (DCCBs) in the country
as on 10 December 2012

Sl Name of the State No. of SCBs Total No. of
No. DCCBs

1 2 3 4

1. Andhra Pradesh 1 22
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1 2 4
2. Andaman and Nicobar -
3. Arunachal Pradesh -
4. Assam -
5. Bihar 22
6. Chandigarh .
7. Chhattisgarh 6
8. Goa -
9. Gujarat 18
10. Haryana 19
11. Himachal Pradesh 2
12. Jammu and Kashmir 3
13. Jharkhand 8
14. Karnataka 21
15. Kerala 14
16. Madhya Pradesh 38
17. Maharashtra 31
18. Manipur -
19. Meghalaya -
20. Mizoram -
21. Nagaland -
22. New Delhi -
23. Odisha 17
24. Pondicherry -
25. Punjab 20
26. Rajasthan 29
27. Sikkim -
28. Tamilnadu 24
29. Tripura -
30. Uttar Pradesh 50

to Questions 220

1 2 3 4
31. Uttarakhand 1 10
32. West Bengal 1 17

Total 32 371

*After bifurcation from Bihar SCB, the Jharknand SCB has started
funtioning from September 2012.

Statement-lll

State-wise No. of SCARDBs and PCARDBs as on

March, 2012
Sl.  Name of the State No. of No. of

No. SCARDBs PCARDBs
1 2 3 4
1. Chhattisgarh 1 12
2. Uttar Pradesh 1 *
3. Odisha 1 46
4. West Bengal 1 24
5. Assam 1 *
6. Tripura 1 *
7. Haryana 1 19
8. Himachal Pradesh 1 1
9. Jammu and Kashmir 1 *
10. Punjab 1 89
11. Rajasthan 1 36
12. Karnataka 1 177
13. Kerala 1 63
14. Puduchery 1 *
15. Gujarat 1 *
16. Bihar 1 *
17. Tamil Nadu 1 180
18. Maharashta 1 29
19. Madhya Pradesh 1 38
20. Manipur 1 *
Total 20 714

* States are with Unitary structure, hence No PCARDBs in the

States.
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[English]
Complaints against Insurance Companies

3487. SHRI S. ALAGIRI:

SHRI HARISH CHOUDHARY:
Will the Minister of FINANCE be pleased to state:

(a) whether the Government has taken note of
increasing number of complaints against insurance
companies including private insurance companies for
selling policies and making false lucrative offers during
the last three years and the current year,

(b) if so, the details thereof, insurance company-
wise;

(c) the action taken by the Government on such
complaints during the said period, company-wise;

(d) whether IRDA has laid down any guidelines to
curb such lucrative offers by the insurance companies;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Insurance Regulatory and Development Authority (IRDA)
has informed that authority puts complaints under the
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category of Unfair Business Practices at the point of sale
and keeps track of them. Primarily, these complaints relate
to life insurance policies.The number of such complaints
were 56,470 during 2009-10, 1,00,581 during 2010-11
and 1,00,770 during 2011-12. During the first half of the
current year (i.e. as on 30.09.12), the number of complaints
were 64,054, The details of complaints available with IRDA
under the category of Unfair Business Practices for the last
three years are enclosed as Statement-l.

(c) IRDA has launched the integrated Grievance
Management System (IGMS) that offers an online
mechanism to policyholders to register complaints against
insurance companies and track them. Through this system
IRDA facilitates Grievance Redressal by insurance
companies by not only monitoring the disposal but also
analysing complaints from the regulatory perspective for
corrections in the framework and systems. IRDA has
provided the available data relating to the disposal of such
complaints for the year 2011-12 and for the current year
for the half year ending 30/09/2012 which is given in the
enclosed Statement-II.

(d) and (e) IRDA has laid down the regulations for
Protection of Policyholders' Interests, 2002 and the Codes
of Conduct prescribed for Intermediaries - Brokers,
Corporate Agents and Individual Agents directly or
indirectly prohibit such activities.

Statement-I

'Unfair Business Practice' complaints for the last three years

SlI. No. Name of 2012-13 2011-12 2010-11 2009-10
Life Insurer (1.4.12 to 30.09.12)
Total Unfair Total Unfair Total Unfair Total Unfair
Com- Busi- Com- Busi- Com- Busi- Com- Busi-
plaints ness plaints ness plaints ness plaints ness
Practice- Practice- Practice- Practice-
Comp- Comp- Comp- Comp-
laints laints laints laints
1 2 3 4 5 6 7 8 9 10

1. Aegon Religare 3756 3329 3440 2878 4516 1950 2600 347
2. Aviva 4484 2250 13520 4203 20312 7069 11724 10499




223 Written Answers DECEMBER 14, 2012 to Questions 224
1 2 3 4 5 6 7 8 9 10
3. Bajaj Allianz 7756 2079 22390 4762 24582 2319 20174 1119
4. Bharti AXA 3586 2566 7310 5199 8780 4443 4750 2363
5. Birla Sun Life 13758 9589 11911 7685 11367 3936 4399 2267
6. Canara HSBC 2607 943 5258 1324 2743 606 320 163
7. DLF Pramerica 418 354 621 490 478 203 1113 4
8. Edelweiss Tokio 20 14 6 2 0 0 0 0
9. Future Generali 4387 257 15667 1035 15449 887 3035 679
10. HDFC Standard 25392 15381 35218 17910 34983 15501 36205 14563
11. ICICI Prudential 8207 6669 22016 156499 47268 31582 5055 2374
12. IDBI Federal 340 285 502 397 545 343 44 32
13. India First 520 335 738 360 1886 30 129 0
14. ING Vysya 3389 703 10498 1509 12141 1166 9990 1443
15. Kotak Mahindra 2974 2617 8850 5921 12157 9759 5086 3561
16. LIC 33112 1169 52300 1672 83917 7 65623 0
17. Max New York 3888 1035 10362 2224 25590 4733 44665 7099
18. Met Life 1766 1327 2940 2032 4532 1182 4957 994
19. Reliance 9611 6702 50807 9956 64282 5620 32876 4355
20. Sahara 10 1 29 2 20 2 30 1
21. SBI Life 9991 4541 18490 6791 16864 2796 14776 1362
22. Shriram 94 62 149 69 117 2 165 1
23. Star Union Dai-Ichi 115 72 284 193 261 65 124 38
24. TATAAIG 3896 1774 16307 8657 15241 6380 8675 3206
Total 144077 64054 309613 100770 408031 100581 276515 56470
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Movement of ‘Unfair Business Practice' Complaints vis-a-vis Total Complaints - Life Insurers for the Financial

Year 2011-12

Sl. No. Name of the Life Insurer

Reported during

Resolved during

Pending at the

the year the year end of the year
Total Unfair Total Resolve Total Pending
Com- Busi- Resolved Unfair Com- Unfair
plaints ness Com- Business plaints Business
Practice plaints Practice- pending Practice-
Comp- Comp- at the end Comp-
laints laints of the laints
yeay
1 2 3 4 5 6 7 8 9 10
1. AEGON Religare Life 3440 2878 2774 2286 666 592
Insurance Company Limited
2. Aviva Life Insurance Company India Limited 13520 4203 13467 4179 53 24
3. Bajaj Allianz Life Insurance Company Ltd. 22390 4762 22388 4762 2 0
4. Bharti-Axa Life Insurance Company Ltd. 7310 5199 7285 5186 25 13
5. Birla SunLife Insurance Company Limited 11911 7685 11632 7503 279 182
6. Canara HSBC Oriental Bank of Commerce 5258 1324 5256 1322 2 2
Life Insurance Company Limited
7. DLF Pramerica Life Insurance 621 490 619 489 2 1
8. Edelweiss Tokio Life Insurance 6 2 6 2 0 0
9. Future Generali India Life Insurance 165667 1035 15640 1025 27 10
Company Limited
10. HDFC Standard Life insurance Co. Ltd. 35218 17910 35205 17899 13 11
11. ICICI Prudential Life Insurance Company Ltd. 22016 15499 22016 15499 0 0
12. IDBI Federal Life Insurance Co Ltd. 502 397 500 395 2 2
13. IndiaFirst Life Insurance Company Limited 738 360 738 360 0 0
14. ING Vysya Life Insurance 10498 1509 10497 1509 1 0
15. Kotak Mahindra Old Mutual Life 8850 5921 8844 5917 6 4
Insurance Ltd. Total
16. Life Insurance Corporation of India Total 52300 1672 52135 1624 165 48
17. Max New York Life Insuarnce Company 10362 2224 10360 2222 2 2

Limited Total
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1 2 3 4 5 6 7 8 9 10
18. MetLife India Iinsurance Company Ltd. 2940 2032 2940 2032 0 0
19. Reliance Life Insurance Company Limited 50807 9956 50802 9953 5 3
20. Sahara India Life Insurance Co. Lid. 29 2 29 2 0 0
21. SBI Life Insurance Co. Ltd. 18490 6791 18482 6785 8 6
22. Shriram Life Insurance Company Ltd. 149 69 142 65 7 4
23. Star Union Dai-ichi Life Insurance 284 193 283 193 1 0

Company Limited
24. Tata AlIG Life Insurance Company Ltd. 16307 8657 16291 8644 16 13
Total 309613 100770 308331 99853 1282 917

Movement of 'Unfair Business Practice’ Complaints vis-a-vis Total Complaints - Life Insurers

(For the Period of 01.04.2012 to 30.09.2012)

Sl. No. Name of Opening Balance Reported during Resolved during Pending at the
Life Insurer the Half FY year the half year end of the half
Total Unfair Total Unfair Total Unfair Total Unfair
Com- Busi- Com- Busi- Com- Busi- Com- Busi-
plaints ness plaints ness plaints ness plaints ness
Practice Practice Practice Practice
1 2 3 4 5 6 7 8 9 10

1. AEGON Religare 666 592 3756 3329 4188 3714 234 207
Life Insurance )

Company Limited

2. Aviva Life Insurance 53 24 4484 2250 4322 2272 215 2
Company India Limited

3. Bajaj Allianz Life 2 0 7756 2079 7432 2075 326 4
Insurance Company Ltd.

4. Bharti-Axa Life 25 13 3586 2566 3437 2457 174 122
Insurance Company Ltd.

5. Birla SunLife Insurance 279 182 13758 9589 12461 9546 1576 225
Company Limited

6. Canara HSBC Orienta! 2 2 2607 943 2376 945 233 0
Bank of Commerce Life
Insurance Company Limited
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1 2 3 4 5 6 7 8 9 10
7. DLF Pramerica Life 2 1 418 354 336 317 84 38
Insurance

8. Edelweiss Tokio 0 0 20 14 20 13 0 1
Life Insurance

9. Future Generali India 27 10 4387 257 4168 262 246 5
Life Insurance Company
Limited

10. HDFC Standard 13 1 25392 15381 23717 15273 1688 119
Life Insurance Co. Ltd.

11. ICICI Prudential Life 0 0 8207 6669 8202 6665 5 4
Insurance Company Ltd.

12. IDBI Federal Life 2 2 340 285 320 287 22 0
Insurance Co Ltd.

13. India First Life Insurance 0 0 520 335 504 335 16 0
Company Limited

14. ING Vysya Life Insurance 1 0 3389 703 3060 701 330 2

15. Kotak Mahindra Old 6 4 2974 2617 2695 2620 285 1
Mutual Life Insurance
Ltd. Total

16. Life Insurance Corporation 165 48 33112 1169 30886 1044 2391 173
of India Total

17. Max New York Life Insuarnce 2 2 3888 1035 3885 1036 5 1
Company Limited Total

18. Metlife India Insurance 0 0 1766 1327 1711 1764 55 -437
Company Ltd.

19. Reliance Life Insurance 5 3 9611 6702 7732 6674 1884 31
Company Limited

20. Sahara India Life 0 0 10 1 1 1 9 0
Insurance Co. Ltd.

21. SBI Life Insurance Co. Ltd. 8 6 9991 4541 9749 4547 250 0

22. Shriram Life Insurance 7 4 94 62 95 66 6 0
Company Ltd.

23. Star Union Dai-ichi Life 1 0 115 72 112 72 4 0
Insurance Company Limited

24, Tata AIG Life Insurance 16 13 3896 1774 3635 1787 277 0
Company Ltd.
Total 1282 917 144077 64054 135044 64473 10315 498
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Allotment of Petrol Pumps

3488. SHRI G.M. SIDDESHWARA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has allotted petrol/
diesel and CNG outlets to the families of martyrs who lost
their lives in various terrorist attacks;

(b) if so, the details thereof during the last three
years and the number of such cases still pending with the
Government; and

(c) the steps being taken by the Government for
speedy disposal of all such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) Yes, Madam. The
Government had approved a special scheme for direct
allotment of dealership / distributorships of petroleum
products to the next of kin of Mumbai Martyrs, who laid
down their lives fighting the terrorists. Hindustan Petroleum
Corporation Limited (HPC) has commissioned all 3 retalil
outlets (ROs) and Bharat Petroleum Corporation Limited
(BPC) has also commissioned all 4 ROs. Indian Oil
Corporation Limited ((OC) was asked to allot 5 (five) ROs
and has commissioned 3 ROs and one RO dealership is
still to be commissioned as construction of RO is in
progress. One offer of allotment was refused by prospective
allottee. 3 CNG filling station have been commissioned.

Taxes on MERGERS

3489. SHRI P. VISWANATHAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has amended/proposes
to amend the Income Tax law of the country to effect
charging of taxes on companies for mergers retrospectively;

(b) if so, the details and current status thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The
finance Act, 2012 has brought in clarificatory amendments,
with retrospective effect, in sections 2, 9 and 195 of the
Income-tax Act to clarify the relevant provisions of source
rule of taxation to deal with the avoidance of tax on capital
gains arising from indirect transfer of capital assets situated
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in India. The Government had constituted a committee to
examine, inter alia, the above retrospective amendment
and the committee has submitted its report on 31.10.2012.

(c) Does not arise in view of the above.

Children Involved in Crime

3490. SHRI HAMDULLAH SAYEED: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the study titled Children in India 2012
has indicated that the biggest factor driving children to
crime was poverty and around 57 percent of the children
involved in crime last year belonged to families with an
annual income lower than Rs. 25,000;

(b) if so, whether children from poor families are at
a higher risk of getting sucked into crime, primarily due to
lack of education and adverse socio-adverse conditions;

(c) if so, the details thereof and the reaction of the
Government thereto; and

(d) the steps taken/being taken by the Government
to save the children from being inducted in various criminal
activities?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (c) The study titled: "Children in
India 2012 - A Statistical Appraisal”, as conducted by the
Social Statistics Division of the Ministry of Statistics and
Programme Implementation states that about 57% of
juveniles belonged to the poor families whose annual
income is up to Rs. 25,000/. The share of juveniles from
families with income between Rs. 25,000/- and Rs. 50,000/
- is 27%. The share of juveniles hailing from middle income
group (Rs. 50,000 - Rs. 2,00,000) is 11%.

The study also reports that out of the total juveniles
involved in various crimes, 6,122 (18.1%) are illiterate and
12,803 (37.8%) had education up to primary level. 31%
juveniles belonged to the education level of above primary
but below secondary category and 13.11% are with
secondary/higher secondary & above education.

(d) With the objective of creating a protective
environment for children, especially those in difficult
circumstances a Centrally Sponsored Scheme, namely,
Integrated Child Protection Scheme (ICPS) is being
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implemented. Under ICPS, financial assistance is provided
to the State Governments/Union Territory Administrations
for setting up and maintenance of various types of Homes
for children. Financial assistance is also provided to State
Governments/Union Territory Administrations for after care
services for children leaving the Homes to help sustain
them during the transition period from Institutional to
independent life. The services include housing facilities,
vocational training, help to gain employment, counseling
and stipend etc.

Gold Exchange Trade Fund

3491. SHRI R. DHRUVANARAYANA: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government is planning to come
out with financial products on the lines of gold exchange
traded funds to give options to investors; and

(b) if so, the details thereof and present status
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) A
large number of Gold Exchange Traded Fund (ETF)
products such as listed below are already available to
investors:

1. Axis Gold ETF
2. Birla Sun Life Gold ETF
3. Canara Robeco Gold Exchange Traded Fund.

4, Goldman Sachs Gold Exchange Traded Scheme
(GS Gold BeES)

5. HDFC Gold Exchange Traded Fund.

6. ICICI Prudential Gold Exchange Traded Fund.
7. IDBI Gold Exchange Traded Fund.

8. KOTAK GOLD ETF

9. MOTILAL Oswal MOSt Shares Gold ETF (MOSt Gold
Shares)

10. Quantum Gold Fund (an ETF)

11. R* Shares Gold Exchange Traded Fund Dividend
Payout Option

12. Religare Gold Exchange Traded Fund.
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13. SBI Gold Exchange Traded Scheme.
14. UT! GOLD Exchange Traded Fund.

Such products are offered at the initiative of related financial
sector entities, under the prevailing regulatory and policy
framework, which is reviewed and reformed from time to
time in the light of economic environment and policy
objectives.

[Translation]

Fraud Cases in Banks

3492. SHRI PASHUPATI NATH SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the number of cheating and fraud cases reported
in banks during the last three years and current year,
bank-wise;

(b) the details of amount estimated to be involved
in above said cases;

(c) the bank-wise number of the bank employees
found involved in cheating and fraud cases during the
said period;

(d) the details of action taken against such
employees, bank-wise; and

(e) the steps taken by the Government to check the
reoccurrence of cheating and fraud cases in banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) As
per the records available with RBI, the incidents of frauds
reported by Public Sector Banks (PSBs) along with amount
involved therein for the last three financial years and current
financial year (till September 30) are as under:

(Amount involved in Rs. crore)

Sl. No. Calendar Year No. of frauds Amount

cases reported involved
1. 2009-10 3369 1609.05
2. 2010-11 3718 2569.01
3. 2011-12 3392 4025.30
4. 2012-13 (Till Sep 30th) 1714 5210.56
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Bank wise details in this regard furnished in the
enclosed Statement-l.

(c) and (d) The information about that total number
of officials probed in various frauds cases is furnished in
the enclosed Statement-ll. The bank initiate/probe staff
accountability and staff involvement in all the fraud cases
and on completion of investigation, the commensurate
punishment is awarded to the delinquent employees based
on the seriousness of the wrongdoings which includes
censuring, administrative warning, suspension of the
employees, reduction in scales of pay, monetary penalty
and recovery of losses, compulsory retirement, termination
from service, dismissal with disqualification from future
employment etc.

(e) The measures initiated by RBI are as under:

Reserve Bank of India has issued detailed
instructions vide Master Circular dated July 02, 2012 on
*Frauds - Classification and Reporting” containing all the
details/aspects relating to frauds. On receipt of fraud reports
from banks, various aspect related to the frauds are
examined and concerned banks are advised to report the
case to CBI/Police/SFIO, examine staff accountability,
complete proceedings against the erring staff expeditiously,
take steps to recover the amount involved in this fraud,
ciaim insurance wherever applicable and streamline the
system and also procedures so that frauds do not recur.

Reserve Bank of India takes the following measures
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to preventreduce the incidence of frauds:

(i) Sensitizes banks from time to time about
common fraud prone areas through issuance of
modus operandi circulars on various types of
frauds and the measures to be taken by them.

(i) Issues caution advises in respect of borrowers
who have defaulted the banks.

In the past considering various concerns arising out
of bank's operations, including incidence of .frauds, RBI
has advised banks to:

(a) Introduce a system of concurrent audit;

(b) Review working of internal inspection and audit
machinery in banks by the Audit Committee of
the Board of Directors;

(c) Constitute a Special Committee of the Board to
exclusively monitor frauds of Rs. 1 crore and
above.

(d) In order to make third parties and professionals
accountable, who have played a vital role in
credit sanction/disbursement or facilitated the
perpetration of frauds, banks have been advised
vide circular dated March 16, 2009 to report to
Indian Banks' Association (IBA). IBA in turn will
prepare caution lists of such parties for circulation
among the banks.

Statement-I

(Amount involved in Rs. crore)

Sl.  Public Sector 2009-10 2010-11 2011-12 2012-13
No. Banks (upto Sep. 30, 2012)

No.of Amount No.of  Amount No.of Amount No.of  Amount

frauds involved frauds  involved frauds involved  frauds involved

1 2 3 4 5 6 7 8 9 10
1. State Bank of India 545 224.77 784 298.49 690 647.89 316 376.97
SBI (overseas branches) 3 30.25 0 0 5 6.45 1 0.88

2. SBBJ 62 8.26 63 8.35 36 5.96 27  136.51
3. State Bank of Hyderabad 42 68.55 48 51.49 59 19.66 18  429.31
4. State Bank of Indore 27 2.22 5 0.27
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1 2 3 4 5 6 7 8 9 10
5. State Bank of Mysore 28 3.28 36 133.23 27 112.61 7 2.47
6. State Bank of Patiala 58 18.57 82 10.99 52 87.59 18 74.45
7. State Bank of Saurashtra 0 0 0 0
8. State Bank of Travancore 34 5.15 17 4.41 40 70.28 18 2.17
9. Allahabad Bank 112 23.71 110 40.26 106 121.21 88 295.36
10. Andhra Bank 95 70.02 59 24.71 97 69.02 34 96.09
11. Bank of Baroda 232 33.35 248 49.97 177 55.20 60 399.47
BOB (overseas branches) 7 1.30 3 7.29 7 2.1

12. Bank of India 219 57.20 248 116.83 226 502.42 191  473.45
BOI (overseas branches) 2 .070 1 0.001 2 0.19

13. Bank of Maharashtra 81 18.47 95 65.29 55 13.27 15 2.46

14. Canara Bank 151 62.11 118 122.43 125 386.44 37 181.05
Canara Bank (Overseas) 0 0 0 0

15. Central Bank of India 165 83.69 135 308.83 117 33.34 69 21.73

16. Corporation Bank 87 10.91 83 85.49 107 57.05 55 64.74

17. Dena Bank 35 9.81 42 7.07 38 49.52 19  122.55

18. IDBI Ltd. 121 221.26 137 275.90 266 111.89 88 23.22

19. Indian Bank 99 62.50 104 38.59 94 57.94 49 12459
Overseas Branch 0 0 0 0

20. Indian Overseas Bank 134 108.04 114 380.40 133 518.81 71  304.75
Overseas Branch 0 0 1 9.08 1 0.22

21. Oriental Bank of Commerce 54 11.34 89 119.83 77 227.02 26 137.52

22. Punjab National Bank 244 76.20 358 98.57 281 195.62 160 619.86

23. Punjab & Sind Bank 33 28.56 37 7.41 23 41.11 16 40.61

24. Syndicate Bank 200 54.89 147 58.47 117 34.91 92 168.41
Overseas Branch 0 0 0 0

25. Union Bank of India 137 224.34 141 53.53 90 125.46 69 656.26

26. United Bank of India 60 20.85 95 31.12 116 213.64 104 96.37

27. UCO Bank 133 29.68 247 129.38 161 102.87 46 13.71

28. Vijaya Bank 169 39.70 71 31.33 67 155.60 20 345.60
Total 3369 1609.05 3718 2569.01 3392  4025.30 1714 5210.56




239 Written Answers DECEMBER 14, 2012 to Questions 240

Statement-l] [English]

Public Sector Banks Employees Probed in Fraud cases NEFT Facility
since FY 2009 till the quarter ended

September, 2012. 3493. SHRI A. SAlI PRATAP: Will the Minister of

FINANCE be pleased to state.

St Bank Name Total Empioyee

(a) whether the Government has introduced/
No. probed

proposes to introduce National Electronic Fund Transfer
1. Allahabad Bank 755 (NEFT) facility to facilitate free fund transfer from one
account to another;

2. Andhra Bank 728
3. Bank of Baroda 504 (b) if so, the details thereof; and
4. Bank of India 60 (c) the time by which this facility is likely to be
introduced?
5. Bank of Maharashtra 156
THE MINISTER OF STATE IN THE MINISTRY OF
6. Canara Bank 751 FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) With
7. Central Bank of India 500 a view to encourage transactions through e-payment
. channels and to reduce the number of transactions through
8. Corporation Bank 412 ) ]
cheques and other expensive modes of transactions, the
9. Dena Bank 254 Government had advised the Public Sector Banks(PSBs)
10. Indian Bank 674 to, inter alia, reduce the National Electronic Fund Transfer
(NEFT) charges to zero for transactions of value up to
11. Indian Overseas Bank 226 Rs. 1 lakh.
12. Oriental Bank of Commerce 106 Value of Rupee
13. Punjab & Sind Bank 167

3494, SHRI ANJAN KUMAR M. YADAV:
14. Punjab National Bank 1681 SHRI NALIN KUMAR KATEEL:
SHRI YASHVIR SINGH:

15. State Bank of Bikaner & Jaipur 306
SHRI DILIPKUMAR MANSUKHLAL GANDHI:
16. State Bank of Hyderabad 267 SHRI NEERAJ SHEKHAR:
17. State Bank of India 2294 CHAUDHARY LAL SINGH:
SHRIMATI RAMA DEVI:
18. State Bank of Indore 41
Will the Minister of FINANCE be pleased to state:
19. State Bank of Mysore 95
20. State Bank of Patiala 313 (a) the va]ue of rupee against US dollar by the 23rd
of September, October and November, 2012 and the effects
21. State Bank of Travancore 73 of rupee devaluation on the economy of credit rating of the
22. Syndicate Bank 474 country;
23. UCO Bank 686 (b) the reasons for the continuous devaluation of
24. United Bank of India 298 Indian rupee;
25. Union Bank of India 303 26. (c) whether the Government has issued any
Vijaya Bank 38 direction to the banks in this regard;
Total 12,252 (d) if so, the details thereof and response of the

banks thereto; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The value
of rupee against the US dollar as on 23rd of September,
October and November 2012 given below:

Date Rs. per US Dollar**
September 24, 2012* ' 53.29
October 23, 2012 53.59
November 23, 2012 55.34

*As September 23, 2012 was holiday, exchange rate as on
September 24, 2012 is given.

**RBI's reference rate

The credit rating of a country depends upon many
factors that inter alia include macroeconomic environment
(GDP growth, inflation), public finances (Gross general
government debt, fiscal deficit), external finances (foreign
exchange reserves, FDI inflows, remittances, external debt,
balance of payment), funding structure, policy environment,
socio-political fundamentals, institutional strengths etc.

Variations in the value of a country's currency by
itself does not appear to constitute a major tactor in the
assessment of the credit strengths of the economy, unless
such variation significantly impacts or carries the potential
to significantly impact the above-mentioned key factors.

(b) The variation in the value of rupee against US
dollar in the recent months has been due to supply-
demand imbalance in the foreign exchange market and
volatility in the US dollar exchange rate in the international
market.

(c) to (e) The Reserve Bank of India and the
Government of India have taken a number of steps to
facilitate capital inflows to augment supply of foreign
exchange to stem the decline in rupee exchange rate. The
measures, inter alia, include hike in Fll investment in debt
securities (both corporate and Government), enhancing
all-in-cost ceiling for external commercial borrowings
(ECBs) between 3-5 year maturity, higher interest rate
ceiling for foreign currency Non-resident deposits,
deregulation of interest rates on rupee denominated NRI
deposits and administrative steps to curb currency
speculation. The Government has further liberalized FDI
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policy that inter alia includes allowing foreign direct
investment in multi-brand retail. The RBI also intervened
in the foreign exchange market through net sale of US
dollars amounting to US$ 20.1 billion in 2011-12
(September 2011 to February 2012) and US$ 2.1 billion
during April-September 2012.

Use of Coconut

3495. SHRI P.C. GADDIGOUDAR: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(@) whether the Government recognises the
medicinal use of coconut;

{b) if so, the details thereof;

(¢} whether the Government has initiated any
research/projects to exploit the medicinal value of coconut;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM
KHAN CHOUDHURY): (a) and (b) Coconut has been
traditionally used in Ayurveda, Unani and Siddha systems
of medicine as detailed below:

(i) Ayurveda - Coconut has been used as medicine
in Ayurveda in disease conditions such as
Burning, Pain, excess thirst, dehydration,
bleeding disorders, Acid Peptic etc.

(i) Unani - Use of coconut is recommended in
diseases such as Alopecia, Hair loss, Premature
Greying of Hair, Bronchitis, Dandruff, Excessive
Thirst, Fevers, General Debility. Coconut Fruit
pulp is used as appetizer, astringent, cooling,
diuretic, laxative, nourishing and tonic. Coconut
oil is used as hair tonic, appetizer, digestive,
disinfectant, insecticidal and nutritive.

(iii) Siddha - Tender coconut, leaf, Tender leaf,
Infloresesence, Root, coconut Shell, Nut and
Milk are used in Siddha for diseases such as
Psoriasis and eczema etc.

(c) to (e) Central Council for Research in Siddha has
indicated that Clinical research trials on coconut/coconut
oil have been conducted in Siddha system. Coconut oil is
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used in preparation of 777 oil and Karappan oil which are
pbeneficial in treatment of skin disorders such as Psoriasis
and eczema respectively.

Further, in a recent study carried out by National
Institute of Nutrition of Indian Council of Medical Research,
no adverse effects were observed due to consumption of
coconut oil at moderate levels. There was an increasing
trend in plasma HDL - cholesterol (good cholesterol) levels,
due to consumption of coconut oil as against groundnut oil
consumption in over weight subjects.

Harassment of Women

3496. SHRI S.S. RAMASUBBU: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Government is aware of the
increasing incident of harassment of women in matrimonial
and maintenance cases, dowry etc. and plight of women
deserted by husbands in the country;

(b) if so, the details thereof and the number of such
incidents reported during the last three years, State-wise;
and

(c) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) National Crime Records
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Bureau (NCRB) data relating to the State/UT-wise number
of cases registered under Dowry Death, Cruelty by
Husband and Relatives, Dowry Prohibition Act for the
years 2009, 2010 & 2011 is enclosed as Statement. The
NCRB does not maintain data regarding women deserted
by husband.

(c) Section 498A of the Indian Penal Code seeks to
penalise the husband or the relative of the husband of a
woman, who subjects her to cruelty. Section 304B of the
Indian Penal Code deems any death which is caused by
burns or bodily injury or occurs otherwise than under
normal circumstances within seven years of her marriage
as dowry death, provided soon before her death she was
subjected to cruelty or harassment by her husband or any
relative of her husband for, or in connection with, any
demand for dowry. The Protection of Women from Domestic
Violence Act, 2005 provides civil remedies in the form of
protection order, residence order, monetary relief and
custody order to women facing domestic violence.The
Dowry Prohibition Act, 1961 prohibits the giving, taking
and demand for dowry. It also casts duties on the state
Government to appoint dowry prohibition officers to ensure
effective implementation of the law.

Swadhar and Short Stay Home Schemes provide
shelter for women in difficult circumstances and are
implemented through civil society organisations. Free legal
aid is available to women under the Legal Services
Authorities Act.

Statement

Number of incidence registered of Dowry Deaths, Cruelty by husband and Relatives
and Dowry Prohibition Act

State/UT Dowry Deaths Cruelty by husband Dowry Prohibition
and Relatives Act, 1961
2009 2010 2011 2009 2010 2011 2009 2010 2011
1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 546 588 599 11297 12080 13376 1362 1186 1899
Arunachal Pradesh 0 0 0 13 12 18 0 0 0
Assam 170 175 121 4398 5410 5246 40 37 19
Bihar 1295 1257 1413 2532 2271 2607 1252 997 1393
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1 2 3 4 5 6 7 8 9 10
Chhattisgarh 128 115 104 893 861 834 16 6 18
Delhi 141 143 142 1283 1404 1575 6 15 7
Goa 3 1 1 21 17 18 0 0 0
Gujarat 24 19 30 5506 5600 6052 2 7 28
Haryana 281 284 255 2617 2720 2740 6 11 9
Himachal Pradesh 1 2 4 284 275 239 4 0 0
Jammu and Kashmir* 12 9 11 196 211 286 3 2 3
Jharkhand 295 276 282 710 650 659 414 404 402
Karnataka 264 248 267 3185 3441 3712 904 1077 1210
Kerala 20 22 15 4007 4797 5377 8 7 5
Madhya Pradesh 858 892 811 3983 3756 3732 91 67 66
Maharashtra 341 393 339 7681 7434 7136 50 40 44
Manipur 0 0 1 25 18 39 0 0 0
Meghalaya 0 0 1 24 24 21 0 0 0
Mizoram 0 0 0 4 3 9 0 0 0
Nagaland 0 0 0 0 1 1 0 0 0
Odisha 384 388 465 2047 2067 2320 945 942 1062
Punjab 126 121 143 1061 1163 1136 9 1 3
Rajasthan 436 462 514 10371 11145 12218 3 3 4
Sikkim 0 1 0 6 3 4 0 0 0
Tamil Nadu 194 165 152 1460 1570 1812 207 199 195
Tripura 29 25 30 815 937 702 2 1 0
Uttarakhand 94 75 83 361 334 307 1 1 3
Uttar Pradesh 2232 2217 2322 8566 7978 7121 274 115 124
West Bengal 506 507 510 16112 17796 19772 46 53 116
Andaman and Nicobar Islands 1 0 0 21 9 5 0 0 0
Chandigarh 2 5 2 51 41 46 0 0 1
Dadra and Nagar Haveli 0 0 0 3 3 3 1 0 0
Daman and Diu 0 0 0 3 3 2 0 0 0
Lakshadweep 0 0 0 0 0 0 0 0 0
Puducherry 0 1 1 10 7 10 4 11 8

All India
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Investment in Insurance and Real Estate

3497. SHRI HARIBHAU JAWALE: Will the Minister
of FINANCE be pleased to state:

(a) the detalils of funds invested by the Public Sector
Banks (PSBs) and Government insurance Companies in
the Private Equity and Real Estate during the last three
years, year-wise and returns obtained therefrom during
the same period; and

(b) the details of source of such funds?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
details of Capital Market Exposure (including private equity),
Real Estate Exposure by Public Sector Banks (PSBs) for
the period ending March 2010, 2011 and 2012, as reported
by Reserve Bank of India are given as under:

(Rs. in crore)

Exposure to Capital Market Exposure to Real Estate

Mar. Mar. Mar. Mar. Mar. Mar.
2010 2011 2012 2010 2011 2012

35,727 42,459 36,760 3,82,904 4,75,443 5,26,411

The details of investments made by Public Sector
insurance Companies (PSICs) in Venture Funds, Housing
and Immovable Properties alongwith returns as reported
by Insurance Regulatory Development Authority (IRDA)
are as under: '

(Rs. in crore)
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2009-10
Investments as
on 31.03.2010

2010-11
Investments as
on 31.03.2011

2011-12
Investments as
on 31.03.2012

36575.36 44717.89 48533.07

The returns on investment are governed by market
situation and overall economic conditions prevailing at a
given point in time. The investments are done by PSBs
and PSICs out of the funds available with them.

Basic Grant to Chhattisgarh

3498. SHRI DILIP SINGH JUDEV: Will the Minister
of PANCHAYATI RAJ be pleased to state:
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(a) whether Basic Grant to Chhattisgarh has come
down to Rs. 300 crore in.2011-12 from Rs. 480 crore in
2010-11;

(b) if so, the reasons for this sharp decline;

(c) whether no Basic Grant has been allotted to
Chhattisgarh for 2012-13; and

(d) if so, the reasons therefor?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYAT! RAJ (SHRI V. KISHORE CHANDRA
DEO): (a) and (b) No Madam. The allocation and release
of basic grant to Chhattisgarh, as per recommendations of
the 13th Finance Commission (FC-XHI} for local bodies
during 2010-11 and 2011-12 are as under:

(Rs. in Crore)

Panchayati Urban Local Special
Raj Institutions Bodies Areas
(PRIs) (ULBs)

Allo- Rele- Allo- Rele- Allo- Rele-
cation ase cation ase cation ase

2010-11 153.67 153.67 38.35 38.35 21.10 21.10
2011-12 196.86 196.86 49.14 2431 21.10 21.10

The grant of Rs. 24.83 crore allocated for 2011-12
to ULBs has been released in 2012-13 on receipt of
Utilisation Certificate.

(c) and (d) As per the recommendation of FC-XIII, the
estimated basic grant allocated for 2012-13 for PRIs, ULBs
and Special Areas is as under:

Rs. in crore
PRIs 210.82
ULBs 52.62
Special Areas 21.10

[Translation]

Survey to Increase of Bank Branches

3499. DR. KIRODI LAL MEENA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has conducted any
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survey/study to increase the branches of both public and
private sector banks in view of the increasing number of
customers;

(b) if so, the findings thereof and the number of new
branches proposed to be set up by the public sector banks
during the current financial year and the next two years;
and

(c} the steps taken/being taken by the Government
to increase the number of branches of banks in rural and
urban areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Decision to open bank branches are taken by the banks
concerned, inter alia, keeping in view business potential,
viability, profitability and availability of infrastructure.

The Reserve Bank of India (RBI) has granted general
permission to domestic Scheduled Commercial Banks
(other than RRBs) to open branches in Tier 2 to Tier 6
centres (with population upto 99,999) which include rural
centres; in rural, semi urban and urban centres of the
North-Eastern States and Sikkim; and to open mobile
branches in Tier 3 to Tier 6 Centres (with population upto
49,999) without permission from RBI in each case, subject
to reporting.

The New Private Sector Banks are also required to
have 25% of their total number of branches in rural and
semi-urban centres with population below one lakh on an
on-going basis. The Banks are also required to allocate at
least 25% of the branches proposed to be opened during
a year in unbanked rural Tier 5 and 6 centres.

Besides opening of brick and mortar branches,
banking penetration has been further strengthened by
appointing Business Correspondents where banking
facilities are not available.

[English]
National Commission for Women

3500. SHRI CHANDRAKANT KHAIRE: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the National Commission for Women
(NCW) has made any recommendations during the last
three years;
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(b) if so, the details thereof and the action taken by
the Government thereon; and

(c) the number of recommendations on which no
action has been taken so far and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (c) Yes, Madam. The National
Commission for Women (NCW) has made 11,6 & 17
recommendations during the year 2008-09, 2009-10 &
2010-11 respectively which relate to Central Government,
in their Annual Reports.

As per the Section 14 of the National Commission
for Women Act, 1990, the Central Government is required
to cause the Annual Report together with a memorandum
of action taken on the recommendations contained therein,
in so far as they relate to the Central Government and the
reasons for the non-acceptance, if any, of any of such
recommendations and the audit report to be laid as soon
as may be after the reports are received, before each
House of Parliament. The said provisions of the Section
14 of the National Commission for Women Act, 1990 are
followed while laying the Annual Report alongwith the
Memorandum of Action Taken on the recommendations
contained in the Annual Reports of the NCW. The Annual
Reports together with a Memorandum of Action Taken on
the recommendations thereon for 2008-09 and 2009-10
have been laid in Parliament.

Use of Surplus Infrastructure

3501. SHRI ADHI SANKAR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether both the public sector and private sector
companies operating in the Krishna Godavari (KG) D6
basin have decided to use the surplus infrastructure for
their deepwater discoveries in nearby blocks as the Ministry
of Defence has forbidden construction of permanent
structures in the region;

(b) if so, the details thereof; and

(c) the impact of objections raised by the Ministry of
Defence for Oil and Natural Gas Corporation (ONGC)
which has been granted extension upto December, 2013
to conduct appraisals in its KG deepwater block?

THE MINISTER OF STATE IN THE MINISTRY OF
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PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) So far, no proposal has been
received from the Contractors of deepwater blocks in
Krishna Godavari (KG) basin for using any available surplus
infrastructure in this area for developing deepwater
discoveries made under the Production Sharing Contract
(PSC) regime.

(c) Ministry of Defence has accorded conditional
clearance in respect of deepwater block KG-DWN-98/2 in
KG basin, operated by Oil and Natural Gas Corporation
(ONGC) in which Government has extended the exploration
period till 29.12.2013 for drilling appraisal wells.

Discovery by ONGC

3502. SHRI AVTAR SINGH BHADANA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the year in which the Oil and Natural Gas
corporation (ONGC) made the G1-G15 discoveries; and

(b) the scheduled date for commencement of
production therefrom and the reasons for delay in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) Oil and Natural Gas Corporation
(ONGC) made discoveries G-l in June, 1980 and GS-15
in September, 1993.

(b) The project "Integrated Development of G-l &
GS-15" is currently under implementation by ONGC in
Eastern Offshore Asset. The project envisages production
of 0.982 Million Metric Tonne (MMT) of Qil and 5.92 Billion
Cubic Meter (BCM) of gas over a period of 15 years.

Production has already commenced from GS-15 in
August, 2011. However, the project is expected to be
completed by June, 2013.

Main reasons for delay in implementation of the
project are as under:

. Repudiation of contract by the contractor (M/s Clough
Engineering, Australia) resulting in termination of
the contract on 04.06.2007.

. Delay in proceedings in Mumbai High Court and
prolonged legal battle.
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. Delay in finalization of out of court settlement.

. Non-cooperation by equipment suppliers, sub-
contractors and consultants.

. Delay in availability of sub-sea manifold and
prolonged repairing work.

. Complications in well completion at G1-9.

[Translation]

LPG Connections and Gas Agencies

3503. SHRI KADIR RANA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of LPG connections in the country
at present;

(b) the number of gas agencies in the country; and

(c) the steps being taken by the Government to
overcome the shortage of LPG in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Public Sector Oil
Marketing Companies (OMCs), namely, Indian Oil
Corporation Limited (IOC), Bharat Petroleum Corporation
Limited (BPCL) and Hindustan Petroleum Corporation
Limited (HPCL) have reported that as on 01.10.2012, the
total number of domestic LPG connection is 14.23 Crore
and total number of gas agencies is 11938.

(c) OMCs have reported that at present, there is no
shortage of LPG in the country and LPG supplies to
distributors are being made by the OMCs through
indigenous production and imports in accordance with the
demand of customers registered with the LPG distributors.

[English]
Updating Knowledge of Tax Laws

3504. SHRI NARANBHA!I KACHHADIA: Will the
Minister of FINANCE be pleased to state:

(a) the manner in which assessing officers are
equipped and updated about knowledge of tax laws;

(b) whether training programmes are conducted by
the Government in this regard and if so, the details thereof;
and
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(c) the steps taken to update the assessing officers
with the relevant knowledge in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to {c) The
assessing officers undergo in-depth training on direct tax
at the induction stage at National Academy of Direct Taxes,
Nagpur (NADT) and the seven subordinate Direct Taxes
Regional Training Institutes (DTRTIs) located across the
country and on indirect tax at National Academy for
Customs, Excise and Narcotics, Faridabad and its nine
Regional Training Institutes located at Delhi, Mumbai,
Kolkata, Chennai, Hyderabad, Bangalore, Vadodara, Patna
and Kanpur. They also undergo various refresher courses
conducted by NADT and DTRTIs from time to time.

Further the assessing officers are given training on
various aspects of tax laws to up-date their knowledge
from time to time by organizing classroom lectures,
interactive sessions, practical exercises, case studies,
seminars, workshops, group discussions and field
attachments and Advanced Mid Career Training
Programme (AMCTP). Compendia of case laws and best
practices are also published and shared with all assessing
officers.

The number of training courses conducted and
officers trained in these training courses for Central Excise
and Customs services during past three years is as follows:

Year No. of Courses No. of officers
conducted trained

2010-11 502 10758

2011-12 594 13675

2012-13

(upto

November, 2012) 487 10147

Apart from the induction training for Indian Revenue
Service (Income Tax) officers, the details of training
programmes for Income Tax Department is as below:

Year No. of Courses No. of officers
conducted trained
2010-11 205 3813
2011-12 214 3381
2012-13 (upto 173 2616

November, 2012)
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Loss to Petroleum Industry

3505. SHRI ANURAG SINGH THAKUR: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the petroleum industry is incurring
losses due to corrosion in infrastructure and industry
segments;

(b) if so, the details thereof; and

(c) the steps being taken by the Government to
minimize this loss?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) Corrosion is a regular
and natural phenomenon in petroleum industry. The six
major Oil Public Sector Undertakings (PSUs) under
Ministry of Petroleum & Natural Gas namely Oil and Natural
Gas Corporation Limited (ONGC), Oil India Limited (OIL),
Indian Qil Corporation Limited (IOCL), Hindustan Petroleum
Corporation Limited (HPCL), Bharat Petroleum Corporation
Limited (BPCL) and Gas Authority India Limited (GAIL)
have not reported any significant loss due to corrosion.

Various preventive measures being taken by Oil
PSUs to mitigate the effects of corrosion include selection
of proper metallurgy, due consideration to corrosion
allowance at design stage, Cathodic protection, corrosion
monitoring/inhibitors, protective painting, use of
bio-technologies like PDB (Paraffin Degrading Bacteria),
chemical injection to protect pipelines, GRE lines for better
pipeline protection etc.

[Translation]

Allocation and Utilisation of Funds under PRIs

3506. SHR! BADRI RAM JAKHAR: Will the Minister
of PANCHAYATI RAJ be pleased to state:

(a) the criteria and rules regarding allocation and
utilisation of funds under various schemes implemented
through Panchayati Raj Institutions (PRIs);

(b} whether the Government is contemplating to
enhance the allocation of funds to States under the
schemes implemented through PRIs; and

() if so, the details thereof, State-wise and scheme-
wise?
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THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEQ):
{(a) The untied development grants under the Backward
Regions Grant Fund (BRGF) Programme of Ministry of
Panchayati Raj can be utilized by the Panchayats, the
Municipalities and other local bodies for bridging critical
gaps in local infrastructure and meeting other local
developmental requirements. The criteria adopted for the
allocation of funds under the BRGF is as under:

(i) Every district receives a fixed minimum amount
of Rs. 10 crore per annum.

(ii) 50% of the balance allocation under the Scheme
is allocated on the basis of the share of the
population of the district in the total population
of all backward districts.

(iii} The remaining 50% is distributed on the basis
of the share of the area of the district in the total
area of all backward districts.

While claiming grants, the States/districts are required
to furnish District Plans duly consolidated by the District
Planning Committees and utilisation Certificates, Progress
Reports and Audit Reports against the grants received
earlier.

(b) and (¢) The Ministry of Panchayati Raj has
proposed to the Working Group of Planning Commission
on Area Programmes for the Formulation of the Twelfth
Five Year Plan for enhancement of the annual allocation
of Development Grant under BRGF.

Electricity from Waste

3507. SHRIMATI ANNU TANDON: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government is considering
proposals to set up waste to electricity generation plants
in certain tier | and tier Il cities;

(b) if so, the details thereof;

(c) whether the Government is also considering any
international models like Sweden in which 96 per cent of
its waste is converted into power; and

(d) if so, the details thereof?
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THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) The
Ministry of New and Renewable Energy is implementing
a programme for setting up of five new projects on power
generation from municipal solid wastes / Garbage. The
programme provides for central financial assistance of
Rs.2.00 crore per megawaltt project capacity with an upper
limit of Rs. 10.00 crore per project, subject to fulfilment of
terms and conditions of the programme. Benefits of
Customs and Excise Duty concessions are also provided
for initial setting up of such projects.

(¢) No, Madam.

(d) The Question does not arise.

Promotion of Tribal Culture

3508. SHRIMATI JYOT! DHURVE: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Central Government has received
any recommendations from the various State Governments
for providing grant to the private institutions for promotion
of tribal culture, museum and cultural activities;

(b} if so, the State-wise details thereof and the action
taken thereon;

(c) the nature of the grant and the criteria/norms
fixed for providing such grants; and

(d) the method of coordination between the Central
and State Governments for preservation, protection and
promotion of tribal culture in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) No,
Madam. The Ministry of Tribal Affairs has not received any
recommendations from the State Governments for providing
grant to the private institutions for promotion of tribal culture
in the current year.

(b} and (c) Do not arise.

(d) The Ministry of Tribal Affairs runs a Centrally
Sponsored Scheme, Research & Training-Grants-in-Aid to
Tribal Research Institutes, under which the funds are
provided to the State Governments on 50:50 sharing basis
between State and Centre for various activities performed
by these institutes which include, conducting research on
different aspects of tribal life including their languages, art



257 Written Answers

and culture and also setting up of tribal museums for

exhibiting tribal artifacts and promotion of tribal culture. -

The Ministry organizes annual National Level Festival
"Prakriti" in Delhi and supports State Governments/Union
Territories in organizing tribal festivals in their own
environment. The Ministry also gives National Tribal
Awards under which two awards each of Rs.2.00 lakh
(preferably one for a male Scheduled Tribe and other for
a female Scheduled Tribe) are given for the Best Janjatiya
Achiever covering Sports, Education, Culture, etc.

[Translation]
Tax Raids

3509. SHRI RAJENDRA AGRAWAL: Will the Minister
of FINANCE be pleased to state:

(a) the number of raids conducted by the Central
Excise and the Income Tax Department during the years
2010-11, 2011-12 and the current year;

(b) the details of the persons and Commercial and
industrial establishments raided during the aforesaid
period;

(c) the details of movable and immovable properties
and cash seized each year during the said raids;

(d) the details of the seized movable and immovable
properties returned to the accused persons during the last
three years and the current year; and

(e) the details of the movable and immovable
properties and cash deposited in the Government
exchequer?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The
numbers of search warrants executed under the Income
tax Act, 1961 during the years 2010-11, 2011-12 and the
current year are as under:

Period Number of
warrants
executed

2010-11 4852

2011-12 5260

2012-13* (Upto Sept. 2012) 1540

*Figures are provisional
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(b) The Income tax Department conducts search
and seizure actions based on credible information relating
to 'persons', which includes individuals, Hindu undivided
families (HUFs), firms, companies, association of persons
(AoPs), body of individuals (Bols), local authorities and
any artificial juridical person, who satisfy any of the
conditions specified in Sec 132(1) of the Income tax Act,
1961. As these persons are engaged in diversified
businesses/professions across different sectors spread all
over the country, Person-wise/Sector-wise details of such
operations are not separately maintained. However, data
regarding number of search warrants executed is
maintained as per the particulars given in answer to part
(a) above.

(c) As per the provisions of the Income Tax Act
1961, immovable properties cannot be seized during
search and seizure actions. The details of assets seized
by the Income Tax department during search and seizure
actions during the above mentioned financial years are as
under:

Assets Seized

Financial Cash Jewellery Other Total
Year (In Rs. Cr) (In Rs. Cr) Assets Assets
(In Rs. Cr))
2010-11 440.28 184.15 150.55 774.98
2011-12  499.9 271.39 134.3 905.60
2012-13 179.39 71.29 39.61 290.29

*(up-to Sept. 2012)

*Figures are provisional

(d) Search proceedings are followed by quasi
judicial proceedings, which involve detailed examination
of the seized documents. The evidences gathered during
the search proceedings are used in assessment and re-
assessment of incomes of the persons in whose cases,
search actions are undertaken. The amount of tax evaded
is quantified after completion of assessment/re-assessment.
Any existing liability and the demand arising out of tax/
interest/penalty on account of undisclosed income detected
during search action, is recovered from the assets seized
during search operations. Any assets or its proceeds, which
remain after these liabilities have been discharged, are
released. Assets may be released with the prior approval
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of the Commissioners of Income tax if conditions specified
in Sec 132B of the Income tax Act, 1961 are met. Such
details are available with Assessing Officers, spread all
over the country and thus, not maintained centrally.

(e) The cash seized during searches is deposited
in the Government exchequer. However, other assets are
dealt with, for application towards the liability as per
provisions of Sec 132B of the Income tax Act, 1961.

Information, with regard to reply to part (a) to (e) of
the Question with regard to Central Excise raids, is being
collected and will be laid on the Table of the House.

[English]
India's Entitlement in World Bank

3510. SHR! VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of FINANCE be pleased to state:

(a) whether Government has approached World
Bank to increase India's entittement of loan;

(b) if so, the details thereof and the reasons therefor;

(c) the present position of borrowing of loans by
Government from foreign agencies;

(d) the interest being paid by Government on such
borrowings; and

(e) the steps taken by the Government to make
payments of the principal loan amounts?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
World Bank lending comes from the International Bank of
Reconstruction and Development (IBRD) and the
International Development Association (IDA). As far as
IBRD is concerned, there is a Single Borrower Limit (SBL)
of US $ 17.5 billion for India. India is fast approaching the
SBL (based on exposure calculations). A country could be
allowed to go up-to the Equitable Access Limit (EAL) which
is US $ 21.8 billion in the IBRD. India is negotiating an
arrangement with the IBRD to keep the option open to
borrow up-to US $ 21.8 billion. This will enable India to
take up projects already posed to the IBRD, as well as
some other projects where involvement of the IBRD could
be beneficial.

As far as IDA is concerned, as per present norms of
IDA, when a country’'s GNI per capita exceeds an
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operational cut off and remains above that for 2 years, the
process for its graduation from IDA is triggered. India has
crossed the GNI per capita threshold of US $ 1165 in FY
2011 (and the threshold of US $ 1175 per capita in FY
2012). Therefore, as per present norms, India would have
to graduate from IDA. However, international deliberations
are taking place regarding the IDA architecture and its
continued engagement with countries that still have large
population of poor. The outcome of these deliberations
cannot be predicted.

(c) The guantum of borrowings from all Multilateral
and Bilateral donors as on 10th December, 2012 is
Rs. 343081.74 crores.

(d) The interest paid on the external borrowings is
as follows:

Year Amount of
Interest Paid
(in Rs. Crore)

2009-10 3539.14
2010-11 3043.70
2011-12 3417.84
2012-13 (Up to 10-12-2012) 2370.75

(e) Both principal and interest on loans are repaid
every year as per the terms of the Borrowing Agreements
and the same is provided as 'Charged Expenditure' in the
General Budget for the year. Repayment of principal and
payment of interest is ensured on due dates.

Selling of Stakes

3511. DR. PADMASINHA BAJIRAO PATIL: Will the
Minister of FINANCE be pleased to state:

(a) whether Government is considering to sell any
profit making public sector companies; and

(b) if so, the details thereof and the reasons therefor,
Public Sector Undertaking-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) No,
Madam. Government has decided to disinvest minority
stake in Rashtriya Ispat Nigam Ltd., Hindustan Aeronautics
Ltd., Bharat Heavy Electricals Ltd., Steel Authority of India
Ltd., Hindustan Copper Ltd., MMTC Ltd., National
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Aluminium Company Ltd., Qil India Ltd., NMDC Ltd. and
NTPC Ltd. After disinvestment Government will retain
atleast 51% equity and the management control in the
Public Sector Undertakings.

Complaints against Multinational Food Chains

3512. SHRI S.R. JEYADURAI:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Union Government have taken note
of the reports about certain multinational food chain serving
stale chickens to customers at its outlets recently;

(b) if so, the details thereof;

(c) whether the Food Safety Standard Authority
(FSSA) officials have picked up food samples from these
outlets on receipt of complaints from the customers;

(d) if so, the details thereof;

{e) whether the Government has taken any punitive
action against the said outlet; and

(fy if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM
KHAN CHOUDHURY): (a) to (f) On 08.10.2012, a complaint
was received on the toll free number of Food Safety
Commissioner, Kerala regarding the presence of live worms
in Kentucky Fried Chicken at its outlet situated in QRS
Mall, MG Road, Thiruvanthapuram. Based on the complaint,
the Designated Officer, Thiruvanthapuram and team of
Food Safety Officers inspected the premises and found the
following violations of the Food Safety and Standards
(FSS) Act, 2006 and Regulations made thereunder:

. Chicken fry purchased and partially consumed by
one customer was found to contain live worms.

. Frozen chicken dated 12.4.2012 was kept in the
freezer.

. Repeated use of oil was noted.

The Designated Officer, Thiruvanthapuram
suspended the Food Safity license issued to the shop and
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ordered to close down the shop temporarily. A notice was
aiso issued to the Food Business Operator for compounding
under Section 69 of FSS Act, 2006. But the Food Business
Operator approached the Hon'ble High Court of Kerala
and obtained orders to reopen the shop with the condition
that the petitioner should comply with the requirements of
the FSS Act, Rules and Regulations and the liability to
maintain the freezer at (-18)°C and to keep the premises
and kitchen clean etc. with good hygienic conditions.

Pending Cases of Crime
Against Women

3513. SHRIMATI SUSMITA BAURI: Wili the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

{(a) whether a large number of cases of rape, dowry
death, molestation under Section 498A of the Indian Penal
Code, abduction and kidnapping are pending in the ftrial
courts in the country;

(b) if so, the details thereof and the reasons therefor;

{c) whether more than 75 per cent of those accused
of rape walk away scot free in the country; and

(d) if so, the reaction of the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) As per the National Crime
Records Bureau (NCRB) data, the number of pending trial
cases of rape, dowry death, molestation, Section 498A of
the Indian Penal Code, abduction and kidnapping for the
year 2011 are as under:

Crime head Total no. of Pending trial
cases for trial at the end of
including pending the year
cases from

previous year
1. Rape 95,065 79,476
2. Dowry Death 35,805 29,669
3. Molestation 1,92,860 1,62,277
4. Section 498A 3,87,690 3,39,902
5. Abduction and 1,10,096 95,074

Kidnapping
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The reasons for high pendency of cases may be
because of factors such as increase in the number of
cases being filed due to people becoming more aware of
their rights, numerous adjournments etc.

(c) and (d) As per the NCRB data for 2011, the
conviction rate in cases of rape was 26.4%. The reasons
for low conviction of rape cases may be due to delay in
reporting of rape cases due to societal pressure and the
consequent loss of evidence, attitude of the law enforcement
agencies towards the victim, delay in gathering of evidence
etc. The Government has sought to address this issue
through amendments in the Code of Criminai Procedure,
1973 in the year 2005 and 2008 which include provisions
for safeguarding the rights of the victim during the process
of investigation and trial, including trial of rape cases by
a woman judge, timely completion of rape trials, recording
of victim's statement at her residence etc.

[Translation]

Fake Doctors in Government Hospitals

3514. SHRI JAGDISH SHARMA:
SHRI VILAS MUTTEMWAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether a number of fake doctors have been
found to be working in some Government hospitals
including All India Institute of Medical Sciences (AlIMS);

(b) if so, the details of such cases which have come
to the notice of the Government during the last three years
and the current year, hospital-wise;

{(c) the action taken/proposed by the Government
against the offenders; and

(d) the steps taken/proposed by the Government to
check the recurrence of such cases in future?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (c) A person identified
as Jay Chaudhary S/o Subhash Chaudhaiy, resident of
Vasant Vihar, New Delhi, was apprehended with a fake
identity card with AlIMS logo by resident doctors and
security guards on 3rd September, 2012 and handed over
to Delhi police for further investigation. No such incident
has been reported by other hospitals.
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(d) Permanent staff and Doctors in AlIMS are being
issued Identity Card with a hologram on it.

india's Rank in Women Empowerment Index

3515. SHRIA.T. NANA PATIL:
SHRi PRADEEP MAJHIL:
SHRI ARJUN RAM MEGHWAL.:
SHRI KISHNABHAI V. PATEL:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether India has been ranked very low on
women empowerment scale by an international consulting
and management firm Booz and Company;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the steps taken/being taken by the Government
to improve this situation?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) India has been ranked at 115th
position among 128 countries in terms of Third Billion
index Ranking published by Booz and Company.

(b) and (c) Government of India has taken several
measures comprising policy initiatives and schematic
intervention to secure gender equality in all aspects of
social, economic and political life. There are various
programmes, such as support to Training and Employment
Programme for Women, Hostel for working women with
day care centres for children, Swadhar, Swarna Jayanti
Shahri Rozgar Yojana, the Mahatma Gandhi National Rural
Employment Guarantee Scheme and Nationa! Rural
Livelihood Mission for economic and social empowerment
of women. Ministry of Women and Child Development has
also launched in 2010 - Rajiv Gandhi Scheme for
Empowerment of Adolescent Girls "SABLA' in 200 districts
across the country aiming at girls in the age group 11-18
to empower and improve their social status through nutrition,
life skills, home skills and vocational training.

To bring women in the mainstream of political
leadership at the grass root level, government has reserved
33% of the seats in Panchayati Raj Institutions for women.
The Women Reservation Bill which seeks reservation of
one-third seats for women in Parliament and the State



265 Written Answers

Legislative Assemblies was passed by the Rajya Sabha
in March 2010. The Bill aims at eliminating Gender disparity
and discrimination against women by their political
empowerment.

Complaints Against Oil Marketing
Companies

3516. SHRI A. GANESHAMURTHI: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the formula/manner in which the Oil Marketing
Companies (OMCs) increase and decrease the petrol
prices;

(b) whether the Government has received
complaints against the OMCs in this regard;

{c) if so, the details thereof; and

(d) the action taken or proposed to be taken by the
Government on such complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) In the light of the
recommendations made by the Expert Group set up to
advise on a viable and sustainable system of pricing of
petroleum products under the Chairmanship of Dr. Kirit S.
Parikh, the price of Petrol has been made market-
- determined both at the Refinery Gate and at the Retail
Level with effect from 26th June, 2010. Since then, the
Public Sector Oil Marketing Companies (OMCs) take
appropriate decision on the pricing of Petrol in line with
the international oil prices and market conditions.

{b) to (d) Representations were received against the
increase in Retail Selling Price (RSP) of Petrol by OMCs.
However, Petrol has been made market-determined both
at the Refinery Gate and at the Retail Level with effect
from 26th June, 2010. Even after implementation of the
market determined pricing, the OMCs have been making
price revisions of Petrol in a guarded manner, at times,
absorbing a part of under-recovery themselves. OMCs
have reportedly absorbed under-recovery of Rs.4,814 crore
during 2011-12 and around Rs.1,727 crore during the
current financial year upto November, 2012, on sale of
Petrol.
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[Translation]

Mini Anganwadi Centres

3517. SHRI NARAYAN SINGH AMLABE: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government has received demands/
proposals from various States including Madhya Pradesh
to set up mini anganwadi centres in their States;

(b} if so, the details thereof, State/UT-wise; and

(¢} the action taken or proposed by the Government
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a} and (¢) The Integrated Child
Development Services (ICDS) Scheme is a Centrally
Sponsored Scheme being implemented by the State
Governments/UTs.

After the universalisation of the ICDS Scheme and
with its third phase of expansion in 2008-09, a total of 14
lakh Anganwadi Centres (AWCs) have been approved for
the scheme. These include 13,02,898 AWCs, 77,102 mini-
AWCs and 20,000 "Anganwadi on demand". Mini-AWCs
can be sanctioned in urban/rural area/project having a

. population of 150-400 and in tribal/riverine/desert/hilly and

other difficult areas/projects having population of 150-300
persons.

As on date all the 77,102 mini-AWCs approved after
3rd phase of expansion of ICDS Scheme have been
sanctioned to various States/UTs. This includes 12,070
mini-AWCs sanctioned to the State of Madhya Pradesh.

During the last two year, requests from following
States for sanction of Min-Anganwadi Centres have been
received:

Si. Name of the State No. of Mini

No. AWCs
demanded

1. Gujarat 814

2. Tamil Nadu 891

The requests of the above States for sanction of
mini-AWCs could not be considered as the approved
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77,102 mini-AWCs have already been sanctioned and
exhausted.

[English]
Empowerment of Rural Women

3518. SHRI VARUN GANDHI:
SHRI GANESH SINGH:
SHRI GOPINATH MUNDE:
SHRIMAT! JAYSHREEBEN PATEL.:
SHRI M. SREENIVASULU REDDY:
SHRI ARJUN RAM MEGHWAL.:
SHRI DEVJI M. PATEL:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the condition of women especially poor
and rural women in the country is very pitiable and needs
economic empowerment,

(b) if so, the details thereof indicating the country's
latest position vis-a-vis other developed countries in this
regard in the survey, if any, conducted by the Government;

(c) the details of schemes being implemented by
the Government for economic empowerment of poor and
rural women in the country;

(d) whether the Government has made any
assessment/survey of number of women that have beens
benefited from the schemes being implemented for
economic empowerment of rural women in the country;
and

(e) if so, the State/UT-wise details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) As per National Family
Health Survey Ill (2005-06) data, 35.4% of women in the
age group of 15-49 and approximately 40% of women in
case of ever married women have experienced physical
or sexual violence. 6.7% of all women have experienced
both physical and sexual forms of domestic violence. Further,
the data suggests that both physical and sexual forms of
domestic violence against women are higher in rural as
compared to urban areas. No survey has been conducted
by the Government to compare the position viz-a-viz other
developed countries.
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(c) Ministry of Women and Child Development is
administering following schemes for economic
empowerment of women in the country:

i. NATIONAL MISSION FOR EMPOWERMENT OF
WOMEN (NMEW) is an initiative of the
Government of India for empowering women
holistically. It is a Centrally Sponsored Scheme
sanctioned in April 2011 with a mandate to
strengthen inter-sectoral convergence.

ii. SUPPORT TO TRAINING AND EMPLOYMENT
PROGRAMME (STEP) for Women was launched
as a Central Sector Scheme during 1986-87. It
aims at making a significant impact on women
by upgrading skills for self and wage
employment. The target group includes
marginalized assetless rural women and urban
poor.

ili. RASHTRIYA MAHILA KOSH (RMK) with a corpus
of Rs.100 crore extends micro-finance services
to bring about the socio-economic upliftment of
poor women.

iv. PRIYADARSHINI, IS A SELF HELP GROUP
(SHG) based project for holistic empowerment
of women and adolescent girls. The scheme is
implemented in 7 districts falling in the Mid-
Gangetic plains of Uttar Pradesh and Bihar.

(d) No, Madam.
(e) Does not arise.

[Translation]

Transportation of Petroleum Products

3519. DR. BALIRAM: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the mode of transportation of petroleum products
adopted by various oil companies, State/UT-wise;

(b) the mode of payment for this transportation
being made in this regard;

(c) the details of cases regarding payment of
transportation of petroleum products lying pending in
arbitration during the last three years, company-wise; and

(d) the action taken or proposed to be taken by the
Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMAT! PANABAKA
LAKSHMI): (a) The mode of transportation of petroleum
products by Public Sector Oil Marketing Companies
(OMCs) are done by road through Tank Trucks, Rail Tank
Wagons, Coastal Tankers and cross country pipelines.
State/UT-wise modes of transportation of petroleum products
is enclosed as Statement.

(b) Payments for the transportation are being made
through RTGS/Electronic Clearing Services (ECS) by the
OMCs directly to the transporter's Bank Account and in
rare cases by Cheque /Demand Draft.

(c) and (d) Company-wise details of cases regarding
payment of transportation of petroleum products lying
pending in Arbitration, are as under:

IOCL - 34
BPCL - 1
HPCL - Nil

These arbitration cases are between the contracting
parties.

Statement

Sl. No. State/UT Mode of Transport

1 2 3

States

1. Andhra Pradesh Rail/Road/Pipeline/

Coastal Tanker
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12. Jharkhand

13. Karnataka

14. Kerala

15. Madhya Pradesh

16. Maharashtra

17. Manipur
18. Meghalaya
19. Mizoram
20. Nagaland

21. Odisha

22. Punjab
23. Rajasthan
24. Sikkim

25. Tamil Nadu

26. Tripura
27. Uttarakhand
28. Uttar Pradesh

29. West Bengal

Union Territories

2. Arunachal Pradesh Rail/Road

3. Assam Rail/Road/Pipeline
4. Bihar Rail/Road/Pipeline
5. Chhattisgarh Rail/Road

6. Delhi Rail/Road/Pipeline
7. Goa Road/Coastal Tanker
8. Gujarat Rail/Road/Pipeline/

Coastal Tanker
9. Haryana Rail/Road/Pipeline

10. Himachal Pradesh

11. Jammu and Kashmir

Road

Rail/Road

30.

31.

32.

33.

34.

35.

Andaman and
Nicobar Islands

Chandigarh

Dadar and Nagar Haveli
Daman and Diu
Lakshadweep

Pudducherry

Rail/Road/Pipeline

Rail/Road/Pipeline/
Coastal Tanker

Rail/Road/Pipeline/
Coastal Tanker

Rail/Road/Pipeline

Road/Rail/Pipeline/
Coastal Tanker

Rail/Road
Road

Rail/Road
Rail/Road

Road/Rail/Pipeline/
Coastal Tanker

Rail/Road/Pipeline
Rail/Road/Pipeline
Rail/Road

Road/Rail/Pipeline/
Coastal Tanker

Rail/Road
Rail/Road/Pipeline
Rail/Road/Pipeline

Road/Rail/Pipeline/
Coastal Tanker

Road/Costal Tanker

Rail/Road
Road
Road
Road

Rail/Road
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Hindi Advisory Committees

3520. SHRI HARI MANJHI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Hindi Advisory Committees have been
constituted in various Qil Marketing Companies (OMCs)
viz. Indian Oil Corporation (IOCL), Hindustan Petroleum
Corporation Limited (HPCL) and Bharat Petroleum
Corporation Limited (BPCL);

(b) if so, the details thereof and if not, the reasons
there for, and

(c) the steps being taken by the Government to
promote use of Hindi in these OMCs?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) No, Madam.

(b) Does not arise.

(c) Official Language Policy of the Govt. is also
applicable to the Public Sector Undertakings including the
Qil Marketing Companies. The policy, inter-alia, includes
Official Language Act, 1963, Official Language Rules, 1976,
Annual Program regarding progressive use of Hindi issued
by the Deptt. of Official Language etc. Various steps are
taken to promote Official Language Policy in the OMCs.
Directions from the Ministry are issued from time to time
emphasizing the need for proper implementation of Official
Language policy in these Offices. Progress of Hindi in
these Offices is reviewed in the meetings of Hindi Advisory
Committee of the Ministry under the chairmanship of
Minister of Petroleum and Natural Gas. Quarterly progress
reports regarding progressive use of Hindi is aiso called
for by the Ministry from these Offices, which are reviewed
and necessary instructions are issued to remove the
deficiencies, wherever they are noticed. Oil PSUs also
organize Hindi Conferences, Hindi Workshops, Hindi Kavi
sammelans, etc with a view to promote Official Language.

[English]

Gender Disparity

3521. DR. RATNA DE:
SHRI RAJAIAH SIRICILLA:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:
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(a) whether a United Nations Development
Programme (UNDP) report has pointed towards a very
dismal position regarding empowerment of women in
absolute terms in the country;

(b) if so, the details thereof along with the reaction
of the Government thereto; and

(c) the corrective steps taken/proposed to be taken
by the Union Government in coordination with States in
this regard?

THE MINISTER OF STATE OF THE MINISTRY. OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (¢) United Nations Development
Programme (UNDP) publishes Human Development
Report regularly. As per Human Development Report 2011
India's position is 129 out of 146 countries on Gender
Equality Index.

The reports and reviews, including those made by
UN and other multilateral organizations are made with
respect to their own methodologies, assumptions and
benchmarks. The observations and recommendations of
such reports provide inputs for consideration for policy
making by individual sovereign Governments in terms of
their own circumstances and priorities.

Security of Tribal Women

3522. SHRI PULIN BIHARI BASKE: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether a number of incidents involving killing
of tribal women have come to the notice of the Government
by accusing them as witch;

(b) if so, the number of such incidents occurred
during the last one year, State-wise;

(c) whether tribal women are feeling insecure in
several States in the country, particularly in West Bengal
after such incidents;

(d) if so, the reaction of the Government threreto;
and

{(e) the measures taken or likely to be taken by the
Government to stop recurrence of such incidents and for
security of the tribal women in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
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TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) to (e)
The Ministry of Tribal Affairs has not received any report
on such incidents.

Proforma/Kit for Examination of Rape Victims

3523. DR. M. JAGANNATH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has circulated any
proforma regarding examination of rape victims in a
dignified manner;

(b} if so, the details thereof along with the response
received in this regard;

(c) whether attention of the Government has been
drawn to a number of women's organisations in
Maharashtra who had prepared a kit for doctors/nurses for
examination of rape victims with a clearly drawn out format;
and

(d) if so, the details thereof along with the response
of the Government thereto?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b) Yes.
A revised proforma in respect of Medical Examination
Report, doing away with old "finger test" method for sexual
assault cases by forensic experts and doctors was
circulated by Directorate General Health Services (Dte.
GHS) under this Ministry to three Central Government
Hospitals in Delhi, namely, Dr. RML Hospital, Safdarjung
Hospital and Lady Hardinge Medical College & Associated
Hospital in March 2011 for implementation and to all the
States in August 2012 with the request to direct the
Institutions under the States to adopt the revised performa.
No complaint has been received from any of the
stakeholders about the proforma except some suggestions
from some NGOs for inclusion of some more reforms.

(c) and (d) Health being a State subject, no such
information in respect of Maharashtra is maintained in the
Ministry. However, this Ministry is aware of a kit namely
SAFE (Sexual Assault Forensic Evidence) Kit for doctors/
nurses for examination of rape victims with a format for
examination of survivals of sexual violence which has
been propagated by some Non-Government Organizations.
The contents of the SAFE Kit have already been in use in
the above said three Central Government Hospitals as per
the directions of the Hon'ble High Court in its order dated
23.4.2009.
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Implementation of Objectives of EITI

3524. SHR1 DHANANJAY SINGH: Will the Minister
of MINES be pleased to state:

(a) whether the Government is planning to
implement the objectives of Extractive Industrial
Transparency Initiative (EITI) a globally recognised
standard for revenue transparency in the extractive
industries, in the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF MINES (SHRI DINSHA PATEL):
(a) to (c) Extractive Industries Transparency Initiative [EITI)
is a globally developed standard for extraction of natural
resources to promote revenue transparency at the local
level. India is not a signatory to the EITI. However we have
an elaborate legal and constitutional framework to manage
mineral sector as indicated below:

() The mineral sector is guided in terms of a
Government approved National Mineral Policy,
2008.

(i) The mining operations are regulated in terms of
a Mines and Minerals (Development and
Regulation) [MMDR] Act 1957 framed by the
Parliament.

(iii) The State Governments, as owners of minerals,
grant mineral concessions and coliect royalty,
dead rent and fees as per the provisions of
MMDR Act 1957.

(iv) The royalty and dead rent revenues collected
by the State Government accrue to the
Consolidated Fund of State Government
concerned and are then appropriated for public
spending through a budgetary process which
has to be approved by the Legislative House of
the State Government concerned.

Tribal Living Below Poverty Line

3525. PROF. SAUGATA ROY: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether more than 80 per cent of tribals in the
country are living below the poverty line (BPL);

(b) if so, the facts in this regard, State/UT-wise;
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(c) the details of centrally sponsored schemes
particularly for the upliftment of standard of living of the
tribals;

(d) the achievements made thereunder so far, State/
UT-wise; and

(e) the funds sanctioned, released and utilised by
the State Governments and UT Administrations during
each of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) and
(b) As per the latest estimates of poverty for the year 2009-
10, the population of Scheduled Tribes living below poverty
line is 47.4% in rural areas and 30.4% in urban areas.
Data indicating percentage of ST population below poverty
line State-wise for 2009-10 and 2004-05 is enclosed as
Statement-I.

(c) The details of Centrally Sponsored Schemes
(CSS), are: (i) Post Matric Scholarships for ST students, (ii)
Hostels for ST Boys and ST Girls, (iii) Establishment of
Ashram Schools in Tribal Sub-Plan Areas, and (iv)
Research, Information and Mass Education, Tribal Festival
and others.

(d) The improvements made in the conditions of the
Scheduled Tribes shows that there has been an increase
in literacy rate, gross enrolment ratio and reduction in the
dropout rates at the primary, elementary and secondary
stages of education, since 1991, and also increase in
work participation rate for STs vis-a-vis the total population
as per 2001 Census.

(e) The details of funds released and utilized by the
State Governments and UT Administrations during each of
the last three years and the current year is at enclosed
Statement-11.

Statement-|

State-wise Percentage of population Below Poverty
Line for-ST -2009-10 (Tendulkar Methodology)

Sl. No. States Rural Urban
ST ST
1 2 3 4
1. Andhra Pradesh 40.2 21.2
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1 2 3 4
2. Assam 32.0 29.2
3. Bihar 64.4 16.5
4. Chhattisgarh 66.8 28.6
5. Gujarat 48.6 32.2
6. Himachal Pradesh 22.0 19.6
7. Jammu and Kashmir 3.1 15.0
8. Jharkhand 51.5 49.5
9. Karnataka 21.3 35.6
10. Kerala 24.4 5.0
11. Madhya Pradesh 61.9 41.6
12. Maharashtra 51.7 32.4
13. Odisha 66.6 34.1
14. Punjab 16.1 15.0
15. Rajasthan 35.9 28.9
16. Tamil Nadu 11.5 17.6
17. Uttar Pradesh 49.8 20.2
18. Uttarakhand 20.0 0.0
19. West Bengal 329 20.6

All India 47.4 30.4

Legend SC = Scheduled Castes, ST = Scheduled Tribes, OBC
= QOther backward classes

Source: Planning Commission

State-wise Percentage of population Below Poverty
Line for-ST - 2004-05

Sl. No. States Rural Urban
ST ST
1 2 3 4
1. Andhra Pradesh 30.5 50.0
2. Assam 14.1 4.8

3. Bihar 53.3 57.2
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1 2 3 4 1 2 3 4
4. Chhattisgarh 54.7 41.0 14. Maharashtra 56.6 40.4
5. Delhi 0.0 9.4 15. Odisha 75.6 61.8
6. Guijarat 34.7 21.4 16. Punjab 30.7 2.1
7. Haryana 0.0 4.6 17. Rajasthan 32.6 24.1
8. Himachal Pradesh 14.9 2.4 18. Tamil Nadu 32.1 32.5
9. Jammu and Kashmir 8.8 0.0 19. Uttar Pradesh 32.4 37.4
10. Jharkhand 54.2 45.1 20. Uttarakhand 43.2 64.4
11. Karnataka 23.5 58.3 21. West Bengal 42.4 25.7
12. Kerala 44.3 19.2 All India 47.3 33.3
13. Madhya Pradesh 58.6 447 Legend SC = Scheduled Castes, ST = Scheduled Tribes, OBC

= Other backward classes

Source: Planning Commission

Statement-Il

Details of funds released to State Governments/UT Administrations and utilization thereof under the Scheme of
Post Matric Scholarship for ST students during the last three vears and current financial

vear ie. from 2008-09 to 2011-12

(Rs. in lakh)
Sl.  Name of State/UT 2008-09 2009-10 2010-11 2011-12
No. (As on date)
Funds Utilised Funds  Utilised Funds Utilised Funds  Utilised
Released Released Released Released
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 1662.13 1662.13 2919.27 *2850.02 20036.25 20036.25 13699 -
2. Arunachal Pradesh 0 N.A. 0 N.A. 23.52 23.52 0 N.A.
3. Assam 1696.18 1696.18 2510.12 2510.12 2881.26 *2880.09 4210.81 **
4. Bihar 170 170 0 N.A. 0 N.A. 298.42 b
5. Chhattisgarh 160.28 160.28 375,95 *189.72 1253.97 1253.97 2680 *
6. Goa 18.96 18.96 54.26 *45.71 29.11 *1.00 26.77 **
7. Gujarat 387.36 387.36 3046.63 *3043.70 5116.09 *5113.46 848259 **
8. Himachal Pradesh 10 * 0 N.A. 113.99 113.99 1141.84 **
9. Jammu and Kashmir 0 N.A. 0 N.A. 0 N.A. 733.48 *
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1 2 3 4 5 6 7 8 9 10
10. Jharkhand 1058.48 1058.48 1267 1267 1855.54 1855.54 3374.06 *
11. Karnataka 1053.97 1053.97 1863.63 1863.63 3163.59 3163.59 6149.11 **
12. Kerala 298.03 298.03 284.4 284.4 457.08 457.08 957.08 *
13. Madhya Pradesh 1228.18 1228.18 3236.5 *2416.28 2026.23 2026.23 4591.67 >
14. Maharashtra 2500 2500 1250 1250 6629.51 * 5965 **
15. Manipur 1912.68 1912.68 2163.28 2163.28 2460.01 2460.01 4742.29 **
16. Meghalaya 1342.12  1342.12 1006.57 1006.57 2717.23 *516.00 2752.38 **
17. Mizoram 142118  1421.18 1571.26 *1560.01 1633.93 *1499.31 3732.93 >
18. Nagaland 1467.27 1467.27 1866.77 1866.77 1908.44 *1706.04 2813.71 >
19. Odisha 461.75 461.75 566.79 566.79 1104.03 *475.47 1809.47 **
20. Rajasthan 4654 *3276.20 1661.31 *1652.06 800 800 6031.54 >
21. Sikkim 25.13 25.13 37.88 37.88 56.41 56.41 198 **
22. Tamil Nadu 2.5 2.5 72.34 72.34 11271 *68.25 78.91 b
23. Tripura 433.19 433.19 538.26 538.26 380.4 380.4 1358.95 **
24, Uttar Pradesh 0 N.A. 0 N.A. 0 N.A. 479 >
25. Uttrakhand 230.52 230.52 188.98 188.98 531.69 *460.28 702.78 **
26. West Bengal 389.28 389.28 603.8 603.8 302 *  2045.22 **
27. Andaman and 3 3 0 N.A. 9.15 9.15 10 **
Nicobar Islands
28. Daman and Diu 0.14 0.14 1.73 1.73 0.85 0.85 14.76 >
Total 22586.33 21198.53 27086.73 25979.05 55602.99  45356.9 79079.77 **

*UC awaited/Further UC awaited.

**UC not yet due N.A. (Not Applicable)

Details of funds released to State Governments/UT Administrations/Universities and utilization thereof under the

2008-09 to 2011-12

Scheme of Hostels for ST Girls and Boys during the last three years and current financial year ie. from

(Rs. in lakh)
Si. Name of State/UT/ 2008-09 2009-10 2010-11 2011-12
No. University (As on date)
Funds Utilised Funds Utilised Funds Utilised Funds Utilised
Released Released Released Released
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 0 N.A. 0 N.A. 0 N.A. 418.3 b
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1 2 3 4 5 6 7 8 9 10

2. Arunachal Pradesh 0 N.A. 0 N.A. 75.09 75.09 1201.64 *
3. Assam | . 601.39  *540.89 0 N.A. 0 N.A. 0 N.A.
4. Chhattisgarh 803.83 803.83 830.83 830.83 0 N.A. 0 N.A.
5. Gujarat 0 N.A. 646.1 646.1 1296.43 *295.49 0 N.A.
6. Himachal Pradesh 200 200 236.04 236.04 180.47 * 223 **
7. Jharkhand 128.685 128.685 259.17  *102.04 0 N.A. 716 **
8. Karnataka 125.01 125.01 250 250 105.38 105.38 283.99 *
9. Kerala 0 N.A. 0 N.A.  146.79 146.79 250 *
10. Madhya Pradesh 255 255 1300 1300 0 N.A. 470 **
11. Maharashtra 889.56  *572.21 0 N.A. 0 N.A. 0 N.A.
12. Manipur 0 N.A. 0 N.A. 1372.54 * 0 N.A.
13. Meghalaya 0 N.A. 0 N.A. 0 N.A. 392.33 *
14. Nagaiand 87.5 * 0 N.A. 0 N.A. 0 N.A.
15. Odisha 87.6 87.6 0 N.A. 1000 *299.73 0 N.A.
16. Rajasthan 1240.53 1240.53 1503.83 *207.39 3123.87 *1457.43 1000 ™
17. Tamil Nadu 0 N.A. 200 * 0 N.A. 0 N.A.
18. Tripura 1380.9 1380.9 664 664 0 N.A. 1553.83 -
19. Uttrakhand 100 100 0 N.A. 0 N.A. 37.48 *
20. West Bengal 0 N.A. 10.03 179.9 * 0 N.A.
21. Delhi University 0 N.A. 500 *325.10 173.2 * 0 N.A.
22. University of Hyderabad 73.73 * 0 N.A. 0 N.A. 0 N.A.
23. The English and 526.27 * 0 N.A. 0 N.A. 0 N.A.

Roreign University,

(Shillong Campus),

Hyderabad, (AP)
24. VeerNarmad South 0 N.A. 0 N.A. 100 * 0 N.A.

Guijrat University, Surat
25. Banaras Hindu 0 N.A. 0 N.A. 46.33 * 0 N.A.

University (BHU), Varanasi
26. Mizoram University 0 N.A. 0 N.A. 0 N.A. 182 **

Total 6500 5434.65 6400 4561.5 7800 2379.91 6728.57 b

*UC awaited/Further UC awaited
**UC not yet due N.A. (Not Applicable)
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Details of funds released to State Governments/UT Administrations and utilization thereof under the Scheme of
Establishment of Ashram Schools in Tribal Sub Plan Areas during the last three years and current financial
year ie. from 2008-09 to 2011-12

(Rs. in lakh)
Sl.  Name of State/ 2008-09 2009-10 2010-11 2011-12
No. uTt (As on date)
Funds Utilised Funds  Utilised Funds Utilised Funds  Utilised
Released Released Released Released
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 0 N.A. 0 N.A. 500 * 0 N.A.
2. Chhattisgarh 886.8 886.8 0 N.A. 0 N.A. 0 N.A.
3. Gujarat 0 N.A. 0 N.A. 1887.53 *1616.76 1500 **
4. Karnataka 153.13 153.13 29.62 * 0 N.A. 0 N.A.
5. Kerala 0 N.A. 1236.04 1236.04 1025.02 1025.02 0 N.A.
6. Madhya Pradesh 0 N.A. 1099.89 1099.89 0 N.A.  2815.11 **
7. Mabharashtra 940.07 940.07 0 N.A. 0 N.A. 0 N.A.
8. Odisha 1020 1020 1500 1500 2004 *860.00 2550 *
9. Rajasthan 0 N.A. 0 N.A. 0 N.A. 634.89 o
10. Tripura 0 N.A. 0 N.A.  622.76 * 0 N.A.
11. Uttar Pradesh 0 N.A. 234.45 * 120.38 0 N.A. 0 N.A.
12. Uttrakhand 0 N.A. 0 N.A.  460.69 * 0 N.A.
Total 3000 3000 4100 3956.31 6500 3501.78 7500 >

*UC awaited / Further UC awaited.
**UC not yet due
N.A. (Not Applicable)

Details of funds released to State Governments/UT Administration and utilisation thereof under the scheme of
Research Information and Mass Education, Tribal Festival and Others

(Rs. in lakhs)

Sl. No. Name of State/TRTs 2008-09 2009-10 2010-11 2011-12

Released Utilized Released Utilized Released Utilized Released Utilized

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 44.29 21.18 35.576 7.71 7.5 0 0 *

2. Assam 56.75 18.125 17.436 35.81 34.38 34.84 48.34 *
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1 2 3 4 5 6 7 8 9 10
3. Jharkhand 29.87 28.18 41.79 .41.79 0 0 88.31 *
4. Gujarat 13.95 13.95 95.83 74.31 47.41 7.5 22.5 *
5. Kerala 0 0 13.31 13.31 40 0 43.87 *
6. Madhya Pradesh 388.32 388.32 87.388 86.8 77.36 77.36 61.775 *
7. Maharashtra 48.45 43.98 80.776 50.43 30.67 26.62 - 7.5 *
8. Manipur 0 0 57.5 57.5 49 49 63 *
9. Odisha 83.25 83.25 50.31 29.04 64.83 u.C. 7.5 *

awaited
10. Rajasthan 0 0 23 4175 15.82 15.82 0 *
11. Tamil Nadu 0 0 5.95 5.95 7.5 0 0 *
12. Tripura 39.13 39.13 53.25 6.00 46.16 8.26 17.3 *
13. West Bengal 0.38 0 36.815 0 0.436 0 0 *
14. Himachal Pradesh 0 0 16.57 u.cC. 0 0 0 *
awaited

15. Karnataka 0 0 0 0 0 0 8.5 *
16. Chhattisgarh 0 0 21.95 21.55 18.08 155 7.09 *
17. Uttrakhand 0 0 0 0 7.5 0 0 *

Total 704.39 636.115 637.451 434.375 446.646 2349 375.685 *
* UC not due
[Translation] (c) if so, the details thereof and the rates at which

Price of Crude Oil and Gas

3526. SHRI DINESH CHANDRA YADAV:
DR. MURLIMANOHAR JOSHI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the quantum of crude oil and natural gas
produced by the Qil and Natural Gas Corporation (ONGC)
and Qil India Limited (OIL) during April 2012 upto October
2012, Company-wise;

(b) whether the indigenously produced crude oil
and natural gas is sold by these companies to the
consumers at the international rates prevailing in the

market;

ONGC and OIL sold crude oil and natural gas during the

said period, month-wise and product-wise;

{d) whether the aforesaid companies give discounts

to the buyers of the said products; and

(e) if so, the per barrel rate of discount given during

the aforesaid period?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) The quantum of crude oil and
natural gas produced by the Oil and Natural Gas
Corporation (ONGC) and Oil India Limited (OIL) from April
2012 to October 2012, are as under:
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Natural Gas
Production (BCM)

Crude oil
Production (MMT)

ONGC  15.261* (includes
share of production
of 2.120 MMT from
Joint Venture Fields)

14.895* (includes
share of production of
1.104 BCM from Joint
Venture Fields)

OolL 2.203 1.542

*Provisional figures.
MMT = Million Metric Tonne
BCM = Billion Cubic Metre

(b) and (c) No, Madam. The indigenously produced
crude oil and most of natural gas is not sold by ONGC and
OIL to end consumers but these are sold to public sector
refineries viz Indian Qil Corporation Ltd. (IOCL), Bharat
Petroleum Corporation Ltd. (BPCL), Hindustan Petroleum
Corporation Ltd. (HPCL) and Mangalore Refineries and
Petrochemicals Ltd. (MRPL). Price of crude oil supplied by
ONGC and OIL is linked with international crude prices.

Ministry of Petroleum & Natural Gas, vide letter dated
31st May, 2012 revised the producer price of Administered
Price Mechanism (APM) gas produced by Natic il Oil
Companies (NOCs) at US$4.2 per Million British Thermal
Unit less royalty effective from 1st June, 2010.

(d) and (e) As per Under-recovery burden sharing
mechanism, ONGC and OIL provides discount on Crude
oil to the Qil Marketing Companies (OMCs) namely I0CL,
BPCL and HPCL. During the period April - September,
2012, ONGC and OIL have provided provisional discount
of $56/barrel to the OMCs. No discount is provided on sale
of natural gas.

Reservation in Allotment of
Petrol Pumps

3527. SHRI ZAFAR ALI NAQVI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to increase
the percentage of reservation for freedom fighters, women
and ex-servicemen in aliotment of petrol pumps;

(b) if so, the details thereof; and

(c) the time by which a final decision in this regard
is likely to be taken?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) No, Madam.

(b) and (c) Does not arise in view of (a) above.
[English]
Supplementary Nutrition Programme

3528. SHRI ABDUL RAHMAN:
SHRI DHANANJAY SINGH:
SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:
SHRI ARJUN RAM MEGHWAL:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether large scale irregularities in the supply
of supplementary nutrition to children through the Union
Government-sponsored Integrated Child Development
Services (ICDS) scheme has been pointed out as per the
report submitted to the Supreme Court;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the steps taken or being taken by the
Government to address the issue?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (c) The Integrated Child
Development Services (ICDS) Scheme is a Centrally
sponsored scheme being implemented through the States/
UTs. Supplementary Nutrition to the children (6 months-6
years) and pregnant and lactating mothers is one of the
services provided under the scheme.

A Writ Petition (C) No. 196 of 2001 in the matter of
Peoples Union for Civil Liberties Vs. UOI & Ors is pending
adjudication before the Supreme Court of India. In the
aforesaid writ petition, the Supreme Court has passed a
number of interim orders. One of such orders passed is
dated 22.4.2009 whereby the Supreme Court has endorsed
the nutritional and feeding norms issued vide Government
of India letter No. 5-9/2005-ND/Tech (Vol.ll) dated
24.2.2009.

The Supreme Court has appointed "Commissioners"
for the purpose of monitoring and implementation of the
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interim orders. The mandate of the Commissioners include
monitoring and reporting to the Court of the implementation
by the respondents of the various welfare measures and
schemes.

In the context of the above, these Commissioners
have been submitting reports to the Supreme Court from
time to time. Taking cognizance of these reports, the
Supreme Court has been passing orders/directions from
time to time which are complied with by the Government
of India and other respondents including States/UTs.

Cases of Epilipsy

3529. SHRI D.B. CHANDRE GOWDA:
SHRI S.R. JEYADURAI:

Wili the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has taken note of a
number of people suffering from epilepsy, seizure and
related neurological impairments in the country;

(b) if so, the details thereof, State/UT wise;

(c) whether majority of such patients do not receive
treatment due to various reasons including lack of treatment
facilities for the same;

(d) if so, the details thereof; and

(e) the remedial steps taken/proposed by the
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b) As
per the Indian Council of Medical Research (ICMR) Task
Force Study, in the Bangalore Urban Rura! Neuro-
Epidemiological Survey (BURNS) covering a population
of 102.557, a prevalence rate of 8.8% per 1000 population
was observed with the rate in rural communities (11.9)
being twice that of urban areas (5.7). It is estimated that
there are more than 10 million persons with epilepsy
(PWE) in India. The prevalence rate in our country is 5.35/
1000.

Health being a state subject, the number of people
suffering from epilepsy, seizure and related neurological
impairments in the country, State/UT wise is not maintained
centrally. However, as reported by ICMR and National
Institute of Mental Health and Neuro Sciences (NIMHANS),
some of the available statistics are as under:
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1. Karnataka (Bangalore; Neuroepidemiology, 2004:
Prevalence rate = 8.8/1,000

2. West Bengal (Kolkata; Epilepsia 2010): Prevalence
rate = 5.7/1,000

3. Kerala (Trivandrum, Epilepsia 2000): Prevalence
rate of 4.9/1,000

4, Jammu and Kashmir (Srinagar, Epilepsia 1988):
Prevalence rate = 2.47/1,000

5. Maharashtra (Mumbai, Parsi community, 1988):
Prevalence rate = 3.9/1,000

(c) and (d) According to WHO estimates, about 50%
of the patients in India and other South East Asian countries
do not receive treatment. The main reason for not receiving
treatment is lack of awareness among the people and
associated stigma.

(e} Till now, general facilities for 'early diagnosis
and management' of epilepsy exist in Government
hospitals. Specialized treatment for epilepsy is available
in Institutions such as All India Institute of Medical Sciences,
New Delhi, Post Graduate Institute of Medical Education
& Research, Chandigarh and National Institute of Mental
Health And Neuro Sciences, Bangalore. In addition,
management of mental disorders including treatment for
behavioural and psychological symptoms of epilepsy is
also a part of the District Mental Health Programme, being
implemented by the Ministry of Health & Family Welfare in
123 Districts of the country.

Mining Licences

3530. SHRI KHAGEN DAS: Will the Minister of MINES
be pleased to state:

(a) whether 96 out of 111 licences for mining garnet
in Manavalakurichi in Southern Tamil Nadu and 44 licences
for mining ilmenite have been given to a particular
company/firm;

(b) if so, the details thereof and the reasons therefor;

(c) whether the aforesaid licences have been issued
as per the established rule and procedure in this regard;
and

(d) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER OF MINES (SHRI DINSHA PATEL):
(a) and (b) As per the information furnished by the
Government of Tamil Nadu, there are 81 mining leases
granted for beach minerals in the State. Details of mining
leases including garnet, lessee wise are given below:

DECEMBER 14, 2012

to Questions 292

Name of the lessee District Total
Indian Rare Earth Ltd. Kanyakumari 03
Madurai 02
Tirunelveli 27
Kanyakumari 06
Thoothukudi 01
Transworld's Garnet Tirunelveli 14
Pvt. Lid. Thoothukudi 02
Tirunelveli 09
Thoothukudi 01
Tamil Nadu Minerals Tirunelveli 01
M. Ramesh Tirunelveli 01
K. Thangaraj Tirunelveli 01
Southern Enterprises Trichy 03
Indian Garnet Sand Trichy 03
Company Thoothukudi 01
S.S. Minerals Trichy 01
Riverways Mines & Trichy 01
Minerals
Cauvery Garnet Pvt. Ltd. Trichy 01
Nexus Corporate Trichy 01
Industrial Mineral Thoothukudi 01
India Pvt. Ltd.
Maruthi Minerals Trichy 01
Total 81

42 Mining Leases, in which ilmenite is included, have
been granted to various firms including Pubiic Sector
undertaking to Government of India. The details are given
below:

Name of the lessee District Total
Beach Minerals Sand Tirunelveli 02
Company Thoothukudi 01
Beach Minerals Sand Tirunelveli 07
Company Pvt. Ltd.
V.V. Mineral Tirunelveli 23
Kanyakumari 04
Thoothukudi 01
Indian Rare Earths Ltd.  Kanyakumari 03
Industrial Mineral Pvt. Ltd. Thoothukudi 01
Total 42

(c) and (d) State Governments are empowered to
grant mineral concession for all minerals located within
the boundary of the State, under the provisions of the
Mines and Minerals (Development and Regulation) Act,
1957 and Mineral Concession Rules, 1960. For minerals
specified in the first schedule to the MMDR Act, 1957,
before granting the Mineral Concession, approval of Central
Govt., is necessary. The terms and conditions of
Reconnaissance Permit (RP), Prospecting License (PL)
and Mining Lease (ML) are prescribed under the MMDR
Act and the Rules framed thereunder. Before allowing
grant of RP/PL/ML, the State Governments ensure
compliance of amended provisions of the Act and Rules
and other applicable Acts and Rules including Forest
(Conservation) Act, 1980 and Environmental Notification
dated 27.01.1994 as issued and amended by Ministry of
Environment and Forests.

Child Development Schemes

3531. SHRI PREM DAS RAL:
SHRI BADRUDDIN AJMAL:
SHRI KAMAL KISHOR "COMMANDOQ":
SHRI BHAKTA CHARAN DAS:
SHRIMATI YASHODHARA RAJE SCINDIA:
SHRI RAJAIAH SIRICILLA:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of various being run by the
Government programmes for child survival and
development;
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(b) whether the Government has identified the
programmes with the highest potential to help in reduction
of mortality morbidity and malnutrition amongst children
and pregnant women;

(c) if so, the details thereof;

(d) whether the Government has assessed the
performance of the Integrated Child Development Services
~ (ICDS) Scheme and whether there is a direct relationship
between performance of ICDS Scheme and outcomes of
child survival and development;

(e) if so, the details thereof; and
(fy if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (c) The Integrated Child
Development Services (ICDS) Scheme is a flagship
programme of the Government to address health, nutrition
and development needs of under-six children as well as
pregnant and lactating mothers. The other objectives of
the scheme are reduction in the incidence of mortality,
morbidity, malnutriton and school-drop out and achieve
effective coordination of policies and implementation
amongst various Departments to promote child
development.

Apart from ICDS, various interventions under
Reproductive and Child Health Programme of National
Rural Health Mission (NRHM) of Ministry of Health and
Family Welfare are being implemented by the Government
to reduce the child mortality. These include Janani Shishu
Suraksha Yojna, Navjaat Shishu Suraksha Karyakaram
along with Integrated Management of Neonatal and
Childhood illness, Special New Born Care Units and
Nutrition Rehabilitation Centres.

(d) to (f) Over 35 years of its operation, ICDS has
expanded from 33 community development blocks and
4891 Anganwadi Centres (AWCs) selected in 1975 to
become universal through 7076 approved projects and 14
lakh AWCs across the country with final phase of
universalisation approved in 2008-09. However, the larger
part of such expansion (more than 50%) has taken place
post-2005. Given even this limitation, there has been
decline in the prevalence of malnutrition from 42.7% in
1998-99 (NFHS-2) to 40.4% in 2005-06 (NFHS-3). Several
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studies including National Family Health Survey-3 (NFHS-
3) have revealed that the programme has contributed
positively towards achieving some of the key programme
objectives such as reduction of child malnutrition,
improvement in caring practices and improved early child
hood development outcomes including reduction in IMR
and under-5 mortality and quality pre-school education.

[Translation]

Violence Tendency Among Children

3532. SHRI BHUDEO CHOUDHARY: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the attention of her Ministry has been
drawn to certain video games which are encouraging
violent tendency in children;

(b) if so, whether the Ministry of Commerce and
Industry has been requested to impose ban on such video
games;

{(c) if not, the reasons therefor; and

(d) the remedial steps taken/being taken by the
Government to restrict access of such video games to
children of 5 to 17 years age group?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) No Madam.

(b) to (d) Does not arise.
[English]
Use of LNG in Vehicles

3533. SHRI A. SAMPATH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to encourage
use of Liquefied Natural Gas (LNG) in motor vehicles
throughout the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Currently in the country,
Liquefied Natural Gas (LNG) cannot be used in motor
vehicles unless re-gassified and then compressed at a



295 Written Answers

specified pressure which is called Compressed Natural
Gas (CNG). Motor Vehicles use CNG as an alternate fuel.
Government has established the Petroleum and Natural
Gas Regulatory Board (PNGRB) under the PNGRB Act,
2006. The Board grants authorization for City and Local
Area Natural Gas Distribution Networks which includes
establishment of CNG station in accordance with the
provisions of the said Act and the eligibility criteria specified
in the PNGRB (Authorizing Entities to Lay, Build, Operate,
or Expand City or Local Natural Gas Distribution Network)
Regulations, 2008. The Board has envisaged a rolt out
plan of CGD network development (CNG/PNG) in more
than 300 possible Geographical Areas (GAs) on the basis
of Expressions of Interest (EOI) submitted to the Board and
on suo moto basis. PNGRB would inciude the above GAs
in bidding rounds in a phased manner taking in to account
the natural gas pipeline connectivity/natural gas availability.

[Translation]

Proposals on Trauma Centers Facilities

3534. SHRI SUDARSHAN BHAGAT:
SHRI M. SREENIVASULU REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has received proposals
from certain States enlisting the names of the hospitals for
their inclusion for establishment of trauma care facilities
during 12th Five Year Plan period;

(b) if so, the details thereof, proposal wise and State/
UT-wise; and

(c) the present status of each of these proposals?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Yes.

(b) and (c) Certain states viz Jharkhand, Nagaland,
Punjab, Guijarat, Sikkim, Chhattisgarh, Manipur, Kerala,
Maharashtra, Karnataka, Goa, Himachal Pradesh, Mizoram,
Bihar, Uttar Pradesh and Odisha have given list of hospitals
for their inclusion for establishment of trauma care facilities
during 12th Plan.

The proposals are examined in the light of the laid
down criteria for finalization of list in consultation with
Ministry of Road Transport and Highways, within the
provision of scheme.
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Import Duty

3535. SHRI LALJI TANDON: Will the Minister of
FINANCE be pleased to state:

(a) the details of import duty reduced item-wise
during the last three years and the current year in view of
the continuous price rise in the country; and

{b) the steps proposed to be taken in this regard in
future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAMY): (a) and (b)
Import duties are reduced taking into consideration several
parameters. Price rise is one such parameter. Commodities
oh which the import duty was reduced primarily due to
price rise during the last three years and the current year
are listed in the enclosed Statement.

Statement

Sl. No. Commodity Rate of import duty

1. Rice (semi or wholly Reduced from 70% to Nil

milled) w.e.f. 14.10.2009 upto
30.09.2011.
2. Onions Reduced from 5% to Nil

w.e.f. 21.12.2010.

3. Raw/white/Refined Sugar Reduced from 60% to Nil
w.e.f 17.04.2009 and the
exemption continued upto
12.07.2012 (except for
some brief periods when
the duty was 60%).

Reduced from 5% to Nil
w.e.f. 25.06.2011.

4. Petroleum crude

5. Petrol Reduced from 7.5% to
2.5% w.e.f. 25.06.2011.
6. Diesel Reduced from 7.5% to

2.5% w.e.f. 25.06.2011.

7. LPG imported for
supply to household

Reduced from 5% to Nil
w.e.f. 18.09.2012.
domestic consumers

at non-subsidized prices.
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Verification of Castes

3536. SHRI MADHUSUDAN YADAV: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government has issued any
directions to the State Governments in the year 2004
regarding verification of castes of Scheduled Castes,
Scheduled Tribes and Backward Classes;

(b) if so, the details thereof;
(c) the response of the State Governments thereto;

(d) whether the domicile certificate of 1950 or prior
to the year 1950 of the concerned State has been made
mandatory in all States of the country as a proof of the said
caste for residing there; and

(e) if so, the details and implementation status
thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) to (c)
The Hon'ble Supreme Court in its decision dated 2-9-1994
in the Case of Kumari Madhuri Patil versus Additional
Commissioner, Tribal Development, Government of
Maharashtra (Civil Appeal No. 5854 of 1994, arising out
of SLP (Civil) No. 14767 of 1993) has directed that the
caste certificates be scrutinised at the earliest and with
utmost expedition and promptitude. The instructions of the
Hon'ble Supreme Court to streamiine the procedure for
the issuance of caste certificates and verification of social
status, their scrutiny and their approval to all State
Governments/UT Administrations was circulated by the
Ministry of Tribal Affairs in June, 2004. The DoPT has also
issued instructions to all the States/UTs in April, 2012
regarding verification/issuance of Caste certificates by the
District authorities.

(d) and (e) The first specification of Scheduled Tribe
in relation to a particular State/Union Territory is by a
notified Order of the President, after consultation with the
State Government/UT concerned, as per provisions of Article
342 of the Constitution. The guidelines for issuance of the
Scheduled Tribes certificates have been circulated among
the States/UTs, vide the circular No. 35/1/72-RU (SCT-V)
dated 2-5-75 and circular No. BC 12025/2/76-SCT-| dated
22-3-1977 by the Ministry of Home Affairs.
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Foodgrains for Malnourished Girls/Women

3537. SHRI SURENDRA SINGH NAGAR: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government is contemplating to
provide foodgrains to the malnourished girls and pregnant
women free of cost in the country;

(b) if so, the details thereof;

{c) the details of the quantum of foodgrains
allocated to the states for this purpose, State-wise; and

(d) the number of malnourished girls and pregnant
women benefited through this scheme during each of the
last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) Under the Nutrition
Programme for Adolescent Girls (NPAG), which was
implemented on pilot basis in 51 identified districts by the
Planning Commission in the year 2002-03 and 2003-04,
6 kg. of free food-grains per beneficiary per month were
provided to under nourished adolescent girls, pregnant
women and lactating mothers. Eligibility was determined
on the basis of their weight. From 2005-06, the NPAG was
implemented through the Ministry of Women and Child
Development on pilot basis and 6 kg. of free food-grains
per beneficiary per month were provided to undernourished
adolescent girls only. Pregnant women & lactating mothers
were excluded as these are covered under the Integrated
Child Development Services (ICDS) Scheme for
supplementary nutrition in the form of Take Home Ration
or Hot Cooked Meal.

The Rajiv Gandhi Scheme for Empowerment of
Adolescent Girls (RGSEAG) - Sabla, a comprehensive
scheme for the development of adolescent girls, was
introduced in the year 2010-11. The scheme is being
implemented in 205 districts across the country on a pilot
basis and the NPAG scheme has ceased to operate as all
the districts of NPAG have been subsumed under Sabla.
Under Sabla, nutrition is being provided to the out of
school adolescent girls in the age group of 11-14 years
and all girls in the age group of 14-18 years attending
Anganwadi Centers in the form of Take Home Ration or
Hot Cooked Meal.
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(c) and (d) Since NPAG was not operated in 2010- 1 2 3 4
11 & 2011-12 as all the districts have been covered under
Sabla, statement indicating food grains allocated and the 20. Odisha Nil* 137621
number of girls benefitted under the scheme State-wise 21. Punjab 1509.14 26805
during 2009-10 is enclosed.
22. Rajasthan 3156.72 164975
Statement
23. Sikkim 228.29 5276
State-wise foodgrains allotted and beneficiaries ) 7696
covered under Nutrition Programme 24. Tamil Nadu 2856.89 6
25. Tripura 362.92 60000
for Adolescent Girls
26. Uttar Pradesh 4564.03 NR
SI. No. States/UTs Foodgrains  2009-10
allotted  Beneficiaries 27. Uttarakhand Nil* NR
(in MTs)  covered 28. West Bengal 10570.74 331258
1 2 3 4 29. Andaman and Nicobar  788.57 13383
1. Andhra Pradesh 17674.05 371000 30. Chandigarh 24795 4406
2. Arunachal Pradesh Nil* NA 31. Daman and Diu Nil* 582
3. Assam Nit* NA 32. Dadra and Nagar Haveli 64.01 8863
4. Bihar 3756.96 58168 33. Delhi 909.89 14523
5. Chhattisgarh 3850.47 0 34. Lakshdweep 179.35 1265
6. Goa 667.72 9880 35. Pondicherry Nil* 2514
7. Guijarat 7650.86 149578 Total 82992.47 2408344
Nil* D/F&PD did not release the food grains due to non receipt
8. Haryana 884.17 0 of UCs of last three years from States/UTs.
9. Himachal Pradesh 2003.09 49279 NA Not Applicable
NR Not Reported
10. Jammu and Kashmir Nil* NA
Starvation Deaths
11. Jharkhand Nil* 13700
3538. SHRI RAMASHANKAR RAJBHAR: Will the
12. Karnataka 5621.58 231896 Minister of WOMEN AND CHILD DEVELOPMENT be
13. Kerala 4532.6 NR pleased to state:
14. Madhya Pradesh 2837.67 87616 (a) whether the Government is aware/taken note of
large number of children dying due to starvation in the
15. Maharashtra 6277.62 566394 country;
16. Manipur Nil* 10852 (b) if so, the details thereof for the last three years
and the current year, State-wise;
17. Meghalaya 281.43 3047 y State-wise; and
. (c) the steps taken by the Government in this
18. Mizoram 139.73 17567
regard?
19. Nagaland 1367.02 NR

THE MINISTER OF STATE OF THE MINISTRY OF
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WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) Government has not
received information regarding any incident of death due
to starvation so far from any State Governments/Union
Teritory Administrations.

(c) Does not arise in view of (a) and (b) above.
[English]
Drop-out Among Adivasis Girls

3539. SHRI GAJANAN D. BABAR:
SHRI ANANDRAO ADSUL:
SHRI DHARMENDRA YADAV:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether United Nations International Children's
Education Fund (UNICEF) backed study has revealed that
adivasis in India receive the "lowest-cost, poorest-quality
and indifferently administered education";

(b) if so, whether naxal violence has made it worse;

(c) if so, the details thereof and the reaction of the
Government thereto;

(d) the steps taken by the Union Government to
provide quality education to the adivasis;

(e) whether there is a huge increase in the drop-out
rate among the adivasis girls even before students reach
the secondary level of schooling; and

(fy if so, the reaction of the Government thereto
along with the remedial measures taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) to (f)
The information is being collected and will be laid on the
Table of the House.

Fake Faculty Members in Medical Colleges

3540. SHRI SANJAY BHOI:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI N.S.V. CHITTHAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has taken note of recent
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incidences of certain doctors faking as faculty members in
private colleges so that the institutes get a clearance to
admit students;

(b) if so, the details thereof, State/UT wise;

(c) the action taken/proposed by the Government
against the erring doctors and also medical colleges; and

(d) the measures taken/proposed by the
Government to prevent recurrence of such incidences?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) As per the
information furnished by Medical Council of India (MCI),
incidences of fake faculty have occurred in 17 medical
colleges. The State/UT wise details of such colleges are
given in the enclosed Statement.

(c) Show cause notices have been issued to the
erring medical colleges and in some cases Central Bureau
of Investigation has issued charge sheet and sent self
contained note to MCI for taking further action. in addition
MCI has directed the concerned authorities for removal of
name of erring doctors from Indian Medical Register.

(d) Inorder to prevent recurrence of such incidences,
the following mea ures has been taken:

(i} As per clause 8(3)(I)(d) of Establishment of
Medical College, Regulations, 1999, such
institute will not be considered for renewal of
permission/recognition of MBBS & Postgraduate
degree for two academic years.

(i) The faculty would be counted at one college
only for that academic year.

(iiiy The details of teaching faculty received from
different colleges have been placed over MCI
website for maintaining the transparency.

Statement

Details of government and private medical colleges
where fake faculty has been reported by MCI

Sl.  Name of the State No. of
No. Medical
Colleges
1 2 3
1. Andhra Pradesh 3




303 Written Answers

1 2 3
2. Gujarat 1
3. Karnataka 2
4. Mabharashtra 2
5. Punjab 1
6. Pondicherry 2
7. Rajasthan 1
8. Tamil Nadu 2
9. Uttar Pradesh 1
10. Uttaranchal 1
11. Odisha 1

Total 17
[Translation]

Energy Saving Devices

3541. SHRI SAJJAN VERMA:
SHRI S.R. JEYADURAI:
SHRI D.B. CHANDRA GOWDA:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether the Government has chalked out or
proposes to frame any policy for promotion and quality
development of solar powered street lighting, LED lighting
and domestic appliances;

(b) if so, the details thereof;

(¢) whether the Union Government has any proposal
to distribute LED solar lanterns and energy saving devices
to the households at subsidised rates in the country;

(d) if so, the details thereof along with the criteria
fixed in this regard;

(e) whether the Government also has any proposal
for promoting manufacturing of energy saving devices in
the country through Medium and Small Enterprises (MSEs);
and

(f) if so, the details thereof?
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THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Under
the Off-grid Solar Applications Scheme of Jawaharlal Nehru
National Solar Mission (JNNSM), the Ministry of New and
Renewable Energy ’(MNRE) is providing a subsidy of 30%
of the benchmark cost of the solar street lights and home
lights with LED luminaires limited to Rs. 81/- per watt peak
through State Renewable Development Agencies. The
Ministry is also providing a subsidy of 40% of the cost of
the solar lanterns and home lights limited to Rs. 108/- per
watt peak through NABARD, Regional Rural Banks and
other Commercial Banks to individuals under the Scheme.

(¢) and (d) Under the C"-grid Solar Applications
Scheme of JNNSM, the MNRE is providing a subsidy of
30% of the benchmark cost of the solar lanterns with LED
luminaires limited to Rs. 81/- per watt peak through State
Renewable Development Agencies in General Category
States. Under the Scheme LED solar lanterns are being
procured by various implementing agencies from time to
time.

Ministry of Power has proposed to deploy about 25
million LED bulbs over the next 3-4 years under the RGGVY
program to electrify BPL household and promote LED
bulbs under the Super Efficient Equipment Program (SEEP)
in the Xil Plan. Under the SEEP, the Ministry of Power also
proposes to provide financial incentives to fan
manufacturers to produce super efficient fans, which will
be available in the market at discounted price to the
consumers. There is no eligibility criteria fixed in this
regards and the product will be available in the market for
all.

(e) ‘and (f) The Ministry of New and Renewable
Energy has no proposal of providing any financial
assistance for the manufacture of solar lanterns, home
lights and street lights to anyone including Medium and
Small Entreprises.

However, Ministry of Power under the Scheme named
"Energy Efficiency and Technology up-gradation in small
Medium Enterprises (BEE SME Programme) for the Xl
Plan, BEE proposes to encourage MSME clusters acquire
product certification licences from National/International
bodies.
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[English]
Works Contract Services

3542, DR. VINAY KUMAR PANDEY: Will the Minister
of FINANCE be pleased to state:

(a) the existing procedure for determining valuation
of works contract services for calculation of service tax;

(b) whether the Government has received
representations from All-India Tax Advocates Forum (AITAF)
and other institutions seeking clarity on the definition of
"works contract services” and simplification of procedure
for determining its evaluation;

(c) if so, the details thereof; and

(d) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM): (a) Madam,
with effect from the 1st day of July, 2012, negative list
based comprehensive approach to taxation of services
has been introduced for the purpose of levy of service tax.
Under the new approach, works contract has been newly
defined in section 65B (54) of the Finance Act, 1994.
Service tax is leviable on service portion in the execution
of works contract, in terms of section 66E (h) read with
section 66B. Method for determination of service portion in
the execution of works contract is prescribed in Rule 2A
of the Service Tax (Determination of Value) Rules, 2006.

(b) Yes.

(¢) Underlying theme of various representations is
as follows: (i) prescribed service portion for various works
contracts should be allowed to be reconciled with State
Governments; (i) prescribed service portion Involving works
contract involving immovable property should be same as
that of movable property; (iii) determination of service
portion based on actual value of property in goods declared
for purpose of state VAT or as prescribed based on types
of works contract should be made optional.

(d) As a standard practice all suggestions received
are examined as a part of the Budget exercise.
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[Translation]

Therapeutic Food

3543. SHRI MAKAN SINGH SOLANKI: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government has any programme
for development of malnourished children in the country;

(b) if so, the details thereof;

{c) the funds sanctioned for the purpose specially
for therapeutic food, State-wise;

(d) whether the Government has provided or
proposes to provide an additional anganwadi functionary
in the anganwadi centres in such States, if so, the details
thereof; and

(e) the steps taken/being taken by the Government
to address the issue?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a), (b) and (e) The Government has
accorded high priority to the issue of malnutrition in the
country /including children and is implementing several
schemes/programmes of different Ministries/Departments
through State Governments/UT Administrations. The
schemes/programmes include the Integrated Child
Development Services (ICDS), National Rural Health
Mission (NRHM), Mid-Day Meal (MDM) Scheme, Rajiv
Gandhi Scheme for Empowerment of Adolescent Girls
(RGSEAG) namely SABLA, Indira Gandhi Matritva Sahyog
Yojna (IGMSY) as directly targeted interventions. Besides,
indirect multi-sectoral interventions include Targeted Public
Distribution System (TPDS), National Horticulture Mission,
National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS),
Nirmal Bharat Abhiyan, National Rural Drinking Water
Programme etc. All these schemes have potential to address
one or other aspect of Nutrition and improve the nutrition
status of women and children.

(c) As per guidelines regarding nutrition norms
under ICDS issued on 24.02.09, children 6 months to 6
years who are severely underweight are provided with
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800 kcal. and 20-25g protein .There is no specific provision
for therapeutic food. State-wise funds for supplementary
nutrition under ICDS is enclosed as Statement.

(d) Government has recently approved
strengthening and restructuring of Integrated Child
Development Services (ICDS) Scheme. One of the key

features of strengthened and restructured ICDS inter-alia

DECEMBER 14, 2012
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includes provision for an additional Anganwadi Worker
cum Nutrition Counsellor for focus on children under 3
years of age and to improve the family contact, care and
nutrition counselling for pregnant and lactating mothers in
the selected 200 high-burden districts across the country,
besides having provision of link worker on demand from
states.

Statement

State-wise (including State Share) under SNP during last year (201 1-12) and Current Year (2012-13)

Sl. No. State/UT 2011-12 2012-13
Funds Exp. Reported Funds released
released by State (including (as on
State Share) 30.09.2012)
1 2 3 4 5
1. Andhra Pradesh 48307.39 87975.62 18216.63
2. Bihar 35452.88 47508.85 25507.1
3. Chhattisgarh 14714.72 30150.63 8093.25
4. Goa 410.97 775.22 314.32
5. Gujarat 36389.64 36682 11396.86
6. Haryana 6391.63 12275.3 4699.82
7. Himachal Pradesh 2819.49 5638.74 1386.61
8. Jammu and Kashmir 1949.76 9187.94 1949.77
9. Jharkhand 12136.86 31917.69 10823.08
10. Karnataka 31664.85 58234.82 16300.62
11. Kerala 7459.55 6807.06 3702.81
12. Madhya Pradesh 52322.73 89365.76 33528.22
13. Maharashtra 66743.56 109818.25 15057.5
14. Odisha 32289.69 54602.92 13159.48
15. Punjab 9001.16 10353.44 4475.86
16. Rajasthan 26747.43 50048.53 9999.38
17. Tamil Nadu 17072.64 24892.23 10083.35
18. Uttar Pradesh 131600.18 268028.07 77401.75
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1 2 3 4 5
19. Uttarakhand 1313.2 3976.34 1041.8
20. West Bengal 36926.45 66031.39 30376.51
21. Andaman and Nicobar Islands 120.8 497.16 94.4
22. Chandigarh 189.23 425.55 226.05
23. Dadra and Nagar Haveli 53.1 0 83.44
24. Daman and Diu 32.38 181.14 193.42
25. Lakshadweep 29.69 0 44.53
26. Delhi 2017.3 9140 2971.24
27. Pondicherry 1016.39 484 .81 0
28. Arunachal Pradesh 2760.74 1904.1 1417.2
29. Assam 30082.76 37635.4 25257.04
30. Manipur 2248.3 2248.3 2946.24
31. Meghalaya 5953.12 6585.16 2946.23
32. Mizoram 1867.08 2502.08 1635.08
33. Nagaland 4855.6 4150.19 1749.53
34. Sikkim 563.44 907.42 694.41
35. Tripura 6746.08 7167.66 1530.57
Total 630250.79 1078099.77 339304.10
[English] (c) whether the Government is considering to

Protection of Children from Sexual
Offences Act, 2012

3544. SHRI K. SUGUMAR:
SHRIMATI ANNU TANDON:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government has directed the
National Commission for Protection of Child Rights and
the State Commission for Protection of Child Rights to
monitor the implementation of 'The Protection of Children
from Sexual Offences Act, 2012,

(b} if so, the details thereof;

organise workshops and special classes in schools to
educate the children about sexual offences;

(d) if so, the details thereof; and

(e) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) The National Commission
for Protection of Child Rights (NCPCR) and the State
Commissions for Protection of Child Rights (SCPCRs)
have been mandated to monitor the implementation of the
Protection of the Children from Sexual Offences Act, 2012
under section 44 of the Act. The rules framed under the
Act provide for the NCPCR and the SCPCRs to:
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(i) monitor the designation of Special Courts by
State Governments;

(i) monitor the appointment of Public Prosecutors
by State Government;

(i) monitor the formulation of the guidelines
described in section 39 of the Act by the State
Governments, for the use of non-governmental
organizations, professional and experts or
persons having knowledge of psychology, social
work, physical health, mental health and child
development to be associated with the pre-trial
and trial stage to assist the child, and to monitor
the application of these guidelines;

(iv) monitor the designing and implementation of
modules for training police personnel and other
concerned persons, including officers of the
Central and State Governments, for the effective
discharge of their functions under the Act;

(v) monitor and support the Central Government
and State Governments for the dissemination of
information relating to the provisions of the Act
through Media including the television, radio
and print media at regular intervals, so as to
make the general public, children as well as
their parents and guardians aware of the
provisions of the Act.

(c) to (e) Under section 43 of the Act, the Government
is mandated to give wide publicity to the provisions of the
Act for awareness of the general public, children as well
as their parents and guardians.

[Translation]

Non-Plan Expenditure

3545. SHRI JAGDANAND SINGH:
SHRI SURENDRA SINGH NAGAR:
SHRI GURUDAS DASGUPTA:
SHRI P. LINGAM:
SHRI RAJAIAH SIRICILLA:
SHRI RUDRAMADHAB RAY:
SHRI K. SUGUMAR:

Will the Minister of FINANCE be pleased to state:

(a) whether the Central non-plan expenditure has
exceeded the planned expenditure during the last three
years;
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(b) if so, the year-wise details thereof and the
reasons therefor;

(c) whether any assessment of the said non-plan
expenditure has been made in various States;

(d) if so, the details thereof and the amount of
revenue expenditure and capital expenditure in various
States, State-wise; and

(e) the measures taken or proposed to be taken by
the Government to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Yes,
Madam.

(b) The year-wise details of non-plan and plan
expenditure of the Union Government during the last three
years are as follows:

(Rs. crore)

Year Plan Non Plan Total
Expenditure  Expenditure Expen-

diture

of the

Union

Government

2009-10 303391 721096 1024487
2010-11 379029 818299 1197328
2011-12* 413513 884931 1298444

*As per provisional accounts.

The reasons for the non-plan expenditure exceeding
the plan expenditure are mainly due to obligatory payments
made by the Government towards ‘interest payments’,
‘defence expenditure', 'subsidies’, 'internal security’,
'pensions’ and 'non-plan assistance to State and UT
Governments'. These expenditure alone constitute 89.3%
of total non-plan expenditure of the Union Government in
BE 2012-13;

(c) No, Madam. Non-Plan expenditure broadly
comprises of Central Government expenditure on Defence,
Interest Payments, Salaries, Pensions etc. which cannot
be attributed to States;

(d) Does not arise;
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(e) Government has taken number of steps towards
expenditure reforms. In the current financial year,
Government has imposed economy measures like
rationalization of expenditure and optimization of available
resources with a view to improve macroeconomic
environment. This include 10% mandatory cut on Non
Plan expenditure in the current financial year, ban on
holding of meetings, ban on creation of Plan and Non
Plan posts, restrictions on foreign travel, restrictions on re-
appropriation of funds, observance of discipline in fiscal
transfers to States, Public Sector Undertakings,
Autonomous Bodies such as releases to any entity shall
be based on furnishing of Utilization Certificates, no release
of funds in relaxation of conditionalities attached to such
transfers (matching funding), etc. Government also
endeavours to restrict the expenditure on Central subsidies
in 2012-13. Government has also introduced’ Medium-
term Expenditure Framework Statement', setting forth a
three-year rolling target for expenditure indicators with a
view to undertaking a de-novo exercise for allocating
resources for prioritized schemes and weeding out others
that have outlived their utility. It would also encourage
efficiencies in expenditure management. In implementing
the 12th Plan, the recommendations made by the Expert
Committee to streamline and reduce number of Centrally
Sponsored Schemes and to address Plan and non-Plan
classifications, would be kept in view. The Central Plan
Scheme Monitoring System would be expanded to facilitate
better tracking and utilization of funds released by the
Central Government. These measures are expected to
economise the overall expenditure of the Government.
However, obligatory payments like interest payments,
defence expenditure, subsidies, etc. which constitute major
component of non-plan expenditure of the Government
will have to be met by Government.

Banks Strike

3546. SHRI VILAS MUTTEMWAR:
SHRI JAGDISH SHARMA:

Will the Minister of FINANCE be pleased to state:

(a) whether the banking services were affected
across the country in the recent past in view of strike
observed by the various All India Banking Employees
Federation (AIBEF);

(b) if so, the details thereof along with the demands
put forth by the AIBEF and the extent to which the banking
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services were affected and the losses incurred to the
Government as a result thereof;

(c) whether the Government has accepted their
demands;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the steps taken/proposed to be taken by the
Government to avert such strikes in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
There is no Union in the name of All India Banking
Employees Federation (AIBEF) in Public Sector Banks.
However, United Forum of Bank Unions (UFBU) comprised
of five workmen Unions and four officers' Associations had
gone on two days strike on 22nd and 23rd August, 2012.
The Banks had made all possible alternative arrangements
to minimize the inconvenience to its customers.

(c) to (e) The pay scales of employees in public
sector banks are determined as per the agreement between
the management and Associations/Unions, every five years.
The terms and conditions of service of Bank employees
are regulated in terms of their service regulations.

[English]
Swadhar Scheme

3547. SHRI M. VENUGOPALA REDDY: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the number of shelter homes running in the
country and the facilities provided therein along with the
number of beneficiaries therefrom under the Swadhar
Scheme, State-wise;

(b) whether the Government proposes to set up
more shelter homes in the country under the said scheme;

(c) if so, the details thereof, State-wise;

(d) whether the Government has received any
complaints about irregularities/corruption prevalent in these
shelter homes;

(e) if so, the details thereof, State-wise and the
action taken by the Government thereon; and
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(i the funds sanctioned along with the amount
utilised by the State Governments during the last three
years and the current year, year-wise and State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) The Ministry of Women & Child
Development, Government of India is implementing
Swadhar Scheme for providing emergency outreach
services to women in difficult circumstances who do not
have societal/family support or independent means of
income. Under this scheme, free shelter, food, medical
care, counseling etc. are being provided to the
beneficiaries. Vocational training is imparted to the
beneficiaries with a view to rehabilitate them. At present
311 Swadhar Shelter Homes are running in the country
with 17330 beneficiaries. State-wise list of Swadhar Homes
and women beneficiaries is enclosed as Statement-I.

(b) There is no proposal to set up more shelter
homes under the present scheme.

(c) Does not arise.

(d) and (e) The Govt. has received complaints about
irregularities/corruption in the running of some Swadhar
Homes. Since 2006-07, such complaints have been
received in respect of four Homes in Andhra Pradesh, one
each in Assam, Haryana, Maharashtra & Rajasthan, four
in Odisha, three in Uttar Pradesh and four in West Bengal.
Where the complaints were found to be correct after
inspection, the grants were discontinued and Homes were
closed.

() Funds under the scheme are released to
implementing agencies viz. State Govt. Agencies and Non
Governmental Organisations. The amount released and
utilized during last three years and the current year, year-
wise and State-wise is at enclosed Statement-Il.

Statement-|

State-wise number of functional Swadhar Homes
with number of women beneficiaries as on

10.12.2012
Si. No. Name of State Number of Number of
Swadhar women
Homes beneficiaries
1 2 3 4

1. Andhra Pradesh 26 1550
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1 2 3 4
2. Assam 16 850
3. Bihar 3 150
4. Chhattisgarh 3 200
5. Gujarat 4 210
6. Haryana 5 350
7. Jharkhand 2 150
8. Jammu and Kashmir 3 150
9. Karnataka 33 1950
10. Kerala 3 150
11. Madhya Pradesh 14 750
12. Maharashtra 47 2475
13 Manipur 18 800
14. Mizoram 1
14. Nagaland 2 350
15. Odisha 45 2475
16 Rajasthan 11 550
17. Tamilnadu 14 950
18. Uttar Pradesh 39 3095
19. Uttaranchal 4 250
20. West Bengal 18 925
Total 311 17330
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Statement-ll

AGRAHAYANA 23, 1934 (Saka) to Questions 318

State-wise and Year wise grants released under Swadhar Scheme during last three years and current year

(Rupees in lakhs)

S. No.  Name of States 2009-10 2010-11 2011-12 2012-13
upto
10.12.12
1 2 3 4 5 6
1. Andhra Pradesh 143.52 199.99 187.19 7.33
2. Assam 67.60 192.77 101.69 23.99
3. Bihar 17.83 7.38 33.88
4. Chhattisgarh - 24.15 -
5. Delhi - - -
6. Gujarat 7.59 30.91 25.40 24.27
7. Haryana 15.24 72.92 63.73 11.81
8. Himachal Pradesh - - - -
9. Jharkhand 9.26 21.74 16.19 4.57
10. Jammu and Kashmir 21.85 8.25 15.79 4.39
11. Karnataka 277.77 347.35 307.86 114.98
12. Kerala 17.13 26.21 30.20 6.70
13. Madhya Pradesh 91.85 168.97 74.15 83.31
14. Maharashtra 121.76 439.32 315.73 1156.07
15. Mizoram 6.07 4.34 - 3.10
16. Manipur 79.55 224.75 172.55 100.38
17. Nagaland 11.15 32.14 21.02
18. Odisha 196.00 561.67 358.82 164.00
19. Punjab - 7.59 7.18 0.84
20 Rajasthan - 53.51 94.23
21. Tamil Nadu 99.24 268.92 117.91 19.13
22. Uttar Pradesh 211.13 544.02 403.81 189.80
23. Uttaranchal 11.98 53.42 33.55 14.68
24. West Bengal 90.78 130.68 78.33 61.55
25. CSWB - - - 1430.05
1497.30 3421.00 2459.21 2379.95
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[Translation]

Patients Registered in AIIMS

3548. SHRI MANGANI LAL MANDAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the number of patients registered in All
India Institute of Medical Sciences (AIIMS) have risen over
the years;

(b) if so, the average number of patients registered
in AIIMS during the last three years, month-wise;

(c) whether there is acute shortage of doctors,
diagnostic centres, test laboratories and beds including
basic infrastructure to deal with the increasing number of
patients in AlIMS;

(d) if so, the details thereof; and

(e) the remedial steps taken/being taken by the
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b) Yes.
The details of patients registered in Out Patient Department
(Main Hospital) in AIIMS, months wise, for the last three
years are as under:

Month 2009-10 2010-11 2011-12
April 121242 127896 118773
May 121915 123945 121997
June 128938 118607 124923
July 141768 130878 132059
August 130572 133855 126931

September 127854 130059 140765
October 119931 119884 119675
November 109247 113361 127173
December 110334 116463 123891

January 98592 109862 116375
February 109104 114512 128454
March 120757 125736 141805

(c) to (e) There is no shortage of resident doctors in
AlIMS expect few departments where seats could not be
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filled up because of non-availability of suitable candidates.
All available tests are done in various laboratories with
due priority to in-patients and emergency patients. OPD
patients who are in large numbers sometime have to get
required investigations done from outside. In casualty/
emergency all efforts are made to admit the seriously ill
patients in the hospital. Keeping in view ever increasing
patient load in AlIMS, New Delhi Government has decided
to establish 2nd campus of AIIMS on 300 acres of land
provided by Government of Haryana at Badsha Village,
Jhajjar. Further, Government has decided to establish six
more AIIMS in various parts of the country other than
Dethi.

[English]
Cancer as Notifiable Disease

3549. SHRIMATI HARSIMRAT KAUR BADAL.:
SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI RATAN SINGH:
SHRI RAKESH SINGH:

Wili the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

{(a) the details of programmes being implemented
by the Government to control the rising menace of cancer
in the country;

(b) the procedure, norms and criteria formulated by
the Government for allocating grants under the above
programmes for installing/upgrading cancer treatment
facilities in medical colleges and hospitals in the country;

(c) the details of such proposals received for the
above purpose and the action taken by the Government
thereon during each of the last three years and the current
year, proposal-wise and State/UT-wise including Madhya
Pradesh;

(d) whether any recommendation has been made
to the Government to make cancer a notifiable disease;
and

(e) if so, the details thereof along with the action
taken/proposed by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) While Health is
a State subject, to supplement the efforts of the State
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Governments in detection, treatment and management of
cancer cases, Government of India has launched a
comprehensive National Programme for Prevention and
Control of Cancer, Diabetes, Cardiovascular Diseases &
Stroke (NPCDCS) in 2010 in 100 districts across 21 States.

Under the programme, Regional Cancer Centres
(RCCs) and Government Medical College Hospitals across
the country are also eligible for receiving financial
assistance upto Rs. 6.00 crore (Rs. 4.80 crore from Central
Government and Rs. 1.20 crore from State Government)
for providing comprehensive cancer care services under
Tertiary Cancer Centre (TCC) component. The detailed
operational guidelines have been posted on the website
of the Ministry i.e., www.mohfw.nic.in.
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(c) 50 proposals for financial assistance under TCC
component of NPCDCS have been received from the
States/institutes including one from Madhya Pradesh as
per the enclosed Statement. Majority of them had
deficiencies regarding requirements such as Manpower,
Atomic Energy Regulatory Board's Clearance, State Gowt,
recommendations/commitment to release 20% of State's
share, Utilization Certificate of earlier released grant-in-
aid etc. Out of these 50 proposals, 12 proposals were
considered and recommended by the Standing Committee
on Radiotherapy and funds were released to them.

(d) No.

(e) Does not arise.

Statement

Proposals received for grant-in-aid under the Tertiary Cancer Centre (TCC)
Scheme of NPCDCS (from July 2010 to Sept. 2012)

Sl. No. State/UT Year Name of the Institute/Hospitai Status
1 2 3 4 5

1. Andhra Pradesh 2011-12  MNJ Institute of Oncology, Hyderabad Released

2. 2011-12  Red Cross Society, Nellore Incomplete - proposal.
Deficiencies communicated

3. Arunachal 2011-12  General Hospital, Naharlagun, Arunachal Pradesh Released

Pradesh
4. Assam 2011-12  Dr. Bhubaneshwar Borooah Cancer Institute, Incomplete proposal.
Guwahati Deficiencies communicated

5. Bihar 2011-12  Indira Gandhi institute of Medical Sciences, Patna  Incomplete proposal.
Deficiencies communicated

6. Chandigarh 2011-12  PGIMER, Chandigarh Incomplete proposal.
Deficiencies communicated

7. Chhattisgarh 2011-12 Pt Jawaharlal Nehru Memorial College, Raipur Incomplete proposal.
Deficiencies communicated

8. Guijarat 2011-12  General Hospital, Siddhpur, Gujarat Incomplete proposal.
Deficiencies communicated

9. 2011-12  Navsari Civil Hospital, Navsari Incomplete proposal.

Deficiencies communicated
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1 2 3 4 5
10. 2012-13  GCRI, Ahmadabad Incomplete, proposal.
Deficiencies communicated
11. Haryana 2011-12  Pt. B.D. Post Graduate Institute of Medical Incomplete proposal.
Sciences, Rohtak, Haryana Deficiencies communicated
12. Himachal Pradesh 2011-12 Indira Gandhi Medical College, Shimla Released
13. Jammu and 2011-12  Govt. Medical College, Jammu Incomplete proposal.
Kashmir Deficiencies communicated Deficiencies communicated
14, 2011-12  Sher-I-Kashmir Institute of Medical Incomplete proposal.
Sciences, Srinagar Deficiencies communicated
15. 2012-13  Govt. Medical College, Srinagar Incomplete proposal.
Deficiencies communicated
16. Karnataka 2010-11  Hassan Institute of Medical Sciences, Hassan Incomplete proposal.
Deficiencies communicated
17. 2011-12  Kidwai Memorial Institute of Oncology, Bangalore Incomplete proposal.
Deficiencies communicated
18. 2012-13  Vijayanagar Institute of Medical Sciences, Bellary Incomplete proposal.
Deficiencies communicated
19. Kerala 2011-12  Malabar Cancer Centre, Thalassery Released
20. 2011-12  Regional Cancer Centre, Thiruvananthapuram Released
21. 2012-13  Govt. Medical College, Kottayam Released
22, 2012-13  T.D. Medical College, Alappuzha Released
23. 2012-13  Govt. Medical College, Kozikhode Complete proposal
24. Madhya Pradesh 2011-12 Cancer Hospital & Research Institute, Complete proposal
Gwalior, Madhya Pradesh
25. Maharashtra 2010-11  Mahatma Gandhi Institute of Medical Released
Sciences, Sewagram, Wardha
26. 2011-12  Rashtra Sant Tukdoji Regional Cancer Hospital Incomplete proposal.
& Research Centre, Nagpur Deficiencies communicated
27. Manipur 2011-12  Regional Institute of Medical Sciences, RCC, Imphal Incomplete proposal.
Deficiencies communicated
28. Meghalaya 2011-12  Civil Hospital, Shillong, Meghalaya Incomplete proposal.
Deficiencies communicated
29. Mizoram 2011-12  Mizoram State Cancer Institute, Aizwal Released
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1 2 3 4 5
30. Odisha 2012-13  V.S.S. Medical College, Burla Incomplete proposal.
Deficiencies communicated
31. 2012-13 M.K.C.G. Medical College, Berhampur Incomplete proposal.
Deficiencies communicated
32. Puducherry 2011-12  JIPMER, Pudducherry Incomplete proposal.
Deficiencies communicated
33. Punjab 2011-12  Guru Gobind Singh Medical College & Released
Hospital, Faridkot, Punjab
34. 2012-13  Govt. Medical Coliege and Hospital Patiala Incomplete proposal.
Deficiencies communicated
35. Rajasthan 2011-12  Acharya Tulsi Regional Cancer Treatment & Incomplete proposal.
Research Institute, Bikaner Deficiencies communicated
36. 2011-12  Jawahar Lal Nehru Medical College & Incomplete proposal.
Hospital, Ajmer Deficiencies communicated
37. 2012-13  RNT Medical college and Hospital, Udaipur Incomplete proposal.
Deficiencies communicated
38. 2012-13  SMS medical college Jaipur incomplete proposal.
Deficiencies communicated
39. Sikkim 2011-12  S.T.N.M. Hospital, Sikkim Released
40. Tamil Nadu 2011-12  Cancer Institute (WIA), Adyar, Chennai Released
41, 2011-12  Govt. Arinagar Anna Memorial Cancer Incomplete proposal.
Research Institute & Hospital, Kancheepuram Deficiencies communicated
42, 2012-13  Anna Gandhi Memorial Government Hospital, Trichy Incomplete proposal.
’ Deficiencies communicated
43. Tripura 2012-13  Regional Cancer Centre, Agartala incomplete proposal.
Deficiencies communicated
44. Uttar Pradesh 2011-12  B.R.D, Medical College, Gorakhpur, Uttar Pradesh Incomplete proposal.
Deficiencies communicated
45, 2011-12  Kamala Nehru Memorial Hospital, Allahabad Incomplete proposal.
Deficiencies communicated
46. 2011-12  Sanjay Gandhi Post-Graduate Institute, Lucknow Incomplete proposal.
Deficiencies communicated
47. West Bengal 2011-12  Chittaranjan National Cancer Institute, Kolkata Incomplete proposal.

Deficiencies communicated
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48. 2012-13

49. 2012-13

50. 2012-13
Siliguri, Darjeeling

B.S. Medical College, Bankura

R.G. Kar Medical College, Kolkata

North Bengal Medical College & Hospital,

Incomplete proposal.
Deficiencies communicated

Incomplete proposal.
Deficiencies communicated

Incomplete proposal.
Deficiencies communicated

Electronic Transfer of Funds

3550. SHRI TATHAGATA SATPATHY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether there is a proposal to implement
electronic transfer of National Rural Health Mission (NRHM)
funds to States;

(b) if so, the details thereof, including the States for
which this system is already in place;

(c) whether funds are being transferred from States
to all districts electronically;

(d) if so, the details thereof; and

{e) if not, the time by which this system will be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM KHAN
CHOUDHURY): (a) and (b) The electronic transfer of funds
under NRHM has been implemented in all the States.

{c) to (e) Yes, the funds are transferred from States
to Districts electronically except in the case of Dadra and
Nagar Haveli.

Jawaharlal Nehru National Solar Mission

3551. SHRI ASADUDDIN OWAISI: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether Government has a draft policy for the
second phase of Jawaharlal Nehru National Solar Mission
(JNNSM);

(b) if so, the details thereof;

(c) whether Government is going to adopt the

viability gap funding mode! for second phase of JNNSM;
and

(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Yes, Madam.

(b) The salient features of the draft policy are as
under:

. 10 GW utility scale solar power capacity (cumulative)
by the end of Phase-ll [March 2017): 4 GW under
central scheme and 6 GW under various State
specific schemes.

. Continuation of scheme to support off-grid solar
applications to reach 1000 MW aggregate capacity
by 2017.

. Target of 15 million sq. m. solar collectors area

(cumulative) by 2017.

The policy has not been finalized yet and has been
placed on the Ministry's website for obtaining comments of
stakeholders by 15 Dec 2012.

(c) There is a proposal to adopt viability gap fund
model. However it is not approved/finalized yet.

(d) A proposal for setting up 750 MW of Solar PV
projects with viability gap fund has been sent for funding
under National Clean Energy Fund. If approved, projects
will be allotted through open competitive bidding.

Primitive Tribes

3552. SHRI MANOHAR TIRKEY:
SHRI NRIPENDRA NATH ROY:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:
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(a) the number of primitive tribes in the country,
State/UT-wise;

(b) the measures taken/being taken by the
Government for their welfare; and

(c) the funds earmarked during Twelfth Five Year
Plan for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) There
are 75 tribal groups identified as Particularly Vulnerable
Tribal Groups (PTGs), earlier known as Primitive Tribal
Groups. List of the 75 PTGs identified in 17 States and the
Union Territory of Andaman and Nicobar Islands is
enclosed as Statement.

(b) The Government introduced a Central Sector
Scheme known as Development of PTGs in 1998-99 and
from the Eleventh Five Year Plan, the Conservation-cum-
Development (CCD) Plan has been implemented under
the scheme.

The scheme provides for planning for their socio-
economic development in a holistic manner by adopting
habitat development approach and intervening in all
spheres of their social and economic life so that the quality
of life of PTGs is improved and visible impact is made. The
scheme is flexible as it allows every State/Union Territory
(UT) to concentrate on areas that they consider is relevant
to their PTGs. Funds under the scheme are made available
for activities which are crucial for their survival, protection
and development and includes housing, land development,
land distribution, agricultural development, cattle
development, construction of link roads, installation of non-
conventional energy sources, social security etc.

(c) Allocation during the Twelfth Five Year Plan
under this Scheme has not been finalised. However,
Rs.244.00 crore has been allocated during 2012-13.

Statement

State-wise list of Particularly Vulnerable Tribal
Groups (PTGs)

Name of State/ S.No Name of PTG
Union Territory
1 2 3
Andhra Pradesh 1. Chenchu
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1 2 3
2. Bodo Gadaba
3. Gutob Gadaba
4. Dongria Khond
5. Kultia Khond
6. Kolam
7. Konda Reddi
8. Kondasavara
9. Bondo Porja
10.  Khond Porja
11.  Parengi Porja
12.  Thoti
Bihar (Including 13.  Asur
Jharkhand) 14.  Birhor
15.  Birjia
16.  Hill Kharia
17. Korwa
18. Mai Paharia
19.  Parhaiya
20. Sauria Paharia
21.  Savar
Gujarat 22. Koligha
23. Kathodi
24. Kotwalia
25. Padhar
26. Siddi
Karnataka 27.  Jenu Kuruba
28. Koraga
Kerala 29. Cholanaikayan
30. Kadar
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31.  Kattunayakan

32. Koraga

33. Kurumba
Madhya Pradesh 34.  Abujh Maria
(including Chhattisgarh)  35.  Baiga

36. Bharia

37.  Birhor

38. Hill Korwa

39. Kamar

40. Sahariya
Maharashtra 41.  Katkari/Kathodi

42.  Kolam

43. Maria Gond
Manipur 44, Maram Naga
Odisha 45.  Chuktia Bhunjia

46. Birhor

47. Bondo

48.  Didayi

49. Dongria Khond

50. Juang

51. Kharia

52. Kutia Khond

53. Lanjia Saura

54. Lodha

565. Mankirdia

56. Paudi Bhuyan

57. Saura
Rajasthan 58. Saharia
Tamil Nadu 59. lrular
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60. Kattunayakan

61. Kota

62. Korumba

63. Paniyan

64. Toda
Tripura 65. Riang
Uttar Pradesh 66. Buksa

(including Uttarakhand) 67. Raiji

68.  Birhor
West Bengal 69. Lodha

70. Toto
Andaman and 71.  Great Andamanese
Nicobar Islands 72. Jarawa

73. Onge

74.  Sentinelest

75. Shorn Pen

Unique Identification Code for Bank Accounts

3553. SHRI FRANCISCO COSME SARDINHA:
SHRI P.L. PUNIA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government proposes to open bank
accounts of every citizen with a Unique Identification (UID)
number;

(b) if so, the details thereof and the time by which
it is likely to be done; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Guidelines have been issued to Banks to launch campaign
to open atleast one bank account for each family, subject
to fulfillment of Know Your Customer (KYC) norms
prescribed by Reserve Bank of India (RBI), which also
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includes the letter issued by Unique Identification Authority
of India (UIDAI) as an "Officially Valid Document" for the
purpose of KYC for opening account of customers.

Credit System for Farmers

3554. SHRI KISHANBHAI V. PATEL:
SHRI PRADEEP MAJHI:

Will the Minister of FINANCE be pleased to state:

(a) whether the farmers in the country do not have
access to formal credit system;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the gross Non Performing Asset ratio in
agriculture sector as compared to the non-agriculture sector
during 2004-12?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
details of the number of farm loan accounts including
small and marginal farmers financed during the last three
years and the current year as indicated below shows a
considerable increase in the credit to the farmers:

Year Total number No. of
of farm loan SF/MF loan
accounts financed a/c financed
(in lakh) (in lakh)
2008-09 456.10 245.35
2009-10 482.30 284.73
2010-11 549.60 335.95
2011-12 634.89 395.72
2012-13 356.25* 225.02*

*Up to September, 2012

The Government of India has been fixing the targets
for agriculture credit by the banking sector as a whole
(which includes commercial banks, co-operative banks
and RRBs) every year. The Target and achievements
made under credit flow to Agriculture sector by commercial
banks, Cooperative banks and RRBs for the last three
years are furnished here under:
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(Amount in Rs. Crore)

Year Target Achievement
2009-2010 3,25,000 3,84,514
2010-2011 | 3,75,000 4,46,778
2011-2012 4,75,000 5,11,029*
2012-2013 5,75,000 2,39,628.93#
*(Provisional)

#(Disbursements upto Sept. 2012)

Besides, in terms of Reserve Bank's Extant guidelines
on lending to priority sector, a sub-target of 18 per cent of
ANBC or Credit Equivalent amount of OBE, whichever is
higher, as on March 31 of the previous year, has been
mandated for lending to agriculture sector. Within this sub-
target of 18 per cent, 13.5% of ANBC or Credit Equivalent
amount of OBE, whichever is higher, as on March 31 of
the previous year, has been mandated for direct lending
to agriculture sector. |

(c) The Gross Non Performing Asset ratio in
agriculture sector as compared to the non-agriculture sector
during 2004-2012 are as under:

Year Agri NPAs to Non-Agri

Agri Adv(%) NPAs to

Non-Agri

Adv(%)
2004 8.79 7.24
2005 6.49 5.00
2006 3.90 3.42
2007 3.19 2.56
2008 3.56 2.23
2009 2.10 2.49
2010 2.42 2.52
2011 3.30 2.22
2012 4.32 2.74
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[Translation]

Fake Currency

3555. SHRI RAKESH SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government is aware of the damage
being caused to the country's economy through fake
currency;

(b) if so, the amount of counterfeit currency estimated
to be in circulation in the country;

(c) whether the Government has tried to ascertain
the sources of fake currency;

(d) if so, the details thereof; and

(e) the measures taken/ proposed to be taken by
the Government to check the circulation of fake currency?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi NAMO NARAIN MEENA): (a) and (b) The
Reserve Bank of India has informed that the presence of
large number of counterfeit notes may impact the inflation
and can be used for anti national activities. No estimates
of counterfeit currency in circulation are available.

(c) and (d) The Ministry of Home Affairs has informed
that to track the source and origin of Fake Indian Currency
Notes (FICN), a body of intelligence has been developed.

(e) To address the multi-dimensional aspects of the
FICN menace, several agencies such as the RBI, Ministry
of Finance, Ministry of Home Affairs, Security and
Intelligence Agencies of the Centre and States, Central
Bureau of Investigation (CBI) etc., are working in tandem,
to thwart the illegal activities related to FICNs. The work
of these agencies is periodically reviewed by a nodal
group (FCORD) set up for this purpose. FCORD (FICN
Coordination Cell) coordinates/shares all available
information/intelligence and analysis on circulation/
smuggling of FICN in the world. At the functional level, the
CBI has been declared as the nodal agency for
coordination with the States and the Directorate. General
of Revenue Intelligence has been nominated as the Lead
Intelligence Agency for the purpose. National Investigation
Agency has been empowered by National Investigation
Agency Act to investigate and prosecute such offences to
deal with this menace. The Government has also constituted
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a Terror Funding and Fake Currency Cell (TFFC) in NIA in
2010 to focus on investigation of Terror Funding and Fake
Currency Cases. Reserve Bank of India has also
strengthened the mechanism for detection of Counterfeit
notes by the Banks.

Human Organs

3556. SHRI GOPINATH MUNDE:
SHRI PASHUPATI NATH SINGH:
SHRI GORAKH PRASAD JAISWAL.:
SHRI S. ALAGIRL:
SHRI S.S. RAMASUBBU:

Wil the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is shortage of human organs in
hospitals for treatment;

(b) if so, whether the Government proposes to
launch any scheme to provide financial assistance to State
Government for setting up human organ banks;

(c) if so, the steps taken by the Union Government
in co-ordination with State Governments to encourage
people to donate human organs of brain dead persons for
needy patients;

(d) the number of cases of illegal trafficking of human
organs registered along with action taken against those
found guilty during the last three years and the current
year,

(e) the steps taken by the Government to stop the
illegal trafficking of human organs;

() whether the Government have also any proposal
to set up National Organ Procurement and Distribution
Organisation (NOPDO) and establish new facilities for
kidney and liver transplantation; and

(g) if so, the details thereof and the time by which
the said organisations are likely to be set up?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) Yes.

(b) Health being a state subject, it is for the States
to consider setting up of human organ banks as per their
requirement. However, work for setting up a National Bio-
Material Centre (National Tissue Bank) for tissue banking
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has already been initiated at Safdarjung Hospital, New
Delhi. No proposal is under consideration for setting up of
human organ-banks in the States.

(¢} To create awareness for organ and tissue
donation among the stakeholders and general public,
Indian Organ Donation Day is celebrated in the month of
November, every year since the year 2010. Recently, the
third Indian Organ Donation Day was organized on 30th
November 2012 at Safdarjung Hospital, New Delhi. A stall
was set up during the India International Trade fair at New
Delhi in 2012 to spread the message of Deceased Organ
Donation among the public.

Regional "Organ Donation Awareness workshops”
were organized in coordination with State Governments
during 2011-2012 in the cities of Bangalore, Hyderabad,
Puducherry, Chennai, Kolkata, Ahmedabad, Pune,
Chandigarh, & Trivandrum for increasing the awareness
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(d) Health being a State subject, such information
is not maintained centrally. However, some incidents of
illegal transplant of human organs have come to the notice.
Information supplied by various states during the last few
years is at enclosed Statement.

(e) The penal provisions and punishments have
been made more stringent in the Transplantation of Human
Organs (Amendment) Act, 2011.

(f) and (g) Work has already started for setting a
National Human Organs and Tissues Removal and Storage
Network at Safdarjung Hospital, New Delhi which will
have an online system with a dedicated website to network
for procurement of organs from deceased donors and their
allocation and distribution in a transparent manner. The
National Informatics Centre (NIC) has already been
assigned the task of developing the aforesaid online
system.

among public for organ and tissue donation.

Statement

Details of Cases of lllegal Kidney and Other Organ Transplantations in various Government/Private Hospitals
and Action Taken - As Received from various States/Union Territories

Sl. No. Name of State/Union Territory Details of cases reported

1 2 3

1. NCT of Delhi In 2009, one case vide FIR No. 412/09 dated 20.11.2009 was registered.
In 2010, one case vide FIR No. 79 dated 05.06.2010 was registered. In
2012, two cases vide FIR No. 158 and 370 dated 18.05.2012 and 21.08.2012

respectively were registered.

2. Maharashtra Government of Maharashtra have informed that in January 2004 Dr. S.P.
Trivedi of Bombay Hospital, Mumbai was prosecuted for the charges of

cheating, forgery and illegal trafficking of human organs.

3. Punjab Government of Punjab have reported that sale of human organs for transplant,
particularly kidneys was detected in a few cases in the State which are
under investigation of the Special Investigating Tearrr constituted for this
purpose. As a result of the investigations, many people have been arrested
and one hospital, namely, Ram Saran Dass Kishorilal Charitable Trust
Hospital, Amritsar has been deregistered. However, there is no report of
large scale expioitation of the poor for illegal/commercial organ trade in the

State.

4, Gurgaon, Haryana CBI has registered two cases pertaining to Gurgaon (Haryana) and
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1 2 3
Moradabad (Uttar Pradesh). CBI has arrested 8 suspected doctors and
their associates.

5. Moradabad, Uttar Pradesh

6. Madhya Pradesh In the year 2008 in Ujjain district an International gang was exposed for
carrying out illegal kidney transplantations. The case was Registered in
thana Mahkal as crime No. 408/27.6.08 under sect. 420, 467, 468, 471,
120-B IPC and 18, 19 under the Transplantation Human Organs Act. Ujjain
Police has arrested six (6) persons.

7. Kerala The Chairman, District Level Authorization Committee for Organ
Transplantation for the district of Alappuzha and Ernakulam has reported
that 18 forged cases and 1 cheating case have been reported in the year
2010 at their zone. All the cases have been intimated to the respected
Superintendent of Police and the matter is under trial.

8. Mizoram Nil

9. Uttarakhand Nil

10. Rajasthan Nil

11.  Puducherry Nil

12.  Gujarat Nil

13. Trupura Nil

14. Chandigarh Nil

15.  Andaman and Nicobar Nil

16. Goa Nil

17. West Bengal Nil

18. Assam Nil

19. Lakshadweep (UT) Nil

20. Himachal Pradesh Nil

21. Dadra and Nagar Haveli (UT) Nil

22. Daman and Diu (UT) Nil
23.  Sikkim Nil
24. Nagaland Nil

Other States/Union Territories have not reported any such incident.
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[English]
Fixed Dose Combinations/Drugs

3557. SHRI GORAKH PRASAD JAISWAL:
SHRI HARISHCHANDRA CHAVAN:
SHRIMATI SUPRIYA SULE:

DR. SANJEEV GANESH NAIK:
SHRIMATI RAMA DEVI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether attention of the Government has been
drawn to manufacturing and marketing of certain fixed
dose combinations/drugs in certain parts of the country
which have been prepared in an unscientific manner;

(b) if so, the details thereof indicating the number of
such cases which have come to the notice of the
Government during each of the last three years and the
current year, State/UT-wise;

(c) the action taken/proposed by the Government
against the offenders and aiso to check the recurrence of
such cases;

(d) whether the Government proposes certain
amendments in the labelling of drugs keeping in mind that
the majority of people do not understand English in which
the price, expily date and drug formulations are printed;
and

(e) if s0, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEALTH AND FAMILY
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WELFARE (SHRI GHULAM NABI AZAD): (a) to (c)
Information pertaining to preparation of contain fixed dose
combinations/drugs in an unscientific manner is not
maintained centrally. However, a Statement containing the
details of cases of new Fixed Dose Combinations (FDCs)
licensed by State Licensing Authorities (SLAs) without the
approval of the Drugs Controller General (India) [DCG(l)]
is annexed. In all such cases the matter was taken up with
the respective SLA. The State Licensing Authorities have
been requested in the meetings of the Drugs Consultative
Committee to ensure that New Drugs and FDCs without
approval of DCG () should not be licensed. Further, on 1st
October 2012, the Central Government issued directions
under sections 33P of the Drugs and Cosmetics Act, 1940
to all State / UT Governments to instruct their respective
drug licensing authorities to abide by the provisions
prescribed under the Drugs and Cosmetics Rules in respect
of grant of manufacturing licenses for the drugs falling
under the definition of the term "New Drug" and not to
grant licenses for manufacture for sale or for distribution
or for export of such new drugs, except in accordance with
the procedure laid down under the said rules i.e. without
prior approval of the DCGI.

(d) and (e) There is no such proposal for amendments
in Drugs and Cosmetics Rules in the labeling of drugs.
The proposal of printing of labels and wrappers of drugs
in other languages also in addition to English was
discussed in the 34th meeting of the Drugs Consultative
Committee held on 8-9 April, 2002. The Committee was
not in favour of the proposal as same drugs are sold all
over the country and to cater to the needs of every linguistic
region, printing of labels in different languages will be
needed.

Statement

List of Fixed Dose Combination (FDC) drugs, not approved by DCG(l), but permitted by State
Licensing Authorities

Sl. No. Name of Drug Manufactured by Year
1 2 3 4
A Daman and Diu
1. Citicoline 500mg + Methylcobalamin M/s. Sun Pharmaceuticals (I) Pvt., Silvassa 2010

500meg tablet
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1 2 3 4

2. Temisartan 20/40mg + Metoprolol M/s Sun Pharma, Silvassa 2011
25/50mg ER Tablets

B. Goa

3. Formoterol Fumarate 12 meg + Budesonide M/s Cipla Ltd. Goa 2011
400 meg per actuation Inhaler

C. Himachal Pradesh

4. Metadoxine + Silymarin + L-Ormithine + M/s. Swiss Garnier Lifesciences, H.P. 2009
L-Aspartate

5. Diethylcarbamazine 250mg + M/s. Unichem Laboratories Ltd., H.P 2012
Chlorpheniramine Maleate IP 5mg tablets

6. Sodium Chloride 0.007gm + Potassium M/s. Relax Pharma, Himachal Pradesh 2012
Chloride 0.300gm + Sodium Citrate 0.580gm +
Dextrose Anhydrous 4.00gm + Zinc
Sulphate 0.022gm powder oral rehydration salts

D. Haryana

7. Sodium Feredetate 231mg + Folic Acid M/s. Nestor Pharma, Faridabad 2012
P 1.5mg + Vit B12 15mcg tablet

E Maharashtra

8. Tretinoin 0.4%/0.1%+Clindamycin 1% gel M/s. Sun Pharma (l) Pvt., Maharashtra 2012

9. Minoxidil 5% wiv + Finasteride 1% wiv + M/s. Thakore Pharmaceuticals Laboratories, Mumbai 2012
Iso Propyl aicohol 0.5% cream

F.  Madhya Pradesh

10. Beclomethasone Dipropionate 0025%+ M/s. ZYG Pharma Pvt. Ltd., MP. 2012
Clotrimazole 1% w/w + Neomycin 0.5%
w/w cream

11. (1) Bronchodil Plus Elixir Theophylline M/s Promed Laboratories, Indore 2011
(Anhydrous) IP 25.0mg + Salbutamol
sulphate IP Eqg. to Salbutamol 100mg +
Alcohol (85%) P 0.53ml per 5ml. 2)
Bronchodil Elixir -Theophylliine (Anhydrous)
IP 26.67mg + Alcohol (95%) IP 0.53ml per 5ml

G Puducherry

12. Ofloxacin 200mg + Cefixime 200mg tablet M/s. Accent Pharma Pvt. Ltd., Puducherry 2009

13. Beclomethasone 6mcg/6mcg + Formoterol M/s A TO Z Life Sciences, Puducherry 2011
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Fumarate 200mcg/400mcg dry powder
for inhalation

14. Sildenafil citrate 30mg + Dapoxetine 50mg tablet M/s GKM New Pharma, Puducherry 2012
15. Citicoline 500mg + Methylcobalamin 750mcg + M/s Tristar Formulations, Puducherry 2011
Folic acid 750mcg + Pyridoxine Hydrochloride
1.5mg tablet
16. Tapentadol 50mg + Paracetamol IP 325mg M/s GKM New Pharma, Puducherry 2011
Tablets
17. Citicoline 500mg + Piracetam 800mg Tablets M/s Tychos Therapeutics, Puducherry 2011
18. Lamivudine 300mg & Tenofovir Disoproxil M/s Shasun Pharmaceuticals, Puducherry 2011

Fumarate 300mg tablets

19. Indapamide SR 1.5mg + Amlodipine M/s Orbit Life sciences Puducherry 2011
2.5mg capsules

20. Sildenafil Citrate 30mg + Dapoxetine 50mg tablet M/s. GKM New Pharma, Puducherry 2012

H. Tamilnadu

21. Metadoxine + Silymarin + L-Ornithine + M/s. Ordain chemicals, Chennai 2009
L-Aspartate

22. Metformin + Glimepiride + Voglibose tablet M/s. Fourrts, Chennai 2011
. Uttarakhand

23. Tretinoin 0.05% + Hydroquinone 2% + M/s. Mepromax Life sciences Pvt. Ltd., UK 2011

Hydrocortisone 1% cream

24. Hydroquinone 2% w/w + Oxybenione 2.5% M/s. Mepromax Life sciences Pvt. Ltd., UK 2012
w/w + Octinoxate 9% w/w cream

25. Albendazole IP 200mg/sml + Ivermectin M/s Akums Drugs & Pharmaceuticals, Haridwar 2011
1.5mg/3mg suspension.

26. Cefixime 50mg +Ofloxacin 50mg suspension M/s Akums Drugs & Pharmaceuticals, Haridwar 201
27. Clindamycin 1% + Nicotinamide 4% w/w cream M/s. Mepromax Life sciences Pvt. Ltd., UK 2012
28. Moxifloxacin 0.5% w/v + Bromfenac Sodium M/s Akums Drugs & Pharmaceuticals, Haridwar 2010

0.09% w/v ophthalmic solution
29. Lornoxicam 8mg + Paracetamol 500mg tablet M/s. Windlas Biotech Lid., Dehradun 2009
J. Delhi

30. Lornoxicam 8mg + Paracetamol 500mg tablet M/s. Rapross Pharmaceuticals (P) Ltd., Delhi 2009
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[Translation]

Monetary Help to Wife

3558. SHRIMAT! JAYSHREEREN PATEL.:
SHRI P.R. NATRAJAN:
SHRI PONNAM PRABHAKAR:
SHRIMATI KAMLA DEVI PATLE:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to make it
mandatory for men to share percentage of their income
with their wives;

(b) if so, the details thereof and the reasons there
for;

(c) whether the Government has taken into account
the consequences of the said proposal; and

{(d) if so, the details thereof; and

(e) the modalities worked out or being worked out
to give effect to the said proposal?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) No, Madam.

() to (d) Nil.

(e) Hon'ble Minister of State Women and Child
Development, Smt. Krishna Tirath have taken keen interest
in this issue given the fact that services rendered by women
within the household ensures well-being of the people
and contributes to human capital formation that promotes
economic growth.

Understanding that efforts have been made by
Ministry Statistics and Programme Implementation
(MoS&PI) as they have conducted time use survey, on a
pilot basis in 1998-99 that throw light on different socio-
economic issues, particularly with respect to unpaid work
undertaken by women, Smt. Tirath has already written to
Shri Srikant Kumar Jena, Hon'ble Minister, Statistics and
Program Implementation to mainstream time use surveys
in the National Statistical System in India. The process will
enable valuation of their work with recognition of their
contribution to the economy also forming a basis for their
entitlements.
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A Consultation was organised on "Measurement and
Valuation of Household Work undertaken by Women in
India" on November 7, 2012, New Delhi. The said
consultation was chaired by Hon'ble Minister Women and
Child Development in which several experts including
Prof. Indira Hirway and Prof. Jayati Ghosh were present
along with representatives from Ministry of Statistics and
Programme Implementation and Advisors from other partner
ministries of the NMEW.

The deliberations focussed on the need for
measurement and recognition of the work done by women
within the household and following suggestions emerged:

. Redistribution of unpaid work done primarily by
women within the household requires attention and
positive steps need to be taken.

. Asset ownership for women need to be addressed.

. Measurement and valuation of the work undertaken
by women within the households is crucial and
MoS&PI has a key role to play.

. Ensuring equal opportunity for women to a life of
dignity.

As follow-up to this Consultation, a Task Force has
been constituted to provide policy suggestions on the
issues. The first meeting of the task force was held on
December 7, 2012 at Hote! Janpath, New Delhi. The
recommendation of the task force include:

i. Active collaboration between the Ministry of
Women and Child Development and Ministry of
Statistics and Programme Implementation
towards measurement and recognition of work
done by women. All India Time Use Survey
needs to be conducted at regular intervals.

ii. Addressing the issue of drudgery reduction for
women engaged in household chores,
especially related to water and sanitation, fuel
wood, health and care facilities.

ii. Universalization of pension schemes.

LPG Cylinders

3559. DR. BHOLA SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total number of LPG cylinders of various Oil
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Marketing Companies (OMCs} in circulation in the country
at present, OMC-wise;

(b) the number of cylinders that have outlived their
service life but still in circulation, OMC-wise;

{c) whether the Government has prepared any
scheme to phase out such LPG cylinders; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) As on 31.10.2012, Public Sector Oil
Marketing Companies, namely, Indian Qil Corporation
Limited (IOC), Bharat Petroleum Corporation Limited
(BPCL) and Hindustan Petroleum Corporation Limited
(HPCL) are having 23.75 Crore number of LPG cylinders
in circulation in the country.

(b) to (d) The LPG cylinders for domestic and non
domestic use are manufactured as per Indian Standard
Specifications IS: 3196. The cylinders are manufactured
under the certification of the third party inspection agency
i.e. Bureau of Indian Standards (BIS). All cylinders are
again checked at Bottling Plants and only sound cylinders
are sent for filling.

LPG cylinders in use are periodically tested for safety
as per norms of the Chief Controller of Explosives, PESO.

The periodicity of the testing is ten years from date
of manufacturing of the cylinder and then subsequently
every five years. Only the fit cylinders passing through
these tests are repainted and put back into circulation. The
cylinders which are detected unfit in these tests are taken
out of circulation and deshaped.

Consortium of Banks

3560. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government proposes to relax the
existing rules in regard to providing loans by creating
consortium of banks to accelerate the process of distribution
of corporate loans;

(b) if so, the details thereof;

{(c) whether the Government has constituted any
committee in this regard;
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(d) if so, the details thereof;

(e) whether the said committee has submitted its
report to the Government; and

{f) if so, the details thereof along with the action
taken by the Government on the recommendation made
by the said committee?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (f) Reserve
Bank of India as a regulator of Banking Sector prescribes
rules and regulations with regard to operations of
Scheduled Commercial Banks. There is no such proposal
with Government of India to relax existing rules in regard
to providing such loans.

[English]
Tax Collection from NRIs

3561. RAJKUMARI RATNA SINGH:
SHRI PRATAPRAO GANPATRAO JADHAQ:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has taken steps for
improvement in tax collection from the Non-Resident
Indians (NRls);

(b) if so, the details thereof and the manner in which
collection is proposed to be improved; and

(c) the success achieved so far thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
Madam, the tax collection from non-residents are being
improved through collection out of arrear and current
demand and regular monitoring of advance tax collection.
The withholding tax provisions relating to non-residents
have also been strengthened by amendment of Section
195 of the Income-tax Act, 1961, by Finance Act, 2012.
Further, the Government is taking following steps to
improve tax collection from non-residents, including Non-
Resident Indians (NRIs):

I Efforts being taken to widen the tax base through:
» Monitoring the activities of Liaison Offices;

» Monitoring the Foreign Investment Promotion
Board proposals;
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« Verification of the tax deducted at source in
respect of remittances made abroad.

IL. Investigating the cases of mergers & acquisitions,
direct & indirect transfer of capitals having revenue
potential.

. By emphasizing the importance of payment of taxes
through interactive seminars.

IV. By taking coercive action, whenever required, as
prescribed in Law.

{c) No separate details of collection in respect of
NRIs are maintained. However, the details of total tax
collection by the Directorate General of International
Taxation and Transfer Pricing, dealing with taxation of
non-residents, are as under:

Sl. Financial Year Net collection
No. (Rs. in crore)
1. 2009-10 16197.82
2. 2010-11 22484.99
3. 2011-12 27442.50
[Translation]

Identification of Tribals

3562. SHRI MANSUKHBHAI D. VASAVA:
SHRI YASHBANT LAGURI:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the method adopted by the Government to
identify tribals under the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006;

(b) whether any shortcomings have been noticed in
the said methods;

(c) if so, the details thereof; and

(d) the corrective measures taken/to be taken by
the Government in this regard and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) As per
Section 4(1 )}(a) of the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights)
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Act, 2006, the forest rights under the Act are to be
recognized and vested only in such forest dwelling
Scheduled Tribes in States or areas in States where they
are declared as Scheduled Tribes. The responsibility for
implementation of the Act lies with the State Governments/
UT Administrations. The State Government/UT
Administration concerned has, therefore, to ensure that
the forest dwelling Scheduled Tribes, claiming recognition
of forest rights under the Act, fulfill the above criterion.

{b) No shortcomings in the above criterion has come
to the notice of the Ministry of Tribal Affairs.

(c) and (d) In view of the reply to part (b) above,
these questions do not arise.

Increase in Bank Loan Limit for Farmers

3563. SHRI GHANSHYAM ANURAGI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has received any
proposal to increase bank loan limit for farmers;

(b) if so, the details thereof; and

(c) the time by which the proposal is likely to be
approved?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to {c) The
credit limit to farmers under the KCC is fixed for a period
of five years keeping in view the land holding, cropping
pattern & expenses, maintenance expenses of farm assets,
crops grown including post harvest warehouse storage
related credit needs and other farm expenses, consumption
needs etc. plus small term loan investments like purchase
of farm equipments. The credit entitlement is thus need
driven.

Branch Authority Policy

3564. DR. RAGHUVANSH PRASAD SINGH:
SHRI PURNMASI RAM:

Will the Minister of FINANCE be pleased to state:

(a) the provisions of opening of bank branches
under the bank branch network programme in the rural
areas under the branch authority policy of the RBI;

(b) whether the Government proposes to open
branches of various banks including the State Bank of
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India in various States including Bihar during the current
financial year; and

(c) if so, the detaiils thereof, bank and location-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) General
permission has been granted by RBI to domestic Scheduled
Commercial Banks (other than RRBs) to open branches in
Tier 2 to Tier 6 centres (with population upto 99,999)
which include rural centres; in rural, semi urban and urban
centres of the North-Eastern States and Sikkim; and to
open mobile branches in Tier 3 to Tier 6 Centres (with
population upto 49,999) without permission from RBI in
each case, subject to reporting. The New Private Sector
Banks are also required to have 25% of their total number
of branches in rural and semi-urban centres with population
below one lakh on an on-going basis. The Banks are also
required to allocate at least 25% of the .branches proposed
to be opened during a year in unbanked rural Tier 5 and
6 centres.

Decision to open bank branches are taken by the
banks concerned, inter alia, keeping in view business
potential, viability, profitability and availability of
infrastructure.

[English]
Solar Power Projects

3565. SHRI SANJAY DINA PATIL: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether half of the firms which were awarded
solar power projects are yet to achieve financial closure;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government proposes to provide
them some more time for making arrangements for the
purpose; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) No, Madam. All
firms which have been awarded solar power projects under
Jawaharlal Nehru National Solar Mission (JNNSM) and
have signed Power Purchase Agreements with the NTPC
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Vidyut Vyapaar Nigam have achieved financial closure.
{b) Does not arise.
(c) Does not arise.
(d) Does not arise.

Loans for Employment Generation
Programmes

3566. SHRIMATI JHANSI LAKSHMI BOTCHA: Will
the Minister of FINANCE be pleased to state:

(a) the targets and achievements in regard to the
loans disbursed by the Scheduled Commercial Banks
(SCBs) including gramin banks to be the beneficiaries
under the employment generation programmes in the rural
areas during the last three years, State and bank-wise;

" (b) whether the banks have not been able to achieve
the targets set for the aforesaid schemes during the said
period;

(c) if so, the details thereof and the reasons therefor;

(d) the number of loan applications sanctioned by
the banks still pending pertaining to the said period, State-
wise and bank-wise; and

(e) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) As
reported by Reserve Bank of India (RBI) details of targets
and achievements of Public Sector Banks in loan
disbursement to beneficiaries of Swarnajayanti Gram
Swarozgar Yoiana (SGSY) during the year 2009-10, 2010-
11 and 2011-12 are as under:

(Amt. in Rs. lakhs)

During the year 2009-10 2010-11  2011-12*

Annual
Financial Target 207596.07 207738.54 235410.05

Loan disbursed 201769.36 212927.22 215267.18

to Self Help

Groups and

individuals

Achievement (%age) 97.19 102.50 91.79
Source: RBI, * Data is provisional
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Achievement with respect to State-wise targets of all
Scheduled Commercial Banks (SCBs) in loan
disbursement under SGSY during the year 2009-10, 2010-
11 and 2011-12 (as reported by RBI) is as under:

Amt. in Rs. lakhs

During the year 2009-10 2010-11  2011-12*

Annuat 213432.24 215310.34 238319.79
Financial Target

Loan disbursed 205868.22 217210.01 216500.85
to Self Help
Groups and

individuais

Achievement
(%age) 96.46 100.88 90.84

Source: RBI, *Data is provisional

(d) and (e) As per RBI's guidelines on SGSY, loan
applications are to be disposed of by banks within the
prescribed time limit of 15 days and at any rate not later
than one month. Further, the gap between receipts of loan
applications, their sanction and disbursement have to be
minimized and ensured that documentation process is
kept simple to avoid hardship to the beneficiaries and
consequent delay in disposal of applications. State-wise
and Bank-wise detail of pending applications is not

available.

Current Account Deficit with Banks
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